
Fourteenth Se~ Vol. VI, No. 15 

FD'\jR P t':: r rR . , ,... r , I I r. . '"' •. , 
I l ';', :.. I i ni l \I 

..J HI f. 

LOK SABHA DEBATES 
(English \l ersion) 

Third Session 
(Fourteenth Lok Sabha) 

(VoL VI contains Nos. 11 to 17) 

LOK SABHA SECRETARIAT 
NEW DELHI 

Price : Rs. 50 00 

Tuesday, D«ember 21, 2004 
Agrahayana 30, 1926 (Saka) 



EDITORIAL BOARD 

G.C. Malhotra 
Secretary-General 
Lok Sabha 

Kiran Sahni 
Principal Chief Editor 

Harnam Oass Takker 
Chief Editor 

Parmesh Kumar Sharma 
Senior Editor 

Sarita Nagpal 
Editor 

[Original English Proceedings included in English Version and Original Hindi Proceedings included in Hindi Version will 
be treated as authoritative and not the translation thereof.] 



CONTENTS 

[FourtHnth Series. Vol. VI. ThiIrI Session, 200411926 (Saka)] 

No. 15, Tuesday, December 21, 20041Agrahayllna 30, 1926 (Sake) 

SuBJeCT 

ORAL ANSWERS TO QUESTIONS 

*Starred Question Nos. 283-286 

WRITTEN ANSWERS TO QUESTIONS 

Starred Question Nos. 287-302 

Unstarred Question Nos. 3194-3423 

PAPERS LAID ON THE TABLE ... 

COMMITTEE ON PRIVATE MEMBERS' BILL AND RESOLUTIONS 

Fifth Report 

COMMITTEE ON PUBLIC UNDERTAKINGS 

(I) First Report 

(ii) Study Tour Reports 

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS 

Third Report 

STANDING COMMITTEE ON EXTERNAL AFFAIRS 

Third Report 

RAILWAY CONVENTION COMMITTEE 

Arst Report 

STANDING COMMITTEE ON HUMAN RESOURCE DEVelOPMENT 

One Hundred FIfty-third Report 

STATEMENT BY MINISTER 

Memorandum of Settlement with National 

Liberation Mont of Tripura 

Shri Shivraj V. PatlI 

SUBMISSION BY MEMBERS 

Re: Reported.lodging of an F.I.R. against the MiniBler 
of Railways by the Election Comrnis8ion for YioIaIing 
the Model Code of Conduct ... 

1-33 

33-77 

77-382 

383-400 

400 

400 

400 

401 

401 

401 

401 

402 

403 

"The Sign + marked above the name of a Member inclcetes that the question was actually asked on the floor of the 
House by that Member. 



STATEMENT CORRECTING REPLY GIVEN ON 7.12.04 TO 

STARRED QUESTION NO. 87 BY SHRI G.M. SIDDESWARA 

AND DR. SATYANARAYAN JATIYA M.Ps. REGARDING PER 

CAPITA DEMANDS AND SUPPLY OF POWER 

AND 

GIVING REASONS FOR DELAY IN CORRECTING THE REPLY 

Shri P.M. Sayeed •.. 

CALLING ATTENTION TO MATTER OF 

URGENT PUBLIC IMPORTANCE 

(i) Situation arising out of the fast deteriorating heaHh 

care services in AIIMS and steps taken by the Govt. 
in regard thereto... . .. 

Shri A;ay Maken_. 

Dr. Anbumani Ramadoss 

Shri AtaI Bihari Vajpayee ... 

Dr. Karan Singh Yadav 

Shri Shailendra Kumar 

Shrimati Maneka Gandhi 

Shri Gurudas Dasgupta 

(ii) S1aIus of implementalion· of the decision taken to 
set up Medical Institutes on the lines of AlIMS, 
Delhi in six states 

Ma;. Gen. (Retd.) B.C. Khanduri ... 

Dr. Anbumani Ramadoss 

Shri KharabeIa Swain_. 

Shri Pawan Kumar Bansal _. 

Shri Raghunath Jha •.• 

ChaucbIry La! Singh _ 

Shri Jaswanl Singh Bishnoi_. 

Dr. Prasanna Kumar Patasani 

408-438 

438-458 

438 

440 

446 

450 

452 

453 

4E;3.457 

458 

459 

459 

463 

465 

468 

469 

471 

472 

_ .. 473 



(iii) Situation arising out of withdrawal of mandatory order 
regarding mixing of 5 per cent of ethanol In petrol and 
subsidy of 30 paise per litre given to ethanol... ... 

Shri Annasaheb M.K. Patil ... 

Shri Mani Shankar Aiyar 

Shri Santosh Gangwar 

Shri Ramjl Lal Suman 

Shri Varkala Radhakrishnan ... 

Shri Anant Gangaram Geete 

Shrimati D. Purandeswari 

Shri Vijayendra Pal Singh ... 

Shri Suresh Prabhakar Prabhu 

GOVERNMENT 'SECURITIES BILL 

NATIONAL RURAL EMPLOYMENT GUARANTEE BILL ... 

STATEMENT BY PRIME MINISTER 

Prime Minister's Visits abroad and important 
Foreign Dignitaries received by him 

Dr. Manmohan Singh ... 

MAnERS UNDER RULE 3n 

(i) Need to encourage and ensure starting of more 
Veterinary Colleges. Polytechnics and Training 
Centres for Compounders and farmers in 
Andhra Pradesh and allocate adequte funds for 
the purpose 

Shri K.S. Rao 

(ii) Need for proper repair and maintenance of 
Ranchi·Gumla·Chhattisgarh and Kuddu-Gumla 
National Highways 

Dr. Rarneshwar Oraon 

(iii) Need to give relaxation to fishing folk engaged 

in domestic shell collection by increasing' SheD 
Fishing Zone in Andaman and Nicobar Islands 

Shri Manoranjan Bhakta ... 

480-497 

480 

480 

486 

488 

489 

489 

490 

491 

491 

497 

504 

497-504 

514 

515 

515 



(iv) Need to grant recognition to the Super 

Speciality Hospital in Goa for the benefit of 
CGHS subscribers 

Shri A1emao Churchil 

(v) Need to declare Jalaun district in U.P. as a 

dacoit prone area and deploy adequate Central 
Police Forces in the region 

Shri Bhanu Pratap Singh Verma 

(vi) Need to augment the power supply to Chhattisgam 

Shrimati Karuna Shukla ... 

(vii) Need to provide funds for early con1pIetion of 

Gosikhurd Irrigation Project in Nagpur Zone of 

M8harashtra 

Prof. Mahadeorao Shiwankar ... 

(viii) Need to relax the Iaw$ relating to Environment 

and Forests with a view to provide irrigation 
facilities to tribaIs in Bharuch Partlamentary 
Constituency. Gujarat 

Shri Mansukhbhai D. Vasava ... 

(ix) Need to construct rail overbridges at Ranichak. 

Bhogpur and Panskura railway stations in West 

Bengal and review the guidelines for eonstruction 
ofROS's 

Shri l...akshman Seth 

(x) Need to provide for stoppage of important trains 

at Rootttee railway.umon. Uttaranchal 

SIlri Rajendra Kumar 

R'i) Need to provide financial assistance for building 
a proper drainage system in Umao city. U.P. 

Shri Brajesh Pathak 

(xii) Need to Set up the required InhaIIrucIure 
facilities At Karur. Tamil Nadu tor enabling 
promotion of handIoom exports from the region . 

Shri KC. Palanisamy 

516 

517 

517 

518 

518 

519 

520 

521 

521 



(xiii) Need 10 addre8a the problem of shortage of 

power supply in Maharashtra 

Shrimati Kalpna Aamesh Nartlire 

(xiv) Need for a special financial package for the 
development of Bodotand Territorial Areaa 
District in Assam 

8hri Sansuma Khunggur Bwlswmuthlary w 

(xv) Need to construct rail overbridge on the 
track near residential areas in AdiIabad, 
Andhra Pradesh 

Shri Asacluddin Owaisi ... 

DEMANDS FOR SUPPLEMENTARY GRANTS 
(GENERALr-2~05 

Shri Dushyant Singh 

Shri P. Rajendran ... 

Shri Kirip Chaliha ... 

Shri B~h Pathak 

Shri Faggan Singh KuIaste 

Dr. Col. (Retd.) Chani Ram Shandil ... 

Shri Shailendra Kumar _. 

Shri Bikram Kesharl Ceo ... 

Prof. M~ Ramadass ... 

Shri P. Chidambaram 

APPROPRIATION (NO.4) BILL 

Motion to Consider ... 

Shri P. Chidambaram 

Clauses 2, 3 and 1 

Motion to Pass 

HALF-AN-HOUR DISCUSSION 

Proposals for New Airports 

Shrl V.K. Thummar 

522 

622 

523 

524 

528 

530 

533 

534 

536 

538 

539 

542 

548 

585 

585 

587 

667 



ANNEXURE-I 

Shri C.K. Chandrappan 

Shri Shailendra Kumar 

Dr. Chinta Mohan 

Shri Varkala Radhakrishnan_. 

Shri AIemao Churchil ... 

Shrl Oushyant Singh ... 

Shri Madhuaudan Mistry 

Shri AbduIIakutty 

Shri Chandrakant Khaire 

Shri V1jayendra Pal Singh ... . 
Shri S.K. Kharventhan 

Shri Ha~u R~ 

Shri Pawan Kumar Bansal ... 

Shri Manjunath Kunnur 

Shri C. Kuppusami 

Mel. Salim ... 

Shri P. Mohan 

Shri Dhanuskodi R. Athithan ... 

Shri Jivabhai A. Patel ... 

Shri P. Rajendran 

Shri Santaari Chatterjee 

Shri Praful Patel 

Member-wiae Index to Starr8d List of Questions 

Member-wise Index to Unatarred list of Questions .,. 

ANNEXURE-II 

Ministry-wl8e Index to Staned List of Questions ... 

Miniaby-wi8e Index to Unstarred List of Questions 

Ca..UMNS 

570 

571 

572 

572 

574 

574 

574 

575 

576 

577 

577 

577 

577 

578 

578 

5711 

579 

579 

579 

579 

579 

580 

587-588 

587-600 

601-802 

601-604 



OFFICERS OF LOK SABHA 

THE SPEAKER 

Shri Somnath Chatterjee 

THE DEPUTY-SPEAKER 

Shri Chamiit Singh Atwal 

PANEL OF CHAIRMEN 

Shri Pawan Kumar Bansal 

Shri Giridhar Gamang 

Shrimati Sumitra Mahajan 

Shri Ajay Maken 

Dr. Laxminarayan Pandey 

Shri Balasaheb Vikhe Patil 

Shrl Varkala Radhakrishnan 

SM Arjun Sethi 

Lt. Col. (Retd.) Manabendra Shah 

Shri Devendra Prasad Vadav 

SECRETAAY-GENERAL 

Shri G.C. Malhotra 



LOK SAeHA DEBATES 

LOK SABHA 

Tueeday, December 21, 20041Agrahayana 3D, 1926 
(Sake) 

The Lok Ssbha met st Eleven of the Clock 

[Translation] 

{MR. SPEAKER in the Chaitj 

(Interruptions) 

SHRI SUSHIL KUMAR MODI (Bhagalpur) : Mr. 
Speaker, Sir, Shri Lalu Prasad should resign. A case was 
filed against him ... . (Interruptions). He should be removed 
from the Cabinet immediately. for violating the code of 
conduct and bribing ... . (Interruptions) 

{English] 

MR. SPEAKER : You may please raise it after the 
Question Hour. 

(lntemiptions) 

[Translation] 

SHRI SUSHIL KUMAR MODI : Mr. Speaker, Sir, he 
should be removed from the Cabinet immediately. . . . 
(Interruptions) 

(English] 

MR. SPEAKER : You can raise it at 12 o'clock. I will 
give you an opportunity at that time. 

(ll'II8rruptions) 

[Translation] 

MR. SPEAKER : Now you may please sit down, I will 
call your name at 12 o'clock. 

(Interruptions) 

{English] 

MR. SPEAKER : Shri Raghunath Jha, your throat is 
badl Please take your seat. 

(Interruptions) 

[Translation} 

MR. SPEAKER : You should ignore them. I will give 

you time. 
(lntemJpffons) 

MR. SPEAKER : You are such a great leader. 

(Interruptions) 

{English] 

MR. SPEAKER : Now, Q. No. 283 - Shri Rajnarayan 
Budholia. 

11.01 hrs. 

ORAL ANSWERS TO QUESTIONS 

[Translation] 

Prices of Medicines 
+ 

283. SHRI RAJNARAYAN BUDHOLIA : 
SHRI RAGHURAJ SINGH SHAKYA : 

Will the Minister of CHEMICALS AND FERTILIZERS· 
be pleased to state : 

(a) whether the production cost of UTlGontrolled 
drugs is many times more than the production cost of 
controlled drugs; 

(b) if so, the details thereof and the reasons therefor; 

(c) the steps taken by the Government in this 
regard; 

(d) whether the Govemmenthas decided to reduce 
the prices of life saving drugs including cancer and AIDS; . 

(e) If so, details thereof: 

(1) whether against this decision some drug 
manufacturing companies have threatened to stop 
production; 

(9) if so, the reactio~ of the Government thereto; and 

(h) . the steps taken by the Government 'in this 

regar~? 

THE MINISTER OF CHEMICALS, FERTILIZERS AND 
MINISTER OF STEEL (SHRI RAM VILAS' PASWAN) : (a~ 
to (h) A Statement is laid on the Table of the Hduse. 

Statement 

(a) 10 (e) The Orugs (Prices Co'ntrol) Order, 1995 
(OPCO's 95) does not make any distinction betweliln the 
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life Saving drugs and other drugs. In accordance with the 
proWrions of the said Order, the Govemmentfixes prices 
of the drugs listed in its First SChedule and the formulations 
based thereon. These drugs have been identified for 
inclusion under price control in the DPeO, 95 on the basis 
of criteria mentioned in the 'Modifications in Drug Policy, 
1&86' announced in September, 1994. These criteria take 
into account the extent of usage and the market 
cornpetitiol'l of various drugs; None of the 74 bulk drugs 
specified in the First Schedute of DPCO, 95 is an anti-
cancer or AIDS drug. 

Prices of non-Scheduledfortrlulations are fixed by the 
manufacturers themselves keeping in view the various 
'actors like cost of production, marketing/selling expenses, 
R and 0 expenses, trade commission, market competition, 
product innovation, product quality etc. The Government 
takes correCtive measures where the public interest is 
found to be adversely affected. 

A Convnittee under the Chairmanship of the Joint 
Secretary (Pharmaceuticals) has been constituted to 
examine the span of price control (including trade margin) 
in the light of the National Common Minimum Programme 
and the observations of the Supreme Court in Special 
Leave Petition (SlP) No. (C) 366812003' and to suggest 
measures for fulfilling the objective of the" National 
Common Minimum Programme to ensure the availability 
of.1ife saving drugS at reasonable prices. This Committee 
has submitted only its interim report to the Government. 

(f) No such threat has been conveyed by the drug 
manufacturing companies. 

(g) and (h) Do not arise in view of reply to (t), as 
above. 

SHRI RAJNARAYAN BUDHOllA : Mr. Speaker. Sir, the 
cost of production of decontrolled medicines is more than 
that of controRed medicines, therefore . prices of all 
medicines should be controlled by ~e Government so that 
the common man could get the benefit. No reply to this 
question came from tfle Government. Will the Government 
consider ahe plan of bringing all "rife saving drugs. under 
the cOntrolled category and fixing their prices as soon as 

POssible? 

SHRJ RAM VILAS PASWAN : Mr. Speaker, Sir, 
rnediCinea are of two types. The.prtcea of the first type of 

medicines are controlled by the Government and their total 
number is 374. The Government fixes the prices of the 
controlled medicines right from their production to their 
retailing in the market: All other medicines are deControlled. 
We are trying to know the cost of production involved in 
respect of the decontrolled medicines and for that we are 
taking help from the revenue department to know the 
extent of increase in the excise duty, but small scale 
industries are free from tax which they usually do not 
mention. We know about the medicines which are under 
Government control that their prices increase by one 
percent on an average ina year. But the ccistof production 
of decontrolled medicines Is not in the knowledge of the 
Government. We are making all efforts to know about it 
because unless we know the cost of production of these 
medicines we cannot do anything. The prices of various 
medicines have increased by three or four-percent, but the 
pFices of genetic medicines have increased by around ten 
percent annually. 

SHRI RAJNARAVAN BUDHOUA: Mr. Speaker, Sir, my 
first question has not been answered clearly by the hon. 
Minister. My second question is whether the Government 
are aware that the medicines banned~y Europe, America 
are being marketed by the multinational companies who 
have carved out a niche for themselves in the market. 
These medicines have a very adverse impact on human 
health. What action is being taken by the Government to 
ban the marketing and sale of these medicines? 

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, this 
question is- related to the Health Department, we are simply 
concemed with pricing, Whether the medicines are 
genuine or spurious, the issue of their quality is a subject 
of the Health Department. 

SHRI RAGHURAJ SINGH SHAKYA : Hon. Mr. Speaker, 
Sir, the product patent system in our country is likely to 
be introduced from the year 2005 under the Intellectual 
Property Rights, the TRIPS pact of the WTO by the 
Gavemmen1. In such a situation, is the Government 
contemplating to make any amendmeOt in Drug price 
control. in order to check the poesible unprecedented 
increase in the prices of medicin~ beCause of this? 

SHAI RAM VILAS PASWAN : This is the policy of the 
Government, but I want to assure the honourable Member 
that t'his patent law is not applicable to the medicines 
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production before 1995. And in this case 90 percent 
medicines would be outside· the purview of this Jaw. it will 
~ve no imp8ct on those medicines. It may have an impact 
on the remaining 10 percent medicines. As far as the 

. impact of this law is concerned. my Ministry and myself 
have taken certain steps to check it. CltIe is related to the 
implementation of. patent law through new improvements 
called· evergreenlng. which we are seeing to it that this 
should not be Implemented. Secondly, the period of our 
patent is 20 years and we are trying that the period of 
patent is not extended after this. Thirdly, the case of pre-
grant opposition is there. In pre-grant opposition, bll date 
it was the rule that if you have to get anything patented 
thana hearing takes place first. It was being tried to do 
away with this. But our department has taken a very strong 
view of this and pleaded that pre-grant opposition should 
continue and not only this, post grant opposition should 
also be implemented. The people should have this right 
even after pre-grant opposition also. 

Apart from this, we are also trying to see that until 
patent is granted to another product, . the product, the 
production of th~ outgoing product should not be' stopped. 
You grant patent for one product to anyone and as soon 
as this patent is granted the production of the other is 
stopped. This results in the scarcity of the product in the 
market, our department's view including mine is that until 
the production starts at the concerned firm, the previous 
production should not be stopped. There are various issues 
like this. We have contemplated over how to check the 
negative impact of this in best possible ways under the 
existing policy of the Government. 

SHRI GANESH SINGH : Honourable Mr. Speaker, Sir, 
through you I want to know from the honourable Minister 
about the complaints regarding large scale adulteration in 
the chemical fertilizers from aU over the country. 

MR. SPEAKER: This question is related to medicines. 

SHRI GANESH SINGH: I was aSking about chemical 

fertilizers. 

MR. SPEAKER : This question is for prices of 
medicines· and not for chemical fertilizers. 

SHRI JASWANT SINGH BISHNOI : Mr. Speaker, Sir, 
throUgh you I want to know from the honourable Minister 
that the way canter and AIDS spread in OUr country in 

the same way the young people in particular got addicted 
to different types of drugs such as opium, -heroin. 'charas, 
leaves etc. When somebody wants to get rid of ltIis 
addiction then the expensive medicines come in the way 
and the common man simply cannot afford to get rid of 
it. Would you do something to control the prices of these 
medicines for the people who want to get rid of drug 
addiction? 

SHRI RAM VILAS PASWAN : We are trying our level 
best to control it, but as I ~aid there are two-thfee 
conditions under the drug price control order of 1995. One, 
the turnover of the medicines should be more ~aQ Rs. Four 
crores and secondly, its monopoly jn the market should 
be 90 percent. Only prices of such medicines can be 
controlled. When I took the charge of the Ministry I had 
said that we want to control such medicines which are life 
saving drugs including medicines for cancer and AfDS. But, 
unfortunately till date there is no· such . list available with 
the Health Ministry showing as to which are life saving 
drugs. Not only in India, but in the whole world there is 
no such list of life saving drugs. So as per the doctors all 
drugs are life saving. If cold is not treated properly then 
people die from it, people die of malaria too, so there is 
no definition of life saving drug. Of course, the essential 
drugs have been defined and they are 374 in number. For 
that we have formed a Committee under the Chairmanship 
of Mr. Sandhu, our Joint Secretary. An Interim Report of 
that Committee has been subinitted to me. The CommittQe 
consist of the drug controller of the Health· Department 
and officers of the Revenue Department. They have formed 
two categories in that, they have said that two categOries, 
of the 374 essential drugs s~ould be fonned. One to b~ 
controlled and the other to be monitored intensively by 
us, 

But, as far as cancer and AIDS are concemed. we 
asked tor a report from the AIIMS to tell ·us about the 
medicines· which we can bring under control. They have 
provided names of some inedicines. But the Government 
is of the view that prices of fatal diseases like AIDS S\lould 
not ·increas.e much. we should keep them under cont~ol. 
W$,a;e·contemplating over whatever steps could be. taken 
in tht$ r$g81'tl. But, neither do we· want that as SOOA as 
the matter of drug control is taken up, bigwigs approach 
the Court and obtain a stay on it. We' are also trying to 
nuAlty this poSsibility. 
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CHAUDHARY LAl SINGH: Mr. Speaker, Sir, any drug 

has got a formula and salt. Formula and Salt may be the 
~ but the brand names are of two different companies. 
The rate of one brand is fower while that of other brand 
is high. The rate of the medicines of that company which 
invests in advertisements and media is higher and the 
oth.)r compafly whose formula is same is charging less 
for the medicine. I want to know from the honourable 
Minister about the steps to be taken to check it. 

SHRI RAM· VILAS PASWAN : Mr. Speaker, Sir, 
medicines are of three types-one is branded medicine, 
second in bfandecI generic and the third one is genetic 
generic. The branded medicines have a category of its own 
and are sold directly through their own medium. Their profit 
is low. The medicine which is branded generic and generic 
versus generic is sold through traders. They earn huge 
profit. Theyearnupto two thousand-three thousand percent 
profit The medicine with a production cost of 25 paise, is 
being sold in the market for As. 30 or Rs. 40. I have a 
list of such medicines with me. The cost of a cadilla 
mecficine is one rupee 20 paise but it is being sold in the 
market for As. 34.80: The cost of· citrazin is Rs. 1.60 tKrt 
it is being sold in the market for As. 23.60 as MRP. 
.. . (Intenvptions) 

[English] 

MR. SPEAKER : 'fou should have the patience to hear 
the Minister out. 

(Interruptions) 
[Translation] 

SHRI RAM VILAS PASWAN : This question has been 
rais~ repeately, I. am also taking it seri~sly. Therefore, 
I want to tell the House, Nemusulide is a pain-killer. This 
medicine is of Ranbaxycompany. The cost of it is As. 1.50 
but it is being sold in the market for Rs. 23.50. A medicine 
of Rs. 1.20 is being sold for Rs. 28.80. These people supply 
the medicine at As. 1.20 to the traders· and it5 MRP is As. 
28 plus local taxes. But the cost of production might be 
even lower. Though its percentage in the market could not 
be high. We have formed a Committee for such medicines. 
We are trying for that but unfortunately these medicines 
are of control. The mediciltes whose price is increased are 
overcharged.lrI" this regards\$o Rupees 574 crnre is 
outstanding, out of which Rupees 474 or 475crore is 

outstanding with a single company. These companies hire 
the services of big lawyers but the lawyer who represents 
the department is known to you aU. The result is . that they 

go scot-free. The second issue is about how to reduce the 
margin, for that we have constituted the Sandhu 
Committee. In the report of that Committee they have said 
that the price of any medicine should not be more than 
one and haH of the production cost of that medicine. We 
know that it will result in hue and cry. For that we will 
definitely seek protection from the House. But we will take 
action. The Government would definitely see to it that the 
margin is not one or two thousand times. In our common 
minimum programme we have promised that we will make 
the medicines available to the common man at reasonable 
rates and for that the Government is committed. 

(English) 

MR. SPEAKER : Mr. Minister, it is a very comprehensive 
reply on all issues. Thank you, Mr. Minister. 

[T ranslationj 

MR. SPEAKER Shri J.M. Aaroon Rashid - not 
present 

Shri Prabhunath Singh Ji. 

(English] 

+ 

Installation of Fast ....... by 
Power Companle. 

-284. SHRI PRABHUNATH SINGH 
SHRI J.M. AARON RASHID : 

Will the Minister of POWER be pleased to state: 

(a) whether the Government is aware that the power 
companies in the country, particularly NDPL and BSES in 
Delhi, have been fleecing the power consumers for the last 
several years by installing as much as 30 present fast 
eJeetricity meters and highly Inflated electricity bills for 
domestic consumption; 

(b) if so, the facts thereof along witt! the remedial 
action laken by the Government in this regard; 

(c) whether the Government has recetved a number 
of complaints from the consumers in thle reg8fdj 
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(d) If 80, the action taken thereon; 

(e) whether the Government proposes to include 
some stringent penalty clauses in the Electricity Bill, 2003 
against the Installation of fast meters by unscrupulous 
power companies; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
to (g) A Statement is laid on the Table of the House. 

Statement 

(a) to (d) While no information/reports have been 
received from other States, the Delhi Electricity Regulatory 
Commission has informed that they had set up a 
Committee in August. 2003 to look into the various 
complaints being received in the Commission regarding 
faulty meters. The Committee included officials from DERC. 
the DISCOMs, namely BSES Yamuna Power Ltd., BSES 
Rajdhanl Power Ltd. and North Delhi Power Ltd. and also 
a prominent Non Government Organisation (NGO). namely 
Common Cause. The Committee undertook testing of 
meters which were randomly selected from the stores of 
the DISCOMs. 

The Committee had observed that more than 91% of 
the meters recorded consumption levels within the 
prescribed limits given In the Indian Electricity Rules. About 
2"k of the meters were found to be slow and 0.5% were 
faster than the prescribed limit. About 5% of the meters, 
however. were found to be defective. 

As per the information made available by Government 
of NCT of Delhi. some complaints have been received from 
consumers in this regard. The complaints received from 
consumers are sent to the Discoms for speedy redressal 
of the grievances. On the issue of metering and billing. 
Discoms and consumers are governed by -Delhi Electricity 
Regulatory Commission (Performance Standards, Metering 
and Billing) Regulatiens. 2002" formulated by the Delhi 
Electricity Regulatory Commission. 

Under the relevant provisions of the 8ectricity Act. 
2003. the DERC has .et-up the Forums for each Of the 
dI8tribUtlon 'oompanies. Including the NOMe. These 
Forums are specially created 10 look Into issues relating 
to consumer complaints other than cases of electricity theft 

or unauthorised use of electricity. In addition to the setting 
up of the Forums. the Commission has also appointed the 
Ombudsman to look into the non-redressal of grievances. 

(e) to (g) Section 55 of the Electricity Act. 2003 
provides that supply of electricity shall be through 
installation of a correct meter in accordance with 
regulations made by the Central Electricity Authority. 
Section 142 of the Act provides for punishment for non-
compliance of directions by Electricity Regulatory 
Commissions. Section 146 of the Electricity Act. 2003 
provides for punishment inter alia for non-compliance of 
regulations under the Act. Section 149 of the Act provides 
for penalty in case offence under the Act is committed by 
a company. 

Section 42 of the Act provides that every distribution 
licensee shall establish a forum for redressal of grievances 
of the consumers. It further provides that any consumer. 
who is aggrieved by non-redressal of his grievances make 
a representation to Ombudsman to be appointed by the 
State Electricity Regulatory Commission and the 
Ombudsman shall settle the grievance within a time 
specified by the State Commission. 

[Translation] 

SHRI PRABHUNATH SINGH : Hon. Speaker. Sir. as 
we are aware that 2700 to 2900 MW power is required 
in Delhi everyday. In winter season this demand rises to 
3200 MW whereas 2600 MW power is supplied in Delhi. 
The companies resort to power cut for hours in Delhi to 
make up the shortfall. Government accommodations or 
private accommodations. they all remain in dark for hours. 
On the other hand, consumers receive inflated bills. 
Though the Hon. Minister has accepted in his reply that 
5 percent inflated bills are coming due to fault in meters. 
We want to tell you for information that there is one such 
Government accommodation where no air conditioner has 
been installed but the allottee of the house has been 
served with a bill of As. 18 lakhs 74 thousand for two 
months. He protested against this Bill and did not make 
payment of that bill in time and now the amount of that 
.biJl has increased to Rs. 19 lakh and 30 thousand. Hon. 
Minister told us that he would constitute a committee to 
look into such complaints. I want to say that this problem 
cannot be solved by constituting a committee. Such things 
ippear to-be deliberate attempts 108Xploit the consumers 
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somehow or the other because private companies are 
involved in this. I want to ask him as to how he is going 
to control them and how he is going to solve the problems 
of those consumers who have received such bills and how 
you wiD give them relief. please give us details. 

(English) 

SHRI P.M. SAYEED : Sir you will kindly appreciate and 
so also the Hon.. Members that this question pertains to 
distribution. The distribution part of the electricity is 
concerned with the State. After receiving this question. we 
may kindly go back into our history - the Indian Electricity 
Act. 1910, the Indian Electricity Supply Ad. 1948. the 
Indian Electricity Regulations Ad. 1998 and now the 
comprehensive Electricity Ad. 2003; here in all these Acts. 
the distribution part has been entrusted to the State. 
TherefORt, the State has to see how the supply is regulated. 
According to the new Ad of 2003, there should be a 
Regulatory Commission. Delhi has got a Regulatory 
Commission. After receiving this question. I have caRed the 
Special Secretary (Energy) of ~ Delhi Government as 
well as the Regulatory Commission officials to my chamber 
because this is not directly concerned with the Ministry. 

And as per their information, I have given the answer 
to the House. The Delhi Electricity Regulatory Commission 
was set up in 1999. In August, 2003, the Delhi Regulatory 
Commission got the meters tested both in stores and some 
of them at the consumers' premises. They have set up a 
Committee to examine the problem of meters and more 
than 91 per cent of the recording of the metres were found 
to be within the prescnbed limit; about two per cent were 
found to be slow and about 0.5 per cent were found to 
be faster than the prescribed limit. Five per cent of the 
meters were found to be defective. 

MR. SPEAKER : You have mentioned it in your reply. 

(Interruptions) 

SHRI P.M. SAYEED : Now, they have also COmmissioned 
suo motu proceedings on metering and bining problems 
in February, 2004. On the basis of the hearing, the 
Commission gave the directions to the distribution 
companies. 

These directions· include - these are the operative 
parts - that DlSCOMs shaH not ralae provisianaf billa for 

more than two consecutive 'bUIIng· cycles; DfSCOMa shall 
take steps· to stop fake receipts; where consumers have 
asked for disconnection, no bills shall be raised; where the 
disconnection has been caused due to non-payment of 
dues, bills for due amounts with late payment/surcharge 
shall not be raised. 

So, they have taken a number of steps. I have been 
in touch with them. Then. stringent measures will have to 
be taken by the Regulatory Commission They have 
appointed a forum to look into the complaints that have 
been receiVed. 

MR. SPEAKER : He has mentioned one particular 
case. You may have it looked into. The hon. Member can 
give you the particulars. I am sure. you win try to find out. 

(Translation) 

SHRI PRABHUNATH SINGH : Hon. Speaker, Sir. the 
instances of inflated and wrong bills are numerous' and 
more pronounced in Delhi and at the time of elections the 
electricity bills of the accommodation of MPs were being 
shown that so and so amount was outstanding. Such 
publicity was being done all over country in this regard. 
This is clear by the reply of the Hon. Minister that this 
overcharging is due to the fault of meters. He says that 
electricity is a State subject. I want to know whether State 
Government has been told about it particularly in the case 
of Delhi ... . (lnterruptions) by calling the Chief Minister of 
Delhi or by caning the concerned officials ... . (Interruptions) 

{English} 

MR. SPEAKER : No hon. Member should talk to the 
offacers sitting in the OffICial Gallery. 

(Translation) 

SHRI PRABHUNATH SINGH: I WOUld like .10 know 
whether he is going to take the InitiatIVe of caIfIng the 
concerned people· in this regard and take any roncrete 
steps 10 solve this problem urgently'? 

{English} 

. SHFU P.M. SAYEED : Sir. tnave aIOJady. stated.thal 
there is a "Central'RegulalOfy Commisaion land • 'the. State 
level. we' have State Regulatoty Commissions: We . juSt 

:cannot ask .them to do what is to be done. It is an 
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indepeudent organization. At the same time. distribution is 
totally. as you know. a concunent subject. 

[Translation1 

SHRI MOHAN SINGH : NDMC is a Government body. 

{Engllsh1 

SHRI P.M. SAVEED : Even NDMC have their own 
forum that is constituted by the Regulatory Commission. 
Suppose the aggrieved Persons are not satisfied. they can 
go to the Ombudsman. That is also appointed by the 
Regulatory Commission. Suppose. they do not get justice 
there. then they can approach the Regulatory Commission. 
Suppose they do not get justice even there, they can go 
to the Appellate Tribunal. This is to be set up according 
to the comprehensive Act. 

[Translation1 

DR. TUSHAR A. CHAUDHARV : Hon. Speaker. Sir, 
through you. I want to submit to the Hon. Minister that some 
time back old meters of the consumers in Gujarat were 
also replaced by new meters. After that, the consumers 
who were receiving bins of As. 500 p.m. previously, 
are show receMng bills upto As. 800/'0 9001-. 1000/-. 
15001- and even Rs. 16001- per month ... . {Interruptlons} 

[EngRsh] 

MR. SPEAKE~ : That is. a matt~r pertaining to the 
Gujarat Government. Go there. I am sure. the hon. Minister 
will try to intervene. 

DR. TUSHAR A. CHAUDHARV : Sir, I want lnterwntion 
from the Central Government. 

MR. SPEAKER : That is a suggestion for action. 

[Translation1 

PROF. VIJAV KUMAR MALHOTRA: HOB. Speaker. Sir. 
Delhi is a Union Territory. The Auditor General has also 
said that a bungling to the tune of Rs. 4000 crore has been 
done in privatization of power supply. Lakhs of people are 
geHlAg inflated bills I1lnging upto .ten times the previous 
biUs. Fast meters have been installed, their pulse rate has 
been reduced and nobody is ready to listen to this 
complaint because there is some connivance in the matter. 
WiN the Hon. Minister look into the matter? Recently, 

renowned writer Manu Bhandari received bill for Rs. 2 
lakhs and several other people also have received inflated 
bills. One Chief Secretary has also received a bill for 
Rs. 5 lakhs. Under these circumstances, the Hon. Minister 
should intervene in the matter and talk to the Regulatory 
Authority, Chief Minister and the private companies. Panic 
has gripped Delhi ... . (Interruptions) 

{English] 

SHRI P.M. SAVE ED : Sir, I have already stated that 
distribution comes entirely under the jurisdiction of the 
State Govemment. 

MR. SPEAKER : He is asking for your good wishes. 

SHRI P.M. SAYEED : I have good wishes in plenty for 
Mr. M~Ihotra. 

SHRt BASU DEB ACHARIA: Sir, this is regarding 100 
per cent. .. . (Interruptions) 

MR. SPEAKER : Mr. Acharia •. which is your seat? 

SHRI BASU DEB ACHAR{A :·Sir. the hon. Minister has 
occupied my seat! Sir. he has displaced me. 

SHRI P. M. SAYEED : Sir, I am from the other House. 
So, there is no seat. for me here. 

MR. SPEAKER : Okay .. 

SHRI BASU DEB ACHARIA : Sir. the Government of 
India took a decision for 10Q per cent metering system all 
over the country because the metering system was not 
there earlier. Has 100 per cent metering system in our 
country been implemented in order to check the pilferage 
of electricity? 

Sl-iRI P.M. SAYEED : Sir, it is true that the distribution 
sector is the neglected sector. So, the Government of India 
has now taken a number of schemes to improve the 
distribution sector. It includes the States coming to an 
agreement with the Centre with regard to the reforms. They 
. have accepted it, and it includes 100 per cent metering 
of the «,ntire country. A lot of improvements have taken 
place regarding metering. A lot of States have also 
completed 1 00 per cent metering. but there are some 
5-6 problem States, where it· is not complete .... 
(Irrferntptions ) 
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MR. SPEAKER : Please do not mention them. 

SHRI P.M. SAYEED : Sir, I am not going to mention 
them. 

SHRI BASU. DEB ACHARIA : Sir. I am sure that West 
Bengal is not there. 

MR. SPEAKER : It is all right. But you do take action, 
es far as possible. 

SHRIMATI JAYAPRAOA : Thank you, Mr. Speaker, Sir, 

[Translation] 

The hon. Minister has stated in para 3 of Part 'A' of 
his written reply that : 

[English] 

-rhe complaints reCeived from consumers are sent to 
the OISCOMs for speedy redressal of the grievances." 

There is no doubt that the' electric meters have been 
replaced, and they are running at a very high speed. It 
has resulted in the consumers paying three times more 
than what they have actually used. It is very discomforting 
for the consumers, but they are paying. They had paid 
earlier also, and this is a clear case of exploitation of the 
consumers. Therefore, I would request you to evolve a 
mechanism by which this problem can be solved. I am 
saying this because the private companies hardly listen 
to the consumers. 

,NOPL and BSES, in Delhi; have since changed a 
number of meters. Does the Govemment propose to direct 
the companies not to replace the remaining meters or 
make any provision to repay the consumers the amount, 
which they have paid in regard to the installation of new 
meters? 

MR. SPEAKER : He has said that this is a matter 
concerning the State Government You atn pass this 
question to them. 

SHRI P. M. SAYEEO : Yes, Sir. 

MR. SPEAKER : I am only trying to help you. 

SHRIMATI JAYAPRADA : Sir, the problem Is that they 
have to consider about the downtrodden people, and 
the BPL people also because they cannot reach. 
(Infenuptions) 

MR. SPEAKER : Naturally, but It is aladeral country. 

SHRI P.M. SAYEEO ; Sir, in this case, the Commission 
has, in fact, imposed some. penalty Oil some companlel 
and some distribution company had paid some penalty. 
They have also paid interest to the consumers, apart from 
giving refund to.the consumers, who had to pay in excess. 

[Translation] 

SMT. JAYAPRAOA : My Submission is that there should 
not be so much discrimination between the consumers. The 

{EngNsh] 

consumers, who cannot pay the bill, are having a lot of 
problems. There is nobody to listen to them. I am aware 
of this because we are going to the constituency level also. 
The people there are suffering. literally. because of the 
high-speed electric meters. So, there should he some 
provision for its improvement. .. . (Intenuptions) 

MR. SPEAKER: Is it the problem of your constituency? 

SHF-IIMATI JAYAPRAOA : Sir, I am not only speaking 
about my constituency, but I am speaking in totality, and 
in general. I am speaking about the situation prevalent in 
the country as a whole ... . (Interruptions) 

. MR. SPEAKER : He has already expressed his views 
on that issue. 

SHRI P.M. SAYEEO : Sir, such complaints can be 
brought to the forum. Almost all Stat.. have their own 
Regulatory Commissions, and they have already notified 
it. . . .(lnterruptions) 

MR. SPEAKER : You kindly exercise your good office 
also. This is what is being said hera. I think, only State 
matters cannot come here. 

SM Ajay Makan·to ask the last supplementary on this 
question. 

SHRI AJAY MAKEN : Mr. Speaker, Sir, I was the Power 
Minister of Delhi when J,'KIW8r reforms tool< place in Delhi. 
I just want to know two things. 1n DeIhl. ever since power 
reforms took place there has been a reduction in theft. T 
and D losses were to the tune of 55 per cent. Now ~hev 
have come down to 44 per cent. What is the extent of 
suppOrt the Union Government is giving by way of 
providing adequate security. adequate policing, to these 
private companies so that they can further reduce theft? 
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Secondly,the amount of . money which was spent by 

Delhi Govemmentwas to the tune of As. 1400· crore to 
As. 1500 crore annually on power sector. Now what has 
been the reduction in that annual spending which the 
Government uses to spend on power sector? Instead that 
money is being used for some other productive, social 
purposes. 

MR. SPEAKER : This is more of giving information. 

SHRI P.M. SAYEED : This question pertains to the fauby 
meters. The hon. Member is talking about the funds to be 
made available to Delhi. Secondly. he said that theft in 45 
per cent now. To my information, it is between 45 per cent 
and 50 per cent. 

MR. SPEAKER : It is a problem between the ex-Power 
Minister of Delhi and the present Central Power Minister. 

QuestIon No. 285 - Dr. M. Jagannath. 

Reforms In P0W8r Sector 

+ 
285. DR. M. JAGANNATH : 

SHRI UDAY SINGH : 

Will the Minister of POWER be pleased to state : 

(a) whether the Govemment proposes to implement 
a nu~r of new policy initiatives to carry forward power 
sector reforms to make the sector competitive and viable; 

(b) if so, the details in this regard; 

(c) whether the Govemment proposes to replace 
the previous three Electricity Acts; and 

(d) if so, the details thereof and the salient features 
of the new Act? 

THE MINISTER OF POWER (SHRI P;M. SAYEED) : (a) 
to (d) A Statement is laid on the Table of the House. 

Statement 

(a) and (b) The Government has launched several 
major initiatives to carry forward reforms for making the 
power sector competitive and viable, which. inter alia, 
include the following : 

(i) Memoraodumot Agreement ·(MOA)wifh State 
Goveml1l8Ot envisaging . support of Central 

Government subject to States progressing 
satisfactorily on agreed reform agenda and 
achievement of activities as per pre-determined 
milestones. 

(Ii) Tariff determination by Regulatory Commissions. 

(iii) Accelerated Power Development and Reform 
Programme (APDRP) for assisting States in 
investment in distribution network for reducing 
technical losses and improving the quality of 
supply and also for incentivising reduction of 
cash losses through cash grants. 

(iv) Periodical ratings of State power utilities for 
asseSSing the progress of reforms. 

(v) Accelerated Rural Electrification of villages and 
rural households and introduction of High 
Voltage Distribution System (HVDS) for reducing 
power pilferage for reduction of losses. 

(vi) Generation has been delicensed under the 
Electricity Act, 2003 and there is no requirement 
of techno-economic clearance for thermal 
power plants. 

(vii) Non-discriminatory open access has been 
provided in transmission. 

(viii) In addition to existing system, stand alone 
systems of generation and. distribution in rural 
areas fully delicensed. 

(ix) Open access in distribution in phases as per 
regulations framed by State Electricity Regulatory 
Commissions. 

(x) Transparent policies regarding subsidies. 

(xi) Development of national grid. 

(xii) Promoting trading of electricity for better utilization 
of generation assets. 

(xiii) Stringent legal provisions relating to theft n' 
electriCity. 

(xiv) Emphasis an metering of feeders and supply t() 
consumers for energy accounting and auditing 
far Identifying location ·of hlgh Ios$es. 
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(xv) Application of information technology for 
improving distribution system and biHing. 

(xvi) Setting up of forums for redressal of consumer 
grievances and appointing Ombudsman for 
looking into non-redressal of grievances by the 
forums. 

(xvii) Monitoring the Reliable Index (RI) of power 
availability in distribution. 

(xviii) Implementation of energy conservation measures. 
Bureau of Energy Efficiency has been set up 
under the Energy Conservation Act. 

(xix) 50,000 MW hydropower initiative for exploitation 
of hydroelectric potential. 

(xx) 100,000 MW thermal power initiative. 

(xxi) Mega Power Policy for encouraging quick 
capacity addition of bigger generation plants 
aimed at less expensive power. 

(xxii) Accelerated Generation and Supply Programme 
(AG and SP) to support capacity augmentation 
through renovation and modemization and new 
generation schemes. 

(c) and (d) The Electricity Act, 2003 has been enacted 
and has come into force. It has repealed the earlier three 
Acts namely, the Indian Electricity Act, 1910, Electricity 
(Supply) Act, 1948 and Electricity Regulatory Commissions 
Act, 1998. 

The new Act creates a liberal framewottc: for 
development of electricity industry, promoting competition 
therein, protecting interest of consumers and supply 
of electricity to all areas, rationalisation of electricity 
tariff, ensuring transparent policies regarding subsidies, 
promotion of efficient and environmentally benign policies, 
constitution of Central Electricity Authority, Regulatory 
Commissions and establishment of AppeUate Tribunal. The 
Act reduces entry barriers in different segments of power 
supply industry and promotes competition and in tum 
efficiency improvements. It also provides for stringent 
measures for dealing and theft of electricity and for 
rationalisation of tariffs. It has several provisions for 
protection consumer's interests like standards of 
performance for licensees, forum for redressal of griev~nces 

of the consumers and institution of Ombudsman for looking 
into cases of non·redressalof grievances and expedltioUa 
settlement of the grievances. 

DR. M. JAGANNATH .: Sir, as per the statement laid 
by the hon. Minister on the Table of the House, in the 
Electricity Act, 2003 there are some provisions. I would like 
to quote from it because it is relevant to my supplementary. 

MR. SPEAKER : You do not have to read the sections. 
Put your question. 

DR. M. JAGANNATH : I will mention one thing. If the 
licensees do not comply with the provisions of the 
Electricity Act. 2003, they have proposed stringent 
measures. I would like to know from the hon. Minister as 
to what are the penaHIes and stringent measures the 
Govemment is proposing to impose on the licensees if they 
fail to fulfil their commitments as per the provisions of the 
Electricity Act, 2003. Will the licences be cancelled of the 
licensees who are not complying with the provisions of the 
Electricity Act, 20037 

SHRI P.M. SAYEED : The hon. Member has asked 
about reforms. The main point is, 'electricity to all in five 
years'. For that, the distribution sector Is to be attended to 
properly. We have initiated a lot of schemes. I can just 
mention them. We are taking about 22 measures. The hon. 
Member also asked about the penalty. The penalty aspect 
is to be dealt by the Regulatory Commission and not by 
the Government. 

DR. M. JAGANNATH : Sir, there are different players 
in production of electricity like NTPC and private players 

• GENCO and TRANSCO. The stake-holders are the 
domestic users, agriculture, industry and the local bodies. 
The players are selling electricity at high prices to the 
stake-holders. I would like to know from the hon. Minister 
whether the Govemment of India is planning for a National 
Electricity Tariff Policy for a uniform tariff throughout the 
country for stakeholders, i.e., domestic users, agricuHure, 
industry and local bodies? 

SHRI P.M. SAYEED : As per the comprehensive 
Electricity Act, 2003, an electricity policy Is to be fonned. 
We are in the final stages of it. 

SHRI UDAY SINGH: Mr. Speaker, SIt, many questions 
have beerI asked and answered in this House regarding 
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power sector reforms but the moot question that remains 
unanswered .is when India, especially our rural areas, is 
going to actually get electrified. We know that State 
Governments play politics with power. In the name of giving 
free or subsidised electricity to the agriculture sector, their 
Electricity Boards have become near bankrupt and power 
is denied to the very people they are supposed to be giving 
it for free. 

In my State of Bihar for example, for the last ten years, 
even the critical lift irrigation projects are lying unused 
because of no electricity, no power. My question, therefore, 
to the hon. Minister is, will he and his Government try and 
bring about a political consensus in this regard? 

Even though power distribution is in the Concurrent 
list, it is a State subject, will the Ministry try and bring about 
a political consensus and a legislation to take away the 
political interference and insulate power distribution? At 
the same time, would the Ministry liaise with the Ministry 
of Agriculture by taking a sensible power tariff into 
consideration while fixing the minimum support price for 
agricultural produce 60 that the need to give subsidies to 
the agricultural sector goes away? 

MR. SPEAKER: It has nothing to do with this question. 
It does not arise out of this question. You are asking a 
question which only the State Governments can answer. 
Would you like to respond, Mr. Minister? Why do you not 
say that you would look into it? 

SHRI P.M. SAYEEO : Yes, Sir. 

SHRI UOAY SINGH : Sir, I think, the Minister should 
reply to my question. 

SHRI P.M. SAYEEO : As per the national programme, 
within five years, 1.25 lakh viHages are· to be electrified. 
That Is our commitment and that is our topmost priority. In 
order to achieve this, we are to add 41,110 mw in the Tenth 
Plan. We are right on the track to reach that target. 

MR. SPEAKER : Nothing will be recorded. 

(Interruptions) • 

MR. SPEAKER : After all, we should have some 
discipline. You cannot go on asking questions. 

·Not recorded. 

[Translation] 

SHRI SHAILENORA KUMAR : Hon. Speaker, Sir, 
there are several old power stations in the country, their 
capacity is gradually declining. I want to know whether 
there Is any scheme or policy . to increase the power 
generation by replacing the old machinery and making 
them high capacity stations? Will the Hon. Minister 
contemplate on the special package demanded by Uttar 
Pradesh, especiany to augment the capacity of power 
generation? 

{English] 

MR. SPEAKER : Please see the question - it is on 
power reforms. But you are putting questions on individual 
States. 

SHRI P.M. SAYEEO : Sir, his question is directly 
connected to his own State. As far as the Government of 
India is concerned, we have the APORP, which has two 
components. One is the investment component, which has 
50 per cent investment, and the other is the outright grant 
component, which has 25 per cent investment. Therefore, 
this is only aiming at augmenting and modem ising the 
distribution sector so as to improve their sub-stations and 
streamline the distribution system. That is what is given in 
the UPA manifesto also. 

We have already made available the APORP content 
to them. They have used to a very meagre extent - I do 
not want to say 'meagre extenf, but they are entitled to 
use it. They can very well take up this facility. They can 
make use of it in order to improve their distribution. 

MR. SPEAKER : Hon. Members, this question is on 
power reforms, not a matter relating to each individual 
State. If anybody has questions related to power reforms, 
they may ask. 

DR. SUJAN CHAKRABORTY : The power sector 
reforms is being talked about for years together. In the 
answer it is stated that 50,000 MW of hydro generation 
and one lakh MW of thermal generation are initiated. But 
what actuany I would like to know from the hon. Minister 
is: how much capacity in the thermal generation and hydro 
electric generation have really been added in the last five 
to seven. years? As you are aware, Sir, in the Constitution 
Seventy-Third (Amendment) Act, the Panchayats are very 
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much in the forefront. How the Panchayats are really 
involved in the entire power reforms, mainly in the 
distribution system? I request the Govemment that this 
must be specificaly mentioned. 

SHRI P.M. SAYEEo : It is true that in the rural 
electrification programme, we wanted to involve the 
Panchayats so that they can very well take part in the 
distribution of the electricity at the vjllage level. Sir, we have 
so far electrified 44 per cent of the households in villages 
and 56 per cent of the households in the villages have 
to be covered. We have redrawn our strategy and plan for 
the next five years. 

For that, at the moment, we have forty per cent grants 
and sixty per cent loan. We would like to enhance It. I 
cannot just say to what extent we are going to do that. 
But, our intention is that by 2009, every house must have 
electricity. . . . (Interruptions) 

DR. SWAN CHAKRABORTY : The constitutional 
provision is that you should involve panchayats. . . . 
(Interruptions) 

MR. SPEAKER : He has said that. That is the intention. 

(Interruptions) 

DR. SUJAN CHAKRABORTY : How much exactly will 
be added to the generation during this reform process? 

SHRI P.M. SAYEEo : I have already said that by the 
end of the Tenth Plan, we are adding 41,110 Megawatt 
and by the end of Eleventh Plan, we have the intention 
of adding another 60,000 Megawatt. 

SHRI SHRINIWAS OAOASAHEB PATIL : I thank you 
for allowing me to ask this supplementary. The experience 
that you have gained in distribution by going in for 
privatisation is going to help in policy formation by advising 
the State Boards from the Centre to go in for generation 
as a monopoly. I would like to know whether for the 
distribution, you would be promoting the private limited 
companies so that theft and other things will be controlled. 

SHRJ P.M. SAYEEo : Monopoly is not there at the 
moment because, as a supplementary, we, from the 
Centre, had started power generation in 1976 through the 
NTPC, NHPC and some other organisations. We are 
contributing 32 per cent, at the moment. By the end of the 

Tenth Plan" the Centre ItseIfwiHbe contributing SO percent 
of the additional capacity and. again by the end of the 
Eleventh Plan, It will be contributing another 50 per cent 
So, by the end of the Eleventtl PJan, the Centratsector 
itseff will· be providing 40 per cent. Now we are aHowing 
competition between the public sector and the private 
sector. Let them have competition. 

MR. SPEAKER :That is your policy. 

[Translation] 

SHRI HARIBHAU RATHOD : Hon. Speaker, Sir, 
through you, want to know from the Hon. Minister as to 
how much time 100 per cent electrification all over the 
country will take? In Maharashtra 100% electrification has 
been done and that is why Maharashtra State Electricity 
Board is always leading in the production, transmission 
and distribution of power. Government of India. . . . 
(Interruptions) 

{English] 

MR. SPEAKER : What is your question? 

[Translation] 

SHRI HARIBHAU RATHOD : Hon. Speaker, Sir, I am 
coming to that point. When Maharashtra State Electricity 
Board is getting awards from the President every year then 
why is the Govemment going for privatization? I want to 
know from the Hon. Minister as to why the Govemment 
wants to privatize the electricity boards when they are 
capable? 

{English] 

SHRI P.M. SAYEEo :As a matter of policy, we are not 
going only for privatisation. We are allowing both public 
sector and the private sector to compete so that the quality 
Improves, the reliability improves and cheap power is 
available for the consumer. That is our intention. 

SHRI S.K. KHARVENTHAN : I would like to know from 
the hon. Minister whether thera Is any proposal with the 
Govemment to amend the Electricity Act to give free 
electricity to farmers throughout the country. 

SHRI P.M. SAYEED : No, Sir. 

MR. SPEAKER : Brevity is always a virtue; 
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[Translation} 

SHRI MOHAN SINGH : Mr. Speaker, Sir, the Hon. 
Minister has accepted in his reply that in the modemization 
programme of power sector, electricity generation has 
been privatized, which is a welcome step. The small power 
plants, with a generation capacity of 4, 5, 10 or 15 WMI 
electricity, also have to go to the State Power Corporation 
for distribution of electricity due to which they are neither 
eaming any profit and nor are they taking interest in setting 
up power plants. I want to know from the Hon. Minister 
whether the Union Government will contemplate on 
making a policy for giving the right of distribution to the 
power stations themselves which are having the capacity 
of power generation upto a certain limit, say 30 MW. 

[English} 

SHRI P.M. SAYEED : Sir, it is a good suggestion. 

SHRI BRAJA KISHORE TRIPATHY : Mr. Speaker, Sir, 
may I know from the hon. . Minister whether the Union 
Government has made any evaluation study about the 
results of the reforms. The reforms process had started in 
the nineties and 13 years have already passed. I would 
like to know whether the Union Government has made any 
evaluation about the· reat benefits that we have got from 
the retonns. Orissa is one of the first States which has gone 
tor reforms in the nineties in respect of distribution. We all 
know the miserable condition the State is facing. The 
foreign companies have gone away and now the State 
Government is taking the entire burden. " they have not 
conducted any evaluation so far, I would like to know 
whether the Government will take initilltive for any 
evaluation work. 

SHRI P.M. SAYEED : Sir, the reforms are a continuous 
process. We have already assessed the gains of reforms. 
Take for example the plant toad factor. From 57, it has now 
come to 73. As you know, saving one unit is amounting 
to saving Rs. 4 and about 23 per cent conservation of 
energy potential is there which means 25,000 Megawatt. 
If it is put into money value, it comes to Rs. 100 thousand 
crore. That is one aspect. 

Secondly, as regards indebtedness of these State 
Electricity Boards and utilities, their losses have now been 
securitised in bonds and they are regulariy paying their 
dues. There are no defaults and also within seven years, 

they have to return it back, Now the condition of the 
Electricity Boards and utilities is quite healthy. These ate 
the results of the reforms. 

SHRI GURUDAS DASGUPTA : While complimenting 
the hon. Minister for making a laudable commitment of 
expanding power supply in large parts of the country, may 
I respectfully ask him since there have been criticism in 
different quarters including the trade unions with regard 
to the way in which reforms are being made, with regard 
to the way in which privatisation is being done and with 
regard to the concern that it is leading to increase in cost, 
will the hon. Minister agree to talk to aU concerned 
including the trade unions to have a consensus on this 
controversial issue because the experiment which is going 
on has not been proved to be very beneficial as we are 
hearing from the experience of Orissa? 

SHRI P.M. SAYEED : Sir, , beg to differ frorn the view 
point of my respectful friend. There may be scope fo.r some 
improvement. , am prepared to talk to anyone including 
him and his friends in trade unions, but , beg to differ from 
his view point. 

MR. SPEAKER : You try to persuade each other. 

SHRI SANTASRI CHATTERJEE : As laid down in his 
statement in the house, the hon. Minister has taken much 
pains to glorify the provisions of the Electricity Act, 2003. 
The hon. Member from Orissa has just now pointed out 
the results of reforms. In the light of the experience of Enron 
in Dhabhot, in Orissa, and other States as also in 
consideration of the views expressed by different State 
Governments, trade unions and other concerned, is the 
Minister prepared to reconsider repealing or to some 
extent modifying the Act so that we can serve the on:Iinary 
consumers who are hard hit by the present Act? 

SHRI P.M. SAYEED : Sir, I would like to give him the 
same answer which I gave just now to my friend. 

MR. SPEAKER : So, you will meet him. 

SHRI P.M. SAYEED : I will meet him also. 

[Translation} 

DR. RAM LAKHAN SINGH : Mr. Speaker, Sir, through 
you, I want to know from the Hon. Minister the status of 
progress of the Hydroelectric power projects undertaken 
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during the previous Government's regime. By when are 
they likely to be completed? Already there is a shortage 
of electricity in Madhya Pradesh and you have effected a 
further cut in the supply recently. 

MR. SPEAKER : This question is regarding reforms. 

DR. RAM LAKHAN SINGH: Sir, I am asking a question 
regarding policy. Is there any policy for uniform supply of 
electricity to all the States and what is your policy In regard 
to effecting cut in the supply of electricity to any State? 
Madhya Pradesh is a State where demand for electricity 
is very high. 

SHRI P. M. SAYEED : Mr. Speaker, Sir, the question 
of the Hon. Member is whether we adopt the same criterion 
for all the States or not. The Chief Minister of Madhya-
Pradesh had also come and met me. The Government of 
India keeps 15 percent unallocated power. This 15 percent 
has been kept for the distress States, where there is an 
emergency. No other consideration is required for those 
States. We only try to provide electricity to those States 
where it is required most. Otherwise, we have never 
di8criminated against any State nor we will do so. 

[English] 

ReductIon In Manpower of Steel Plants 

+ 
°286. SHRI JUAL ORAM : 

SHRI VIJOY KRISHNA: 

wm the Minister of STEEL be pleased to state; 

(a) the profit earned by SAIL during 2003-2004 as 
~ to previous year, 

(b) whether some financial packages have been 
given to SAIl; 

(c) if so, the details thereof; 

Plant 2001-02 

VRS Resigned VRS 

(d) the number of employeesJOfficers of the Steel 
Authority of India and Its subsidiaries who sought voluntary 
retirement/resigned during the last three years and 
onwards, plant-wise; 

(e) whether a large number of employees belonging 
to Scheduled CasteS/Scheduled Tribes and other backward 
classes have been retrenched in the name of Voluntary 
Retirement Scheme; and 

(f) if so, the details thereof and the reasons 
therefor? 

[Tmnslation] 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (f) A statement is laid on the Table of the Lok 
Sabha. 

Statement 

(a) Steel Authority of India Limited (SAIL) made 8 

net profit of As. 2,512 crore in 2003-04 as against a loss 
of Rs. 304 crore in 2002-03. 

(b) and (c) A Business and Financial Restructuring 
package for SAIL was approved by the Government in 
February 2000. The financial package provided waiver of 
a loan of Rs. 5,073 crore advanced to SAIL from the Steel 
Development Fund (SDF) and As. 381 crore from the 
Government of India. It also provided for Government 
guarantees for loans to be raised by SAIL from the marQt. 
Under this, a guarantee for Rs. 1,500 crore was approved 
with 50% interest subsidy to finance reduction in 
manpower through Voluntary Retirement Scheme. and for 
Rs. 1,500 crore (without interest subsidy) to meet 
repayment obligation on past loans. 

(d) The number of employees who took voluntary 
retirement/resigned during the last three years is as 
below:-

2002-03 2003-04 

Resigned VRS Resigned 

E NE E NE E NE . E NE E NE E NE 

1 2 3 4 5 6 7 8 9 10 11 12 13 

BSP 245 1109 16 12 146 1917 17 10 31 562 22 12 
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1 2 3 4 5 6 7 8 9 10 11 12 13 

DSP 53 360 14 10 82 586 12 11 21 181 6 4 

RSP 166 1085 15 9 102 646 14 6 39 326 8 2 

BSL 385 1226 22 16 220 879 13 85 447 11 5 

ASP 41 369 0 58 392 o 4 52 

SSP 26 43 4 0 44 62 3 2 2 

VISP 112 888 4 0 32 234 o o 10 119 2 0 

Units 161 241 15 2 83 330 23 4 37 82 17 0 

SAIL 1189 5321 91 49 768 5046 81 33 230 1770 69 26 

SUb8ldlarlea 

liSCO Nil Nil 13 8 19 2842 7 6 24 1482 5 

MEL 15 28 o 3 13 o o 31 o 

Note : 

BSP = Bhilai Steel Plant, DSP = Durgapur Steel Plant, RSP = Rour1tela Steel Plant, BSL = Bokaro Steel Plant, 
ASP = Alloy Steels Plant, SSP = Salem Steel Plant, VISP Visvesvaraya Iron and Steel Plant, liSCO = "the Indian Iron 

and Steel Company Ltd., MEL= Maharashtra ElektrosmeH Umited 

Units = Raw Materials Division, Central Marketing Organisation, Growth Division, Corporate Office, etc. 

E = Executives 

NE = Non-Executives 

(e) No, Sir. 

(f) In view of (e) above, does not arise. 

SHRI JUAL ORAM : Mr. Speaker, Sir, I want your 
protection. Although the Hon. Minister is quite senior yet 
you can see from Part 'd' of the reply, as to hOw many 
people have taken V.A.S. In part 'e' of the question the 
number of SCs and STs among them was asked. The reply 
to this was 'No'. What does he mean by this? The Hon. 
Minister should state as to why they are saying like this? 
They should be clear enough in giving the details about 
the number of SC and ST people. 

Having· said that I aJso want to state that they have 
earned a profit of Rs. 2512 crores, but despite the Supreme 
Court's order, why has the Steel Authority of india not 
employed the displaced pet'SOl'IS? Please give details ·In 
this regard. 

SHRI RAM VILAS PASWAN : Only 2187 people in the 
executive category have been given VAS during the last 
three years. Out of them 97 belonged to scheduled castes 
and 64 belonged to schedule tribes. Similarly, 12137 
people have been given VRS in the Non-executives 
category and out of them 1857 belonged to scheduled 
castes and 1413 belonged to scheduled tribes. I have seen 
the percentage and in that percentage, the representation 
of scheduled castes in the executive category is 11.18 
percent and out of this total percentage, 4.4 percent people 
have been given VRS. The total number of scheduled 
castes in the non-executive category is 15.7% and out of 
them 15.3% people have been given VRS. The number 
of scheduled tribes is 4.99% out of which 2.9% people 
have been given VRS. 

The number of non-executivesls 14.1% and VAS 
has been given to 11.6% people. I have scrutinized It 
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thoroughly from both thEi aspects to satisfy myself about 
the fact as to whether the number of employees and 
officers belonging to scheduled castes and scheduled 
tribes. who have been given VRS exceeds their percentage, 
but it was not so. 

Sir, the second issue is about displaced persons. This 
matter is very serious but there is a rule for the displaced 
persons under which we ask the State Governments which 
in turn give us the details of the displaced and non-
displaced persons. Hundred percent jobs or whatever they 
deserve are given to those persons whose names are sent 
by State Governments. 

SHRI JUAL ORAM: Sir, the number of employees of 
Bokaro in Rourkela Steel Plant is 1098, a list of whom has 
been sent by the State Government and the Supreme 
Court has ordered to give them jobs and this order has 
not been given today but five years ago, they have not 
been given jobs till now. For this purpose they had also 
organized a bandh but still they were not given jobs. Keep 
aside the question of giving employment, the situation has 
worsened to such an extent that the officers of the steel 
plant do not come even for discussions. Most of the 
affected people belong to SCs and STs. I do not know 
whether you get such repOrts or not. If your officers behave 
in such a manner, what can we do? The lands of the local 
people over there were acquired 50 years back. And today 
they are leading a vagabondish life. What can they do? 
By saying that this is not a law and order situation or it 
is State Government issue, this issue cannot be sidetracked. 
Please change this attitude. 

RAM VILAS PASWAN: Mr. Speaker, Sir, I am the one 
who has always been fighting for the cause of SCs and 
STs. There are no two opinions about it. We want their 
welfare. An that I want to say is that the State Government 
has sent the list of the displaced persons. And as per rules. 
.. . (Interruptions) 

SHAI JUAl DRAM : Mr. Speaker, Sir, the Supreme 
Court as weD as the State Government have said that these 
people are to be given jobs. 

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, as far 
as the number of displaced persons is concerned, we 
accept the report of the State Government of the respective 
State where the plants are baaed. We do not have any 

agency of our own to determine as to who is a displaced 
person, and who is not. The people about whom we were 
informed by the State Government were given jobs or they 
were given their rightful dues. If some people still have not 
been given jobs according to the figures provided by the 
State Govemment, I will certainly look into It. Not only that, 
I shall also take action against the concerned erring 
officials. 

MR. SPEAKER : Shri Vijoy Krishna. Absent. 

SHRI CHANDRAKANT KHAIRE : Mr. Speaker, a large 
number of people have either been given VAS or they 
have submitted resignation in the SAIL and its ancillary 
companies. The company was running in loss almost for 
three years from 2001 to 2004. Now the company is out 
of the red and earning profit. The main reason is that the 
demand for steel has risen tremendously. Several private 
companies all over the country are based on SAIL. Three 
such companies are located in my own constituency. The 
employees of these companies have also resorted to strike 
thrice becauae all the three companies were also 
dependent· on SAIL for steel. SAIL did not meet their steel 
demand to the extent of their requirement Therefore, I 
would like to know from the Hon. Minister whether the 
Government has any proposal to set up any new steel 
plant or for expansion of the existing ones so that the 
companies which are dependent on SAIL could get relief. 
Such relief can be provided only when SAIL supplies more 
quantities of steel to such companies as this wDl help them 
run smoothy. 

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, there 
are two issues involved in it. The very day I assumed 
charge. of this Ministry, I made it clear and usured that 
neither any employee wouJd be retrenched nor the plant 
would be cIo8ed down irrespective of the fact whether the 
company runs into loss or profit. I am happy to say that 
the plant is earning good profrts. as has also been stated 
by the Hon. Member. 

Sir, so far as the question of expansion is concerned, 
right now, the plant produces 36 rnilliontonnes ofeteel. 
We have set ataJ"get that by the year 2020, the production 
hat to reach the hundred minion tonnes mark and for, that 
an investments· of Rs. 29 thouMnd Ct'Oree would be 
required. When we go to achieve this target WIt' ..... 1 HI 
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up new plants wherever necessary and shall also take up 
modernization and expansion wherever required. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

National Institute for Higher EduCatIon 

287. SHRI GIRDHARI LAL BHARGAVA : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(8) the names of National Institutes for Higher 
Education under administrative control of the Ministry; 

(b) the number of Scheduled Caste (SC), Scheduled 
TrIbe(Sn and other candidates admitted in graduation and 
post-graduation courses during the last three years and 
their relative share; 

(c) whether percentage of administration of SC 
and ST candidates in these institutes is very low as 
against reservation of 15 per cent and 7.5 per cent 
respectively; 

(d) if so, the policy measures being initiated by the 
Government to ensure admission of SCIST as per 
reservation policy; and 

(e) the time by which these initiatives are likely to 
be effective for admission in these institutions? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) A list of such 
higher educational institutions of National Importance is 
given in the Statement enclosed. 

(b) to (e) The University Grants Commission(UGC) has 
issued guidelinesfmstructions to the Central Universities 
for the implementation of the reservation policy for the 
Scheduled Castes and the Scheduled Tribes with regard 
to. their admission to Universities and Colleges. According 
to these guidelines the reservation percentage for the SC 
and the ST should not be less than their percentage of 
population .. At present. the percentage of reservation in 
admission is 15% for the SC and 7.5% for the ST, of the 
seats filled in each academic year. However~ those SC and 
ST candidates who pass the qualifying examination for 

. admission to a University course with marks above the 
level up to which the general category students are 
admitted are included in the general merit list of 
admissions and are not counted towards the quota of 
reservation. The statistics on the number of SC and ST 
students admitted against the general category is not being 
maintained seperately. 

The general policy of reservation and the quota for 
admissions of the Scheduled Castes and the Scheduled 
Tribes, are also followed in the Indian Institutes of 
Technology (IITs). Admissions to the undergraduate 
programmes at the IITs are through the Joint Entrance 
Examination (JEE) conducted nationally. Apart from the 
general merit lists of successful candidates of the JEE, 
there are separate merits lists for students belonging 
to the Scheduled Castes and the Scheduled Tribes. 
Similarly, there are separate merit lists for students 
belonging to the Scheduled Castes and the Scheduled 
Tribes in respect of admissions to the post graduate 
courses at the IITs through the Graduate Aptitude Test for 
Engineering (GATE). 

The total number of admissions to the graduate and 
post graduate courses of the Central Universities and the 
Indian Institutes of Technology(IITs) along with the 
percentage of admissions in respect of the SC and the ST 
candidates during the last three years in comparison· to 
the reservation quota is also given in the Annexure. 

The UGC has constituted a Standing Committee to 
monitor the implementation of the reservation policy for the 
SCs and the STs in the Central Universities. The 
Commission also provides financial support to Universities 
for establishment of SCIST Cells to oversee the proper 
implementation of reservation policy In these Universities 
and its Colleges. In respect of the IITs, students belonging 
to the Scheduled Castes and the Scheduled Tribes who 
do not qualify the Joint Entrance Examination, but have 
the potential to succeed, can join a preparatory course of 
12 months and are admitted to the undergraduate 
programmes against the vacant seats of the previous 
year, on the basis of their performance in the preparatory 
course. The minimum 'cut-off' percentile for admission. in 
respect of SCIST candidates through the GATE is kept at 
two-thirds ~f .the minimum 'cut-off' percentile for general 
candidates. 
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Statement 

Total number of admissions in the graduate and post-graduate courses during the last three years In 
Central Universities and Indian Institutes of Technology (IITs) and the percentage of 

SCIST candidates in comparison to the reservation quota 

S. Name of the Universityl Academic Total No. of "10 No. of ST "10 
No. Institute Year Students SC Students 

Admitted in Students 
graduate 
and post 
graduate 

levels 

2 3 4 5 6 7 8 

1. Hyderabad University, Hyderabad 2001-02 2348 489 20.83 130 5.53 
2002-03 2388 497 20.81 161 6.74 
2003-04 2477 517 20.87 185 7.47 

2. Maulana Azad National Urdu 2001-02 8244 4 0.04 48 0.58 
University, Hyderabad 2002-03 11183 11 0.09 80 0.71 

2003-04 13920 23 0.17 210 1.50 

3. Assam University, Silchar 2001-02 481 48 10.00 8 1.67 
2002-03 585 58 9.91 26 4.44 
2003-04 581 53 9.12 21 3.61 

4. Tezpur Univefsity, Tezpur (Assam) 2001-02 271 39 14.39 20 7.38 
2002-03 272 38 13.97 25 9.19 
2003-04 257 32 12.45 23 8.94 

5. Mahatma Gandhi Antarashtria 2001-02 30 1 3.33 0 0 
Hindi VlShwaVidyalaya, Wardha. 2002-03 32 7 21.87 3 9.37 
Maharashtra 2003-04 41 5 12.19 2.43 

6. North-Eastern Hill University, 2001-02 10186 160 1.57 8223 80.72 
Shillong 2002-03 11729 167 1.42 9833 82.12 

2003-04 11589 185 1.42 9684 83.56 

7. Mizorarn University, AizawaJ 2001-02 6967 80 1.14 6797 97.55 
2002-03 6069 37 0.61 5929 97.70 
2003-04 6569 54 0.82 6412 97.61 

8. NagaJand University, Kohima 2001-02 8471 28 0.33 8354 98.61 
2002-03 9014 64 0.71 8830 97.96 
2003-04 10495 75 0.71 10264 97.80 
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2 3 4 5 6 7 8 

9. Banaras Hindu University. Banaras 2001-02 15177 1934 12.74 295 1.94 
2002-03 16105 1777 11.03 321 1.99 
2003-04 14668 1973 13.45 379 2.58 

10. Aligarh Muslim University. A1lgarh 2001-02 4764 48 1.00 6 0.12 
2002-03 4687 52 1.11 3 0.06 
2003-04 4547 99 2.18 12 0.26 

11. Babasaheb Bhimrao Ambedkar 2001-02 115 43 37.39 5 4.34 
University. Lucknow 2002-03 117 52 44.44 7 5.98 

2003-04 106 40 37.74 2 1.89 

12. VlSVa-Bharati Santiniketan. Kolkata. 2001-02 1432 241 16.82 67 4.67 
West Bengal 2002-03 1505 256 17.00 74 4.91 

2003-04 1568 249 15.88 115 7.33 

13. University of Delhi, Delhi 2001-02 39027 4499 11.53 1211 3.10 
2002-03 39139 4845 12.38 1237 3.16 
2003-04 39139 5077 12.97 1280 3.27 

14. Jawaharlal Nehru University, New 2001-02 831 118 14.20 83 9.99 

Delhi 2002-03 730 105 14.38 63 8.63 
2003-04 780 120 15.38 70 8.97 

15. Jamla MHiia Islamia. New Delhi 2001-02 2225 206 9.25 77 3.46 
2002-03 2717 388 14.28 104 3.82 

I' 
2003-04 2987 335 11.21 144 4.82 

~ 16. Indira Gandhi National Open 2001-02 151427 7586 5.01 4912 3.24 

University. New Delhi 2002-03 136044 20634 15.17 8443 6.21 

n 2003'-04 178064 17833 19.01 13732 7.71 . 
17. Pondicherry University. Pondicherry 2001-02 810 134 16.54 ,.5 1.85 

. ~ • 2002-03 807 162 20.07 18 2.23 
2003-04 807 137 16.97 16 1.98 

18. Indian Institute of Technology. 2001-02 1248 106 8.50 35 2.80 

Bombay 2002-03 1278 90 7.04 18 1.41 
2003-04 1463 133 9.10 37 2.53 

19. Indian Institute of TechnolO:9Y. Deihl 2001-02 1544 143 9.26 26 1.68 . . . 

2002-0~ 1712 162 9.46 23 1.34 
2003-04 1666 177 10 .. 62 40 2.40 
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1 2 

20. Indian Institute of Technology, 
Kanpur 

21. Indian Institute of Technology, 
Kharagpur 

22. Indian Institute of Technology, 
Madras 

23. Indian Institute of Technology, 
Guwahati 

24. "Indian Institute of Technology, 
Roorkee 

3 

2001-02 
2002-03 
2003·04 

2001-02 
2002-03 
2003-04 

2001-02 
2002-03 
2003-04 

2001-02 
2002-03 
2003-04 

2001-02 
2002-03 
2003-04 

4 

2660 
2815 
3112 

1361 
1451 
1659 

1099 
1170 
1150 

288 
355 
438 

00 
1134 
1273 

5 6 7 8 

252 9.47 59 2.22 
316 11.23 69 2.45 
288 9.25 65 2.09 

158 11.60 41 3.01 
182 12.54 48 3.31 
197 11.87 54 3.25 

137 12.46 66 6.00 
120 10.25 54 4.61' 
159 13.82 43 3.73 

27 9.37 9 3.12 
38 10.70 7 1.97 
41 9.36 19 4.33 

00 00 00 00 
134 11.81 36 3.17 
132 10.36 47 3.69 

*The University of Roorkee was converted into the liT, Roorkee w.e.t. 21.9.2001 by the Government of India. 

Setting Up of lIT's 

*288. SHRI SURESH KURUP : 
SHRI C.K. CHANDRAPPAN : 

Will the Minister of HUMAN RESOURCE 
DEVEL6PMENT be pleased to state : 

~. 

(a) the number of IlTs in the country State-wise; 

(b) whether the committee constituted to set up new 
liT's in the country by upgrading promising academic 
institutions has since submitted its report; 

(c) if so, the details thereof and action taken 
thereon; 

(d) whether some States including Andhra Pradesh 
have requested for upgradation of some of their Institutions 
into lIT's; and 

(e) if so, the details thereof and the action taken by 
the Govemment on such requests? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a> There are 

seven Indian Institutes of Technology (IITs) in the Country 
namely:-

51. Name of the Indian Institute of StateJUT 
No. Technology (lIT) 

1. Indian Institute of Technology, Bombay Maharashtra 

2. Indian Institute of Technology, Delhi Delhi 

3. Indian Institute of Technology, Kanpur Uttar 
PradeSh 

4. Indian Institute of Technology, West -
Kharagpur Bengal 

5. Indian Institute of Technology, Madras Tamil Nadu 

6. Indian Institute of Technology, Guwahati Assam 

7. Indian Institute of Technology, Roorkee Uttaranchal 

(b) to (e) The Government hed constituted an Expert 
COmmittee on 5th November, 2003 ,to identify promising 
academicinstifutions for upgn.dation'into IlTs.A nUmb8'r of 
proposals trom 'various State Governments including the 
Govemment_ of Andhra Pradesh have betm received by the 
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Government and are· under consideration of the EJ<Pert 
Committee. A list of .such proposals received from the 
States is placed below. 

S. 
No. 

State 

1. Andhra 
Pradesh 

2. Bihar 

Proposal 

Setting up of New liT at Basara, Adilabad 
District, Andhra Pradesh 

Upgradation of Osmania University 
Engineering CoHege, Andhra Pradesh 

Setting up of New liT in Bihar 

3. Chandigarh Setting up of New liT in Chandigarh 

4. Gujarat Setting up of New lIT in Gujarat 

5. Jharkhand Setting up of New liT in Jharkhand 

6. Karnataka Upgradation of NITK Surathkal to liT. 

7. Kerala 

8. Orissa 

Setting up of New liT in Dharwad, North 
Karnataka 

Upgradation of College of Engineering 
Thiruvananthapuram to liT 

Upgradation of University College of 
Engineering (U.C.E.) Buria, Orissa. 

9. Rajasthan Setting up of new lIT in Rajasthan. 

The Report of the Committee is awaited. 

UNICEF Report on Malnutrition 
among Children 

289. SHRI ABDULLAKUTTY : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be. pleased to 

state: 

(a) whether according to UNICEF report of 2004 on 
the State of the Wond Children, about 47% children under 
the age of 5 in India are malnourished; 

(b) whether the report also ranks India at 53 in the 
under~flVe mortality index with 93 deaths per 1000 

children; 

(c) if so, the reaction of the Govemmerrt thereto; and 

(d) the • staps .. taken :by the· Government while 
evolvjng .. future pollctes on dlild deveklpment? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) ; (a) Yes, Sir. 
Percentage of underweight children under 3 (not under 5) 
years is 47. 

(b) Yes. Sir. 

{c) and (d) The Government is aware of and concerned 
about problems of malnutrition among children and all 
necessary steps are being taken by the Government to 
improve the situation. 

Several schemes and programmes are being 
implemented by various Ministries/Departments which 
directly or indirectly influence the nutritional status and 
development of children. The schemes and programmes 
which directly influence survival. growth and development 
of under five children include Integrated Child Development 
Services (ICDS). Nutrition Component of Paradhan Mantri 
Gramodyog Yojana (PMGY), Reproduction and Child 
Health Programme. National Nutritional Anaemia Control 
Programme. National Prophylaxis Programme against 
Blindness due to· Vitamin A deficiency and others which 
include free distribution of foodgrains to under nourished 
girts. pregnant and lactating women in 51 nutrition ally 
backward districts. Programmes which indirectly affect 
malnutrition among children are Targeted Public Distribution 
System. Antyodaya Yojana, Grain Bank Scheme etc. As a 
result, percentage of underweight children under three 
which was 52 in 1992-93 has come down to 47 in 1998-
99. 

In view of commitment of the Government under the 
Nation~1 Common Minimum Programme, a major expansion 
of the ICDS Scheme is being undertaken in order to cover . 
more children and mothers under the programme. 

A National Nutrition Mission. headed by the Hon'ble 
Prime Minister has been set up to review existing 
strategies, give policy direction and effectively coordinate 
the efforts of various MinistriesJDepartrnents concerned 
with nutritional status of the population. 

Fertilizer Policy 

*290. SHRI ANANDRAO VITHOBA ADSUL 
SHRI ADHALRAO PATIL SHIVAJIRAO : 

WiD thEt Minister of CHEMICALS AND FERTILIZER$ 
be plea~ to state : 
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(a) whether the Government is in the process of 
formulating a long term· fertilizer policy; 

(b) if so, the airn of the said policy; 

(c) whether the draft outline of the policy had been 
prepared and put on the website of the Department for 
inviting comments/suggestions of stakeholders; 

(d) if so, whether the suggestions received from the 
farmers are being incorporated in the said policy; 

(e) if so, the details thereof; 

(f) whether the committee constituted to examine 
the response to the draft policy has submitted its report 
to the Government; 

(g) if so, the details thereof; and 

(h) the time in which the policy is likely to be 
finalized? 

THE MINISTER OF CHEMICALS AND FERTIUZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (h) A draft outline of the long term fertilizer policy 
was prepared and circulated amongst concerned 
stakeholders such as fertilizer industry, farmers, State 
Governments, economists etc. to invite their views and 
suggestions. The draft policy was also discussed in 
seminarslworkshops held in different parts of the country. 
The draft policy evoked meaningful discussions and the 

Department of Fertilizers received a number of suggestions! 
comments on the proposals made in the draft policy paper. 
A Committee was constituted under the Chairmanship of 
Secretary (Fertilizers) to examine the views and suggestions 
received in response to draft long-term fertilizer policy. The 
suggestions received were considered by the Govemment 
while formulating New Pricing Scheme (NPS) for urea units 
which has come into effect from 1.4.2003 replacing the 

erstwhile unit specific Retention Price Scheme. NPS is 
being implemented in stages. Stage-I was of one year 
duration w.e.f. 1.4.2003 to 31.3.2004 and Stage-II is of two 
years' duration effective from 1.4.2004 upto 31.3.2006. The 
suggestions received in response to draft long term policy 
were also considered by the Govemm~ while formulating 
the pricing policy for investment made in new and 
expansion projects of urea, 'which has been announced 
in January, 2004. 

Government has recently conetItuted a Working Group 
under the Chairmanship of Dr. YK Alagh, which, apart from 
reviewing the effectiveness of Stage-I and" of New Pricing 
Scheme (NPS) for urea units and for formulating policy for 
urea units for Stage-III I.e. from 1.4.2006 onwards, would 
also examine issues pertaining to formulation of feedstock 
policy especially with regard to nature, pricing and 
availability, demand and supply of urea upto the end of 
11th Five Year Plan, fixing milestones for conversion of 
existing naphtha and FOILSHS based units to NG/LNG, 
mode of determination and methodology of payment of 
concession to urea units, de-control of movement and 
distribution of urea, balanced fertilization through urea 
pricing etc. The Group has been asked to submit its report 
within six months of its constitution. 

[Translation} 

Price of Chemlcel FerUHz .... 

*291. SHAIMATI KALPNA RAMESH NARHIRE : Witt 
the Minister of CHEMICALS AND FERTILIZERS be 
pleased to state : 

(a) the norms followed in fixing the price of 
Chemical Fertilizers; 

(b) whether the Government takes into account the 
economic condition of the farmers white fixing the prices 
of these items; 

(c) if so, the details thereof; 

(d) whether Chemical FertHizers are made available 
to the farmers al fixed prices by the Govemment; and 

(e) if not, the steps taken or proposed to be taken 
by the Government to provide economic benefits to the 
farmers? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(8) to (e) Witht/le objective of making available fertilizers 
at affordable rates to tarmers, the chemical fertilizers are 
sold to farmers at the prices statutorily notifiedlindicative 
maximum retail price, which are far less than the cost of 
production of "fertilizers. 

The prices of f8t1Hizera /ike u..... Di-ammonium 
Phosphate (DAP), Muriate of Potash (MOP) and compIeK 
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fertiliz .... are flxedlindicated .by the Govemment taking into 

consideration factors such as fiscal austainability and the 
need for batanced nutrient application. The price of Single 
SUper Phosphate (SSP) are indicated by the respective 

State Governments, keeping in view the concession level 
and the local conditions. 

Unemployment In Urban Are .. 

-292. SHRI THAWAR CHAND GEHLOT : 

SHRI ANIRUDH PRASAD ALIAS SADHU YADAV : 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to state : 

(a) whether the Govemment has conducted any 
study to find out the reasons for growing unemployment 
in urban areas; 

(b) If so, the details thereof; and 

(c) the steps taken/proposed to be taken to create 
employment opportunities in the urban areas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMAR I SEWA) : (a> and (b) Ministry of Urban 
Employment and Poverty Alleviation has not conducted 
any such study. 

(e) With a view to provide gainful employment to the 
urban unemployed orundEpremployed through encouraging 
the setting up of self-employment ventures or through 
provision of wage employment. Ministry of Urban 
Employment and Poverty Alleviation Is atready implementing 
a Centrally Sponsored urban poverty alleviation programme 
namely Swama Jayanti Shahari RozgarYojana (SJSRY) 
on All ·India basis w.e.f. 1.12.1997~ SJSRY is funded 
on a 75:25 basis between the Centre and the States. " 
targets the urban poor, living below the urban poverty 
line, as defined from time to time by the Planning 

Commission. 

SeHlng Up of Steel Plants 

-293. SHRI RAMDAS ATHAWALE : 
SHRI TATHAGATASATPATHY : 

Will the Minister of STEEL be pleasect to alate ; 

(a) the number of Steel Plants in Ihe country al 
present. State-wise; 

(b) the number of licences issued for setting up of 
Steel Plants during the last three years in Public, Private 
and Joint Sector, State-wise; 

(c) the number of applications lying pending so far, 
State-wise; 

(d) whether some foreign and private sector 
companies as well have taken keen interest 10 set up steel 
plants in the country; and 

(e) if so, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) The State-wise list of domestic crude steel producers 
is as below. This list consists of Main Producers and 
producers employing EAF (ElectriC Arc Fumace) route and 
CorexlMBE - EOF (MBF-Mini Blast Fumace, EOF-Energy 
Optimising Fumace) routes of steel production. 

State 

Andhra Pradesh 

Chhattisgarh 

Chandigarh 

Goa 

Gujarat 

Haryana 

Jharkhand 

Kamataka 

Kerala 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Number 

2 

3 

2 

3 

5 

4 

10 

3 

4 
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2 

Tamil Nadu 

Uttar Pradesh 2 

West Bengal 7 

Total 49 

(b) According to the New Industrial Policy announced 
in July 1991, iron and steel Industry has been de-
reserved and de-licensed barring certain locational 
restrictions. Three industrial licenses have been issued 
for setting up steel plants in the country during the last 
three years because of Iocational restrictions still in 
force. 

(c) No application is pending for grant of industrial 
license for setting up of steel plants in the country. 

(d) and (e) Foreign direct investment in the Steel 
sedor is allowed up to 100% equity through the automatic 
route. Pohang Iron and Steel Company (POSCO)of South 
Korea and BHP Billiton of Australia have jointly proposed 
a 10 million tonne steel plant in the State of Orissa 
involving in investment of US $ 8 billion. As far as 
investment in the private sector is concerned, entrepreneurs 
are free to invest based on their commercial judgment. The 
Govemment welcomes creation of additional steel capacity 
and foreign direct investment 

[English] 

Atrocities on Minorities 

294. SHRI ASADUDDIN OWAISI : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) the details of the atrocities on minorities reported 
in various States during 2001'()2, 2002-03 and 2003.()4 
till date, State-wise; 

(b) the details of life and property lost/damaged in 
each incident; 

(c) whether the Govemment has identified the 
elements/organizations responsible for these incidents; 

(d) if so, the details in this regard and instructions 
issued to the State Govemments in the matter; and 

(e) the steps takenlbeing taken by the Union 
Govemment to provide protection to minorities and 
promote communal harmony in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(e) As per available information, the number of communal 
incidents and the number of persons killed and injured 
therein during the years 2001, 2002, 2003 and 2004 (upto 
30th September), State-wise in the Statement. 

Under the Seventh Schedule of the Constitution, 
Police and Public Order are State subjects. Details in 
respect of property lost/damaged under each communal 
incident are therefore not maintained by the Govemment 
of India and are not readily available. 

Apart from the various ConstitutiQnal and legal 
provisions as well as various institutional mechanisms 
established for protection of the rights of the minorities In 
the country, the Union Government has also taken a variety 
of administrative measures and promotional efforts in this 
regard. These include constant review of the communal 
situation in the country. maintaining a continuous watch 
over the activities of organizations having a bearing on 
peace and communal harmony, sending alert messages, 
sharing of information. sending Central Para-Military forces 
to the States on the specific request of the concerned State 
Government(s), assistance in the modernization of the 
State Police Forces etc. The Union Government has also 
issued to aU the StateslUnion Territories comprehensive 
guidelines to promote communal harmony. These guidelines 
contain steps to be taken with regard to prevention of 
communal riots, provision for relieflrehabilitation to the 
victims, effective utilization of Peace Committee mect\aAisms 
in defUSing communal tension, restoration of normalcy in 
the affected areas etc. The promotional efforts include 
providing grants for organizations engaged in activities 
promoting communal harmony, annual Communal Harmony 
Awards and Kabir Puraskar and observance of Quam; Ekta 
Week. 

The Govemment has also,. taken new initiatives to 
provide protection to minorities and to promote communal 
harmony in the country. These steps include granting of 
Constitutional StldUs to the National Commission for 
Minorities and constitution of the National Monitoring 
Committee for' Minorities' Education. ' 
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Separate Fund for Power Sector 

295. SHRI B. VINOD KUMAR : Will the Minister of 
POWER be pleased to state : 

(a) whether a number of State Electricity Boards in 
the country are facing acute financial crisis; 

(b) if so, the details thereof; 

(c) whether the Government proposes to set up a 

separate fund to improve the financial health of State 
Electricily Boards; 

(d) if so, the details thereof; 

(e) whether some foreign financial institutions have 

provided funds to some of the State Electricity Boards 
during the last three years; and 

(f) if so, the details thereof; State-wise? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 

Yes, Sir. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

State 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

10. Himachal Pradesh 

to Questions 58 

Statement·1 

ProfitlLoss Year of Audited 
(Rs. in Crore) Accounts 

3 

261.26 

-117.42 

-695.54 

Not 

available in 
the last three 

years 

4 

2002-03 

2003-04 

2002-03 

Available 

Not Available 

-1204.79 2001-02 

150.75 2002-03 

-475.79 2002-03 

52.36 2001-02 

-52.24 2002-03 (b) According to the available latest audit accounts, 
the details of profitJloss mad by the State Utilities is given 

in enclosed Statement-I. 
11. Jammu and Kashmir -1291.06 2003-04 

(c) and (d) The Government is already implemen-
ting a scheme viz.., Accelerated Power Development 
and Reforms Programme (APDRP) under which funds 

are provided to the State Electricity Boards (SEBs)! 
UtIlities for upgradation and strengthening of the Sub-

Transmission and Distribution system in the country 
with a view to reduce the aggregate technical and 
commercial losses, and improving· the commercial 

viability of State Electricity Boards. Under APDRp, States 
are also given incentive for reducing losses. The 
Government has allocated Rs. 3500 crores for APDRP 
for the year 2004-05 i.e. Rs. 1750 crores under 
investment component and Rs. 1750 crores under 

Incentive component. 

(e) and (f) Statement-II showing the details of funds 
provided by foreign financial institutions to the SEBs! 
CorporationsICompanies of various States for the State 

sector power projects is enclosed. 

12. Jharkhand 

13. Karnataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orissa (GRIDCO) 

22. Punjab 

23. Rajasthan 

24. Sil<kim 

25. Tamil Nadu 

Not Available 

24.77 2001-02 

62.82 

Not Available 2002-03 

-539.46 2001-02 

Not Available 

-41.20 2002-03 

-49.07 2003-04 

-50.93 2003-04 

-588.00 2002-03 

-435.99 2002·03 

0.00 2002-03 

Not Available 

-4851.89 2001-02 
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1 2 3 4 2 3 4 

26. Tripura Not Avaltable 28. Utt&ranchal Not Available 
-27. Uttar Pradesh -1608.98 2001-02 29. West Bengal -915.32 2002-03 

Statement-II 

Details of funds provided by foreign financial institutions to the SEBS/CorporatfonllComparries of 
various States for the State sector power projects 

51. Project Executing Agency Funding Agency 
No. 

1 2 3 4 

1. Simhadri and Vizag Andhra Pradesh Trans- Japan Bank for Inter-
Transmission project mission Corporation ltd. national Cooperation 

(APTRANSCO) (JBIC) 

2. SrisaiIam Left Bank Andhra Pradesh Power JBIC 
HEP Generation Company Ltd. 

(APGENCO) 

3. Srisailam Power APTRANSCO JBIC 
Transmission Project 

4. R and M of APGENCO JBIC 
Kothagudam -A-

HEP 

5. Andhra Pradesh APTRANSCO Department for Inter-
Energy Efficiency national Development 
Project (DFID) 

6. Andhra Pradesh APTRANSCO Intemational Bank for 
Power Sector Rs- Reconstruction and 
structuring Project Development (IBRD) 

7. Assam Power Sector Assam State Electricity Asian Development Bank 
Development Pro- Board (ADB) 
gramme and Project 

8. Gujarat Power Sector Gujarat Electricity Board ADB 
Development Pro-
grarrme and Project 

9. Madhya Pradesh Madhya Pradesh State ADB 
Power Sector Dave- Electricity Board 
lopment Programme 
and Project 

Disburserrient (fls. in Ctotes) 
2001-02 2002-03 2003-04 

5 6 7 

237.27 10~.02 85 .. 53 

125.38 58.84 0.00 

26.50 0.00 0.00 

27.64 2.27 ~);OO 

5.19 83.35 14.79 

139.29 189.47 25.64 

0.00 0.00 409.50 

1.45 31.57 562.40 

316.55 198.(10 452.52 
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2 3 

10. Ghatghar Pump Storage Irrigation Departmentl 

PrQject Govemment of Maharashtra 

11. Rand M of Umiam HEP Meghalaya State Electricity 
Board 

12. Orissa Power Sector Grid Corporation of Orissa 
RestruCturing Project 

13. Rajasthan Power Sector Rajasthan Rajya Vidyut 
Restructuring Project Prasaran Nigam Ltd. 

14. Anpara 'B'Thermal Power Uttar Pradesh Rajya Vidyut 
Stage-II Project Utpadan Nigam Ltd. 

15. Uttar Pradesh Power Uttar Pradesh Power 
Sector Restructuring Corporation Ltd. 

Project 

lS. Purulia Pumped Storage West Bengal State Electricity 
Project . Board (WBSEB) 

17. West Bengal WBSEB 
Transmission Project 

18. Bakreshwar TPP Unit West Bengal Power 
1,2,3 Project Development Corporation 

Ltd (WBPDCL) 

19. Bal<reshwar TPP Unit 4 WBPDCL 
and 5 Project 

Total 

(Translation] 

KIlling of OWn Colleague by 
PMF Personnel 

296. PROF. MAHADEORAO SHIWANKAR : 
SHRI MUNSHI RAM : 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) the number of incidents of killing of their own 
colleagues and suicides c,ommitted by the pe~onnel . ;,,' . 

of the p~ra·mllitaryforces during the current year, till 

date: 

4 5 6 7 

JBIC 127.38 163.83 0.00 

JBIC 43.08 11.06 1.32 

IBRD 160.21 146.71 222.78 

IBRD 12.61 144.43 182.41 

JBIC 79.23 46.86 0.00 

IBRD 209.61 227.01 136.03 

JBIC 90.00 127.62 303.53 

JBIC 143.81 109.18 49.38 

JBIC 154.10 145.09 43.22 

JBIC 0.00 0.00 1.13 

1899.3 1788.31 2490.18 

(b) whether orders for enquiry into each of such 
incidents have been issued, force-wise; 

(c) if so, the outcome of such enquiries: 

(d) the details of compensation paid to the security 
personnel who died in such incidents; and 

(e) the steps taken to avoid such Incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) 
Number of incidents of killing of· their ownoolleaguesand 
suicides committed by personnel of CPFs duririg the 
current year (till 15.12.2004) are given below:-
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S. Name of the No. of incidents No. of suicides 
No. Force of killings 

1. CRPF 5 27 

2. SSB 3 

3. NSG 

4. ITBP 3 

5. CISF 6 

6. ARs 11 

7. BSF 3 26 

(b) and (c) Yes, Sir. The Court of Inquiries are still 
inconclusive. 

(d) Ex-gratia compensation has been paid to the next 
of kin of those killed in CISF and ITBP. In other cases, these 

payments are dependant on the outcome of the Court of 
Inquiries. However, no exgratia payment is made in the 
case of suicide. 

(e) In view of the nature of duty performed by the 

personnel of Central Police Forces deployed in field 
formation, except in CISF, they are allowed two months 

annual leave and fifteen days casual leave as against one 
month and eight days respectively in static formations. 
Leave is granted as per rules keeping in view the 
operational requirements according to a roster system and 
in cases of personal emergency. This is to ensure adequate 
rest and recuperation. In ClSF, however, since most of 
people are allowed to live with family, one month's annual 
leave and reimbursement of one month's pay in lieu of one 
month's leave Is allowed. Govemment have also enhanced 
authorization for family accommodation from 14% to 
25% in CPFs. Recreational and entertainment facilities 
are provided for the personnel. The rotational training of 

the personnel provides a break from monotonous 
duties. In some Forces, Yoga and Meditation are also 
included in the training programmes. However, in view of 
some recent incidents of shooting by the CPF personnel, 
Govemment has ordered a study by SPR and 0 In 
consuttation with the National Institute of Criminology and 

Forensic Science on stress management in the Force 
personnel. 

Generation of Wind Energy 

*297. SHRI HANSRAJ G.· AHIR : Will the Minister of 
NON-coNVENTIONAL ENERGY SOURCES be· pleased to 
state: 

(a) whether some State Govemments have decided 
to generate wind energy to cope with the power crises in 
their States; 

(b) if so, the details thereof; 

(c) whether the Govemment propoeesto provide 
any incentives to promote wind energy in these State.; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VIlAS 
MUTTEMWAR) : (a) and (b) Grid interactive wind power 
installed capacity aggregating 2905 MW has been set up 
so far in potential states through private lnvestment In 
pursuance of the objective of promoting renewable energy, 
as detailed below. 

State-wise grid-interactive wind power InBtsn.d 
capacity lIS on 30. 11.2004. 

{In MW) 

State Capacity 

Andhra Pradesh 101.3 

Gujarat 216.2 

Kamataka 288.3 

Kerala 2.0 

Madhya Pradesh 27.6 

Maharashtra 411.2 

Rajasthan 240.5 

Tamil Nadu 1838.9 

Weat Bengal 1.10 

Total 2905.1 

(c) and (d) The Grid interactive Wind Power Programme 
is essentially private sector driven. Such wind power is 
being given preferentia1 tariffs In respective Stat... In 
addition, Govemment provides fiacaI and financial 
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incentives such as accelerated depreciation, excise duty 
exemption and concessional customs duty. on import of 
specified components and parts of wind turbines. 

[English) 

Infrastructural Development of 
Mega City Prolects 

298. SHRI G. KARUNAKARA REDDY : Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Infrastructural Development of Mega 
City Projects in various States are lagging behind their 
schedule; 

(b) if so, the details in this regard, State-wise; 

(c) the reasons therefore; 

(d) the total amount sanctioned and released under 
the !nfrastructural Development of Mega Cities Scheme 
during each of the last three years, city-wise; 

(e) the city-wise projects undertaken under the 
Scheme during the said period; and 

(1) the action taken by the Union Govemment for 
timely completion of such projects? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (c) As reported by nodal agencies for 
Bangalore, Chennai, Hyderabad, Kolkata and Murnbai 
Mega Cities, some projects of infrastructural development 
were lagging behind their schedule of completion. 

City/State-wise details of such projects alongwith 
reasons therefor are in the enclosed Statement-I. 

(d) Central assistance allocated and released to 
Mega Cities during the last three years is as follows:-

(Rs. in crore) 

Name of Releases Releases Releases 
Mega City during during during 

2001-02 2002-03 2003-04 

Mumbai 23.16 25.32 47.77 

Kolkata 25.70 26.23 41.31 

Chennai 21.58 22.12 34.82 

Hyderabad 23.80 24.49 38.54 

Bangalore 21.16 21.74 34.23 

Total 115.40 119.90 196.67 

(e) Information reported by nodal agencies in 
respect of projects undertaken during the last three years 
is enclosed in the enclosed Statement-II. 

(1) Apart from monitoring of on-going projects by the 
State Level Sanctioning Committee in each Mega City, 
Ministry of Urban Development reviews the progress of the 
scheme each quarter. In addition, officers are deputed to 
monitor physical and financial progress of projects 
sanctioned under Centrally Sponsored Schemes 
administered by this Ministry. 

Statement·! 

Details of Projects which are Lagging behind their Schedule of Completion 

SI.No. Name of Project 

2 

Hyder.bad 

1. Subjeemandi 

2. R.O.B. at Seeltlapalmandi 

Kolk.ta 

1. Serampore T.P. Integration (Phase-II) 

Reasons for delay 

3 

Land dispute 

Abandonment of work by MIs. NBCC Ltd. 

Due to structural stability problems arising out of poor soil 
condition 
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2 

2. Augmentation of Padmapukur W.T. Plant 

3. Stablisation and Extn. of Primary Grid under GATP-
Phase II 

4. B.K T.P. Integration (Interim Phase) 

5. 30 MGD W.T. Plant at Kalyani (Phase-I) 

6. UGA cum Boosting Station at Maheshtala 

7. Water Supply for Dankuni area 

8. Augmentation of Chandannagar W.T. Plant (Phase-II) 

9. Laying of Alng Main from GRWW to Maheshtala 

10. Salkia Fly Oval: 

11. Construction of PA Shah Road 

12. A.O.B at BondeI Gate 

13. Barrackpur-Dum Dum Expressway 

14. Widening of EMBP (RB Rotary-Kamalgazi) 

15. Widening of EMBP (PC-AB Rotary) Phase-II 

16. Widening of Dum Dum Underpass 

17. Area Development at Kasba 

18. Housing at FB Block, Salt Lake 

19. Housing at CL Block, Salt Lake 

20. Court cum Commercial Complex at Sealdah 

Chennal 

1. Providing sewerage facilities to Vyasarpadi, Kanagam-
Taramani and Kodungaiyur 

3 

Laying of. RIsing Main eevweIy delayed due to pRJbIem 
of obtaining permission for laying through Botanical 
Garden. 

Due to court case on contract 1I8ttIenierIt;. slow progress 
due to movement of heavy traffic along the alignment. 

Due to non-availability of site tor one UGR (out of two). 

Due to complexity in Tender settlement of treatment plant 
and availability of site for intake jetty. 

Due to court case on tender settlement. Work in progress. 

Due to non-availability of two Tubewell sites. 

Commencement deferred to synchronise with completion 
of intake Jetty. 

The progress of pipe laying work Is slow due to alignment 
being along one of the busiest roads through a congested 
industrial area. 

Due to litigation on land acquisition and rehabilitalion in 
Supreme Court. The case has since been disposed off. by 
the Hon'ble Supreme Court. The work of land acquisition 
and rehabilitation will be taken up soon as per the orders 
of the Hon'ble Supreme Court. 

Due to complex LA problems. 

Due to rehabilitation problem at amaH stretch. 

Due to LA problems. 

Construction of one ACC bridge is dependent on Metro 
Aail work on the alignment. 

Delay in getting the site due to local disputes. 

Due to LA problem for a small .,.ea. 

Infrastructure Work progressing according to off loading of 
bulk land. The project is almost complete. 

Due to problems related to transfer of land and relocating 
of existing underground utility services. 

Due to problem related to transfer of land. 

Finishing work depends on marketing strategy. 

Due to litigation. 
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2. RaIouting of watennains treatment plant from 
Gangadeswar Koil St. to Harris Road 

3. Prevention of sewage overflows into city waterways 

4. Underground Sewerage 

5. Construction of Commercial Office Complex at 
Nandanam 

6. Improvement of Vegetable Market 

7. ModernIsed'Transfer station at BasIn bridge 

8. Construction of Storm Water Drains 

9. ConstruCtion of Storm Water drains 

10. Improvement of Water Supply 

11. Ccmstruction of Shopping Complex 

12. Improvement of Roads at Alandur Municipality 

f3. WidanIng and strengthening of roads and construction 
of culverts 

14. Improvement of Damaged roads 

15 Improvement of damaged· rOads . 

16. Impnwementof damaged roads 

17. Improvement of damaged roads 

18. Constfuction of storm water drains 

19. Construction of storm water drains 

20. Construction of storm water drains 

21. Flood Alleviation measures and improvement to storm 
water drainage system In Chennei Metropolitan Area 

22. Construction of storm water drains 

23. Construction of Roads and Drains 

24. Construction of shopping complex 

1. Construction of FOB and Rickshaw Stand near 
Oombivali Station (NP·I) 

2. Distribution of Water Supply to Kharghar (NP·II) 

3 

Due to lack of co-ordination with Railways. 

Delay in receipt of road cut and traffic police permiss;o;,. 
Work nearing completion. 

Tendering process at Initial stage. 

Due to identification of potential buyers. 

Due to delay in getting planning permission. 

Due to Tender process. 

Due to encroachment eviction. 

Due to Utigation. 

Due to tender processing. 

Due to tender processing. 

Due to ~derground sewerage work. 

Due to Tender process. 

Due to tender process. 

Due to tender process. 

Due to tender process. 

Due to tender process. 

Due to tender process. 

Due to encroachment. 

Due to tender process. 

Due to encroachment eviction. 

Due to encroachment eviction. 

Due to tender process. 

Due to tender processing and widening of Highways in 
the originally proposed site. 

Due to litigation with contractor. 

Due to re-assessment of scope and financial constraints. 
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1 2 

3. Sewerage System to Kharghar Node (NP-II) 

4. Detailed Engineering of Eastern Freeway 

Bangalore 

1. Eco-Friendly treatment of city garbage through 
production of compost manure 

2. Construction of two road bridges across Vrishabhavathi 
river 

Year 

BangaIore 

2001-2002 

2002-2003 

2003-2004 

llumbel 

2001-2002 

·2002-2003 

2003-2004 

2001-2002 

2002-2003 

2003-2004 

Kolkata 

2001-2002 

2002-2003 

2003-2004 

Hyderablld 

2001-2002 

2002-2003 

2003-2004 

Statement-ll 

Number of projects 
sanctioned 

2 

8 

25 

5 

6 

9 

23 

45 

10 

NIL 

17 

22 

78 

Estimated Cost 
(As. in crore) 

27.25 

275.49 

297.89 

135.23 

125.45 

300.00 

53.01 

970.34 

127.68 

Not available 

Not available 

Not available 

319.44 

248.00 

3 

Due to re-assessment of scope and financial constraint$. 

Delay in Detailed engineering study. Work in progress. 

One sub-project of organic plant suspended due to 
opposition by local residents. 

The implementing agency is awaiting administrative and 
technical approval from the State Government. 

Unauthorised Occupation ·to the Hou ... of . 
Migrated Kashmir! Pandlt 

299. SHRI MADAN LAL SHARMA : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether most of the houses vacated by Kashmiri 
Pandit migrants and migrants during Kargil war are in the 
occupation of unauthorized people; 

(b) if so, the number of houses in occupation of 
unauthorized people; 

(c) the steps taken by the Government to dlsp0ss8ss 
the unauthorized people from such houses; 

(d) the details of houses vacated from unauthorized 
persons so far; and 

(e) the steps taken by the Government to protect the 
interest of displaced Kashmir! Pandits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRtpRAKASH JAISWAL) : (a) to 
(d) As intimated by the State Government of Jammu and 
Kashmir. 971 houses vacated by the Kashmir! Pandit 
migrants were in the occupation of unauthorised people. 
out of which 522 houses have been vacated and eviction 
proceedings under Section (3) of the Jammu and Kashmir 
Migrant Immovable Property (Preservation, Protection and 
Restraint on Distress Sales) Act, 1997 have been taken to 
dispossess the unauthorised people from the remaining 
449 houses. There are no reports of unauthorised occupa-
tion of houses vacated by migrants during Kargil war. 

(e) The steps taken by the Government to protect 
the interest of Kashmiri Pandi migrants include enactmefll 
of the Jammu and Kashmir Migrant Immovable Property 
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(Preservation, Protection and Restraint of Distress Sales) 

Act 1997 and Jammu and Kashmir Migrants (Stay of 
Proceedings) Act 1997. 

An inter·ministerial team has been constituted to 
prepare a plan for the rehabilitation of Kashmiri migrants. 
The (3ovemment is committed to protect the interest of 
Kashmlri Pandit migrants. 

Expenditure on Rand D Wortc:. on Steel 

300. SHRI JASHUBHAI DHANABHAI BARAD : Will 
the Minister of STEEL be pleased to state : 

(a) the investment made in public sector regarding 
Research and Development (R and D) works on steel 
during the last three years and the results thereof; 

(b) whether the Govemment has taken any decision 
to promote more investments on R and 0 works for 
improvement in quality of steel, keeping In view of its 
quality and economic prices In the world; 

(c) if so, the details thereof; and 

(d) the present position of the ongoing R and 0 
projects and the project which are lying under consideration 
of the Govemment? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) Investment made in Research and Development in 
Public Sector Steel Plants, out of their own funds, during 
the last three years were as given below: 

(Rs. in Crore) 

Name of Public Sector Steel Plant 2001·2002 2002·2003 2003·2004 

Steel Authority of India Umited (SAIL) 

Rashtriya Ispat Nigam Umitetf (RINL) 

Total 

49.85 

2.50 

52.35 

R and 0 efforts during the above period have resulted 
in Significant improvement of the performance indices of 
steel plants. 

(b) and (c) Yes, Sir. To supplement Research and 
Development (R and D) activities in the iron and steel 
sector, Govemment of India have decided to spend up to 
As. 150 crores per annum from the interest proceeds of 
Steel Development Fund (SDF). So far, 36 R and 0 projects 
have been approved. As on 30th November, 2004 Rs. 
78.37 crore has been disbursed from SDF. 

(d) As on date, 13 Research and Development 
Projects with partial financial assistance from SDF are 
being pursued as given below: 

Public Sectornnstltutlon 

SI.No. Name of the Project 

1 2 

1. Introduction of new mining methods and techniques 
for ground control to enable mining of rich manganese 

54.82 

2.50 

57.32 

2 

71.90 

2.50 

74.40 

ore under "very poor" to 'air" ground condition: by 
National Institute of Rock Mechanics, Kamataka in 
association with Manganese Ore (India) Umited, 
Nagpur. 

2. Maximization of blast fumace productivity with Indian 
iron ore: by National Metallurgical Laboratory, 
Jamshedpur, Tata Iron and Steel Company Ltd. and 
RDCIS, Sleel Authority of India Ltd. 

3. Mixing and mass transfer in steel making ladies stirred 
with dual porous plug: a physical and mathematical 
model investigation: by Department of Materials and 
Metallurgical Engineering, Indian Institute of 
Technology, Kanpur·208016. 

4. Development of process of advanced hot dip coated 
products: by RDCIS. SAIL. 

5. Development of intelligent mill set up model for 
dynamic and adaptive control of plate mill: by ROCIS. 
SAIL •. Ranchi. 
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6. Pilot Scale Smelling StudIes on Magnetite Ores of 
Nagaland:by National Metallurgical Laboratory, 
Jamshedpur. 

7. Development and Characterization of Spot Welding 
techniques for Coated Steel Sheets: Jadavpur 
University, Kolkata. 

8. Extension of the project proposal on Documentation 
and development of iron making processes used by 
Tribals of India: by National Metallurgical Laboratory, 
Jarnshedpur 

9. Development of value added refractory products from 
Indian Bauxite: by Central Glass and Ceramic 
Aeseareh Institute (CGCRI) Koikata. 

10. Modelling and Control of microstructure and 
mechanical properties during hot strip rolling: by 
Research and Development Center for Iron and Steel, 
Steel Authority of India Ltd., Ranchi, Indian Institute of 
Technology, Kanpur and Indian Institute of Science, 
BangaJore. 

Private Sector: 

11. To study various tolerable Indian Non Coking Coal 
&OUrc8S with the aim of maximizing the usage of 
domestic non coking coal in COREX Process: by 
Jindal Vijayanagar Steel Ltd. 

12. Setting up of a mini sinter plant to utilize waste 
generated out ot present pig iron plant: by Tata 
MetallikB Ltd, Kharagpur. 

13. Documentation of traditional iron smelting by Agaria 
Community: by Bapa Ray Production, New Delhi. 

The above projects are at different stages of 
completion. Two proposals from private sector plants for 
financial assistance from SDF are under consideration of 
the Government. 

Technology for the Development of NCES 

301. SHRI PRAKASHBAPU V. PATIL : Will the Minister 
of ~CONVENTIONAL ENERGY SOURCES be pleased 

to 8Iate : 

<a) whether the Government has made a companstlve 
study . of various technologies adopted by the developing 
and developed countries for the generation at energy 
through non-convantional methodS; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to adopt 
superior and more economical technologies in the country; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR) : (a) to (d) Yes, Sir. The Ministry makes a 
comparative study of non-conventional energy technologie8 
adopted by the developing and developed countries on 
a continuous basis through technology mapping. commercial 
meets, bilateral discussions and seminars/symposia. 
Indian achievements with regard to non-conventional 
energy deployment are comparable to those of advanced 
countries like Japan, Europe and the U.S.A. Deployment 
of a specific technology depends upon resource availability, 
technical feasibility and economic viability. Development of 
new and renewable technologies is in progress including 
that of hydrogen and fuel cells for transport, portable and 
stationary applications for rural and urban areas. 

Study Conducted by DMRC 

302. SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi MetroRaH Corporation has 
conducted any study to assess the impact in terms of 
pollution and the number of public and private transport 
likely to go off the roads after completion of the first phase; 

(b) if so, the details In this regard; 

(c) the quantum of fuel likely to be saved and the 
number of accidents reduced thereafter in the areas of first 
phase; 

(d) the names of the Stale Govemments which have 
sent their proposals for extension of similar facilities in their 
States; and 

(e) the action taken by the Union Government on 
such proposals? 
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THE MINISTER OF PARlIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRt GHULAM 
NABI AZAD) : (a) to (e) Delhi Metro Rail Corporation 
(OMRC) has conducted a study to assess the number of 
public and private transport likely to go off the roads and 
the impact in terms of pollution after completion of the first 
phase of the Delhi MRTS Project. It has been estimated 
that with Significant reduction in the number of buses, cars, 

two-wheelers, etc. there would be a 19% reduction in the 
pollution load per day. It has also been projected that apart 
from huge savings in fuel, the number of accidents is likely 
to go down by about 10%. 

A proposal alongwith the DelaJled Project Report has 
been received from the Govemment of Kamataka for 
introduction of Metro Rail system in BangaJore. The State 
Govemment has got financial appraisal of the project 
conducted recently, details of which have been forwarded 
to the Government of India. The proposal is being 
examined. 

Another proposal has been received from the 
Govemment of Maharashtra for implementation of Metro 
Rail System in Mumbai on Versova - Andheri - Ghatkopar 
corridor. However, its Detailed Project Report has not been 
received by the Central Govemment so far. 

(English) 

Production 01 Narcotic Drug 

3194.SHRI SHRINIWAS DADASAHEB PATIL: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 

state: 

(a) whether the Govemment has come across the 
illegal production of narcotic drugs in Pharmaceutical units 
In various parts of the country; 

(b) if so, the steps taken by the Govemment in this 

regard; 

(c) whether any action has been taken against such 

units; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (d) The Directorate of Revenue intelligence (DRI) has 

booked three cases of illegal production of narcotic drugs 
in pharmaceutical units during the last two years I.e. 2003-
2004 and 2004-05 (upto November, 2004). In these cases 
9 persons were arrested. However, the Narcotics Control 
Bureau has not come across any such case. 

[Translation) 

FenCing of Government Accommodation 
Premises 

3195.SHRI BRAJESH PATHAK: Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether there is any scheme of the Central 
Public Works Department to fence Government 
accommodation premises with barbed wire in New Delhi; 

(b) if so, the details thereof; 

(c) whether the fencing done with barbed wi~ 
around the Govemment accommodations in certain 
colonies particularly in Lodhi Colony. New Delhi vary from 
premises to premises in terms of their length; 

(d) if so, the details thereof separately as on date, 
particularly of quarters under type-3 category; 

(e) the details of the service-centre-wise allocation 
made to CPWD in various Govemrilent colonies particularly 
to Lodhi Colony, 'T' division under zone-3, New Delhi and 
amount spent alongwith the task undertaken during the last 
three years and till date; 

(I) whether the Government proposes to get the 
quality of the works so executed examined by setting up 
a technical committee at the level of Directorate General; 
and 

(g) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) ; (a) to (c) Yes, Sir, Fencing is done only 
for the ground floor quarters, on the request of allottees, 
under 10% deposit scheme, subject to availability of funds. 
The length of fenCing varies as per typenocation of the 
quarters. 

(d) Normally, fencing in Lodhi Colony in Type 1\ to 
IV quarters Ie done as indicated beIow;-
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rv 
III 

II 

Length 

25 metres (appx.) 

25 metres (appx.) 

15 metres (appx.) 

(e) Funds for maintenance are not allocatedeeMce 
center-wise. Expenditure isal80 not compiled SeMce 
center-wise. The details of funds allotted, amounts spent 
and tasks carried out under. the maintenance in 'T' Division 
are shown in the enclosed Statement. 

(f) and (g) No such proposal Is under consideration. 

Statement 
(Rs. in thousand) 

Budget under 2216 Head for the last three years for T Division. 

Name of Wor1cs 2001-2002 2002-2003 2003-2004 2004-2005 upto 

Allotment Expen. Allotment 

Minor repair work 2000 1938 3000 

Ordinary repair work 16000 15999 18500 

Special repair work 6660 6659 7500 

The tasks carried under the maintenance are as 
under :-

1. ANNUAL REPAIR AND MAINTENANCE WORK-
like Internal and External whitewashing, repair 
to doors, windows, staircase, roof repairing, floor 
repairing, seepage prevention change of WC 
waste pipe, G I Pipe washbasin, looking mirror, 
S e I Pipe, repair to plaster etc. 

2. ADDITION AND ALTERATION WORKS UNDER 
lOOk SCHEME - Pdg and fixing of loft tank, steel 
grill door, b8lbed wire fencing pdg and fixing of 
glazed tiles, Kola stone in Kitchen, breaking of 
chimney, kitchen sink with draining board, wash 
basin, looking rnirror with glass sheH, additional 
connection of G 1 Pipe etc. 

3. SPECIAL REPAIR WORKS - Roof treatment for 
prevention of seepage, change of damaged 
door and windows for we and Bath, shotcreting 
of chajjas, . replacement of damaged flooring 
changing of broken red sand stone etc. 

Action against Escorts Hospital 

3196.SHRI HITEN BARMAN: Win the Minister of 
URBAN DEVELOPMENT be pleased to state : 

1112004 

Expen. Allotment Expen. Allotment Expen. 

1799 3110 2444 2000 1078 

17745 20400 21042 18000 14915 

6835 9000 8971 9000 5598 

(8) whether the Delhi Development Authoritv has 
decided to take Rs. 51 crore from Escorts Hospital, Delhi 
to bail it out of giving 40 per cent free treatment to OPD 
patients and 25 per cent free bed to poor and subsequently 
the Government had passed the proposal; 

(b) if so. the reasons therefor; 

(c) the crite~a fixed by the DDA to take money from 
Escorts Hospital and also from other Private Hospitals who 
have taken land on concessionsl rates from the DDA; 

(d) whether the Government is thinking to cancel. the 
lease of those hospitals who are not complying with the 
lease contract to give benefits to poor; 

(e) if so, the details thereof; 

(f) if not, the reasons therefor; 

(g) whether the Govemment is facing problems in 
the monitoring mechanism; 

(h) if so, the reasons therefore; and 

(i) the steps the Government is taking to review the 
monitoring mechanism? 

THE MINISTER OF PARliAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVelOPMENT (SHRI GHUlAM 
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NASIAZAO) : (a) to (cl Delhi Development Authority (DDA) 

has reported that it has rectived a proposal from Escorts 
~ wherein they have requeste9 to exempt them from 
the conditions of free bed on payment of difference of 

market value and allotment price of land. No decision on 
the matter has been taken. 

(d) to (f) Show Cause notices have been issued to 
those hospitals found violating conditions of Lease. Their 

replies have been· examined by the DDA in consultation 

with the Directorate of Health Services (DHS). GNCTD. 

Cancellation of· Lease is one of the options. along with 
other options on violation of Lease terms which. can be 

enforced by the land owning agency. Matter is also sub-
judice in Civil Write Petition Nos. 2866 of 2002 and 6148 

of 2002 of the Delhi High Court. 

(g) to (I) DOA has Informed that it has requested DHS. 
GNCTD to assist it in monitoring compliance of the 

conditions by hospitals. in question. 

Development of Software 

3197.SHRI S.K. KHARVENTHAN : Will the Minister of 

NON-CONVENTIONAL ENERGY SOURCES be pleased to 

state : 

(a)' whether normaliad difference vegetation index 

is under development to study thepattem of crop 

distribution; and 

(b) the time by which the software is likely to be 

developed and put to effective use? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR) : (a) and (b) Normalized Difference 

Vegetation IndeK is a standard and established parameter 
used to project the vegetation density as an interpretation 

from the satellite images ~ to the geographic 
area. Under a project sponsored by the Ministry. the 
values of this IndaK are being utilized by the Indian 
Institute of Science. Bangalore. to predict pattem of crop 

distribution in a given land area. The data generated 
win be used to estimate biomass availability and prepare 

a Biomass Resources AlIas for the country. The Atlas 

is expected to be ready by March. 2007. 

[English] 

Commercial Complex at Nehru Place 

3198. SHRI KAILASH BAITHA : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether despite repeated requests by DDA, 
Delhi Police has not taken any measures to keep squatters 
and illegal vendors at bay in commercial complex at Nehru 
Place. New Delhi; 

(b) if so, the reasons therefor; 

(c) whether the shopkeepers of this complex have 
also encroached upon the verandahs causing nuisance! 
obstructions to the pedestrians; and 

(d) if so, the policy of Delhi Police to remove 
nuisance/obstructions from pathways/verancJahs in the 
markets etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (d) No Sir. 
Delhi Police has always provided Police assistance to 
Civlcllandowning agencies on demand for maintaining law 
and order during removal of encroachment, except in 
special circumstances when the Police was preoccupied 
with major law and order duties. Some of the shopkeepers 
of Nehru Place keep their articles in the varandahs which 
are removed by the Police from time to time. 

[Translation] 

Corruption caaesagainst PolHiciens 

3199.SHRI SURESH CHANDEL : 
PROF. CHANDER KUMAR : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether CSI or any other agency filed 
chargesheets against some of the Ministers in the Union 
Council of Ministers; 

(b) if so, the details thereof; and 

(c) the nature of cases and stages of trial? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVTT): '(a) 
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to (c) The information is being collected and will be laid 
on the Table of the House. 

Atrocities against Women 

3200. SHRI Y. G. MAHAJAN : Will the Minister of 
HUMAN RESOURCES DEVELOPMENT be pleased to 
state: 

(a) whether the Government is contemplating to 
formulate any action plan to check the atrocities committed 
against women; 

(b) if so, the details thereof; and 

(c) the progress made in this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCES DEVELOPMENT (SHRIMATI KANT I 
SINGH) : (a) to (c) 'PubIic Order' and 'Police' are State 
subjects. However, Government of India has been acMsing 
the State Governments frorn time to time to take necessary 
measures to prevent crimes against women and other 
weaker sections of the society. In the advice sent by 
Ministry of Home Affairs to the State Governments on 5th 
May, 2004, the following measures were urged: 

(1) Identification of crime prone areas and 
establishment of a machinery to monitor cases 
of violation of laws in schools/colleges in order 
to ensure safety and security of girts; 

(2) Registration of FIRs in all cases of crimes 
against women; 

(3) Prominently displaying at public places helpline 
numbers of crimes against women cells; 

(4) Establishment of women's cells in police stations, 
and where necessary, women's police stations; 

(5) Comprehensive training of police personnel 
dealing with crimes against women in the 
special laws. 

{English] 

Teaching Activities In School. 

3201.SHRIMATI JAYABEN B, THAKKAR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether there is a proposal under the 
consideration of the Government to take up mapping as 

a mainstream teaching activity in schools as weJI as to 
launch a National Programme on mapping; .and. 

(b) . if so, the stand taken by the Government on the 
above matter? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) No, Sir. 

(b) Does not arise. 

National Policy on Street Vendors 

3202.SHRI HARIHAR SWAIN: Will (he Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION be 
pleased to state : 

(a) whether a Natipnal Policy on Street Vendors has 
been released on January 20, 2004. 

(b) if so, the names of the States that have started 
implementing the same; 

(c) whether some States are not implementing the 
said policy: 

(d) if so, the reaction of the Union Government 
thereto; and 

(e) the steps taken as yet for suitable amendment 
of section 283 and 431 of IPC? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA) : (a) Yes, Sir. 

(b) to (e) This Policy has been Circulated to StateslUTs 
for suitable and appropriate adoption by the respective 
Governments in the overall interest of the urban street 
vendors with or without any changes to suit local 
conditi<)ns and respecting any court decisions which may 
impinge on the issue. 

[Translation] 

Development of CItlH 

3203.SHRI GIRIDHARI YADAV : 
SHRI MANSUKHBHAI O. VASAVA : 
SHRI SUNIL KUMAR MAHATO : 
SHRI KASHIRAM RANA : 

Will the Minister of URBAN DEVaOPMENT be 
pleased to state : 



85 Written AnswslS AGRAHAYANA 30, 1926 (Saka) to Questions 86 

(a) the details of the schemes for development of 
various cities of Bihar, Gujarat and Jharkhand this year 
alongwith the amount allocated for this purpose; 

(b) whether the Governments of Bihar, Gujarat 
and Jharkhand have submitted any proposaJs in this 
regard; 

(c) if so, the details thereof and the action being 
taken thereon; 

(d) whether the World Bank is extending any 
assistance for this purpose; 

(e) if so, the project-wise details thereof; and 

(f) the works undertaken in these States with 
assistance of the World Bank during the last three 
years? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAtv1 
NABI AZAO) : (a) to (c) INTEGRATED DEVELOPMENT IN 
SMALL AND MEDIUM TOWNS (IDSMT) : The proposed 
central allocation to Bihar, Gujarat and Jharkhand States 
during the current year under the Centrally Sponsored 
Scheme of Integrated Development of Small and 
Medium Towns (IDSMT) has been Rs. 739.00 lakhs, 
Rs. 1042.00 lakhs and Rs. 519.00 lakhs respectively. 
The town-wise proposals received from Gujarat State, 
project cost approved and central assistance released 
during the current year 2004-05 is given in the enclosed 
Statement-I. Further, project cost of the proposals for 
development received from Bihar and Jharkhand 
and Gujerat States which are in the pipeline and first 
instalment of central assistance proposed to be released 
under IDSMT Scheme are given in the enclosed 
Statement-II. 

ACCELERATED URBAN WATER SUPPLY 
PROGRAMME (AUWSP) : The details of Water Supply' 
Schemes received from the States of Bihar, Gujarat and 
Jharkhand during the current financial year for 
consideration under AUWSP alongwlth its present status 
is given in the enclosed Statement-III. 

(d) to (f) At present no World Bank Assistance is being 
received for development of cities in States of Bihar, 
Gujarat and Jharkhand. 

Statement-I 

Propo!lals Received and Central Assistance Released 
during the current year 2004-05 for Bihar. Gujarat 

and Jharkhand under the IDSMT Scheme 

SI. Name of State! Year of 
No. Town 

2 

GUJARAT 

1. Limbdi 

2. Dhandhuka 

3. Kheda 

4. Prantij 

5. Bagasara 

6. Mansa 

7. Kheralu 

B. Shih or 

9. Mangrol 

10. Jasdan 

11. Lunawada 

12. Rajula 

13. Dhari 

14. Gadhada 

15. Kalol 

16. Jamjodhpur 

17. Salaya 

18. Tharad 

19. Talaja 

coverage 

3 

2001-2002 

2001-2002 

2001-2002 

2001-2002 

2001-2002 

2002-2003 

2003-2004 

2003-2004 

2003-2004 

2003-2004 

2003-2004 

2003-2004 

2003-2004 

2003-2004 

2003-2004 

2003-20b4 

2003-2004 

2003-2004 

2003-2004 

20. Devgadhbaria 2003-2004 

21. Kutiana 2003-2004 

22. Khadbrahma 2003-2004 

23. Dharampur 2003-2004 

24. Chanasma 2003-2004 

Project 
Cost 

4 

215.45 

219.65 

24.36 

212.74 

207.42 

172.32 

203.14 

203.09 

209.86 

200.20 

210.95 

200.68 

195.53 

201.63 

88.61 

205.02 

127.75 

113.70 

150.03 

91.59 

118.49 

98.95 

103.04 

131.31 

(Rs. In lakhs) 

Central 
A$sistance 
Released 

5 

45.00 

45.00 

45.00 

45.00 

45.00 

58.00 

24.00 

45.00 

20.00 

20.00 

20.00 

20.00 

19.00 

20.00 

11.00 

20.00 

9.00 

9.00 

9.00 

12.00 

9.00 

8.75 

9.00 

9.00 
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2 3 4 5 2 3 4 

25. Talod 2003·2004 106.43 9.00 2. Rosera 199.40 24.00 

26. Una 1999-2000 216.04 60.00 
Sub Total 299.40 48.00 

27. Umreth 1999·2000 216.81 60.00 
JHARKHAND 

28 Dhalka 1999-2000 183.95 62.40 
1. Mango 503.35 98.15 

29. Dhrangadhra 2000·2001 336.27 102.00 

30. Rajpipla 2004·2005 219.41 45.00 Sub Total 503.35 98.15 

31. Vyara 2004·2005 229.56 45.00 GUJARAT 

32. Radhanpur 2004·2005 204.12 45.00 1. Halvad 126.37 24.00 

33. Manavdar 2004-2005 207.00 36.85 2. Ranavav 102.91 24.00 

Total 5825.10 1042.00 3. Karjan 125.91 24.00 

Note : During the current year. no Central Assistance has 4. Jafrabad 109.85 24.00 
been released to Bihar and Jharkhand till 15th 
December 2004. 5. Harij 132.23 24.00 

Statement-H 6. lathi 99.48 23.75 

Proposals received from State Governments of Bihar, 7. Chalala 100.04 24.00 

Jharlchand and Gujarat which are in pipeline for 8. Songadh 120.14 24.00 
release of central assistance 

9. Adityana 120.36 24.00 
SI. Name of Statel Project 1 st inst. of Central 
No. Town Cost Assistance proposed 

10. Bantva 102.96 24.00 

1 2 3 4 11. Navasari 587.82 93.50 

BIHAR Sub Total 1728.05 333.25 . 

1. Dalsinghrai 100.00 24.00 Grand Total 2530.80 479.40 

Statement-III 
State : BIHAR Status: 14.12.2004 

Schemes under conslderlltlon 
Annual Allocation = Rs. 413.63 lacs 

51. Name of District Population Project Remarks 
No. Town cost 

2 3 4 5 6 

1. Shahpur Bhojpur 11196 183.72 Technically approved. financial sanction under proce ... 

2. Bariyarpur Munger 10384 172.33 Technically approved. financial sanction under process. 

3. Manihari Katihar 17248 27t.74 Technically approved. financial sanction under process. 

4. Thakurganj Pumea 13588 167.80 Technically approved. financial sanction under process. 
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2 3 4 5 6 

5. Koilwar Bhojpur 10246 187.5 Technically approved, financial sanction under process. 

6. Tekari Gaya 14247 217.94 Technically approved, financial sanction under process. 

7. Asarganj Munger 4926 78.86 Technicany approved, financial sanction under process. 

29419 1279.89 , • State : GUJARAT Status : 14.12.2004 

Scheme. under Scrudny In CPHEED 

\ (As. Lakhs) Annual Allocation = Rs. 772.19 lacs 
i 
i SI. Name of District Population Project Remarks 

No. Town cost 

1. ""alpur Sabarkantha 5325 79.13 Technically approved, financial sanction under process. 

2. Katpar Bhavnagar 7088 59.61 Technically approved, financial sanction under process. 

~ 3. Jafrabad Amreli 17539 503.97 Technically approved, financial sanction under process. 
'.' 

l 4. Vansada Navsarl 9728 126.75 Technically approved, financial sanction under process. 

I 5. Sarubujaran Navsari 6899 55.48 Technically approved, financial sanction under process. 
". 

6. Devsar Navsari 7626 126.20 Technically approved, financial sanction under process. 

7. Umargam Valsad 15481 31.19 Technically approved, financial sanction under process. 

8. Mahuvar Navsari 8129 66.85 Technically approved, financial sanction under process. 

9. PaviJetpur Vadodara 6466 68.80 Technically approved, financial sanction under process. 

10. Umrala Bhavnagar 9091 53.41 Technically approved. financial sanction under process. 

11. Garladhar Bhavnagar 19723 515.67 Technically approved, financial sanction under process. 

12. Meghraj Sebarkantha 8287 146.64 Technically approved. financial sanction under process. 

13. Talaja Bhavnagar 17965 321.42 Examined, com'ments sent on 30.11.04. Reply awaited. 
, 
~ 
! • 14. Becharaji Mehsana 8177 152.75 Examined, comments sent on 30.11.04. Reply awaited. 

1 
15. Lalchtar Surendranagar 11139 111).00 Examined. comments sent on 30.11.04. Reply awaited. 

16. Patdi Surendranagar 14098 314.54 Examined. comments sent on 30.11.04. Reply awaited. 

17. Kharagoda Surendranagar 10034 222.88 Examined, comments sent on 30.11.04. Reply awaited. 

18. Tharad Banaskantha 18053 167.80 Examined. comments sent on 30.11.04. Reply awaited. 

19. Tankara Rajkot 7790 61.90 Examined. comments sent on 30.11.04. Reply awaited. 

·i , 
208638 3184.77 

4 



91 Written Answers DeCEMBER 21, 2004 to Questions 92 

State : JHARKHAND 

A. Schemes under consideration (Rs. Lakhs) 

SI. Name of District Population Project 
No. Town cost 

1. Dugdha Bokaro 15204 215.63 

2. Hussainabad Daltonganj 17294 277.45 

3. Manoharpur Paschim 9947 152.00 
Slnghbhum 

4. Basukinath Dumka 11988 553.77 

5. Meru Hazaribagh 6434 72.85 

60867 1271.70 

B Schemes returned to State 

1. Galpharbari Dhanbad 15507 330.13 

2. Panchet Dhanbad 14289 238.22 

3. Baliarpur Dhanbad 9513 186.03 

39309 754.38 

{English} 
Navodaya Vidyalayaa 

3204.SHRI ANANTA NAYAK : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

<8> the percentage enrolment of SCIST students in 
the Navodaya Vidyalayas during last three years, State-
wise; 

(b) the perfomlance of the SCIST students as 
compared to other students in the Navodaya Vtdyalayas, 
for the last three years, State-wise; 

(c) whether any evaluation been done on the 
performance of the SCIST students as compared to other 
students in the Navodaya Vidyalayas; 

(d) if so, details and the findings thereof; 

(e) if not, the reasons therefor; 

(f) whether the Government has decided to conduct 
a study by a reputed organiZation in that matter; and 

(g) if so, the details thereof? 

Annual Allocation = Rs. 307.75 lacs 

Remarks 

Technically approved, financial sanction under process. 

Technically apprOved, financial sanction under process. 

Technically approved, financial sanction under process. 

Technically approved, finiincial sanction uhder process. 

Technically approved, financial sanction under process. 

Retumed to State in November, 2004 for submission of 
Modified DPR. 

Returned to State in November, 2004 for submission of 
Modified DPR. 

Returned to State in November, 2004 for submi88ion of 
Modified DPR. 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) The percentage 
of enrolment of SC/ST students In Navodaya Vidyatayas, 
State-wise, during last three years is given in the enclosed 
Statement-I. 

(b) The performance of Sc/ST students in Class X 
and CJass XII CSSE examinations as compared to other 
students in Navodaya Vidyalayas, State-wise, for the last 
three years is given in the enclosed Statement-It 

(c) to (e) The students in Navodaya Vidyalayas are 
admitted on the basis of a combined entrance examination. 
After admission, all students of Navodaya Vidyalayas are 
treated at par and equal academic inputs are prollided to 
all students irrespective of their caste. The performance of 
students belonging to Sc/sT categories has generally 
been comparable to other students in the Navodaya 
V1dyalayas. In view of this, no specifIC evaluation on the 
~Fmance of SC/ST students in Navodaya Vidyalayas 
has been conducted. 

(f) No, Sir. 

(g) Does not arise. 
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Statement-II 

Performance of Sc/ST Students in Class X as compared to other Students in Navodaya 
Vidyalayas during last 3 yeras (State-wise) 

S.No. State Overall Pass % age Pass % of SC Pass % age of ST 

2001-02 2002-03 2003-04 2001-02 2002-03 2003-04 2001-02 2002-03 2003-04 

2 3 4 5 6 7 8 9 10 11 

1. Andman and Nicobar 65.68 54.70 82.00 NA NA 100.00 66.50 58.50 90.50 

2. Andhra Pradesh 96.17 95.68 97.72 94.48 91.27 97.28 97.04 94.27 99.16 

3. Arunachal Pradesh 66.16 60.88 76.37 43.40 50.00 28.57 61.60 60.60 44.30 

4. Assam 87.77 86.54 88.51 68.50 71.02 65.21 88.33 85.42 91.80 

5. Bihar 90.12 88.57 90.24 83.10 68.54 77 .37 64.10 72.30 98.30 

6. Chandigarh 90.40 89.60 96.60 78.50 83.30 94.40 75.00 100.00 N.A. 

7. Chattisgarh 91.71 88.86 97.39 87.70 85.30 98.85 87.40 79.30 96.71 

8. 0 and N Haveli(SiIi) 87.50 75.00 78.67 56.00 62.00 63.00. 54.33 69.00 58.00 

9. Daman and Diu . 62.50 98.75 83.34 50.00 100.00 50.00 0 100.00 0 

10. Delhi 94.05 96.59 92.31 95.65 90.00 85.00 N.A. N.A. NA 

11. Goa 94.87 90.44 89.58 96.00 87.50 86.SO 83.00 80.00 82.00 

12. Gujarat 94.31 91.21 92.86 89.19 80.74 92.02 74.00 78.00 78.19 

13. Haryana 95.29 88.59 88.53 93.14 65.63 82.24 NA 75.00 N.A. 

14. Himachal Pradesh 88.50 89.40 88.80 84.00 90.20 88.60 72.30 76.00 68.00 

15. Jammu and Kashmir 83.60 71.00 83.60 78.30 79.40 80.80 81.00 68.10 78.40 

16. Jharkhancl 83.54 84.00 88.16 86.20 77.00 84.46 70.00 77.77 82.56 

17. Kamataka 93.34 94.47 97.68 91.78 91.81 95.62 92.35 86.69 95.47 

18. Kerala 96.47 95.99 98.68 94.76 91.85 98.55 90.52 92.38 100.00 

19. Lakshdweep 77.77 91.70 71.42 N.A. NA N.A. 76.92 90.90 70.00 

20. Madhya Pradesh 83.30 84.42 90.00 85.40 81.40 89.22 66.70 67.70 82.31 

21. Maharashtra 95.89 93.68 97.95 92.05 89.03 93.08 88.00 85.64 89.60 

22. Manipur 74.66 92.32 94.30 73.40 90.20 91.89 92.40 91.90 87.22 

23. Meghalaya 86.45 93.02 88.33 100.00 100.00 100.00 86.12 93.10 86.60 

24. Mizoram 15.60 88.23 81.25 N.A. N.A. N.A. 15.60 88.23 81.25 

25. Nagaland 100.00 70.83 46.99 N.A. 0 N.A. 100.00 70.50 46.34 
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1 2 3 4 5 6 7 8 9 10 11 

26. Orissa 88.79 90.06 91.95 78.30 83.40 87.33 85.80 83.40 87.33 

27. Pondicherry 78.25 74.45 82.56 83.33 39.53 80.00 N.A. N.A. NA 

28. Punjab 86.10 74.10 84.30 80.60 n.40 78.30 100.00 100.00 100.00 

29. Rajasthan 92.80 88.70 89.52 90.99 87.19 85.75 91.75 85.44 86.58 

30. Sikkim 60.87 93.75 88.76 55.12 75.00 100.00 60.44 94.44 100.00 

31. Tripura 54.46 88.53 75.26 48.62 74.07 64.00 50.50 51.51 65.11 

32. Uttar Pradesh 84.26 91.00 90.16 82.78 87.57 87.22 94.73 87.17 n.n 
33. Uttaranchal 91.85 92.00 91.64 88.33 84.05 88.31 100.00 78.94 SO.OO 

34. West Bengal N.A. N.A. NA N.A. N.A. N.A. N.A. N.A. N.A. 

N.A. - No students appeared. 

Statement-lll 

Performance of Sc/sT Students in Class XII as compared to other Students in Nsvodaya 
V'ldyalayas during last 3 yaras (Stelle-wise) 

S.No. State Overall Pass % age Pass % of SC Pass % age of ST 

2001-02 2002-03 2003-04 2001-02 2002-03 2003-04 2001-02 2002-03 2003-04 

1 2 3 4 5 6 7 8 9 10' 11 

1. Andman and Nicobar 96.00 94.00 90.00 NA N.A. N.A. 100.00 100.00 100.00 

2. Andhra Pradesh 92.47 92.94 93.62 91.84 92.60 92.30 95.45 93.93 89.58 

3. Arunachal Pradesh 55.81 58.42 89.29 57.42 60.70 66.67 55 56.41 79.69 

4. Assam 73.33 n.16 83.66 70.34 75.00 78.00 91.31 94.43 99.33 

5. Bihar 71.81 72.62 81.32 72.29 64.05 77.04 65.21 58.33 71.79 

6. Chandigarh 65.70 70.00 98.00 57.10 73.00 100.00 75 100.00 100.00 

7. Chattisgarh 83.70 90.33 90.07 17.40 72.71 95.14 73.7 74.57 89.57 

8. D and N Haveli N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. . N.A. 

9. Daman and Diu N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 

10. Delhi 92.54 96.34 94.59 89.47 95.83 95.45 100 N.A. N.A. 

11. Goa 100.00 100.00 97.87 100.00 100.00 50.00 100.00 100.00 97.00 

12. Gujarat 85.48 95.27 86.08 55.36 95.95 87.86 88.33 85.71 63.33 

13. Haryana 90.12 81.69 82.18 87.10 74.39 73.52 0 50.00 0 

14. Himachal Pradesh 88.50 86.30 91.40 SO. 30 64.30 65.20 76.30 17.20 86.60 
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2 3 4 5 6 7 8 9 10 11 

1 S. Jammu and Kashmir 79.50 79.20 77.60 71.40 80.00 63.00 60.00 80.20 76.60 

16. Jharkhand 77.99 78.55 84.81 73.33 79.00 85.93 69.52 73.00 83.33 

17. Kamataka 95.73 95.89 95.93 92.89 94.46 95.00 100.00 95.09 100.00 

18. Kerala 97.17 96.28 98.22 97.48 93.12 99.33 95.83 100.00 90.00 

19. Lakshdweep 74.40 94.00 100.00 N.A N.A. N.A. 74.40 94.00 100.00 

20. Madhya Pradesh 88.04 82.18 85.58 76.60 74.53 77.45 56.80 68.00 67.63 

21. Maharashtra 88.89 91.03 96.81 79.86 90.90 86.22 75.83 86.60 75.45 

22. Manipur 68.51 76.5 92.03 78.64 83.00 82.35 65.14 73.15 88.37 

23. Meghalaya 86.91 92.1 91.80 N.A. N.A. 100.00 84.92 91.30 90.20 

24. Mizoram o N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 

25. Nagaland N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 

26. Orissa 85.84 83.63 89.81 68.60 68.93 82.21 65.40 63.71 87.35 

27.. Pondicherry 58.54 89.34 97.36 73.57 91.00 96.88 100.00 N.A. N.A. 

28. Punjab 78.60 86.7 79.90 76.20 72.00 69.60 100.00 NA 0 

29. Rajasthan 80.86 90.9 88.58 69.60 91.07 85.07 76.19 90.00 71.76 

30. Sikkim 78.97 100 73.17 N.A. NA 50.00 75.00 100.00 80.95 

31. Tripura 60.66 47.58 77.08 N.A. N.A. 80.95 60.00 50.15 80.39 

32. Uttar Pradesh 76.09 81.00 86.56 71.77 73.68 83.37 83.33 88.00 77.77 

33. Uttaranchal 81.08 86.00 85.40 69.23 82.00 79.62 100.00 100.00 90.00 

34. West Bengal N.A. N.A. N.A. NA N.A. N.A. N.A. N.A. N.A. 

*N.A. - No students appeared. 

Norms to Fix Prices of Medicines (c) the steps taken by the Government to ensure 
that Maximum Retail Price (MRP) of the mediCines 
available in the country are in tune with the declared norms 
of the Government? 

3205.SHRI ADHIR CHOWDHURY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to 

state: 

(a) the norms fixed by the Govemment for calculating 
prices of medicines both in the controlled and decontrolled 
category under DPCO, 1995; 

(b) the details of products alongwith their turnover 
wheN· . these IlOITTl$ have not been followed both in 
controlled and decontroUed category of drugs; and 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (c) Under the provisions of the Drugs (Prices Control) 
Order. 1995 (DPCO. 1995) the National Pharmaceutical 
Pricing Authority (NPPA) has notified norms for Conversion 
Cost, Packing Charges and Process Loss on 11th August, 
2004 and for Packing Material norms on 19th August. 
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2004. These norms are applied by the NPPA while fixing! 
revising prices of the 74 bulk drugs mentioned In the First 
Schedule of the DPCO 1995 and formulations based 
thereon. For any violation of the price fixed/revised, action 
is taken under the provisions of the DPCO, 1995. 

Under the provisions of the DPCO, 1995 prices of 
both Scheduled and non-Scheduled formulations are 
printed as -retail price not to exceed ................... .Iocal taxes 
extra". 

Farm Houses 

3206.SHRI RAGHUNATH JHA : Will the Minister of 
URBAN DEVELOPMENT be pleased to refer to the reply 
given to parts (c) and (d) of Unstarred Question No. 932 
dated 13.7.2004 and state: 

(a) Whether the information has since been 
collected; 

(b) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(d) the measures taken by the Chairman (DTF), 
District South Delhi to remove iIIegaVunauthorized 
constructions from the farm houses? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (d) The information from Government 
of National Capital Territory of Delhi (GNCTD) has not been 
received. The GNCTD has been reminded for the same. 

Occupation of Official Residences 

3207.SHRI M. RAJA MOHAN REDDY : 
SHRI ALOK KUMAR MEHTA : 
SHRI SITA RAM YADAV : 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) the names of ex-ministers and ex-MPs, who are 
still occupying official residences in Delhi unauthorizedly 
alongwiththe details of Govemment accommodations 
allotted to them; 

(b) Since when 1he occupation has been declared 
iltegal; 

(c) the rent due in each case; 

(d) whether a number of Council of Ministers of the 
present Govemment are waiting for allotment of Government 
accommodations; and 

(e) if so, the steps taken by the Government to get 
the houses vacated. and rent recovered? 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (e) Information is being collected and 
will be laid on the Table of the Sabha. 

{Translation] 

Central Grants-In-aId for Skin 
Upgradatlon Scheme 

3208. SHRI CHANDRABHAN SINGH: Will the Minister 
of TRIBAL AFFAIRS be pleased to state : 

(a) whether the skill Upgradation Scheme fOJ the 
students of Scheduled Tribes Category is being conducted 
by the Union Govemment; and 

(b) if so, the prOVisions made for cent persent 
central grantS-in-aid by the Union Government for the 
imp~mentation of this scheme in States and Union 
territories? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVROPMENT OF NORTH-EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) Ves, Sir. The scheme of 
. Upgradation of merit' is being implemented for ST 
students. 

(b) It is a central sector scheme wherein 100% grant 
is provided to the State GovemmentsIUTs. Rs. 99 lakh has 
been aBocated under this scheme for the year 2004-05. 

Ghatghar Power Project 

3209.SHRI DEVIDAS PINGLE : Will the Minister of 
POWER be pleased to state : 

(a) the present status of Ghatghat Power Project; 

(b) the total·expendilUre incwmld· thereon till·date, 
and the expel'lditure·likely to be-incurred OfIthe 'COl'.pIetion 
of the project; • 
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(c) whether any foreign aid has been received for 
this project; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
The Ghatghar Power Project (2x125 MW) is being 
executed by Irrigation Department, Government of 
Maharashtra who have informed that out of three Roller 
Compacted Concrete (RCC) dams, two dams have been 
completed and the third is under progress. Out of two 
generating units of Power House, one is nearly completed 
and other is in progress. The other allied works like various 
tunnels, intake structure, switchyard cable tunnel have 
been completed. 90% of the works of Pressure Shaft have 
been completed. The project is scheduled to be 
commissioned in June, 2006. 

(b) The total expenditure incurred on the project up 
to October, 2004 is Rs. 824.17 crores and the total 
expenditure likely to be incurred on completion of the 
project is Rs. 1184.60 Crore .(1999-2000 price level). 

(c) and (d) No funds in the form of foreign aid have 
been received. However, JBIC, Japan has sanctioned a 
loan of 11414 Million Japanese Yen (Rs. 441.75 crore 
approximately) out of which 11393 Million Japanese Yen 
(Rs. 441.75 crore approximately) have been disbursed on 

. the closing date of the loan on 20.01.2003. 

Pending Scheme of Madhya Pradesh 

3210.SHRI GANESHSfNGH : Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION be 
pleased to state : 

(a) whether any scheme of the Govemment of 
Madhya Pradesh is lying pending with the Union 
Govemment; 

(b) if so, since when these schemes are pending; 

(c) the details about the pending schemes and the 
reasons for not approving the said schemes till now; and 

(d) the time by which the said schemes are likely 
to be approved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA) : (a) to (d) Seven schemes received 
under Valmiki Ambedkar Awas Yojana (VAMBAY) during 
the years 2003-2004 and 2004-2005 for releasing 
Govemment of India subsidy are pending due to non 
submission of utilization certificates by the State in respect 
of Govemment of India subsidy released during the years 
2001-2002 and 2002-2003. The State implementing 
agencies have been repeatedly reminded by comply with 
the VAMBAY guidelines. Details of the proposals are 
enclosed . 

Statement 

Details of Pending VAMBAY Schemes received from the State of Madhya Pradesh 
(Rs. in Lakh) 

S. State Name of the Scheme Name of Agency Dwelling Toilet GOI 
No. Units Units Subsidy 

2 3 4 5 6 7 

1. Madhya Pradesh VAMBAY scheme at Harda, Municipal Council 421 0 84.000 
Madhya Pradesh Harda 

2. Madhya Pradesh VAMBAY scheme at Bagmugalia/ Bhopal Development 583 0 145:750 
Jaat Khedi, Bhopal, Madhya Pradesh Authority 

3. Madhya Pradesh VAMBAY scheme at Amravard Bhopal Development 321 0 80.250 
Khurd, Bhopal AuthOrity 

4. Madhya Pradesh Rehabilitation scheme for Chandra Indore Development 572 0 143.000 
Prabash Shekar Nagar, Indore, Authority 
Madhya Pradesh under VAMBAY . . 
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5. Madhya Pradesh 

3 

VAMBAY scheme at fshwar Nagar, 
Indore, Madhya Pradesh 

4 

Indore Development 
Authority 

5 6 7 

459 o 114.750 

6. Madhya Pradesh Rehabilitation of Shanti Nagar Indore 
slum at Musakhedi, Indore under Council 
VAMBAY 

Municipal 1147 80 302.750 

7. Madhya Pradesh VAMBAY scheme at Satna, Madhya Satna Municipal 339 o 67.800 
Pradesh Council 

Total: 

Indo-Chlna CoopendIon 

3211.SHRI HARISHCHANDRA CHAVAN 
SHRI RATILAl KALIDAS VARMA : 

wnr the Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether India and China have held talks 
regarding cooperation between the police forces of both 
the countries; 

(b) if so, the details thereof; and 

(e) the progress made in this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) Yes, 
Sir. -

(b) and (c) The ta1ks have centered around the 
organisation and working of Armed Police Forces of both 
the countries and the scope of co-operation in the field 
of police training. 

(English) 

Headquarter of Power Grid Corporation 

3212. SHRI HANNAN MOlLAH : Will the Minister of 
POWER be pleased to state : 

(a) whether the Government proposes to set up 
Second Eastern Regional Head Ouarters of Power Grid 
Corporation of India Ltd.; 

(b) if so, whether the Government has received any 
proposals from the Government of West Bengal in this 
regard; and 

3842 80 983.500 

(c) if so, the details thereof and the action taken by 
the Government thereon? 

THE MINISTER OF POWER (SHRI P.M.SAYEED) : (a) 
to (c) Government of West Bengal has suggested 
bifurcation of Eastern Region of Power Grid Corporation 
of India Ltd. (PGCIL) by setting up a Regional Headquarter 
at KoIkata in addition to the existing Regional Headquarter 
at Patna. Keeping in view the parameters like geographical 
spread including difficult terrain, size of transmission 

-system and number of sub-stations, PGCIL have informed 
that there is, at present, no plan to bifurcate the Eastern 
Region. 

(Translation] 
U.G.C. 

3213.SHRI MOHAN RAWALE : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether the Government proposes to form a 
separate University Grants Commission (UGC) for technical 
institutions ; 

(b) if so, the details thereof; 

(e) whether the Government has any scheme for 
financing upgradation of technical education; and 

(d) if so, the details thereof? 

THE MINISTER OF __ HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) No, Sir. 

(b) Does not arise. 

(e) and (d) All India Council for Technical Education 
(AICTE) grants financial assistance under various schemes 
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such as Raaearch Promotion, Modernization and Removal 
of Obsolescence, Industry Institute Partnerlhip, National 
Facility in Engineering and Technology With Industrial 
·Collaboration, National Co-ordinated Projects, 
Entrepreneurship Management Development, Quality 
Improvement Programme, Early Faculty Induction 
Programme, Faculty Development Programmes, Emeritus 
Fellowship, VISiting Professorship, career Award Scheme, 
Seminar, Symposia and Workshops, International Travel 
Grants, Distinguished VISiting Professorship, National 
Doctoral Fellowship. The seven Indian Institutes of 

Technology are acting as nucleus to provide leadership 
role for improvement of quality of technical education 
system in the respective region. The Government has also 
upgraded the erstwhile Regional Engineering Colleges 
and converted them into National Institutes of Technology 
with Deemed University status and fully funded institutions 
of the Central Govemment. A programme for improvement 
of Quality of Technical Education in the country namely 
Technical Education Quality Improvement Programme of 
Govemment of India has been launched. 

Work Award to HSCL Employees 

3214.SHRI SUNIL KHAN: Will the Minister of STEEL 
be pleased to state : 

<a) whether SAIL proposed to give wolt(s award to 
Hindustan Steel Wolt(s Construction Limited employees; 

(b) if so, how much wolt(s award given to H.S.C.L. 

upto date; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) If HSCL applies for SAIL:s tenders, SAIL may consider 

it on competitive basis. 

(b) Work awarded to HSCL by SAIL during the 
last three years and in the current financial year is as 

follows :-

2001-02 2002-03 

45.09 49.60 

(Value in As. Crores) 

·2003-04 

59.35 

2004-05 (upto 
31.10.2004) 

70.59 

(c) Does not arise, in view of (b) above. 

Land Acquisition by Chllndlgarh 
Admlnlstndlon 

3215.SHRI PAWAN KUMAR BANSAL : Will the 
Minister of HOME AFFAIRS be pleased to state : 

<a) the total area of land acquired by the Chandigarh 
UT Administration during each of the last three year and 
the purpose thereof; 

(b) whether the residential houses in the rural areas 
have also been acquired or are under acquisition without 
offering an alternative housing plot to the local oustees; . 
and 

(c) whether this action runs counter to the stated 
objective of Common Minimum Programme to promote, 
encourage and facilitate housing activity in the rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI G. REGUPATHY) : (a) The total area 
of land acquired year wise for various development 
purposes in the last three years is as under;-

1. 2002-2003 519.186 acr. 

2. 2003-2004 386.95 acr. 

3. 2004-2005 58.037 acr. 

(b) As a matter of policy, no acquisition within La! 
Dora of the village is under taken. However, in exceptional 
cases it is done for providing public convenience and in 
public interest. For land acquired anywhere in Chandigarh, 
the rehabilitation of oustees is done under the scheme 
namely, "Chandigarh Allotment of Dwelling Units to the 
Outsees of Chandigarh Scheme, 1996". 

(c) No Sir. Chandigarh is a planned city created 
under Capital Act. 1952 and to manage periphery as lungs 
to the City beautiful, the limited rural area adjoining the 
main city is governed under the Punjab Periphery Control 
Act which prohibits construction of agricultural land and 
change of land use. 

Introduction of Automatic Train 
Operation System 

3216.SHRI S.P.Y. REDDY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 
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(a) whether the Delhi Metro Rail Corporation has 
decided to introduce automatic train operation system in 
underground metro lines; 

(b) if so, the details thereof; 

(c) whether the DMRC has acquired a safety 
certificate from the Commissioner of Metro Railway Safety; 
and 

(d) if so, the time by which the new system is likely 
to be introduced? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRt GHULAM 
NABI AZAO) : (a) Yes, Sir. 

(b) Automatic Train Operation (ATO) System is a 
computer-based system which enables automatic operation 
of trains on a Metro line. ATO system relieves the train 
driver of his normal functions and restricts his role to 
closing of train doors and pressing the 'start button' to start 
the train. 

(c) Yes, Sir. 

(d) 19th December, 2004 is the scheduled date. 

Visit to North East 

3217.SHRI M.K. SUBBA : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Union Minister for Home Affairs has 
recentty visited the North Eastern Region to review and 
to have a first hand view of the law and order situation 
in the region; 

(b) if so, the issues discussed with various 
representatives organizations. State-wise; and 

(c) the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy) : (a) Union Home 
Minister visited Meghalaya and Manipur from 4th to 6th 
September 2004. He also visited Nagaland and Assam in 
the first week of October 2004. 

(b) During the visit, Home Minister reviewed the 
security situation with the offICials of the State Govemments 

and the security/intelligence agencies. He also met 
numerous delegations. 

(c) The overall violence in North East has reduced 
this year compared to the same period in the last year and 
the security situation is under control. 

[English] 

Development Scheme In Diu and 
Daman Area 

3218.SHRI VIKRAMBHAI AAJANBHAI MADAM: Will 
the Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Government has launched/propose 
to launch developmental scheme in the Diu-Daman Area; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes, Sir. 

(b) various Development Schemes relating to 
sectors such as Women and Child Development, Socially 
disadvantaged groups, Employment and Poverty Alleviation 
and Power are being implemented in the Union Territory 
of Daman- and Diu. It also proposes to implement. during 
2005-06 some new development schemes pertaining to 
sectors like Secondary Education; Women and Child 
Development; Employment; Vocational education and skill 
development; Socially disadvantaged groups; Urban 
Development and Poverty Alleviation, Civil amenities in 
urban areas; Tourism; Irrigation; Power; Transport; 
Envilonment and Forest; and Sports. Besides the Centrally 
Sponsored Schemes mentioned above, 40 other major 
development schemes having budget allocation of about 
Rs. 1327 lakhs in the current' financlal year are being 
implemented. 

(c) Does not arise. 

(Translation] 

Chambers of Supreme Court Lawyers 

3219.DA. P.P. KOVA : Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 
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Ca) whether a decisionwBB taken by the Govemment 
for allotment of chambers to Supreme Court lawyers at 
8hagwan . 'D8s Road on standard . licence fea Instead of 
throw away prices; 

(b) if so, the amount realized from each allottee so 
far since the date of allotment of such chambers; and 

(c) the steps taken to ensure that no further 
allotment/empanelment is processed to any advocate tin 
the outstanding amount in realized or premises is got 
vacated from the alloHees? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (c) The information is being collected 
and will be laid on the Table of the Sabha. 

Sky Bus Pro~ts 

3220.SHRI TUKARAM GANGADHAR GADAKH : Will 

the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether any proposal for Sky Bus Project in four 
Metros - Delhi, Mumbai, Kolkata and Chennai is .. under 
consideration of the Unionl Government; 

(b) if 80, the details thereof; 

(c) whether the Union Govemment has received 
any proposal from any company jn this regard; 

(d) if so, the details thereof; 

(e) whether per km. manufacturing cost of this 
project is less than any other mode of transport; 

(f) if 80, whether any survey work has been done; 

(g) If so, the details in this regard; and 

(h) the time by which this project is likely to be 
il11'lemented In these four Metro cities? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (h) No, Sir. However, a Committee has 
been set up to examine the techno-economic and financial 
feasibility of the Sky Bus Metro System, a concept 
developed by. the Kookan Railwliy CoYporatIon Ltd. Other 
details do not arise at this stage. 

Voluntary Organisations 

3221.SHRI FAGGAAN SINGH KULASTE : Will the 
Minister of TRIBAL AFFAIRS be pleased to state : 

(a) whether the voluntary organizations working in 
the field of water, health and primary education. etc. which 
are considered to be the basics of the core development 
of Scheduled Tribes are being deprived of the grants: 

(b) if so, the reasons therefor and the basis on 
which this decision was taken; 

(c) the names of the schemes likely to be affected 
as a result of the works of these organizations stalled in 
compliance with the· order issued in this regard; and 

(d) the altemative arrangements made by the 
Government to continue the ongoing work in the aforesaid 
fields if the original mechanism in affected? 

THE MINISTER OF TRIBAl AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH-EASTERN REGION 
(SHRI P.R. KYNDlAH) ; (a) to (d) The schemes to provide 
water, health and primary education are still in operation. 
The Ministry decided to review the ongoing projects 
sanctioned under the schemes of Grant in aid to Voluntary 
Organizations working for the welfare of Scheduled Tribes. 
Educational Complexes in Low Literacy Pockets for the 
development of Women Literacy if! Tribal Areas and 
Vocational Training Centres in Tribal Areas as per the 
criteria indicated below: 

"(1) The projects sanctioned to the Establish~ 

Voluntary Agencies like Rama Krishna Mission. 
Bharat Sevashram Sinagh and the like have 
since been running in tribal areas and their 
continuation in the areas is still felt necessary. 
these. projects of EVAs would continue. 

(2) To discontinue the ongoing projects either not 
located in ITDPIMADAlCluster areas or in areas 
where such facilities through State/Central 
Government run schemes are already in 
existence. 

(3) To discontinue such ongoing projects whose 
Inspection Reports from State Government or 
Quarterly progress Report from 000 are not 
received regularly. 
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(4) To discontinue the projects which have not been 
found running satisfactorily as per report of the 
State Government or Ministry officials. 

(5) The organizations running more than one 
project under a scheme or under different 
schemes of the Ministry may be aHowed to 
continue preferably only one project, most suited 
to the area. 

(6) The organisations running projects of other 
Ministries along-with the projects of the Ministry 
of Tribal Affairs would be discouraged. 

(7) The organization running projects satisfactorily 
in tribal areas and in such other areas that do 
not have similar facilities provided under these 
projects through StatelCentre run Schemes! 
programmes to continue their projects.-

This was necessary because it was observed that 
various organizations were running multiple projects, many 
in non-Tribal areas and often duplicating Government 
schemes. The benefits to the tribaIs were not commensurate. 

The project Screening Committee reviewed the 
ongoing projects and recommended for continuation of 
518 projects run by 235 voluntary organizations in its 
meeting held on 08.11.2004. The Minl$try has accepted the 
recommendation of the committee. 

Security of VIPs 

3222. SHRI K.S. RAO : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Centra has asked the States to share 
the burden of providing security to VIPs as the Home Ministry 
is facing a severe manpower shortage due to deployment 
of security personnel for internal security duties; 

(b) if 50, whether any meeting with States has been 
held in this regard; 

(cl if so, the details thereof; and 

(d) the final decision taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL) : (a) No, 
Sir. 

(b) to (d) Question does not arise. 

Thermal Power. Project at. Nablnapr 

3223.SHRI NIKHIL KUMAR : Will the Minister of 
POWER .be pleased to state : 

(a) whether the construction wort< on the super 
thermal power project at Nabinagar.Bihar has .since 
commenced; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor and the latest status 

of the project; and 

(d) the time by Which the wort< on the pro)ed is likelY 
to be commenced? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
No, Sir. 

(b) to (d) In a meeting between Hon'ble Minister for 
Railways and Hon'ble Minister of Power held on 2nd 
January. 2002, it was agreed that. Railways could set up 
a power plant of 1000 MW in Joint Venture 'with National 
Thermal Power Corporation (NTPC) to meet power 
requirement of Railways. Accordingly, a Memorandum of 
Understanding was signed between Railways and NTPC 

on 18.2.2002. So far, only the proposal for formation of the 
Joint Venture Company (JVC) and for investment, .by 
Railways and NTPC, in the JVC to set up Nabinagar TPP 
of 1000 PtK'IJ (4)<250 MW) was cleared by the 
Public Investment Board (PIB) in .. meeting held on 
13.02.2004. 

3224. SHRI D. NARBUlA : Will the Minister of TRIBAL 
AFFAIRS be pleased to state : 

(a) the details of vartous schena offeNd to Non-
Govemmental organizations by the . Govemment; 

(b) the criteria for sel8ctlon ofNGOs for provlsfon 
of grants-in-aid; 

(c) the details of gran.in-aid given to NGOs in 
Daujeeling diltrict ·of West 8engIlI during the last ttvae 
years; 
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(d) whether the Govemment proposes to order 
some special schemes for the tribal of hilly areas of the 
country including Da~eeling; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor keeping in view the 
fact that the life of Scheduled Castes of hilly areas is much 
more difficult than that of tribals of plain areas? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) The schemes offered to the Non-
Governmental Organizations are (i). Grants-in-aid to 
Voluntary Organizations working for the welfare of 
Scheduled Tribes including Coaching and Allied and 
Award of Special Incentives to NGOs for exemplary 
services (ii) Educational Complexes in Low Literacy 
Pockets for the Development of Women Literacy in Tribal 
Areas (iii) Vocational Training Centres in Tribal Areas and 
(Iv) Development of Primitive Tribal Groups. The details of 
these schemes are contained in the Annual Report of the 
Ministry for the year 2003-04. 

(b) Grants-in-aid to Non-Govemmental Organizations 
for maintenance and running of ongoing projects is 
released on the basis of inspection report of the District 
CoHector, and the recommendation of the State Government. 
The organisations are required to submit application, 
audited accounts along with utilization certificates of 
previous years and annual reports of the organisations to 
the Ministry. 

Grants-in-aid for setting up and running of new 
projects is released on the basis of the recommendation 
of the Project Screening Committee constituted to identify 
and recommend new projects of NGOs for sanction. 

(c) The organisation namely, Salesian Sister, C/o 
Auxilium Convent School, New Churnta-PO Sukna-Via, 
Da~eeling District. West Bengal has been released Rs. 
2,74,410/- for setting up of a new Hostel for 100 Scheduled 
Tribes students during 2002-03. The proposal of the 
organisation for continuation of the project during 2003-
04 and 2004-05 has not been received. 

(d) to (I) The schemes under operation by this Ministry 
are meant for the welfare of all scheduled tribes living in 
plains and hills. 

Schemes for Upllftment of Tribals 

3225. SHRI RUPCHAND MURMU : Will the Minister 
of TRIBAL AFFAIRS be pleased to state : 

(a) the details of schemes being undertaken for the 
upliftment and betterment of tribals in the country during 
2004-2005, State-wise and Scheme-wise; 

(b) the details of financial assistance given to States 
in this regard during the said period, State-wise and 
Scheme-wise; 

(c) the impact of various schemes implemented so 
far on the life of the tribals; and 

(d) the number of tribals likely to be benefited by 
these schemes, State-wise in the coming years? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH-EASTERN REGION 
(SHRI P.R. KYNOIAH) : (a) The Ministry of Tribal Affairs 
implements several Central Sector/Centrally Sponsored 
Schemeslprogrammes for the socio-economic development 
of tribals in all the StateslUTs. The schemes of the Ministry 
relate to income and employment generation. infrastructure 
development. educational development and improvement 
in literacy of all the tribals. Some Schemes pertain to 
ensuring fair prices for minor forest produce and food 
security for the tribals, besides the promotion of voluntary 
efforts in the area of tribal welfare. The details of Schemesl 
programmes of Ministry of Tribal Affairs are given in the 
Annual Report of the Ministry for the year 2003-04. 

(b) A Statement showing the financial assistance 
given to various StateslUTs under the schemes of Ministry 
of Tribal Affairs during 2004-05 is given the enclosed 
Statement. 

(c) There has been improvement in the socio-
economic development of the tribals due to implementation 
of the schemes of the Ministry of Tribal Affairs. but a lot 
more is still to be done. 

(d) The funds under the schemes of the Ministry are 
released to the Tribal welfare Department of the Statest 
UTs, Who are required to ensure that the benefits of the 
schemes reach the target groupslareas. Details of 
information is being collected. 
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(English] 

Activities of Extremists of Puntab 

3226. SHRI MUNSHI RAM : 
SHRI MOHAN SINGH : 

Win the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Govemment is aware that 
some extremists reactionary group of Punjab has raised 
an issue to sent the people of Uttar Pradesh and Bihar 
from Punjab; 

(b) if so, whether any steps have been laken by the 
Government for security of the people of Uttar Pradesh and 
Bihar working in Punjab; 

(c) if so, the details thereof; 

(d) whether the Govemment has coUected figures 
regarding the number of people of Uttar Pradesh and Bihar 
origin migrate to other States for livelihood every year; 
and 

(e) if so, the details thereof along with the steps 
taken by the Govemment to provide security of them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No 
extremist/reactionary group of Punjab has come to notice, 
so far, raising the issue of sending back the people of Uttar 
Pradesh and Bihar from Punjab. 

(b) to (e) ·Public Order" and ·Police" are State subjects. 
It is, therefore, for the concerned State Govemments to 
initiate appropriate measures in this regard. The Central 
Government extends aU possible assistance whenever 
required by the States FlQures of migration from one State 
to another State keep changing and these are not 
maintained. 

[Translation] 

identification of Below Poverty 
Line People 

3227.SHRI RAGHUVEER SINGH KOSHAL : WID the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state : 

(a) whether the aetual poor people are not getting 
desired 88Sistance for their subsistence as the number of 
the poor is shown quite less while laying down norms for 
the identification of BPL categorypeopie as a I'IIsult of 
which they are deprived of the benefits of many schemes 
and have to face continued hardship in life; 

(b) if so, the details thereof; 

(c) the number of drafts made so far regarding 
selection of people in BPL category; 

(d) the details regarding the respective dates on 
which they were implemented; 

(e) whether poverty is linked with movable and 
immovable properties; 

(f) if so, the nonns in this regard; and 

(g) the types of expenditures taken into reckoning 
while determining the Income capacity of BPL families? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVJATION 
(KUMARI SEWA) : (a) to (g) The estimation of incidence 
of Poverty is done by the Planning Commission at National 
and State level using the methodology contained in the 
report of the Expert Group on estimation of Proportion and 
Number of Poor (Lakdawala Committee) and applying it 
to consumption expenditure data from the large sample 
surveys on consumer expenditure. The Commission 
defines the criteria for BPL, based on the average per 
capita consumption expenditure, which meets the specified 

per capita daily calorie requirements alongwith a minimum 
of non·food expenditure. The calorie nonns were fixed at 
2400 Kilo calories per capita per diem for rural areas and 
2100 Kilo calories for urban areas. The poverty line defined 
in this way covers the expenditure on food and non food 
items (such as fuel, clothing, housing, health, education 
and social services). At the National level, the average 
poverty line adopted in urban areas for 1999·2000 is 
Rs. 454.11 per capita per month though there are separate 
Sta~.specific poverty lines for urban and rural areas. 
However, under SJSRY, the Centrally Sponsored Scheme 
being implemented by the MinIstry of Urban Employment 
and Poverty Alleviation the beneficiaries are identified, 
through house to house survey among these BPL persons 
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on . ,the basis of certain economic and non economic 
parameters. 

Price. of Fertilizers 

3228. SHRI RAN EN BARMAN : Wi" the Minister of 
CHEMICALS AND FERTILIZERS be· pleased to state : 

(a) whether prices ot tertilizelS in West Bengal is 
increasing at an alarming rate; 

(b) If so, the reasons therefor; 

(c) whether the Govemment has received any 
complaints that the rationing price of fertilizer is being 
openly flouted by some blackmarketeers in the State; and 

(d) if so, the steps taken or proposed to be taken 
to curb this blackmarketing? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) No, Sir. 

(b) Does not arise. 

(c) No. Sir. 

(d) Does not arise. 

Funding and Activltle. of Voluntary 
organisations 

3229.SHRI GIRIDHAR GAMANG : Will the Minister of 
TRIBAl AFFAIRS be pleased to state : 

(a) whether the Govemment has received the report 
from the review committee constituted to look into the 
funding and activities of Voluntary Organizations in the 
country; 

(b) if so, the findings thereof and the action taken 
by the Government against erring Voluntary Organizations 
so far; and 

(c) the criteria adopted for recognition for Voluntary 
Organizations and funding of such activities particularly for 
socio-economic development of tribals? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH-EASTERN REGION 
(SHRI P.R. KVNOIAH) : (a) to (c) The Project Screening 

Committee constituted by the MinistlY had been assigned 
the task of review of ongoing projects sanctioned to Non-
Govemmental Organizations to decide their continuation! 
discontinuation during 2004·05 and also to screen the 
proposals. received for sanction of new projects. The 
Project Screening Committee during its meeting held on 
8.11.2004 reviewed the status of on-going projects as per 
the criteria indicated below: 

·(i) The projects sanctioned to the Established 
Voluntary Agencies like Rama Krishna Mission, 
Bharat Sevashcam Sangh and the like which 
have since been running in tribal areas and their 
continuation in the areas is still felt necessary. 
all these projects of EVAs would continue. 

(ii) To discontinue the ongoing projects either not 
located in ITDPIMADAlCluster areas or in areas 
where such facilities through State/Central 
Govemment run schemes are already in 

. existence. 

(iii) To discontinue such ongoing projects. whose 
Inspection. Reports from State Government or 
Quarterly Progress Report from NGO are not 
received regularly. 

(iv) To discontinue the projects. which have not been 
found running satisfactOrily as per report of the 
State Govemment or Ministry officials. 

(v) The organisations running more than one 
project under a scheme or under different 
schemes of the Ministry may be allowed to 
continue preferably only one project. most suited 
to the area. 

(vi) The organisations running projects of other 
Ministries along-with the projects of the Ministry 
of Tribal affairs would be discouraged. 

(vii) The organisations running projects satisfactorily 
in tribal areas and in such other areas that do 
not have similar facilities provided lInder these 
projects through State/Centre run Schemes! 
programmes to continue their projects." 

Based on recommendations made by committee. the. 
Ministry has approved continuation of 518 projects run by 
as many· as 235 voluntary organizations. 
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C8I EnquIry .. nat Police CommlMioner 

3230. SHRI BIR SINGH MAHATO : 
SHRI ILYAS AZMI : 

Wilt the Minister of HOME AFFAIRS be pleased to 
state: 

<a} whether the present Police Commissioner of 
Delhi is under the CBI scanner for his alleged assistance 
in grabbing lands illegally; 

(b) if so, the details thereof; 

(c) whether any inquiry has been conducted in this 
regard; and 

(d) if 110, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : <a} to (d) 
There is no case in the Central Bureau of Investigation 
against the present Commissioner of Police regarding 
alleged grabbing of land illegally. A private person had 
filed a Writ Petition (Criminal) No. 105012002 in the High 
Court of· Delhi containing allegations that the present 
Commissioner of Police, who was then Joint commissioner 
of Police, was interfering in the investigation of a case 
relating to land grabbing. This allegation could not be 
substantiated, as reported by the Central Bureau of 
Investigation (CBI). 

eon.tructIon of Community Centre 

3231.SHRI TATHAGATA SATPATHY : Will the Minister 
of URBAN DEVELOPMENT be pleased to state : 

<a) whether foundation of a convnunity centre with 
library facility was laid on February 1, 2004 at Sant Nagar 
(Garhi Amritpuri, East of Kailash) for convenience of the 
people of that area; 

(b) if so, the details thereof; 

(c) whether construction of the said community 
centre has not been started SO far; 

(d) if SO, the reasons therefor; and 

(e) the time by which the· constructiofI work of the 
said centre is likely to be started and completed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (e) Yes, Sir. The Delhi Development 
Authority has reported that a Library-cum-Gornmunlty 
Centre is proposed to be constructed behind Aastha Kunj 
on a plot measuring 2400 aquant meters. Work had not 
been started. Initially the proposal was to construct the 
Community Hall on a site measuring 726 square meters. 
The area of the site was subsequently revised on the 
request of the residents and revised proposal had to be 
formulated. Thereafter due to poor response for tenders. 
the same had to be re-invited. which has been done. 

Text Book Policy 

3232. PROF. M. RAMADASS : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment has a proposal to 
introduce a text book policy In the light of aRaged failure 
of vocational education in the country; 

(b) whether the Govemment is considering to permit 
the State Govemments to develop their own text books 
depending on their need and local context aid; 

(c) if so, the details thereof; 

(d) whether the Govemment has a proposal to 
introduce open book examination system, mode of intemal 
assessment, no detention policy and abolition of pass and 

fail; 

(e) if so, the details thereof; and 

(1) the time by which these are likely to be 
implemented? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) No, Sir. 

(b) and (e) All State Govemments have been foHowing 
their own textbook policies for preparation of textbooks to 
be used In their respective schools. Every State has Its own 
mechanism of production of textbooks through Textbook 
Bureaus, State Boards, SCERT. etc. 

(d}and (a) There Is no proposal to introduce open 
book examination system. Central Boant of Secondary 
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Education (CSSE) has already introduced the system of 
internal assessment for practical work in science, work 
education, Art Education and Physical and Health 
Education at the secondary level examinations. It has also 
introduced the system of Achievement records for classes 
1 to 5 for reflecting the holistic profile of the learners based 
on continuous and comprehensive evaluation. For students 
in class 9-10, the schools under the authority of CSSE 
issue a separate certificate indicating the internal 
assessment of the students specifying the subjects. 

(f) Does not arise. 

{Engli$hj 

RI .. In PrIces of PlasUc Raw Material 

3233. SHRI KULDEEP BISHNOI : wm the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether the Government is aware that plastic 
units In the country particul~rly in Faridabad are facing 
closure due to arbitrary increase in prices of raw material 
by the Reliance Industries and Indian Petrochemicals 
Limited; 

(b) whether the Government proposes to intervene 
in the matter to seve small plastic manufacturing units; 

(c) if so, the details thereot; and 

(d) the steps taken by the Government to check the 
steep hike in the cost of raw material of plastic units? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (d) Plastic Processing units were facing hardships 
due to increase in prices of the raw materials. However, 
no Plastic Unit was closed in Haryana on account of price 
rise of raw materials, Plastic raw materials, namely, 
Polymers, are freely traded material and their imports are 
under Open General Ucence (OGL). As such, the prices 
of Polymer materials are generally governed by International 
Price Trends. The prices of Polymers are not regulated by 

the Government. The prices of crude in the International 
Market increased considerably during the past few months 
which affected the prices of raw materials for Plastic Units 
also. In order to mitigate the hardships faced by the 
Polymer manufacturers and to check their prices, the 

Government reduced the import duty on Naphtha from 10% 
to 5% for the manufacture of Polymers. The duty on 
Polymers was also reduced from 20% to 15%, vide 
Notification dated 30th September, 2004. 

Open Sky Policy 

3234.SHRI MOHO. MUKEEM : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Government has open sky policies 
and the queues at the Immigration are of unending 
proportion blocking even the use of escalators; 

(b) if so, whether there are any plans to deal with 
the situation which is giving the country a poor image till 
a suitable infrastructure is created; and 

(c) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) Yes, 
Sir, the Government has announced an open sky policy 
from 1.12.2004 to 31.03.2005. However, there is no 
cornplaint/report regarding unending queues at the 
immigration. 

(b) and (c) FoUowing steps have been taken by the 
Government to reduce immigration clearance time: 

(i) introduction of Passport Reading Machines 
(PRMs) at IG International Airport Delhi; 

(ii) serpentine queues with separate counters for 
indians and Foreigners on the arrival side; 

(iii) modernization of important Immigration Check 
Posts (tCPs); and 

(iv) introduction of simplified Disembarkationl 
Embarkation cards. 

Financial Assistance to Karnataka 

3235. SHRI M. SHIVANNA : Will the Minister of URSAN 
DEVELOPMENT be pleased to state : 

(a) whether the Union Government is aware that the 
information technology sector has cornpIainedabout the 
poor conditions of roads in Bangalore; 
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(b) if 80, whether the Govemment of Kamataka is 
taking up repair wol1<s of these roads on priority in the 
city; 

(c) whether the Government of Kamataka has 
requested the Union Govemment· for financial assistance 
for this purpose; and 

(d) if so, the response of the Union Government In 
this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

[T ranslliltion) 

Ambiguity In U.G.C. and AICTE 
Jurisdiction 

3236.SHRI T.K. HAMZA : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state : 

(a) whether any role is being played by UGC in 
respect of B.Ed. and M.Ed. ,education/degrees; 

(b) if so, details thereof and the responsibiHties 
entrusted upon All India Council of Technical Education 
(AICTE) in respect of B.Ed and M.Ed degrees; 

(c) whether there has been any overlapping in the 
jurisdiction of UGC and AICTE over B.Ed and M.Ed 
education; and 

(d) if so, reasons therefor and measures taken to 
demarcate the jurisdiction of UGC and AICTE? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (c) B.Ed 
and M.Ed. education comes under the purview of National 
COuncil for Teacher Education. The role of UGC with regard 
to B.Ed. and M.Ed. degrees is limited only to the extent 
of including them in the list of UGC specified degrees. 
A1CTE does not deal with matters relating to B.Ed. and 
M.Ed. degrees. 

In view of aboVe,' there is no conflict· between UGC 
and AICTE Acts in respect of B.Ed. and M.Ed. degrees. 

(d) Does n~ arise. 

{English] 

National Institute of Sciences 

3237. SHRt V.K. THUMMAR : 
SHRI MADHUSUDAN MISTRY : 

Will the Minister of HUMAN RESOURCE DEVELOp· 
MENT be pleased to state : 

(a) whether the Government is considering the 
modernization and upgradation of certain existing 
laboratories instead of setting up 4 new National Institutes 
of Sciences; and 

(b) if so, the details in this regard alongwith the cost 
involved in the establishment of these institutes? 

THE M1NISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) and (b) No, 
Sir. While the UGC's proposal for setting up of the four 
National Institutes of Sciences has not been found feasible 
by the Government in view of the fact that the UGC is not 
mandated to set up such institutions under the existing 
provisions of the UGC Act, a group of experts has been 
invited to firm up the feasibility of setting up Centers of 
excellence in teaching and research in the basic sciences 
at different locations. 

Resitement of Retail Outlet 

3238.SHRI HARIKEWAL PRASAD : 
SHRI BRIJBHUSHAN SHARAN SINGH 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Ministry of Petroleum and Natural 
Gas has its own policy for resitement of petrol Pumps and 
LPG godowns; 

(b) if so, whether DDA is allowing resitement after 
recommended by the said Ministry; 

(c) if so, the number of cases recommended by the 
said Mfnistry and the number of caaes' in whiCh alternata 
land has been provided; 



133 Written Answers AGRAHAYANA 30, 1926 (Saka) to Questions 134 

(d) whether a request was submitted by Mis HPCL 
for resitement of Its retail outlet at Nehru Piece in February, 
2002 after getting approval of Ministry; 

(e) If so, the reasons for keeping the request 
pending; 

(f) whether the requests received after February, 
2002 for resitement of Retail Outlet has been entertained 
by the DDA; 

(g) if so, whether the Delhi Fire Service has also 
I)Ot issued NoC for renewal of Fire Licence of the above 
referred retail Outlet; 

(h) if so, the facts thereof; 

(I) the number of cases of resitement of R.O. 
received on the ground of non-availability of NoC from 
Delhi Fire Services; and 

(j) the time by which the resitement of the said retail 
outlet is likely to be made? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) Ministry of Petroleum and Natural Gas 
(Mlo PNG) have reported that resitement of dealerships! 
distributorships of petroleum products is permiSSible subject 
to the fulfilment of certain conditions, such as viability of the 
new locations, the .facilities at the old locations to be 
decommissioned before commissioning those at the new 
site, the interests of rernote/low service areas, etc. In order 
to provide commercial freedom to the public sector oil 
marketing companies (OMCs), the Mlo PNG have authorl1ed 
OMCs to frame their guidelines on resitement on the basis 
of parameters advised by the Mlo PNG. 

(b) and (c) Mlo PNG have reported that they do not 
make recommendations to the DDA on resitement, but do 
bring to DDA's attention exceptional requests. requiring 
special conSideration. According to the present policy 
followed by DDA, as approved by the Authority on 
20.6.2003, resitement will only be made if the land in 
question is being utilized for any planned prOject/scheme, 
which directly necessitates the closing down of the petrol 
pump. No resitement win be made on any other grounds. 

(d) to (j) DDA have reported that 

1. The request of MIs. Hindustan Petroleum 

Corporation Limited (HPCL) was received in 
DDA on 28.2.2002. It was only mentioned in the 
letter of request that such resiternent is permitted 
by Mlo PNG and no specific approval of Mlo 
PNG was received. 

2. In his request the dealer had mentioned that the 
Delhi Fire Services had not given No Objection 
Certificate (NOC). No resiternent has been made 
by DDA on the grounds of non-availability of 
NOC from Delhi Fire Services. 

3. The request of the Oil Company was examined 
and the same was rejected by the DDA in 
September. 2003. 

[Translation] 

Heritage City 

3239. DR. SATYANARAYAN JATIYA : Will the Minister 
of URBAN DEVELOPMENT be pleased to state : 

(a) the concept of 'Heritage City'; 

(b) the details of the cities notified and proposed to 
be notified as 'heritage cities', State-wise; and 

(cl the details of the grant/assistance likely to be 
provided to each State by the Central Govemment for the 
said purpose? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NAB I AZAD) : (a) As far as Ministry of Urban Development 
is concerned, no concept of 'Heritage City' has been 
defined till now. However, Ministry of Culture has informed 
that there is no concept of any heritage city under the 
provisions of the Ancient Monuments and Archaeological 
Sites and Remains Act, 1958 under which Monuments are 
declared as 'Centrally Protected' depending upon certain 
laid down criteria. 

(b) Does not arise. 

(c) Does not arise. 

[English] 

Transfer of Police OffIcera 

3240. SHRI ILYAS AZMI : Will the Minister of HOME 
AFFAIRS be pleased to state : 
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<a) whether the Government is aware that corruption 
is prevailing at a large scale in the transfer and posting 
of police officers .be/ow the rank of ACP in Delhi Police; 

(b) if so, the details thereof and the steps taken by 
the Government in this regard; 

(c) the details of the norms followed in the transfer 
and posting at present; and 

(d) the steps being taken to make the transfer policy 
transparent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy) : (a) to (d) No, Sir. 
Delhi Police is already following a well defined policy in 
the matter of transfers/postings of its personnel the 
essence of which is the selection of right person for the 
right job so that there is optimum utilization of manpower 
f8SOUlC8S. There is a Committee headed by a Special 
Commissioner of Police for preparation of panels on the 
basis of well defined criteria for posting of Station House 
Officers and Additional Station House Officers. The transfer 
policy is transparent and detailed guidelines have been 
laid down in a Standing Order issued in the year 2002. 

Foreign AssIatance to banned 
Organi .... on. 

3241.SHRI PRABOOH PANDA: Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Government is aware that certain 
~ organizations are continuously receiving foreign 
assistance on a large scale In the country; 

(b) if so, the details thereof: 

(e) the names of such banned organizations 
receiving 'Foreign' assistance till date; 

(d) the name of the agencies providing such 
assistance; 

(e) the purposes for which such assistance is being 
utilized by such organizations; and 

(I) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) to 

(e) AvaUabIe reports ImflCat. thet Pal< lSI is providing 
support to some of thetenot1st organIZations Nke Lashkar-
e-Toiba (LeT), JaISh-e-Moharnmed (JaM), Hizb-ul-
Mujahideen (HuM), United Llbetation Front of Assam 
(ULFA), etc., operating in SQme parts of the country, in the 
form of arms training, armslammunition, financial assistance 
etc. 

(I) In order to curb Pak lSI supported terrorist 
activities, the Govemment has persued a multi-pronged 
approach which Includes strengthening the border 
management to check Infiltration, galvanizing the 
intelligence machinery, improved technology, weaponry 
and equipments for security forces both at the Centre and 
in the States, neutralizing plans of terrorist groups! 
anti:national elementsllSI agents by well coordinated 
intelHgence based operations. 

[Translation] 

NavodayalKendrlya Vldyalaya. 

3242.SHRI NIKHIL KUMAR CHOUDHARY: 
SHAI PARAS NATH YAOAV : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Government has raoaived any 
proposal from the CentraIPublicWortcs Department to· 
make the buildings of Navodaya Vldyalayas and Kendriya 
Vldyalayas 'fire proof; 

(b) if so, the details thereof; and 

(e) the decision taken by the Government in this 
regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (e) Yes, 
Sir. The Central Public Works Development (CPWO) 
has offered its services for examining the prem1s8s of 
Kendriya Vidyalayas and Navodaya Vldyalay8s to find 
out areas of· concem, related to the strengthening of 
infraStructure, to ensure safety of students, teachers and 
the. structure against fire. The offer from the CPWD has 
been circUlated by Kendriya VtdYalaya Sangathan and 
Navodaya Vidyalaya Samiti to JlsRegIonaI 0ffIceI for 
necessary action in consunation with the local CPWO 
engineers. 
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[Englillh] 

&SF Deployment on Indo-Bangladesh Border 

3243. SHRI RAMJI LAL SUMAN : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether BSF deployed on Indo-Bangladesh 
border have requested not to send any more Bangladeshis 
on the border for deportation to that country; and 

(b) If so, the facts thereof alongwith the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI S. REGUPATHy) : (a) and (b) Yes 
Sir. The BSF had requested Delhi Police on 10th 
November, 2004 to defer dispatch of apprehended illegal 
Bangladesh migrants for deportation to Bangladesh for 
some time as a temporary measure. However, BSF has 
informed an State Govemments including Deihl to re-
commence this process from 1st December, 2004. 

CSI Raids on .co. OffIcIals 

3244. SHRI KAILASH MEGHWAL : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether CBI raided on MCD officials recently; 

(b) if so, the details thereof; 

(e) the number of officials found having 
disproportionate assets; 

(d) the total amount/properties seized from them; 

Interviews of ChfIdnm end Parent. 

3245. SHRI DALPAT SINGH PARSTE : 
SHRI BRAJESH PATHAK : 

SHRI BRIJBHUSHAN SHARAN SINGH : 
SHRI PARAS NATH YADAV : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether some public schools are conducting 
written test as well as interview of children at the time of 
admission in nursery and pre-nursery classes; 

(b) if so, whether interview of parents are also taken 
with children; 

(c) whether the Govemment has set up a committee 
to study the present system of admission; 

(d) if so, the details thereof; and 

(e) if not, the steps taken by the Govemment to give 
relief to kids from mental torture? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) The Central 
Govemment have not prescribed any procedure for 
admission in the nursery or pre-nursery classes. The CBSE 
affiliates schools from class I, onwards. 

(b) to (e) Does not arise. 

and Modemlzatlon of ERW Pipe 

(e) the action taken by the Govemment against 
them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c) The 
Central Bureau of Investigation has conducted raids in four 
cases during the current year against officials of the 
Municipal Corporation of Deihl in which one official has 
been found to be in possession of assets disproportionate 
to the known source of his income. 

(d) It is not in the interest of Investigation to disclose 
at this stage the details of seizure made during these raids. 

(e) Action against the concerned official depends on 
the outcome of the investigation. 

3246.SHRI CHANDRA SHEKHAR DUBEY: Will the 
Minister of STEEL be pleased to state : 

(a) whether the foundation stone had laid on April, 
2002 for the modernization of the ERW pipe plant at 
Rourkela; 

(b) whether the modemization work of the above 
plant has been completed within the stipulated periOd; 

(c) If not, the reasons for delay; 

(d) the increase in the estimated cost of the above 
plant; and 

(e) the time in which it is likely to be completed? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) Yes, Sir. 

(b) and (c) No Sir. The main reason for delay was due 
to non-performance of Mis. Otto India Private Limited, the 
local consortium partner of the Principal Contractor, MIs. 
SALZGITTER INTERNATIONAL, Gmbh, Germany. 

(d) There is no increase in the estimated cost so 
far. 

(e) It is expected to complete this project by May, 
2005. 

(Translation] 

Revival of Bihar Alloy Steel Corporation 

3247.SHRI BHUBNESHWAR PRASAD METHA : Will 
the Minister of STEEL be pleased to state : 

<a) whether the Govemment is aware of the fact that 
Bihar AHoy Steel Corporation. Patratu in Jharkhand has 
been provided with more than hundred crores of rupees 
by various Govemmental agencies during the year from 
1994 to 2003 for its revival; 

(b) if so, whether this amount has been spent 
elsewhere; 

(c) whether the Government is aware that Bihar 
Alloy Steel is still lying closed and thousands of labourers 
have been rendered jobless and more than fifty labourers 
have died of starvation and illness; 

(d) if so, the details thereof; 

(e) whether the Govemment propose to take action 
against management of the company and the authorities 
who have provided the fund; and 

(f) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) and (b) As per the available information, Govemment 
of India has not rendered any financial assistance for the 
revival of Mis. UMI Special Steel Ltd. (formerly Mis. Bihar 
ABoy Steel Ltd.). 

(c) and (d) As per the information made available by 
the Government of Jharkhand the production of the unit 

was closed in the year 1996-97 due to paucity of working 
capital, higher cost of production and global recession in 
the steel industry. Under the provislons·of the sick industrial 
companies (Special Provieiqns) Act 1985, BlFR registered 
the case in January 1998 and declared the company sick 
in March 1998. Since the company has been directed to 
wind up and Official liquidator has taken over the 
possession of the company reopening of the plant is not 
possible. It haS been informed that 1814 workers oUt of 
21~ have been given their settlement dues and the 
remaining workers will be taken care of by the Official 
Liquidator of Jharkhand. 

(e) and (f) Do not arise in view of (a) above. 

[English] 

ClOsure of POlL 

3248. SHRI BASU DEB ACHARIA : Will the Minister 
of CHEMICALS AND FERTIUZERS be pleased to state : 

(a) whether the Government closed the Research 
and Development (R and D) wing and Engineering and 
Consultancy Division of Projects and Development India 
Limited (POlL); 

(b) if so, the detlils thereof and the reasons therefor 
alongwith the cost of closure; 

(c) whether these research Institutes had many 
achievements to its credits in the fertilizer technology in 
the country; 

(d) whether there is any \ report of any committee 
suggesting the closure of these institutions; and 

(e) if so, the facts in details? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
<a) to (c) Government has taken a decision to close down 
Rand 0 Division and the Sindri Unit of the E and C 
Division of the Projects and Development India Ltd. due 
to their non-viability. The total cost of closure of both these 
Divisions was Rs. 181.28 crore as on 31.3.2004. 

(d) and (e) Board for Industrial and Financial 
Reconstruction (BIFR) while sanctioning rehabilitation 
packages of POlL on 1.7.1997 and 28.3.2004 had 
observed that the R and D Division of POlL was unviabIe 
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on stand-alone basis and had proposed closure of the E 
and C Division at Sindri due to its uneconomic operations. 
Even the Council of Scientific and Industrial Research(CSIR) 
and Fertilizer Association of India(FAI) have expressed 
their inability to take over the Rand 0 Division. 

Talks WIth NSCN (1M) 

3249. DR. THOKCHOM MEINYA : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Chief Ministers of Manipur, Nagaland, 
Assam and Arunachal Pradesh are going to be invited in 
the next round of talks with the NSCN (1M) which is likely 
to be held in New Delhi; 

(b) if so, whether the NSCN (1M) still insists on their 
demands of greater NagaUm/Nagaland; and 

(c) if so, the detaRs in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Till now, no 
party other than the Govemment of India Representative 
for Naga Peace Talks has participated in the talks with 
NSCN(IIM) leaders. 

(b) and (c) Thirty rounds of discussions have afready 
taken place between the Government of India's 
Representative for Naga Peace Talks and NSCN (11M) 
leaders. The issues are complex. It will not be desirable 
to disclose further details in public interest. 

{Translation] 

Failure of Jammers 

3250. SHRI KAMLA PRASAD RAWAT : Wilf the 
Minister of HOME AFFAIRS be pleased tostste : 

(a) whether due to sudden fanure of the security 
jammers meant for deactivating the explosives a number 
of accidents are taking place causing loss of lives of 
several jawans of the border security force; 

(b) if so, the details thereof; and 

(c) the reasons for the failure of these security 

jammers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No 

failure of jammers has been reported by Border Security 
Force. 

(b) and (c) Do not arise. 

{English] 

Utilisation of YDOaISPOts for Curbing 
Militancy Attack 

3251. CHAUDHARY LAL SINGH : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the services of VDOslSPOs are being 
utilized for curbing the militancy attacks prevailing in 
different parts of Jammu and Kashmir; 

(b) if so, the total number of persor'S engaged and 
the number of persons died in such attacks and nature 
of arms provided to them during the last three years: 

(c) whether the Union Govemment has allocated 
any separate fund for their rehabilitation; 

(d) if so, the total amount earmarked and the 
present status of their salaries, perks, uniform and 
employment on compaSSionate ground on deaths; and 

(e) if so, the steps takenlbeing taken by the 
Government for providir;lg them all the such facilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) Yes, 
Sir. 

(b) The approved strength of Special Police Officers 
(SPOS) is 23200 and of Special Police Officers Grade-I who 
are Ex-Servicemen is 2274. As per information made 
available by the State. Govemment, 106 members of 
Village Defence Committees (VOCs) and 371 SPOS have 
died in terrorist violence between 1996 and November 
30, 2004. As per the Scheme formulated by the State 
Govemment, eaCh VDC conSisting of civilian volunteers 
with a nucleus of 2 or 3 SPOS is provided with .303 rifle! 
7.62mm bolt-action rifles and required rounds of 
ammunitions. In some cases, higher grade weaponry and 
ammunition as well as communication equipments are 
provided depending upon the sensitivity of the area as 
decided by the local police, taking into account the ground 
situation. 
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(c) to (e) The Central Government reimburses the 
State Government As. 20,000/- (Rupees Twenty thousand 
only) per year towards honorarium, training, etc. for each 
SPO, Rs. 240001- (Rupees Twenty four thousand only) to 
each SPO (Grade-I) and Rs. 2.00 lakhs (Rupees two takhs 
only) for payment, as ex-gratia to the next of kin of each 
SPO (inoluding SPO Grade-I), kiHed in action against 
terrorists. 

CreatIon of Meghalaya, Mlzoram and 
N8geIand 

3252. SHRI MANI CHARENAMEI : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) the basis of creation of Meghalaya, Mizoram and 
Nagaland States; 

(b) whether the Nagas settlement in Manipur, 
Assam and Arunachal Pradesh are contiguous to 
NagaIand State; 

(c) if so, the details thereof; 

(d) whether the Government has received any 
representations from the Nagas of Manipur for integration 
of Naga areas; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy) : (a) The States 
of MeghaJaya, MiZoram and Nagaland were created based 
on the North-Eastern Areas (Reorganization) Act, 1971, 
the State of Mizoram Act, 1986 and the State of Nagaland 
Act, 1962 respectively. 

(b) and (c) There are some Naga settlements In other 
States abutting the State boundaries of. Nagatand. 

(d) and (e) The Nags tribal bodies of Manipur are 
continuing their efforts for the unification of all Naga 
territories in Manipur with other contiguous Nags areas 
in the North Eastern Region. The United Naga Council, 
apex body of Nagas of Manipur, had submit1ed a 
memorandum dated 23rd October, 2001 to the President 
of India In this regard. Other Naga tribal bodies, such as 
Naga People's Organisation. Manipur have also submitted 
representations to this effect to the Governor of Manipur 
from time to time. 

'fon ant ProductIon 

3253.SHRI N.S.V. CHITIHAN : Will the Minister of 
STEEL be pleased to state : 

(a) the iron ore produced In the country during the 
last three years and the current year both in quantity and 
value; 

(b) the total demand of iron ore for domestic industry 
in the country; 

(c) whether the Government is able to maintain 
supply of iron ore for domestic consumption; and 

(d) if not, the steps taken by the Government to 
boost the production of iron ore in the country? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) Production of iron ore (including concentrates) during 
the last three years and estimates for the year 2004-05 
is given in Table below:-

Year Production 
Quantity (Million Value (As. Crore) 

Tonnes) 

2001·02 86.22 2496.92 

2002·03 99.07 2964.86 

2OO3-04(P) 120.60 3698.74 

April-July 2004 41.81 1594.80 

2004-05(E) 140 5379.56 

(P) : Provisional (E) : EstimaWd 
Source : Indian Bureau of Mines, Nagpur 

(b) The demand of iron ore for domestic industry 
in the country in the last three years are 88 mentioned 
below: 

Year 

2001·02 

2002-03 

2003-04 

Domestic requirement of iron ore 

44.74 MHlion lOMaS 

48.71 Minion tonnes 

51.62 MIllion tonnes 

Source: Federation of indian MinenII8 mdu8tries. 
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(c) The eoncemed PSUs namely National Mineral 
Development Corporation maintain supply of iron-ore for 
domestic consumption. However, country has sufficient 
reserves and production capacity to maintain supply of iron 
ore for domestic consumption. 

(d) In view of (c) above, does not arise. 

(Trsnslatlon) 

Serve Shlksha Abhlyan 

3254. PROF. MAHADEORAO SHIWANKAR : 
SHRIMATI ANURADHA CHOUDHARY : 
SHRI RAGHUVEER SINGH KOSHAL : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the Government proposes of constitute 
a high level committee or a national Advisory Board to 
monitor and examine Sarva Shiksha Abhiyan; 

(b) if so, the amount spent thereon during the last 
three years; 

(c) the organisations of the State likely to be 
included in the committee; 

(d) the time by which the said committee is likely 
to submit its report along with the time frame set· for this 
purpose; and 

(e) the percentage of the amount provided by the 
Union Govemment to the State Govemment? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) to (d) A ·resolution to 
set up a National Mission for Sarva Shiksha Abhiyan 
(SSA) was notified on 2nd June, 2001 to implement the 
programme in a mission mode. 

The Governing Council and the Executive Committee 
of this National Mission has been constituted on 3rd 
December 2004. Six Education Ministers of States 
responsible for elementary education have been included 
in the General Council and Education Secretaries of four 
States in the Executive Council. 

(e) During the year 2004-05, the Central Government 

99 percent of this years budget to the StateS/UTs upto 
November, 2004 for the implementation of the Sarva 
Shiksha Abhiyan programme. 

[English} 

Public Transport facilities for 
State capitals 

3255.SHRI VARKALA RADHAKRISHNAN : Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment has any schemel 
proposal for improvement of public transport facilities for 
State capitals; 

(b) if so, the details thereof; and 

(c) the time by which the said scheme is likely to 
be implemented? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (c) The Govemment of India considers 
the requests for financial assistance as and when 
approached by the respective State Govemments for 
funding upto 40% of the cost of Studies that are 
commissioned by the State Governments on traffic and 
transportation problems. 

(Translation) 

Financial Assistance to Social 
Organisations by CSWB 

3256.SHRI RAMAKANT YADAV : 
SHRI RAM CHANDRA PASWAN ; 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Central Social Welfare Board is 
providing assistance to State Govemments as grants to run 
family counseling centers; 

(b) if so, the number of organisations which have 
been provided assistance for running such centers during 
the last three years and onwerds, State-wise; 

(c) whether in some cases the funds given to the 
social organizations as assistance have been withheld; 

has released an amount of Rs. 3025.76 crores which is and 
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(d) if so, the details thereof and reasons therefor 
State-wi$e? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMAn KANTI 
SINGH) : (a) No, Sir. 

(b) to (d) Does notarise. 

{English} 

Gender Partty In Education 

3257.SHRI GURUDAS KAMAT : 
SHRt KAtLASH MEGHWAL : 
SHRI FRANCIS FANTHOME : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state the steps taken by 
the Govemment for imparting quality education and to 
improve the gender parity? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : A listing of some 
initiatives taken by the Government to impart quality 
education and improve gender parity is given below: 

• 

• 

• 

National Policy on Education (As modified in 
1992) provides for removal of disparities and 
women's equality in education. 

NCERT has addresse quality and gender issues 
in its curriculum framework and assists CentraV 
State Governments in executing policies and 
programmes in the education sector. 

UGC has introduced a number of schemes for 
improving participation of women and ensuring 
gender parity in higher education. 

AICTE gives preferential assistance to women 
teachers for various Research and Development 
schemes. 

A Committee of Central Advisory Board of 
Education (CASE) on the subject -c31r1s Education 
and the Common School System" has been set 
up to examine existing schemes, incentives and 
special measures aimed at reducing gender 
disparity and increasing the participation and 
retention of girts, in aU sectors of education as 
an ongoing process. 

• 

• 

• 

• 

• 

The various school boards in the country have 
taken a number of steps to promote quality 
education in the Schools. The measures include 
improving curricular relevance and transaction, 
teacher empowerment and evaluation of the 
holistic profile of the leamers through continuous 
and comprehensive evaluation. 

The issue of gender parity has been adequately 
addressed in the design of text book and other 
Co-Scholistic activities which is reflected in the 
improved performance of girl children. 

SaTYa Shiksha Abhiyan is a national level 
Govemment programme under which efforts are 
made to ensure useful and relevant education 
at the elementary level. 

The Scheme of Manila Samakhya is being 
implemented in selected d"1Stricts for improving 
the literacy and empowerment of women. 

Girls hostels scheme is operational since 1993, 
to provide free boarding and lodging facilities to 
girls of Upper Primary, Secondary and Senior 
Secondary Schools. 

Special campaign for literacy in low female 
literacy districts focused on female literacy by 
implementing special female literacy through 
NGOs, Panchayati Raj functionaries and women 
volunteers covering 25 lakh illiterate women in 
the age group of 15 to 35 years. 

The Department of Women and Child 
Development runs· a scheme known as Balika 
Samridhi Yojana. started on 15th August, 1997, 
for the survival and development of girl child in 
below poverty line(BPL) families. 

Fake Passport 

3258.SHRI KIRTI VARDHAN SINGH: 
SHRI VIJOY KRISHNA : 
SHRI PANKAJ CHOWDHARY : 
SHRI JUAL ORAM : 
SHRI KAILASH MEGHWAL : 
SHRI ADHALRAO PATIL SHIVAJIRAO ; 
SHRI MAHESH KANODIA : 

WHI the Minister of HOME AFFAIRS be pleased to state: 
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(a) whether the Govemment is aware of the 
involvement of Mafias in fake visa and passport rackets 
in the country; 

(b) . if so, the details in this regard; 

(c) the number of fake visa and passport rackets 
busted and the number of persons arrested and action 
taken during each of the last three years till date, State-
wise; 

(d) whether Central Bureau of Investigation has 
claimed involvement of Delhi Police Officials in the issue 
of fake passports; 

(e) if so, the details thereof; and 

(f) the action taken by the Govemment to check 
such incidents and stop illegal trafficking? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(f) The information is being collected and will be laid on 
the table of the House. 

Setting Up of Naphtha Cracker Project 

3259. SHRI LAKSHMAN SINGH : Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether Madhya Pradesh State Industrial 
Development Corporation has been given a Letter of Intent 
for setting up a Naphtha Cracker Project with a capacity 
of 3,00,000 tonnes per annum of Ethylene in Sagar, 
Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) the time by Which it is likely to start production? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (c) In accordance with the information fumished by 
the Govemment of Madhya Pradesh, a Letter of Intent was 
issued on 3rd April 1996 which has further renewed up 
to 2nd April, 2001. The project was to be established as 
a Joint Venture of Madhya Pradesh State Industrial 
Development Corporation (MPSIDC) and Indo Rama 

Synthetics India Limited. A Memorandum of Understanding 
(MaU) was executed on 10th December, 1997 between 
MPSIDC and Indo Rama Synthetics (I) Ltd. The capacity 
of the project was 3,00,000 tonnes per annum of 
Ethylene. Under the MOU Naphtha was to be made 
available by Bharat Oman Refinery Limited (BORL). Since 
BORL was not set up and the Naphtha was not available 
and the capacity of 3,00,000 tonnes per annum was not 
viable, the project could not be implemented. 

General Pool Quarters 

3260. SHRI D. VITTAL RAO : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether the General Pool Quarters have been 
placed by the Directorate of Estates to the Govemment 
Departments in Delhi, in the shape of Units, Quotas and 
Pools; 

(b) if so, the number of quarters given to each 
department alongwith the provisions and rules thereof; 

(c) whether identity of these quarters remains intact 
in General Pool and considered to be of General Pool 
quarters after having placed in the different organisations 
as Units, Quotas and Pools; 

(d) if so, the details thereof and reasons therefor; 

(e) whether by this process the Govemment 
employees in que for allotment of General Pool quarters 
are seriously affected without no valid grounds; and 

(f) if so, the remedial measures the Govemment 
proposes to take in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD) : (a) and (b) Yes, Sir. These quarters 
have been placed with different organisations, most of 
which are ineligible for General Pool accommodation, on 
functional requirements. A statement is in the enclosed 
Statement 'A'. 

fc) and (d) Yes, Sir. 

(e) and (f) The present system has not caused any 
serious effect on the said waiting list. 
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Statement 

General Pool R8$lcJential accommodation placed at the disposal of different organisations in Delhi 

81. Name of the Department Type I Type II Type III Type IV Type IV Type V Type VI Hostel 
No. (Spt.) and above 

1 2 3 4 5 6 7 B 9 10 

1. AIR 07 01 

2. M/O A10mic Energy 02 

3. BSF 04 05 06 12 03 

4. Cabinet Sectt. 09 20 20 22 10 02 

5. CSI 01 02 12 

6. CGHS 17 17 52 14 

7. CGMNTR 01 

B. CtSF 02 45 

9. Civil Service OffICers' Instt. 01 

10. CPWD 43 50 53 03 11 01 05 

11. CRPF 24 07 10 03 04 

12. DDA 03 13 

13. Defence 179 171 110 43 79 92 87 

14. Delhi Government 10 23 38 15 01 

15. Delhi Police 95 140 105 09 01 

16. DGCA 13 06 08 

17. DGHS 09 69 05 

lB. OVS 01 02 01 01 01 

19. M/O External Affairs 05 43 

20. Grih Kalyan Kendra 03 

21. M/O Health 38 02 

22. High Court 10 32 

23. HUDCO 08 

24. IGNCA 15 

25. IFS 09 

26. Income Tax 05 01 

27. InteUigence Bureau 01 02 

28. ITBP 113 60 28 05 05 02 
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2 3 4 5 6 7 8 9 10 

29. ITOC 12 

30. Judicial Pool 04 02 

31. Kendriya Bhandar 03 10 12 

32. La! Bahadur Shastri National 01 
Academy 

33. Lok Sabha 112 181 217 88 12 23 

34. MCO 03 02 06 02 

35. MCEF 02 

36. MIa Home Affairs 07 18 02 29 

37. Mobile and Civil Engg. 01 

38. MTNL 02 07 01 07 01 

39. NOMC 08 06 12 01 02 

40. NSG 56 11 08 

41. Parliament Pool 01 

42. PM'S Office 01 

43. P and T 13 09 14 74 07 02 

44. President's Estate 03 27 35 09 02 

45. Press Pool 57 281 193 49 01 

46. Railways 02 01 

47. Rajya Sabha 32 96 88 02 06 

48. Raj Bhasha Vlbhag 15 

49. 0/0 Revenue 01 02 

50. S.P'G. 23 90 

51. 0/0 Space 04 06 

52. Sports Authority of India 01 

53. Supreme Court 29 

54. MIa Telecom-Munication 04 

55. U.G.C. 01 

56. State Governments 6 Units to each State Government 

57. Union Territories 3 Units to each Union Territory. 

58. Emergency Medical Relief 59 Units in Total 

Unit 



155 Written AnswelS DECEMBER 21, 2004 to Questions 156 

C.B.S.E. 

3261.SHRI A. SAl PRATHAP : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of CBSC Regional offices functioning 
in the country at present; 

(b) the criteria laid down for setting up new regional 
offICeS; and 

(c) the places identified for setting up such offICeS 
in the country particularly in Southern States? 

THE MINISTER OF HUMAN RESOURCE 
DEVelOPMENT (SHRI ARJUN SINGH) : (a) There are six 
regional offICeS functioning in the Country. 

(b) The basic criteria for setting up new Regional 
Offices is the number of schools affiliated with the Board 
in the region concerned, and the number of candidates 
appearing for secondary and senior secondary 
examinations conducted by the Board. 

(c) Recently, Bhubaneshwar in the Eastern Region 
has been identified for seUing up a new Regional office 
of CBSE. No place have been identified for opening of 
regional office in Southern States in addition to the existing 
regional office at Chennai. 

Auction of Prime Plots in Rohlnl 

3262.SHRI ALOK KUMAR MEHTA: Will the Minister 
of URBAN DEVELOPMENT be pleased to state : 

(a) whether 38 Prime Plots in Rohini earmarked for 
auction have been allotted to some parties due to 
discretionary policy during the las! year; 

(b) if so. the details of parties allotted these plots 
alongwith the details of Prime Plots and loss suffered on 
this account; 

(c) whether any departmental action has been 
taken in this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (d) Delhi Development Authority (DDA) 

have reported that 38 plots in sector 25. pocket 7. Rohini 
were carved out and allotted to persons recommended by 
Government. of NCT of Deihl for alternat:ve allotment in 
lieu of acquisition of their land. Earlier, the plots of smaller 
size had been proposed on this site for disposal through 
auction. Since the approval of the competent authority for 
change of layout plan had not been taken, the anotments 
have been cancelled. A vigilance enquiry has been 
ordered in the matter to fix responsibility for change in lay 
out plan without the approval of the competent authority 
leading to disposal of plots by allotment instead of auction. 

Committee on Prices of Medicines 

3263.SHRI RAM KRIPAL YADAV : 
SHRI BASU DEB ACHARIA : 
SHRI SUKDEO PASWAN : 
SHRI IQBAL AHMED SARADGI : 
SHRI RAYAPATI SAMBAS IVA RAO : 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) whether the Government has constituted a 
committee to regulate drug pricing and also identify the 
essential drugs to be put under the price control; 

(b) if so, whether the Government has received 
recommendations from the committee; 

(c) if so, the details of the recommendations; 

(d) the details of the recommendaUons accepted by 
the Government; and 

(e) the time schedule fixed to implement the 
recommendations? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) A Committee under the Chairmanship of the Joint 
Secretary (Pharmaceuticals) has been cons~uted to 
examine the span of price control (including trade margin) 
in the light of the National Common Minimum Programme 
and the observations of the Supreme Court in Special 
Leave Petition (SLP) No. (C) 3668/2003 and to suggest 
measu,es for fulfilling the objective of the National 
Common Minimum Programme to ensure the availability 
of life saving drugs at reasonable prices. This Committee 
has submitted only its interim report to the Govemment. 
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Setting Up of National Hydrogen 
Energy Board 

3264. SHRI ABDUL RASHID SHAHEEN 
SHRI BRAJA KISHORE TRIPATHY : 

Will the Minister of NON·CONVENTIONAl ENERGY 
SOURCES be pleased to state : 

(a) whether the Government have set up a National 
Hydrogen Energy Board to promote Hydrogen for power 
generation; 

(b) if so, the details thereof; 

(c) whether the Board has given its recommendations 
to the Government; 

(d) if so, the details thereof alongwith the reaction 
of the Govemrnent thereto; and 

(e) the steps taken by the Government for technical 
and commercial collaboration with international agencies! 
institutions in this field? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON· CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR) : (a) and (b) Yes, Sir. Keeping in view the 
importance of hydrogen as a major energy source in the 
coming years, the Ministry has constituted a National 
Hydrogen Energy Board. The Board has high level 
representation from Government, Industry, Academic 
Institutions and Experts. The Board will provide guidance 
in the preparation and implementation- of the National 
Hydrogen Energy Road Map and Progamme covering 
different aspects of hydrogen energy including production, 
storage, transport, delivery, safety and utilization. 

(e) and (d) The Board is meeting regularly to discuss 
various aspects of hydrogen energy with industry, 
concerned Government Departments and Agencies, 
Research Groups and others concerned. However, at 
present no specific recommendations have been given by 

the Board. 

(e) The Govemment has been holding discussions 
with various international and bilateral agencies on 
different aspects of hydrogen energy. However, there is no 
firm proposal under consideration in this regard. 

Computerised Crime Records in 
Police Station 

3265. SHRI PARSURAM MAJHI : 
SHRI ANANTA NAYAK : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment has any proposal to 
computerise crime records in every police station in the 
country; 

(b) if so, whether any scheme has been prepared 
in this regard; 

(c) whether any time limit has also been prescribed 
therefor, and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODlYA GAVIT) : (a) 
to (d) A Pilot Programme viz. Common Integrated Police 
Application (CIPA) has been initiated by Government of 
India in the year 2004·2005 for computerization of 10% 
of police stations all over the country through National 
Informatics Centre (NIC). It is proposed to computerize the 
investigation related activities of the police station in the 
first phase. The remaining police stations are likely to be 
covered in the next three years. 

National Policy on Petrochemicals 

3266.SHRI CHANDRAKANT KHAIRE 
SHRI PANKAJ CHOWDHARY : 
SHRI KAILASH MEGHWAl : 

wm the Minis1er of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) whether the National Policy on Petrochemicals 
is being formulated by the Govemment; 

(b) if so, the details thereot, and 

(c) if not, the time by which it is likely to be 
formulated and implemented? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
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(a) to (c) The Task Force set up on Petrochemicals had 
made some recommendations for growth in this sector. No 
decision has yet been taken to formulate a policy on 
Petrochemicals. 

Utilization of Fly Ash 

3267.SHRI S.D. MANDLIK : 
SHRIMATI NIVEDITA MANE : 

Will the Minister of POWER be pleased to state : 

(a)· whether the Delhi High Court has directed the 
State Electricity Boards in regard to proper utilization of 
fly ash in various types of construction activities; 

(b) if so, the details thereof; 

(c) whether it has come to the notice of Union 
Government that SEBs are not implementing the· court 
directives; and 

(d) if so, the corrective steps taken by the 
Government in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
The Honble High Court of Delhi has directed all Thermal 
Power Stations run either by the State Electricity Boards 
or Public Utifrties or Private Utilities regarding utilization 
of fly ash. 

(b) The Hon'bIe High Court of Delhi vide its orders 
dated the 5th August, 2004, has, inter-alia, directed that 
all thermal power stations should take all necessary steps 
to facilitate use of fly ash bricks which includes collection 
facilities, tying up with cement units, storage facilities etc., 
and promotional measures. There must be a time bound 
commitment for the same. 

(c) No, Sir. 

(d) Does not arise. 

Aulatance of British Gas for 
Power Projects 

3268. SHRI KINJARAPU YERRANNAIDU Will the 
Minister of POWER be pleased to state : 

(a) whether British Gas is to assist in India's power 
sector; and 

(b) if so, the details thereof and the salient features 
of the agreement entered into, if any? 

THE MINISTER OF POWER (SHRI P.M. S"YEED) : (a) 
and (b) As per information provided by Department of 
Economic Affairs,. Ministry of Finance, Mis. British Gas was 
granted approval on 9th June, 1999 by the Foreign 
Investment Promotion Board (FIPB), to set up a subsidiary 
for providing a variety of business support services to 
utilities such as gas, water and power. Also Mis. BG Energy 
Holdings limited, United Kingdom, a subsidiary of BG 
Group pic., has applied to the APB for permission for 
Foreign Direct Investment (FOI) in power trading business 
in India. The policy on allowing FDI in Power Trading is 
under consideration. 

[Translation) 

Subsidy to Students 

3269. YOO. ADlTYA NATH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government provides subsidy to the 
students who are pursuing higher studies abroad; and 

(b) if so, details of subsidy provided for them during 
the last three years? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) No, Sir. 

(b) Does not arise. 

CPWD Centres in DeIhl 

3270.SHRI TUKARAM GANPAT RAORENGE PATIL: 
wm the Minister of URBAN DEVELOPMENT be pleased 
to state ; 

(a) the number of CPWD service centres functioning 
in Delhi and the number of employees working therein; 

(b) the officers responsible for monitoring the 
disposal of complaints in service centres; 

(c) whether the complaints have . been received .in 
regard to the improper functioning of these service centres 
during the last three years; 

(d) if so, the ntlmbers thereof; and 

(e) the number of persons against whom action has 
been taken on the basis of the complaints received? 
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (S~RI GHULAM 
NABI AZAO) : (a) to (e) 303 Service Centres are functioning 
in Delhi. 6732 employees work in these Centres. The 
clesposal of complaints in service centres are monitored 
by ·JEslAEslEEs under the over all supervision of their 
senior officers. 

Complaints regarding delays in disposal of requests 
of the residents are received in service centres which are 
to be ac;ted upon immediately along with .remedial action. 
Efforts continue to be made for greater efficiency and better 
quality of service. 

No action has been taken against any employees on 
this account during the last three years. 

[English} 

AtrocItIH by DeIhl Police Personnel 

3271.SHRI SURENDRA PRAKASH GOYAL: Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether various atrocities committed by Delhi 
Police Personnel as reported in the Pioneer dated 
September 21, 2004 and Dalnlk Jagran dated September, 
19-20, 2004; State Govemments; 

(b) if so, whether the Government has made any 
investigations on such incidents; 

(c) if so, the details thereof; 

(d) whether the Delhi Police tried to shield their 
criminal colleagues; 

(e) if so, the action takenlpropOSed to be taken 
against the erring police personnel; and 

(f) the steps taken by the Government to improve 
the behaviour of Delhi Police personnel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : <a) to (c) A 
case vide FIR No. 311 has been registered uIs 307 IPC 
at Mayur Vlhar Police Station on 17th September, 2004 
against the Constable of Dethi Police invoMtd In the 
shooting incident as reported in the 1>ainik Jagran on 
19th September, 2004. The Constable was arrested on 

18.9.2004. As regards the allegation regarding non-
registration of case by the Tilak Nagar Police Station, as 
reported in the Poineer on 21st September, 2004, a 
vigilance inquiry was conducted. FoUowing the vigilance 
enquiry, a case vide FIR No. 724 has been registered 
u/s 147/1491323/4521506 IPC at Tilak Nagar Police Station 
on 21st September, 2004 and the three accused have 
been arrested. Two Assistant Sub-Inspectors responsible 

I 
for non-registration of case have been transferred to non-
sensitive places. 

(d) No, Sir. 

(e) Action has been taken against the erring 
Police Personnel, as mentioned in reply to part (a) to (c) 
above. 

(f) Action taken to improve the behaviour of Delhi 
Police personnel includes organizing lectures by Senior 
police officers, behavioural experts and NGOs to sensitise 
them about their role and responsibilities towards public; 
motivating them to take prompt action on complaints from 
the public; and briefing them regularty by supervisory 
officers to be courteous, pOl'lte and responsive to the . 
public. 

OffIcI_I. sent Abroad 

3272.SHRI RATILAL KALIDAS VARMA: Will the 
Minister of CHEMICALS AND FERTIUZERS be pleased to 
state: 

(a) whether the Govemment nominates officers for 
training to the reputed foreign institutions for improving 
their academic, managerial, technical and administrative 
capabilities in various fields and disciplines at. the cost of 
the public exchequer and by way of sponsorships; 

(b) if so, the year-wise number of persons sent 
abroad for both the short term and long term training 
courses from the Ministry during the last five years; and 

(c) the number of persons belonging to the Sc/sT 
category among such persons and their percentage to. total 
such persons? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STeEL (SHRI RAM VILAS PASWAN) : 
(a) to (c) The nomination of officers to different institutions 
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world wide under various programmes . for improving 

their academic. 'managerial, technical and administrative 
capabilities· in venous field and disciplines is made by 
Ministry of Personnel, Pub4ic Grievances and Pensions 

(Department of PefSOnneI and Training). As far as Ministry 
of Chemicals and Fertilizers is concemed only 5 persons 
where sent abroad for both short term and long term 
training courses during the last five years as per. details 

given below. No persons belOflging to SCslSTs categories 
was nominated:-

Year Number of persons nominated 

2000 

2001 2 

2002 

2003 1 

2004 

PrlceJSubsidy on Fertilizers 

3273. SHRI SUSHIL KUMAR MODI : 
SHRI JASHUBHAI DHANABHAI BARAD : 
SHRI KULDEEP BISHNOI : 
SHRI ASADUDDIN OWAISI : 
SHRI· SURESHKALMADI .: 
SHRI TUKARAM GANGADHAR GADAKH : 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) whether the Government has received re-
presentations to reduce the price of fertilizers in the 
country; 

(b) if so, the details thereto; 

(c) whether changes in price of fertilizers providing 
concession norms have been made recently; 

(d) if so, the details thereof; 

(e) the existing subsidy given to farmers on various 
fertilizers at present; 

(f) whether new cost $ffective system is likely to 
replace the present cost plus method of subskfizing; 

(g) if so, the details thereof; 

(h) whether the Government is paying higher 
subsidy to indigenous manufacturers of various fertilizers 
as compared to imported fertilizers; and 

(i) if so, the extent to which this decision is likely 
to minimize the subsidy on domestic fertilizers? 

THE MINISTER OF CHEMICAlS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) and (b) The representations from various organizations 
are received from time to time requesting for reduction in 
prices of chemical fertilizers. There has been no ihCrease 
in the prices of chemical fertilizers since 28.2.2002. The 
increase in prices of chemical fertilizers announced w.e.f. 
28.2.2003 was withdrawn w.e.f. 12.3.2003. The prices of 
major chemical fertilizers are as follows: 

S. Name of the MRPI MRPI Current 

No. fertilizer indicative indicative MRPI 
MAPs from MRPs for indicatIve 

2B.2.2oo2 to the period MRPs 

27.2.2003 from effective 
28.2.2003 from 

to 11.3.2003 12.~2003 

1. Urea 4830 5070 4830 

2. Oi-ammonium 9350 9550 9350 
Phosphate 
(OAP) 

3. Muriate of 4455 4655 4455 
Potash (MOP) 

(c) to (g) New Pricing Scheme (NPS) for urea units 
has been introduced w.e.f. 1.4.2003 replacing the erstwhile 
unit specific and cost plus Retention Price Scheme (RPS). 
NPS aims at greater transparency, efficiency and uniformity 
in subsidy disbursement to urea units and induCing them 
to take cost reduction measures on their own to be 
competitive. 

Due to change in the . pattern 0' manufacturing of 
DAP in the country, the Department of FertilizM had 
entrusted a cost price study of DAP ·llnd . MOp· . to Tariff 
Commission in 2001. The Tariff Convnisslon· has submitted 
its report to the Government in February 2003. Based on 
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the recommendations of the Tariff Commission, Government 
has implemented the revised methodology of Working out 
concession rates on indigenous DAP w.e.f. 1.4.2003. In the 
revised methodology based on the usage of phosphoric 
acid, manufacturers ofDAP have been divided into two 
groups. The manufacturers using indigenously produced 
phosphoric acid have been placed in Group I and the 
manufacturers USing imported phosphoric acid have been 
placed in Group II. This revised policy provided fair 
normative price to the manufacturers and encourages 
competition among them within the Group. 

The amount of subsidy/concession paid during 2003-
04 was Rs. 8521 crore on urea and Rs. 3326 crore on 
decontrolled phosphatic and potassic fertilizers. 

(h) and (i) The quantum of subsidy/concession on 
indigenously manufactured fertilizers and imported fertilizers 
depends on the cost of inputs including feedstock and fuel 
used in the manufacture· of fertilizers and the prices of 
fertilizers prevailing in the international market. 

NotIce to Drug Units for Overcharging 

3274.SHRI P.S. GADHAVI : 
SHRI V.K. THUMMAR : 

Will the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state : 

(a) 
AuthorIty 

whether National Pharmaceutical Pricing 
has sent notices to Drug Manufacturing 

Companies for overcharging especiaDy to MIs. Ra~; 

(b) it so, the details of Notices sent and the amount 
overcharged by each of the manufacturers along with the 

names of the drugs; and 

(c) the detaHsof amount deposited by these 
companies to the Government separately? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) The National Pharmaceutical Pricing Authority 
(NPPA) was set up by the Government In August. 1997. 
It has been entrusted with the task, Inter-alia, to fix prices 
and notify changes therein, If arty, of bulk drugs and 
formulations. from time to time, . under the Drugs (Prices 
Control) Order, 1995 (OPCO, 95). 

Since the inception of the National Pharmaceutical 
Pricing Authority (NPPA) in August 1997 and until 
November, 2004 a demand of Rs. 593 crores has been 
raised for overcharging in 246 cases. Of these, roughly 
67% Le., in 165 cases, companies have fully orpartJy paid 
the amounts due. Approximately, As. 80 crores has been 
recovered so far. 

Payment of dues to Employees of liSCO 

3275.SHRI BIKASH CHOWDHURY: Will the Minister 
of STEEL be pleased to state: 

(a) whether seven hundreds of ex-workmen of Kulti 
Works of liSCO, have been deprived of considerable 
mounts when their services have been terminated; 

(b) whether the Management has reduced seNice 
period of these employees in order to deprive of their legal 
dues; 

(c) if so, the details thereof and the reasons 
therefor; 

(d) whether the Labour Commissioner has directed 
the t.4anagement to make the payment on the basis of full 
period of services but the Management has not implemented 

yet; and 

(e) if so, the action taken by the Government to 
make full payment to these employees for their total 

services? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRt RAM VILAS PASWAN) : 
(a) and (b) No, Sir. 

(c) Does not arise, in view of (a) and (b), 
above. 

(d) and (e) In the case of only 16 employees, Assistant 
labour Commissioner (Central), Raniganj, has passed an 
order directing Management of Indian Iron and Steel 
Company (liSCO) to pay gratuity amount for the period 
spent as 'Apprentice' under Apprentice Act. Management 
has appealed against the above order before the Appellate 
Authority on the ground that it is in contravention to the 
relevant ·clause of Gratuity Act and thus the matter is sUb-
jud"lC8; 
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[Translation} 

Special Central Assistance for Bhopal 
Water AugmentaUon Scheme 

3276.SHRI SHIVRAJ SINGH CHOUHAN : 
SHRI RAKESH SINGH : 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) the amount being provided as special central 
assistance to the Bhopal Water Augmentation Scheme 
baSed on the Nannada water to increase water supply to 
Bhopal city keeping in view the water requirement of the 
city; and 

(b) the time by which the said amount is likely to 

Islands whose licenses W81'e. notf'8newed in .pursuance 
of the order dated 7th May,. 2002 of the Hon'ble Supreme 
Court and the Andaman andNicobar Islands smaU Scale 
Wood Based Industries Association have sought modification 
of the order through various applications filed before the 
Hon'ble Supreme Court as well as the Central Empowered 
Committee. The Andaman and Nicobar Administration 
have also during the course of the hearing of these 
applications by the Central Empowered Committee 
recommended for allowing the functioning Of. these 
industries after their relocation to industrial estates under 
the control of the Department of Environment and Forests, 
Andaman and Nicobar Administration for. meeting the local 
requirements of timber. 

(c) In view of the above, does not arise. 

be pl'OYided to the State? Central Assistance for Slum 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) and (b) The State Government of Madhya 

Pradesh has requested the Planning Commission for 
Special Central Assistance of Rs. 100· erore for Bhopal 
Water Supply Scheme based on the drawal of water from 

Narmada at Shahganj. The Planning Commission has not 
taken a decision on the request, as the Annual Plan 2005-
06 of Madhya Pradesh has not yet been finalized. 

[English] 

Closure of Small Scale Wood 
Based Industry In UT 

3277.SHRI MANORANJAN BHAKTA: Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether the Union Govemment has taken any 
step to protect the people who are now on the streets after 
closure of small scale wood based industries in Andaman 
and Nicobar Islands on the basis of Supreme Court order 
dated May 07, 2004; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) :(8) and (b) Many 
of the wood based industries in Andaman and Nicobar 

Rehabilitation Programme 

3278.SHRI EKNATH M. GAIKWAD : WHI the MInister 
of URBAN EMPlOYMENT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) whether the Govemment of Maharashtra had 
sought Central Govemment's approval ~or a Slum 
Rehabilitation Programme for slum dweners of Mumbai as 
long back as in November, 1995; 

(b) if so, the details of the scheme submitted, 
indicating the Central Govemment land involved therein; 

(c) whether it Includes the Dharavl slUm clearance 
project; 

(d) if so, the project-wise cost of'the programme; 
and 

(e) the details of land it consists of saH-pan lands, 
and the decision has since been taken to hand over' this 
land for Slum RehabilJtationPurposes, Of to grant a -...0 
Objection Certificate" for the purpose? 

THE MINISTER OF STATE OF THE MlNfSmY OF 
URBAN EMPlOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA) : . (a) and (b) Ministly of UtbarI 
DeYeIopment has reported thet the Govemment of 
Mahafashtra in November, 1995 had .em. commuftlcatlon 
addressed to Prime MinIster proposing transfer of land 
belonging to different ~ of the Central 
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Govemment and occupied by slums for carrying out slum 
redevelopment and Improvement schemes. 

(c) and (d) No &ueh details are available with the 
Ministry of Urban Employment and Poverty Alleviation. 

(e) As reported by the Ministry 01 Urban 
Development, a proposal for transfer 01 Surplus Salt Pan 
lands in Mumbal from the Department of Industrial Policy 

and Promotion to the Ministry of Urban Development was 
approved in May 2001. The land has not been taken over 
as yet. No decision has been taken in the matter relating 
to utilization of the Salt Plan lands. 

Scholarship for Higher Education 

3279.SHRI SUNIL KUMAR MAHATO: WiJl the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether arrangements have been made to 
provide scholarships for getting higher education from the 
inetftutions affiliated with Human Resource Development 
MInistry during the current year; and 

(b) if so, the number of students provided with the 
scholarships, State-wise during the last two years? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) Ministry of 
Human Resource DeveJopment does not give affiliation to 
the educational institutions. Scholarships to students in 
educational institutions are given by various sources 
including central and State Govemments. 

(b) No central data is maintained In this regard. 

ease. Registered with NHRC 

3280.SHRI VIRENDRA KUMAR: Will the Minister of 
HOME AFFAIRS be pleased to state : 

. (a) the number of cases registered with National 
Human Rights Commission during the last three years; 

(b) the number of cases wherein the NHRC has 
taken up the cause of persons accused to be involved in 
terrorist activities; 

(e) the number of cases against mllitary,para 
mlUtary and police registered with the CommIssIon; and 

(d) the number of cases in which the final decision 
has been given by the Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) The number of cases registered with the National 
Human Rights Commission (NHRC) during the last three 
years i.e. 2001-2002, 2002-2003, 2003-2004 and upto 
15.12.2004 is 2,65,229. The number of cases registered 
with NHRC relating to persons accused of terrorist 
activities during the same period is 34. 

(c) and (d) The number of cases registered with the 
(NHRC) against military, para military and police personnel 
during the last three years i.e. 2001-2002, 2002-2003, 
2003-2004 and upto 15.12.2004 is as under:-

(i) Military 756 

(ii) Para Military 172 

(iii) Police 1,09,902 

NHRC has disposed off 86,303 cases during the same 
period. 

Lack of Accommodation Facllltl" 
to CRPF 

3281.SHRI CHANDRA SHUSHAN SINGH: WiH the 
Minister of HOME AFFAIRS be pleased to state : 

(8) whether the major problem being faced by the 
Central Reserve Police Force is the lack of accommodation 
facilities for its personnel; 

(b) if so, the details thereof; 

(c) whether the CRPF had put up a proposal before 
the Govemment in this regard; and 

(d) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(d) Consequent upon raising of additional Battalions of 
CRPF and enhancement of authorization of family 
accommodation for other Ranks from 140/0 to 25%, the 
requirement of accommodation for personnel has increased. 
25514 Nos. offamity quarters have atready been 
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constructed. Construction of accommodation as per 
projection made by CRPF is a cotrtinuous process. 

ExpendIture Incurred on Census 

3282. PROF. VIJAY KUMAR MALHOTRA : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the process for census operation 2000 
was totally computerized; 

(b) if so, the total expenditure incurred thereon; 

(c) whether the Govemment is aware that only few 
publications on Census 2000 have been published by the 
Registrar General of India even after the expiry of almost 
four years; 

(d) whether the handbook containing data on 
Primary Census Abstract, Religion, Migration and DIstrict 
Census for Indian States is yet to be published; and 

(e) if so, the reasons for such delay in getting the 
crucial census data published and by when it is likely to 
be published? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANJKRAO HODlYAGAVIT) : (a) 
and (b) No, Sir. Only data processing of Census 2001 has 
been computerized. The expenditure incurred towards data 
processing has so far beenRs. ~ crores (approx.). 

(c) to (e) The following important publications based 
on Census 2001 have already been brought out in the year 
indicated in bracket: 

(i) Provisional Population Totals Paper I (2001) 

(ii) Provisional Population Totals: India Supplement-
District Totals (2001) 

(iii) Tables on ~, Household Amenities and 
Assets (2003) 

(iv) Final Population Totals (2003) 

(v) Primary Census Abstracts (2004) 

(vi) First Report on DisabilIty in India (2004) 

(Vii) First Report on ReligIon Data (2004) 

(viH) Report and Tables on Age (2004) 

Among . the Important data sets. the data on Mother· 

Tongue, Educational Level and Migration are under 
processing. 

Most of the 2001 Cenauspublications have been 
brought out faster, if compared to lhoseof 1991 Census. 

Admission In Kendrlya Vldyalayas 

3283. DR. RAJESH MISHAA : Wid the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased 10 
state : 

(a) whether the Govemment is aware that around 
1,000 kids lose school slot due to clerical error in Kendriya 
Vidyalayas; 

(b) if so, the details and facts thereof alongwith the 
action taken by the Govemment against the erring officials; 
and 

(c) the action taken/proposed to be taken to aHow 
admissions in these unfilled 1000 seats? 

THE MINISTER OF HUMAN, RESOURCE 
DEVELOPMENT (SHRI AAJUN SINGH): (a) 10 (c) The 
number of admissions to Kendriya V1dyalayas, which can 
be considered on the recommendations of Chairman, 
Kendriya Vldyalaya Sangathan, is limited to one thousand 
in each academic year. A further Hst of cases· beyond the 
ceiling was inadvertently issued by KVS and therefore, had 
to be cancelled. It is not correct that owing to this 
cancellation. 1000 seats are unfilled. Since the list was 
issued inadvertently and the same was promptly rectified, 
no action is considered necessary. 

[Translation] 

Reduction In Cost of Flets 

3284. SHRI HEMLAL MURMU : Will the Minister of 
URBAN DEVELOPMENT be pleased to state ; 

(a) whether the cost of the flats under E.H.S. 
Scheme in Narela Housing Scheme has been reduced by 
the Delhi Development Authority recently; 

(b) If so,whether the appIIcan1s having paid the 
fixed amount earlier have not received the balance amount 

. till date; 

(e) If so, the reasons therefor; and 

(d) the steps takerVprQP08ed to be taken by the 
Government In this regard? 
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THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF URBAN· DEVELOPMENT (SHRI GHUlAM 
NABI AZAD) : (a) The Delhi Development Authority (DDA) 
has reported that the cost of Expendable Housing Scheme 
(EHS) flats In Sector A-6, Pocket 7, Narela Housing 
Scheme has been reduced because of correction in plinth 
area. 

(b) to (d) All cases in which excess amount has been 
received by the DDA on account. of reduction of the cost 
of EHS flats at Narela have been processed for refund. 

Issue of PassportlVlsa 

3285. PROF. RASA SINGH RAWAT : Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the rules for issuing passporVvisa to foreign 
nationals in the country; 

(b) the period for which the foreign nationals can 
stay in India; 

(c) whether the nationals of some countries do not 
return on expiry of their stay; 

(d) if so, the details thereof; 

(e) the number of foreign nationals in the country 
at present, State-wise; 

(f) whether any conspiracy is being hatched to 
settle the nationals of Bangladesh In the country; 

(g) if so, the details thereof; and 

(h) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 
Passports are issued to the foreign nationals by their 
respective countries. Visa to a foreigner is issued as per 
the provisions of Passport (Entry into India) Rules, 1950. 
Fourteen types of visas are issued to the foreign nationals 
for different purposes. 

(b) A foreigners can stay in India upto the validity 

of visa. 

(c) and (d) Some foreign nationals overstay in the 
country for different reasons. Necessary action is taken in 
such cases .. 

(e) A statement is enclosed. 

(f) No Sir. 

(g) and (h) Does not arise. 

Statement 

Registered foreigners living in India - State-Wise 
(excluding Pakistanis) as on 31.12.2003 

State 

Andaman and Nicobar 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

Chaltisgarh 

Dadra and Nagar Haveli 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Number 

2 

28 

3,603 

45,006 

563 

413 

1,616 

3,039 

5 

47,419 

3,446 

11,970 

2,316 

21,147 

6,979 

278 

56,952 

5,125 

726 

12,652 

43 

828 

218 

7 

3,225 
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Pondicherry 4,974 

Punjab 4,748 

Aajasthan 1,061 

Sikkirn 2,588 

Tamil Nadu 72,773 

Tripura 22 

Uttar Pradesh 2,917 

Uttaranchal 9,761 

West Bengal 8,126 

Total 3.34,574 

[English} 
Gendhllm Studies 

3286.SHRI SURESH KALMADI : WID the Minister of 
HUMAN AESOUACE DEVELOPMENT be pleased to state: 

(a) whether UGC has decided to revamp and 
revitalise Gandhian Studies; 

(b) if so, whether UGC has also decided to support 
more Universities and Colleges from the existing ones in 
their endeavour to undertaken study and research in 
Gandhian Studies; and 

(c) if so, the details and salient features thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVaOPMENT (SHAI ARJUN SINGH) : Ca) to (e) Yes, Sir. 
UGC has so far approved 8 new Gandhian Study Centres 
in the following Indian Universities during the Xth Plan:-

(i) Bhavnagar University, Bhavnagar. 

(ii) Andhra University, VlSBkhapatnam. 

(iii) Shlvaji University, Kolhapur. 

(Iv) University of Calcutta, Koikata 

(v) University of Jammu, Jammu. 

(vi) Jamia MiII~ Islamia, New Delhi. 

(vii) Mangalore University, Mangalore. 

(viii) Bundelkhand University, Jhansi. 

The above are In addition to . the Gandhian Study 
Centres already existing in 14 other universities. 

An amount, of As. 4.70 lac p.a. as recurring grant and 
Rs. 3.50 lac as one time no~fecurring grant, has been 
approved for each center. 

Transfer of Vasundhara Enclave to MCD 

3287. SHRI AJOY CHAKRABORTY : Will the Minister 
of UABAN DEVELOPMENT be pleased to state : 

(a) whether the Vasundhara Enclave is still not 
transferred to Municipal Corporation· of Delhi by the Delhi 
Development Authority; 

(b) if so, whether the residents of the said area are 
deprived of various civic amenities provided by the 
Municipal Corporation of Delhi as a resuh thereof; and 

(c) if so, the steps takenlproposed to be taken to 
transfer the Vasundhara Enclave to MCD and providing the 
facilities? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NAB I AZAD) : <a) to (c) The Delhi Development Authority 
(DDA) has reported that all the civic services like road, SW 
drains, sewer, water supply, street lighting and parks have 
already been provided and are functional In Vasundhara 
Enclave. Hence, civic services are available to the residents. 
Joint inspections of Municipal Corporation of Delhi (MCO), 
DDA and Delhi Jal Board (DJB) for handing over of 
services of SW drains, partes and road to MCD and sewer 
to DJB have been held. Sewerage pumping station has 
already been handed over to the MCD. 

Post Godhra Violence 

3288. SHAI MADHUSUDAN MISTRY: Will the MInister 
of HOME AFFAIRS be pleased to state : 

(a) whether the Government of Gujarat is reluctant 
to give compensation to the victims of 2002 violence; 

(b) if so, -the details thereof; 

(c) whether NHRC has asked the State Govemment 
to PJY the interim relief of Rs. One lakh immediately to the 
family of deceased and submit compliance report: 

(d) if so, the details thereof and the action taken 
thereon; and 
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(e) the effective steps takenJbeing taken by NHRC 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) and 
(b) The State Government of Gujarat has informed that an 
expenditure of Rs. 17.50 crores has been incurred for grant 
of death relief to the kin of 1168 victims who lost their lives 
during the 2002 communal violence in Gujarat Further, an 
amount of Rs. 2.21 crores was spent for grant of injury 
assistance in 2,548 cases. The State Government has also 
spent Rs. 184.73 crores towards other relief/rehabilitation 
measures like restoration of household kits, housing, 
eaming assets, assistant for smalVlarge business, 
foodgrains distribution, rehabilitation of . women and 
children, Widow Homes, health and sanitation, etc. 

(c) to (e) The National Human Rights Commission had, 
through its proceedings dated 1.4.2002, recommended 
that adequate compensation should be provided to those 
who have suffered' during the riots. The State Government 
had sent their report to the Commission containing details 
of ex-gratia assistance extended to the dead, injured and 
damages for the victims of the riots. 

Impact of Price of Steel on 
Construction Project 

3289.SHRI IQBAL AHMED SARADGI 
SHRI L. RAJAGOPAl : 
SHRI BAlESHWAR YADAV : 
SHRI RAJESH KUMAR MANJHI 

Will the Minister of STEEL be pleased to state : 

(a) whether the Government has set up a high level 
marketing group to monitor the impact of rising steel prices 
and suggest ways to reduce construction cost of projects; 

(b) if so, whether this group has given its 
recommendations; 

(c) if so, the details thereof; 

(d) the number of these suggestions have been 
accepted by the Government; 

(e) whetb~r cold-rolled manufacturelS would also hit 
hard with the dual pricing of steel; 

(f) if so, the steps taken by the Govemment to 
protect the interests of cold-rolled manufacturers of steel 
in the country; 

(g) whether the Government is planned to set up a 
regulating authority· of check the prices of steel; 

(h) if so, the details thereof; and 

(i) the time in which it is likely to set up? 

THE MINISTER OF CHEMICALS AND FERTILISERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (d) The Ministry of Statistics and Programme 
Implementation has constituted an Expert Working Group 
to develop a generic trigger mechanism to deal with the 
price rise of bulk construction materials and to evolve a 
contractual provision to reduce the incidence of time and 
cost overruns in constructions projects. The Expert Working 
Group is still in the process of studying and analyzing 
various parameters of contractual provisions and other 
aspects of price rise in bulk· construction materials. 

(e) and (f) In a liberalised scenario, the Government 
does not Intervene in commercial matters such as pricing. 
Prices are determined by the free interplay of market 
forces. 

(g) to (i) In the 18th National Steel Consumers' CounCil 
meeting held in June 2004 some consumers suggested 
formation of a National Steet Regulatory Body for keeping 
a check on steel prices. Depending upon the volatility of 
the price situation and keeping in view the interest of aI/ 
stake holders. Government will consider taking an 
appropriate decision in respect of setting up a Regulatory 
Autholiiy. The price situation is being regularly monitored 
and Government may intervene if necessary. 

[Translation] 

Kuteer Jyotl YoJana 

3290.SHRI MAHAVIR BHAGORA : Will the Minister of 
TRYBAl AFFAIRS be pleased to state : 

(a) whether the Kutir Jyoti Yojana has been 
introduced in the Tribal Sub~Scheme areas in Rajasthan; 

(b) if so, the number of tribal families in Tribal Sub-
Scheme areas, who were proposed to be covered under 
the scheme; 

(c) the numbe.( of families ollt. of the proposed 
families covered so far under the scheme alongwith the 
year-Wise details thereof; 
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(d) the number of tribal families in the Tribal Sub-
Scheme areas, who have so far not been covered under 
this scheme and the people responsible therefor? 

(e) whether the Government proposedlproposes to 
take action against the people found guHty of non-
execution of the scheme; and 

(f) if so, the details of the action taken so far in the 
matter? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH-EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) to (f) The information is being 
collected and shall be laid on the Table of the House. 

[English] 

Joint PatroUing 

3291. SHRI RAYAPATI SAMBASIVA RAO : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether Bangladesh has agreed for the joint 
patrolling in adjacent borders; 

(b) if so, the details in this regard; 

(c) whether in the Home Secretary le~eI talks in the 
month of September, 2004 both the countries have agreed 
that the security forces of both the countries on the border 
would coordinate with each other; and 

(d) if so, the steps being taken to implement the 
agreements reached between the two countries? 

Name of Power Station Executing Agency 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (.) to (d) 
The DG BSF proposed to Bangladesh Rifles during DG 
level talks between BSF and BDR for co-ordinatedlJoint 
patrolling along the Indo-Bangladesh border to arrest 
border crimes. The draft modalities after approval by the 
Govemment of India were forwarded to BDR in June, 2003. 
The Indian side also reiterated this issue during the Home 
Secretary level talks held in September, 2004. The 
Bangladesh Govemment is of the view that patrolling 
would be done by the respective security forces in their 
own territories and the two forces may coordinate with 
each other. 

Participation of Chine .. companies 
In Power Sector 

3292. SHRI PRAKASHBAPU V. PATIL : Will the Minister 
of POWER be pleased to state : 

(a) whether some Chinese Companies have ex-
pressed their willingness to work in power sector in India; 

(b) if so, the details thereof; and 

(c) the details of power plants where Chinese firms 
have offered to work? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
Yes, Sir. 

(b) and (e) As per available information, orders have 
been placed by utilities to the fonowing Chinese power 
companies: 

Capacity Order placed on 

Sagardighi TPS (West Bengal) west Bengal Power Development 
Corpn. ltd. 

2)(300 MW Dang Fang Electric, China 

Durgapur Power TPS (West Ourgapur Project Ud. 
Bengal) 

Yamuna Nagar TPS (Haryana) Haryana Power Generation 
Corpn. Ltd. 

BALCO Captive Power Plant Bharat Aluminium Co. Ltd. 
(Korba, Chhattisgarh) 

Priyadarshini Jurafa Hydro APGENCO 
Eledric Project 

1)(300 MW 

2)(300 MW 

4x135 MW 

6x39 MW 

Dang Fang Electric, China 

Reliance Energy Ltd. (Has offered 
equlprnents of Mis. Dang Fang 
Electric, China) 

Mis. SEPCO Electric Power 
Corpn., China 

Mis. CMEC, China 
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Setting Up of Ga. baaed Chemical Plants 

3293.SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state : 

(a) whether the Government proposes to set up 
liquid gas based chemical plants in the country; 

(b) if so. the details thereof. State-wise; 

(c) whether such plants have set up terminals for 
LNG in their plants; 

(d) if so. the details thereof; and 

(e) the estimated cost of such plants? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) The information is being collected and will be 
laid on the Table of the House. 

Bamboo Cultivation Plan In NEC 

3294. DR. ARUN KUMAR SARMA : Will the Minister 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state : 

(a) the details of areas of North Eastern Councirs 
(NEG's) included in Tenth Plan and sectoral outlays 
earmarked. State-wise; 

(b) whether any special programme for bamboo 
cultivation is taken up by NEC; and 

(c) if so. the allocation and schedule of commission 
thereof. State-wise? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH) : (a> The Scheme-wise 
Tenth Plan Outlay as approvei:l by the Planning Commission 
is in the Statement enclosed. The NEC has no approved 
outlay State-wise. 

(b) At present, there is no specific approved scheme 
for Bamboo Cultivation in the NEC. However. the Council 
in its 48th Meeting on 11th September. 2003 at Gangtok, 
Sikkim, has identified the Development of Bamboo as an 
important thrust area. 

(c) Does not arise in view of (b) above. 

Statement 

North-Eastern Council - Schemewise Projected Outlays for the Tenth Five Year Plan (2002-07) 

SI.No. Name of the Sch~s 

2 

AGRICULTURE AND ALLIED SECTOR 
IA AGRICULTURE 

1. Integrated Agriculture Development in NER 

2. Est!. 6t Cold Storage Units in NER 

IB HORTICULTURE 

1. Marketing Support to Agri-Horti Produces in NER. 

2. Extn. of Potato Breeding Regional Farm, Mao, Manipur 

3. DevelopmenVRejuvenation of Plantation Crops in NER 

IC FOREST AND PLANT RESORUCES. 

1. Community Bia-diversity Conservation Project 

2. North Eastern Bio-diversity Research Cell. NEHU 

3. Preservation of Loktak Lake, Manipur 

Outlay 

3 

7000.00 

2000.00 

1400.00 

660.00 

800.00 

1350.00 

150.00 

3800.00 

(Rs. in Lakhs) 
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10 ANIMAL HUSBANDRY AND VETY. 

1. Integrated Animal Husbandry Project (including Production of Milk. 
meat etc. and Slaughter House) in NE States 

IE FISHERY, 

1. Integrated Fisheries Development in NER 

Total (I) of Agri and Allied Sectot'$: 

II. WATER. POWER DEVELOPMENT AND RRE 

ILA POWER DEVELOPMENT 

1. Power Generation 

i. Baramura Gas Project Extension (1x21 MW) 

ii. Lakwa Waste Heat Recovery Project (1 x38 MW). Assam 

iii. Myntdu-Leshka HEP (2x42 MW). Meghalaya 

iv. Karbi-Langpi HEP (2x50 MW) 

v. Bairabi HEP (2x40 MW). Mizoram 

vi 21 MW Gas Thermal Project at Baramura. Tripura (New) 

2. Systems Improvement 

Upgradationllmprove~Construction of Power Transmission and 
Distribution Lines (132x11KVA and 133x11 KVA) 

3. Control of Siltation of Umiam Lake 

Total-III A Power Development 

II.B WATER DEVELOPMENT 

1. North Eastern Regional Institute of Water and Land Man~ment. T~zp~r 

2. Survey and Investigation of HEP and MPP 

3. Implementation of Irrigation Projects (Jiri and Dzuza) 

4. Implementation of FC and RM Schemes (Catha river bank protection. 
Jiadhol, Chunpura Protection and Patherkandi Protection Works) 

5 Survey and Investigation of Small Projects 

Total of liB Water Development 

II.C R.R.E. 

Total (II) of Power. Water Development and RRE: 

to QUfISIions 

3 

2270.00 

400.00 

19830.00 

5075.00 

10000.00 

14500.00 

10000.00 

15000.00 

17~0.00 

56325.00 

2000.00 

1085.21 

7130.00 

1875.51' 

1178.50 

13267.22 

SO.OO 

69642.22 

184 



185 Written Answers AGRAHAYANA 30, 1926 (Saka) 

2 

III INDUSTRIES AND MINERALS 

III.A INDUSTRIES 

1. Promotion of Industries and Trade in NER 

I. Entrepreneurship Development Programme and Skill Upgradation 

ii. Incentive Schemes for setting up new Industries Marketing Research, 
Bamboo Development, Food Processing, Tea Processing etc. 

iii. Leather Production Development Centre 

iv. Rubber Wood Development Centre, Tripura 

v. Mining and Development of Dimension Stone, Nagaland 

vi. Process cum Product for Rubber Development, Tripura 

vii. Trade and Commerce SEZ in NER 

TOURISM 

2. Promotion of Tourism in NER 

3. Community Based Eco tourism for Forest Conservation in NER 

Total iliA. Industries and Tourism 

III.B MINERALS: 

1. Development of Mines and Mineral Resources 

Total of III B. 

Total of Industries,Tourism and Minerals: 

IV. TRANSPORT AND COMMUNICATION 

1. Strengthening of Airports In NER (a+b) 

(a) AAI 

(b) Development of Lengpui Airport 

2. Inland Water Transport 

3. Survey and Investigation 

(a) By State Govemment 

(b) By NEC through professional 

4. Roads and Bridges (a+b+c+d+) 

(a) State PWD 

(b) Border Roads Organisation 

(c) Conversion of Timber Bridges into permanent bridges· 

(d) Maintenance of Roads 

to Ouestions 

3 

792.00 

6548.00 

1750.00 

250.00 

185.00 

75.00 

5400.00 

1000.00 

200.00 

16200.00 

100.00 

100.00 

16300.00 

8500.00 

7500.00 

1000.00 

2600.00 

1000.00 

111700.00 

92700.00 

4000.00 

15000.00 
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5. Construction of Interstate Bus Terminus in NE State 

6. Air coMectlvity in NER 

7. Housing for NEC Staff and Office 

Total (IV) Transport and Communication 

V MEDICAL AND HEALTH SECTOR 

1. Support to the Heahh Institutes Administered by NEC (RIMS, RIPAN, 
LGBRIMH) 

2. Support to Other Health Institutes in NER 

Total V.l Medical and Health 

VI MANPOWER DEVELOPMENT 

North Eastern Police Academy (NEPA) Umsaw, Meghalaya 

2 Manpower Development in NER 

3 Preparation of HRD Report of NER 

4 Development and Promotion of Sports and Youth Activities in NER 

Total (VI) Manpower Development 

VII SOCIAL AND COMMUNITY SERVICES 

Community Resources Management Project for Upland Areas 

Total (VII) Social and Community Services 

VIII SCIENCE AND TECHNOLOGY SECTOR 

1. Regional Management and Information System 

2. NE-SAC, Remote Sensing and Development of Communication Related 
Progammes 

3. R and D Programme (Consultancy, Training, S and T Application oriented 
Programme) 

4. S and T (Cen, OMS and Earthquake Related Programme) 

(a) Science and Technology Cell NEC 

(b) Disaster Management System for NER (NEG-DOS) and Earthquake 
Risk Evaluation/Awareness Studies 

to Questions 

3 

8432.00 

10500.00 

2000.00 

144732.00 

39814.55 

14391.00 

54205.55 

2500.00 

3000.00 

100.00 

6000.00 

11600.00 

14833.00 

14833.00 

200.00 

4500.00 

550.00 

1350.00 

5. IT Application Oriented Programme 1500.00 

6. Information Technology Education Programme in NER 

7. Infrastructural support to Technical Institute in N6R 

8. Communication Network including Telernedicine for NER 

Total (VIII) Science and Technology 

4700.00 

1400.00 

3000;00 

17200.00 

188 
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IX INFORMATION, PUBLICITY AND PUBLIC RELATIONS 

1 . Regional Documentation and Information Centre 195.00 

2. Information and Public Relations 

Total (IX) Information, Publicity and Public Relations: 

462.33 

657.23 

X EVALUATION AND MONITORING CELL 

P~gl. Survey/Investigation, studies 

2. Support for Seminars and Symposium etc. 

3. Monitoring and Evaluation of NEC Schemes. 

Total (X) Evaluation and Monitoring Cell : 

Grand Total: 

Source : NEC Secretariat, Shillong. 

SettIng Up of Gas based Chemical Plants 

3293.SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether the Government proposes to set up 
liquid gas based chemical plants in the country; 

(b) if so, the details thereof, State-wise; 

(cl whether such plants have set up terminals for 
LN~ in thier plants; 

(d) if so, the details thereof; and 

(e) the estimated cost of such plants? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) The information is being collected and will be 
laid on the Table of the House. 

Mathura Labhan Community 

3295. SHRI MADHUSUDAN REDDY : Will the Minister 
of TRIBAL AFFAIRS be pleased to state : 

(a) whether the union Government has received any 
request regarding inclusion of Mathura Labhan Community, 
a synonym of Labada Banjara Community in STs list in 
Telengana region; 

(b) if so, the details thereof; and 

200.00 

200.00 

600.00 

1000.00 

350000.00 

(c) the action taken in this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) and (b) Yes, Sir. A proposal for 
inclusion of Mathura Labhan Community in the list of 
Scheduled Tribes of Andhra Pradesh has been received. 

(c) The proposal has been processed as per 
approved modalities. 

Allocation of Additional Funds 

3296. SHRI HARIBHAU RATHOD : Will the Minister of 
TRIBAL AFFAIRS be pleased to state : 

(a) whether the Union Government proposes to 
allocate more funds during the current financial year for 
the welfare of Scheduled Tribes of Various States; 

(b) if so, the details thereof; 

(c) whether the Government of Mahrashtra has 
recently sought more funds for introducing more welfare 
schemes for Scheduled Tribes; and 

(d) if so, the response of the Union Government 
thereto? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) and (b) The allocations are 
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made as for the funds allocated by the Planning 
Commission. 

(c) Yes, Sir. 

(d) The Ministry is in the process of releasing funds 
to the State as per their entitlement. 

ClPET 

3297.SHRI DUSHYANT SINGH: 
PROF. RASA SINGH RAWAT : 
SHRI RAGHUVEER SINGH KOSHAL : 

WiD the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) the States where the Central Institute of Plastic 
Engineering and Technology (CIPET) centres have been 
set up; 

(b) the share, contribution and revenue expenditure 
of Centre as well as the State Govemment in them; 

(c) whether the Government has received proposals 
from State Govemment to set up CIPET during the last 

three years; 

(d) if so, the details thereof, State-wise; 

(e) the number of proposals cleared by the Union 
Govemment to set uP ClPET in various States; 

(f) the time by which pending proposals are likely 

to be cleared; 

(g) whether the Union Govemment propose to 
provide hundred per cent contnbution to set up such 
centres in Backward States; and 

(h) if so, details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) CIEPT has set up its Centres in the States of Andhra 
Pradesh, Assam, Bihar, Gujarat, Karnataka, Madhya 
Pradesh, Manipur, Orissa, Punjab, Tamil Nadu, Uttar 

Pradesh and west Bengal. 

(b) CIPET Centres In the States of Gujarat, Andhra 
Pradesh, Orissa, Uttar Pradesh, Madhya Pradesh, 

Karnataka and Punjab have been set up at the initial 
project stage on the pattern of cost sharing ratio of 50:50 
between the State and the Central Government. during the 
Vllth and VUlth plan period whereas the Centres in the 
States of Bihar, Assam, Manipur and West Bengal have 
been set up on equity participation during IXth and Xth 
plan period The Central Govemment extended the support 
by way of providing plant and machinery and the State 
Government by providing land and building. The Central 
Govemment has been· contributing for . Strengthening of 
Training Facilities at all the Centres by providing financial 
assistance through plan funds and also providing non-plan 
grants to meet the revenue expenditure. The respective 
State Govemment do not contribute for meeting the 
revenue expenditure of the Centres. 

(c) to (e) Yes, Sir. The Central. Government has 
received a proposal from the State Government of 
Rajasthan to set up a CIPET Centre there. However, since 
in the Tenth Plan, the Planning Commission did not agree 
to set up any CIPET Centre on 50:50 cost sharing basis, 
on fresh CIEPT Centre has been approved for being'~et 
up in any of the States. 

(f) Does not arise. 

(g) No, Sir, 

(h) Does not arise. 

(Translation] 

Violation of Guidelines by MCD and 
other Bodies 

• 

3298.SHRI PARAS NATH YADAV : Will the Minister 
of URBAN DEVELOPMENT be pleased to· state : 

(a) whether certain engineers of Municipal 
Corporation of Delhi and other such bodies. are showing 
openly preference to certain contracto'rs While processing 
tenders and thus violating the guidelines Issued in this 
regard: 

(b) if so, the number of cases In which guidelines 
violated· and also the number of engineers found' guilty 
during the last three years; 

(c) whether the Govemment has taken any action 
against the guilty engineers and the contractors; and 
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(d) if 80, the details thereof alongwith the steps 
taken by the Government to check the violation of 
guidelines in futUre? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (d) The MuniCipal Corporation of Delhi 
and other agencies e.g. Central Public Works Department, 
Public Works Department (Govemment of NCT of Delhi) 
and Deihl Development Authority have informed that no 
case showing preference certain contractors in violation of 
guidelines has come to their notice. 

Vastl Grlha Nlrman Yo)ans 

3299. SHRI KRISHNA MURARI MOGHE : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Madhya Pradesh Govemment has 
sent proposals to the Union Government under Vasli Griha 
Nirman Yolna for working women; 

(b) if so, tt)e detaHs thereof; 

(c) the reaction of the Govemment thereto; and 

(d) the time by which the proposal is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) and (b) The Government of Madhya Pradesh 
has sent one proposal of Gandhi Medical Coilege,Bhopal 
for 300 beneficiaries under the Scheme of Financial 
Assistance for Construction/Expansion of Hostel Building 
for Wortdng Women with Day Care Centre for Children. 

(c) and (d) The proposal is being considered .for 
sanction in the current financial year as per the schematic 

norms. 

ReIN .. of Fundi under Coaching Scheme 

3300.SHRI KAILASH JOSHI: Will the Minister of 
TRIBAL AFFAIRS be pleased to state : 

(a) whether the Government of Madhya Pradesh 
has requested the Central Govemment to release funds 
under the coaching related schemes for the Scheduled 
Tribe students for the year 2003-2004; and 

(b) if so, the time by which the said funds are likely 
to be released? 

THE MINISTER OF TRIBAL AFFAIRS AND THE 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH) : (a) and (b) The proposal 
of the State Govemment of Madhya Pradesh for release 
of Rs. 48.12 lakhs for 2003-04 has been received during 
2004-05. The proposal has been considered by the Project 
Screening Committee in its meeting held on 19.11.2004. 
The Committee approved Rs. 39.25 lakhs (as per the 
norms of the Scheme) for imparting Coaching to 1200 
Scheduled Tribe students for professional courses. The 
Central Share against the amount approved is expected 
to be released by the end of December, 2004. 

[English] 

Women HostelS In Deihl 

3301.SHRI LALMANI PRASAD: 
SHRI GURUDAS KAMAT : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether there is shortage of Girls Hostels in 
Delhi; 

(b) if so, whether the Govemment has given 
assistance and guidance to NGOs for construction of 
hostels; 

(c) if not, the reasons therefor; 

(d) whether "All India Association for Sc/ST and 
Physically Handicapped Peoples Upliftrnent (Rege!.)" has 
requested to the Govemment on October 1, 2004 for 
financial assistance to complete project formalities to 
construct GirlsIWomelllWidows Hostels in Delhi; 

(e) if so, the action taken and assistance likely to 
be given by the Govemment in this regard; and 

(f) if not, the reasons therefor; 

(9) whether women IMng in Hostels in Delhi have 
been evicted from their hostels; and 

(h) if so, the reasons therefor and Itle reaction of 
the Govrenrnent thereto? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) No such 
report has been received in the Ministry of Human 
Resource Development. 

(b) and (c) 00 not arise. 

(d) No such request has been received in the 
Ministry of Human Resource Development. 

(e) and (f) Do not arise. 

(g) No, Sir. 

(h) Does not arise. 

Computsory N.C~C. Training In 
Schools and Colleges 

3302.SHRI G.V. HARSHA KUMAR: Win the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether the Govemment is considering to 
implement the compulsory NCC training in the schools and 
colleges; 

(b) if so, the details thereof; 

(c) whether the Government is making it mandatory 
for compulsory training for two years; and 

(d) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (d) The 
National Common Minimum Programme of the Government 
envisages that proper infrastructure wiH be created in 
schools for NCC, NSS, physical development. sports and 
cuHural development of all students. It has been decided 
to prepare an action plan for increasing the strength of 
NCC in schools. 

[Translation] 

Kasturba GandhlBalika VldyIIlaya 
Scheme 

3003.SHRI SANAT KUMAR MANDAL : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the number of places selected by the Government 
under the Kasturba Gandhi Balika Vldyalaya Scheme in 
the country as on date, State-wise, location-wise; 

(b) whether the Government propose to establish 
these schools through Non-Govemmental Organizations 
also; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (d) The 
Kasturba Gandhi Balika Vidyaiaya (KGBV) Scheme for 
Andhra Pradesh, Arunachal Pradesh, Bihar. Chhattisgarh, 
Gujarat. Haryana. Himachal Pradesh, Jammu and Kashmir, 
Jharkhand, Karanataka, Madhya Pradesh, Maharashtra, 
MeghaIaya, Orissa, Punjab, Rajasthan, Tamil Nadu, Uttar 
Pradesh, Uttaranchal, West Bengal and Trlpura seeks to 
set up upto 750 residential schools in Educationally 
Backward Blocks (EBBs) identified by the concerned 
States. The scheme encourages reputed and reliable 
NGOs and other non-profit making bodies to take up these 
schools. 

{English] 

Modfftcation of Courses by 
DeIhl Unvle~1ty 

3304.SHRI BADIGA RAMAKRISHNA : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the details of the courses proposed to be 
modified by the University of Delhi from the next academic 
session; 

(b) the reaction of the teachers and students thereto; 

(c) the proposed changes likely to be made in the 
courses and the impact thereof on the students and future 
job avenues; 

(d) whether any plans have been made to train 
existing teachers in accordance with the new reformed 
COUT8es;and 

(e) if so, the details ·thereof? 
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TKE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) Accorcfrng to 
the Information furnished by the University of Delhi, 
M.Sc. Botany, B.A. (Hons.) Economics and several courses 
of B.A. and B.Sc. programmes have been restructured! 
revised for implementation from the academic session 
2005-2006. 

(b) As these courses have been restructured and 
revised after a long time, the teachers and students have 
overwhelmingly welcome the modifications. 

(c) The restructured and revised courses aim at 
providing greater opportunity for career progression and 
development of students; inculcating social awareness and 
enabling them to acquire the basic intellectural equipment 
in terms of thinking ability, linguistics skills and reasonable 
knowledge in certain fields of work. 

(d) and (e) The Departments have been organizing 
refresher courses for teachers in all relevant fields through 
Centre for Professional DeveloPment and Higher Education 
of the University. 

Women Desks In Police Stations 

3305.SHRIMATI KARUNA SHUKLA: Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether the Government is aware of the rising 
problem of crime against women; 

(b) if so, the percentage of women recruited in the 
police force in various States; 

(c) whether the National Commission for Women 
has recommended action including the setting up of Mahila 
Desks in police stations to deal with crime against women; 

and 

(d) if so, the steps taken by the Government on the 
recommendations of National Commission for Women 60 

far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) ; (a) 
As per statistics complied by the National Crime Records 
Bureau. the number of incidents of crimes reportedly 
committed against women in the countly for the years 

2000, 2001 and 2002 were 141373, 143795 and 147678 
respectively. 

(b) As per the statistics complied by the Bureau of 
Police Research and Development, State-wise details of 
the strength of State police, strength of women police and 
percentage of women police as on 01.01.2003 are 
enclosed. 

(c) Yes, Madam. 

(d) 'Public Order' and 'Police' are State subjects. 
However, the Government of India has been advising the 
State Governments, from time to time, to take such 
measures as are necessary for the prevention of crime 
against women and other vulunerable sections of SOCiety, 
including setting up of women police cells in the police 
stations and exclusive women police stations, where 
necessary. 

Statement 

Women in Police Force as on 01.01.2003 

SI. Name of Statel Total Total % of 
No. UT Strength Strength Women 

of State of Women Police to 
Police Police Total 

(Civil and Strength 
Anne<!) of Police 

2 3 4 5 

1. Andhra Pradesh 86094 1412 1.64 

2. ArunaChal Pradesh 5719 65 1.14 

3. Assam 54372 332 0.61 

4. Bihar 86801 893 1.03 

5. Chhattisgarh 22843 175 0.77 

6. Goa 4472 235 5.25 

7. Gujarat 63488 2311 3.64 

8. Haryana 44113 510 1.16 

9. Himachal Pradesh 14039 151 1.08 

10. Jammu and Kashmir 6033? 1486 2.46 

11. Jharkhand 33581 10 0.03 
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2 3 4 5 

12. Kamataka 67163 1592 2.37 

13. Kerala 52775 2168 4.11 

14. Madhya Pradesh 71358 1018 1.43 

15. Maharashtra 150176 3507 2.34 

16. Manipur 14760 255 1.73 

17. Meghalaya 13290 44 0.33 

18. Mizoram 7981 153 1.92 

19. Nagaland 19194 264 1.38 

20. Orissa 38180 342 0.90 

21. Punjab 69094 2210 3.20 

22. Rajasthan 70528 720 1.02 

23. Sikkim 3439 116 3.37 

24. Tamil Nadu 94583 7369 7.79 

25. Tripura 19592 215 1.10 

26. Uttaranchal 156031 1907 1.22 

27. Uttar Pradesh 12451 200 1.61 

28. West Bengal 64837 803 1.24 

29. A and N Islands 2900 16 0.55 

30. Chandigarh 4628 35 0.76 

31.0 and N Haveli 213 21 9.86 

32. Daman and Diu 244 12 4.92 

33. Delhi UT 57203 1852 3.24 

34. Lakshadweep 349 8 2.29 

35. Pondicherry 1953 74 3.79 

All India 1468776 32481 2.21 

Source : 'Data on Police Organisation in India as on 
01.01.2003' 

Misuse of Section 498-A of !PC 

3306.SHRI CHANDRA SEKHAR SAHU : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether Section 498-A of IPC regarding demand 
for dowry is being abused at large by th4tbridgelher 
parents; 

(b) if so, whether any committee has recommended 
to the Govemment to make changes in the above section 
or to abolish the same in view of Its misuse; 

(c) if so, the details in this regard; 

(d) the details of criteria/guidelines foJlowed in 
registering a case on receipt Of·8 complaint is such cases; 

(e) the number of cases that have been registered 
under the above section in Delhi, Police Station-wise 
particularly in Mangolpuri Police Station during - 2004 tin 
date; and 

(f) the provisions/remedy available for affected 
persons and the action taken against persons making 
bogus complaints and false allegations? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 
to (c) The Malimath Committee on Reforms of Criminal 
Justice System and the Law Commissioner of India have, 
interalia, reviewed the provision of Section 498A of IPC. 
On the basis of the recommendations made by the 
Malimath Committee in its Report and also on the basis 
of the recommendations made by the Law Commission in 
its 154th Report on the Code of Criminal Procedure, 1973, 
it has been proposed in the Criminal Law (Amendment) 
Bill, 2003, introduced in the Rajya Sabha on 22nd August, 
2003, to make the offence at Section 498A IPC a 
compoundable one. 

(d) The criteria/guidelines followed in registering a 
case under section 498-A is similar to registering any other 
congnizable offence as laid down in the Code of Criminal 
Procedure, 1973. 

(e) A statement is enclosed. 17 such cases have 
been registered in Mangolpuri PolIce Station during the 
period. Complaint under section 498A IPC is usually 
registered along with section 406 IPC. 

. (f) Sections 182 and 211 of IPC provide punishment 
for making wrong complaint and false charge of offence. 
Similarly Section 358 of Cr. P.C. deals with cases of 
groundless arrests. 
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Statement 

Details of Cases registered under section 498-A fPC including 4061498-A IPC 
(Police Stations-wise) during the year 2004 (upto 30111/04) 

eaR District 

S. No. of Police Station 
No. 

2 

1. Katyan Puri 

2. New Ashok Nagar 

3. Pandav Nagar 

4. Mayur Vihar 

5. Mandawali 

6. Vivek Vihar 

7. Farsh Bazar 

8. Anand Vihar 

9. Preet Vihar 

10. Shakar Pur 

11. Gandhi Nagar 

12. Krishna Nagar 

13. Geeta Colony 

Total 

New DeIhl Dlstt. 

14. PT. Street 

15. Mandir Marg 

16. Chankaya Puri 

17. Tughlak Road 

18. Connaught Place 

19. Tilak Marg 

Total 

3 

15 

12 

10 

14 

16 

11 

16 

9 

17 

23 

14 

27 

11 
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23 
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28 
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1 2 

North Eat District 

20. Seelam Pur 

21. New Usmanpur 

22. Bhajan Pura 

23. Gokal Puri 

24. Khajuri Khas 

25. Shahdara 

26. Welcome 

27. M.S. Park 

28. Seema Puri 

29. Nand Nagri 

30. Dilshad Garden 

Total 

Central District 

31. Darya Ganj 

32. CH. Mahal 

33. Jama Masjid 

34. KamIa Market 

35. Hauz Qazi 

36. J.P. Estate 

:rT. Pahar Ganj 

38. Nabi Karim 

39. D.B.G. Road 

40. Karol Bagh 

41. Parsad Nagar 

42. RajInder Nagar 

Total 

North DIstrIct 

43. Civil Lines 

44. TImar Pur 

3 

18 

7 

15 

21 

12 

9 

8 

11 

9 

15 

4 
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2 

45. Aoop Nagar 

46. Mau~ Nagar 

47. Subzi Mandl 

48. Guiabi Bagh 

49. Sarai Aohilla 

SO. Sadar Bazar 

51. Bara Hindu Aao 

52. Kashmere Gate 

53. Kotwali 

54. Lahori Gate 

SS. Chandni Chowk 

Total 

North We.t District 

56. Ashok Vihar 

57. Keahav Puram 

58. Saraswati Vihar 

59. Model Town 

60. Adarsh Nagar 

61. Mukherjee Nagar 

62. Narela Ind. Area 

63. All Pur 

64. Samay Pur Badli 

65. Bawsna 

66. Jahanglr Purl 

67. Shalimar Bagh 

68. Aohini 

69. Prashant Vlhar . 

70. Sultan· Purl 

71. Mangol Puri 

72. Kanjhawla 

Total 

3 

2 

o 
5 

3 

13 

3 

3 

3 

2 

49 

15 

10 

18 
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8 

9 

10 

4 

13 
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South District 

73. Hauz Khas 4 

74. MaMya Nagar 22 

75. Mehrauli 13 

76. Defence Colony 10 

n. Lodhi Colony 5 

78. Kotia Mubarak Pur 7 

79. Lajpat Nagar 8 

SO. Sri Niwas Puri 8 

81. Hazrat Nizamuddin 5 

82. New Friends Colony 11 

83. Greater Kailash 4 

84. Chitranjan Park 5 

85. Ambedakar Nagar 14 

86. Sangam Vihar 2 

87. Kalkaji 2 

88. BadarPur 1 

89. Okhla 0 

90. Sarita Vlhar 0 

Total 121 

South West District 

91 . Vasant Vihar 

92. R.K. Puram 

93. Sarojini Nagar 

94. Delhi Cantt. 

95. Vasant Kunj 

96. Naraina 

97. Maya Purl 

98. Inder Puri 

99. Najafgarh 
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2 

100. Kapas Hera 

101. Oabri 

102. Jaffarpur Kalan 

103. Owarka 

Total 

West District 

104. Patel Nagar 

105. Anand Parbat 

106. Moti Nagar 

107. Tilak Nagar 

108. Janak Puri 

109. Vikas Puri 

110. Uttam Nagar 

111. Punjabi Bagh 

112. Paschim Vihar 

113. Nangloi 

114. Rajouri Garden 

115. Hari Nagar 

116. Kirti Nagar 

3 

8 

26 

7 

15 

20 

17 

2 

8 

24 

10 

10 

40 

7 

19 

16 

25 

16 

4 

Total 198 

117. New Delhi Railway 0 
Station 

118. Old Delhi Railway 
Station 

Total 

o 

o 

4 5 

o 8 

o 26 

o 7 

o 15 

o 120 

o 17 

o 2 

o 8 

o 24 

o 6 

o 10 

o 40 

o 7 

o 9 

o 16 

o 25 

o 16 

o 4 

o 184 

o o 

o o 

o o 

Over Pricing ot Drugs and Hospitals Aids 
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3307.SHRIMATI MANEKA GANDHI: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether the Government is aware that many 
drugs and hospital aids in Ih.e market are over priced; 
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37 o 41 
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16 o 46 

14 o 38 
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13 o 18 

3 o 11 

176 o 294 

o o o 

o o o 

o o o 

(b) if so, the details thereof and the reasons therefor: 

(c) the steps taken by the Government to check this 
overpricing; 

(d) whether there is any formal committee to look 
into the matter; and 
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(e) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (c) The 74 bulk drugs specified in the First Schedule 
of the Drugs (Prices Control) Order, 1995 (DPCO, 95) and 
the formulations based thereon are under price control. 
Prices of non-Scheduled formulations are fixed by the 
manufacturers themselves, however, the Government takes 
corrective measures where the public interest is found to 
be adversety affected. 

(d) and (e) A Committee under the Chainnanship of 
the Joint Secretary (Phannacuticals) has been constituted 

to examine the span of price control (including trade 
margin) in the light of the National Common Minimum 
Prograrnme and the observations of the Supreme Court 
in Special Leave Petition (SLP) No. (e) 366812003 and to 
suggest measures for fulfiHing the objective of the National 
Common Minimum Programme to ensure the availability 
of life saving drugs at reasonable prices. This Committee 
has submitted its interim report to the Government. 

[Translation] 

Unauthorizedflilegal Constructions 

3308. SHRI PRABHUNATH SINGH : Will the Minister 
of URBAN DEVELOPMENT be pleased to state : 

(a) whether the Government has issued 
comprehensive instructions with the aim of ensuring 
effective and systematic action against an types of 
unauthorizedlillegal constructions in Delhi; 

(b) if so. the details of the complaints received 
against the Block Development OffICer (South Deth.) and 
his staff for not discharging their duties and action taken 
against them so far; 

(c) the details of the structures removed by the BOO 
(South Delhi) during the last three years from Gram Sabha 
land etc. and the quantum of money collected as cost of 
demolition; and 

(d) the details of the structures ~ntified so far 
for remov&l from Gram Sabha land during the current 
year? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHUlAM 

NABI AZAO) : (a) The Government has been, from time to 
time, impressing upon all local bodies/developmental 
agencies to take strict and effective action against 
unauthorizedlillegal constructions in Delhi in accordance 
with the law. 

(b) Government of NCT of Delhi has reported that 
four complaints were received out of whcih one was 
against the then BOO (South) while three were against 
officials of BOO (South). The BOO (South) and one official 
have been suspended and the cases of other two officials 
whose complaints were regarding megai boring have been 
referred to the Anti Corruption Branch, Delhi and these 
officials have been transferred from the office of the Deputy 
Commissioner (South). 

(c) The details of structures removed by BOO 
(South) from the Gram Sabha land during the last three 
years are given in enclosed Statement-I. No money has 
been collected as cost of demolition. 

(d) The details of structures identified and 
demolished from Gram Sabha land during the current year 
are given in enclosed Statement-II. 

Statement-I 

Details of Demolit;"" done by BOO (South) 
during the last three yeas 

Date Village 

2 

17.1.01 Tajpur 

5.2.01 Devli 

13.2.01 Mandi 

13.2.01 Jonapur 

15.2.01 Molarband 

24.4.01 Chatterpur 

21.1.02 Asola 

19.6.02 Saidulazab 

20.6.02 Ayanagar and 
Gadaipur 

Khasra Nos. Area 

3 4 

13012 

3212111 

371811, 9/1. 206 4-16, 9-12 

5411111 

5 Bigha 

158, 159 

0-10 

4-16. 4-16 

1430,1435,1437 46-06 

278 

170, 172. 600, 
540 

2-05 

13·12 

10.7.02 Jaunagpur and 4514/1-2, 540 
Gadaipur 

2-00 
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2 3 4 

20.9.02 Satbari 464 3-14 

1657 Min. Rastha 23.8.02 Ayanagar 

29.10.02 Chatterpur 142, 143, 153, 13·19 

30.10.02 

17.12.02 Ayanagar 

10.1.03 Tajpur 

27.2.03 Chatterpur 

11.6.03 Maidangarhi 

187 204, 

205, 211, 226, 
230 

703, 704 

130 

1377, 838 

554 

26.6.03 Nebsarai 170 

31.7.03 Satbari 

27.12.03 Devil, 
Sangamvihar 

Statement-II 

Rastha 

Rastha 

Details of Structures Identified and Demolished 
during the year 2004 in Distt. South 

Date Village 

2 

5.1.04 Fatehpur Beri 

6.1.04 Nab Sarai 

8.1.04 Asola 

1.7.04 Satbari 

2.7.04 

27.7.04 Chatterpur 

5.8.04 Sahoorpur 

6.8.04 Sahoorpur 

9.8.04 Sahoorpur 

12.8.04 Chatterpur 

24.8.04 Sahoorpur 

Khasra Nos. 

3 

439 

47 

768, 593/2, 464, 
696, 756, 639, 
947 

226 

407, 427 

424, 340 

487,489 

193, 187, 173 

331 

Area 

4 

2-11 

3-00 

76-09 

14-14 

10-00 

2 

26.8.04 Jonapur 

3 

67122, 9312, 93/3, 
93/4 

4 

12-00 

4.9.04 Nab Sarai 480, 486, 487, 488 39-15 
490,491,516,489 

9.9.04 Asola 1354, 1246, 1430, 123-05 
1435 

17.9.04 Asola 1309, 1310, 1515, 7~06 

1521 min, 1523, 
1528 

4.10.04 Chatterpur 96, 108, 133, 277 11-04 
280, 845, 847. 921, 

937 

8.10.04 Chatterpur 26 0-08 

15.10.04 Chatterpur 22, 25 0-10 

1.11.04 Kishangam 1155 SOOsqyds 

2.11.04 Neb Sara; 82, 83, 84, 85 10-00 

3.11.04 Dera Mandi .157,158,188,193 

4.11.04 Aya Nagar 703, 704 

6.11.04 Chatterpur 97, 110, 113, 134 
136, 139 

{English} 

Rand 0 In Drugs Sector 

3309.SHRI JUAL ORAM : wm the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether the Government has a proposal to 
promote Research and Development in the Drugs and 
Pharmaceutical sector; 

(b) if so, the delails thereof; 

(c) the department that has been entrusted in this 
task; and 

(d) the specific Rand 0 programme drawn up in 
the drugs and pharmaceutical sector for 2004-05? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
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(a) to (d) Based on the recommendations of the 
Pharmaceutical Research and Development Committee. a 
Pharmaceutical Research and Development Support Fund 
(PRDSF) has been established under the administrative 
control of the Department of Science of Technology with 
an initial corpus of Rs. 150 crores. The interest accrued 
on PRDSF would be utilized for providing financial 
assistance for Rand D projects proposed by industryl 
academic institution/aboratories and for creation of state 
of the art facilities in the country. Government has also 
constituted Drug Development Promotion Board under the 
administrative control of the Department of Science and 
Technology to operationalise the PRDSF. This Board is 
assisted by an Expert Committee to screen R and 0 
projects for financial support. 

(Translalion] 

Anganwadl Worker8 

3310.SHRI HANSRAJ G. AHIR : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Anganwadi workers and helpers 
come under the category of Government employees; 

(b) if so, the details of the States where Anganwadi 
workers and helpers are being forced to retire; and 

(c) the action taken or proposed to be taken by the 

Government to check the said arbitrary action of the State 
Governments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) No, Sir. 

(b) and (c) Since the Anganwadi Workers and Helpers 
are not Government employees but are hononary workers, 
the question of their superannuation/retirement does not 
arise. HoweIIer, there is no bar on discontinuing the 
serivces of an honorary worker. 

(English] 

tter'Hsrnent of Tribal. 

3311.SHRI ANANTA NAYAI< : WiD the Minister of 
TRIaAl- AfFAIRS be pleased to state : 

(a) whether the Government is aware of the 
increasing incidents of harassment of tribals by the Excise 
Department in some States; 

(b) if so, the number of cases of harassment by the 
Excise Department Officials in Orissa, Jharkhand and 
Chattisgarh have come to the notice of the Government 
during this year; 

(c) whether the Central directives have been sent 
to the department concerned of the State Governrnent's in 
these States to protect the interest of tribals; and 

(d) if so, the response of each of the above State 
Governments thereto? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) and (b) No such instance has 
come to the notice of the Ministry. 

(c) and (d) This Ministry has issued guidelines from 
time to time to all the States on the excise policy that may 
be followed in tribal areas. The basic points which are to 
be adopted by the States are:-

(i) Commercial vending of alcoholic beverage 
should be discontinUed in tribal areas. 

(ii) Scheduled Tribes may be permitted to brew their 
traditional beverages for consumption at home 
and on religions and social occasions. 

(iii) Attempts may be made to wean the Scheduled 
Tribes away from the habit of drinking alcoholic 
beverages and for this purpose, official and 
non-official voluntary organizations may be 
encouraged to take up work in the tribal areas. 

The guidelines have been circulated to the States from 
time to time and they have been requested to follow the 
guidelines in letter and spirit in order to protect the interest 
of the tribalS. 

Central Stock Scheme by NFL 

3312.SHRI B. VINOD KUMAR: WIll the Minister of 
CHEMICAL AND FERTILIZERS be pleased to state : 

(a) whether National Fertilizers Limited has providedl 
being provided the facility of central stock scheme to its 
dealers during the last two years; 
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(b) if so, the rate of commission per tonne being 
provided to the dealers under this scheme; 

(c) the criteria fixe.d for providing this facility to the 
dealers; 

(d) whether this facility of the said scheme is 
provided to all the dealers; and 

(e) if not, the reasons therefore? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) Yes. Sir, NFL has been providing the facility of Central 
Stock Scheme to its dealers during the last two years. 

(b) Dealers get a Distribution Margin of As. 180/-

PMT besides cash discounts in lieu of credrt period. The 
CSS dealers are also allowed commitment rebate 
depending upon the quantity committed and lifted during 
the season/annually. 

(c) (i) The party should be existing dealer of 
NFL. 

(ii) The party should have made no defaults 
in marking payment to NFL as per agreed 
terms. 

(iii) Soundness of financial position of the 
party which shall be assessed on the basis 
of party's own funds and CC limit. 

(iv) Availability of clear and unencumbered 
storage facility. 

(v) Credit rating of the dealer. 

(d) and (e) This facility is offered to all existing dealers 
subject to fulfiUment of terms and conditions. 

Deihl Land Reforms Act, 1954 

3313.SHRI RAGHUNATH JHA : Will the Minister of 
URBAN DEVELOPMENT be pleased to refer to the rep~ 
given to Unstarred Question No. 2865 dated 17.82004 and 
state : 

(a) whether the information has since been collected; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF PARLIAMANETARY AFFAIRS AND 
MINISTER OF UABAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (c) The information is being collected 
and will be laid on the Table of the Sabha. 

{Translation J 

Russian Assistance for Power Sector 

3314.SHRI Y.G. MAHAJAN : Will the Minister of 
POWER be pleased to state : 

(a) whether the Russia has offered financial 
assistance to India in power sector; and 

(b) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
and (b) Yes, Sir. Russia has agreed to provide assistance 
for the Kudankulam Atomic Power Project (1000 MW) in 
terms of a Dollar denominated credit upto a maximum of 
US$ 2.6 billion, including US$57 million for preparation of 
Detailed Project Report. 

Fertilizer Sale Centre 

3315.SHRI DEVIDAS PINGLE : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the number of Fertilizers States Centres and 
Farmer Service Centres of IFFCO and KBIBHCO in the 
country, State-wise particularly in Maharashtra: and 

(b) the number of the new sales centers proposed 
to be opened during 2004-05, location-wise? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) IFFCO distributes its fertilizer products through Coop. 
Societies and Institutional Agencies. As on date. 37,385 
Coop. Socities were engaged in selling IFFCO fertilizer in 
the country, which included 1699 Societies in Maharashtra 
State. IFFCO also distributes its fertilizers throguh its 158 
Farmers Service Centres in the country, no Famers Service 
Centres is operating in Maharashtra State as on date. 
Similarly, KRIBHCO is currently operating through 62 
Krishak Bharati Sewa Kendras (KBSKs} in the country. 
No. KBSKs of the society are in operation the State of 
Maharashtra. State-wise Fertilizer Sale Centers and 
Farmers Service Centres of IFFCO and KAIBHCO are 
annexed. 



219 Written Answers DECEMBER 21. 2004 to Questions 220 

(b) As on date. no new selling center of Co-
operatives/Institutional Agencies are under consideration 
for being set up in Maharashtra during 2004-05 by IFFCO 
and KRIBHCO. 

Statement 

State-wise number of Fertilizer sale Centres and 
Farmer Service Centres of IFFCO and KRIBHCO 

State IFFCO SI. 
No. Coop. Farmers 

Societies Service 
Centre 

2 3 4 

1. Andhra Pradesh 1913 

2. Arunchal Pradesh 

3. Assam 20 

4. Bihar 2508 2 

5. Chandigarh 

6. Chhattisgarh 1018 

7. Delhi 24 

8. Goa 9 

9. Gujarat 4362 

10. Haryana 2125 33 

11. Himachal Pradesh 742 5 

12. Jammu and Kashmir 30 

13. Jharkhand 394 

14. Karnataka 2015 

15. Kerala 365 

16. Madhya Pradesh 3215 6 

17. Maharashtra 1699 

18. Manipur 

19. Meghalaya 

20. Mizoram 6 

21. Orissa 407 

KRIBHCO 
(KBSK) 

5 

13 

2 

22. Pondicherry 

23. Punjab 

24. Rajasthan 

25. Tamil Nadu 

26. Tripura 

27. Uttar Pradesh 

28. Uttranchal 

29. West Bengal 

3 

2 

3235 

3626 

2705 

1 

5630 

192 

1138 

4 

40 

61 

3 

6 

5 

11 

36 

Total 37385 158 62 

Ashram Schools for Scheduled Tribes 

3316.SHRI SURESH CHANDEL : Will the Minister of 
TRIBAL AFFAIRS be pleased to state : 

(a) whether the Government is implementing the 
scheme regarding opening of Ashram Schools for 
Scheduled Tribes in the country; 

(b) if so. the detaHs thereof: 

(c) the State-wise number of such schools opened 
so far particularly in Himachal Pradesh; and 

(d) the number of students being benefited by these 
schools? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) and (b) Yes, Sir. The Scheme 
of Establishment of Ashram Schools in TSP Areas is a 
Centrally Sponsored Scheme with the objective to extend 
facilities like establishment of residential schools for STs 
in an evironment conductive to learning. The funding for 
the scheme with the State is done on a matching (50:50) 
basis, while cent percent assistance is given to UTs. The 
central assistance is provided for the. construction of 
Ashram School buildings. hostels and staff quarters. Land 
is provided by the concerned State GovernmentiUT free 
of .cost. The scheme covers the primary, secondary and 
senior secondary level of education. 

(c) and (d) Information is given in the Statement 
enclosed. 
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Statement 

SI. Name of State No. of Schools No. of Seats 
No. 

1. Andhra Pradesh 85 9065 

2. Assam 2 100 

3. Gujarat 88 10560 

4. Himachal Pradesh 0 0 

5. Daman and Diu 50 

6. Karala 22 3590 

7. Madhya Pradesh 292 8980 

8. Manipur 30 

9. Orissa 28 1600 

10. Rajasthan 2 200 

11. Tamil Nadu 21 1050 

12. Tripura 9 1300 

13. Uttar Pradesh 10 820 

14. Kamataka 19 1775 

15. Maharashtra 183 47950 

16. Chhat1isgarh 46 2430 

17. Ut1aranchal 10 500 

Rural Electrification 

3317.SHRI MOHAN RAWALE : Will the Minister of 
POWER be. pleased to state : 

(a) whether the Government proposes an action 
plan for rural electrification; 

(b) if so, the details thereof; 

(c) whether the Ministry of Finance has referred this 
plan to the concerned Minister for review; 

(d) if so, the reasons therefor; and 

(e) the time by whch this action plan is likely to be 
cleared and implemented? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
Yes, Sir. 

(b) to (e) tn order to achieve the goal of providing 
access to electricity of all households in five years as 
envisaged in the National Common Minimum Programme, 
a scheme has been prepared which inter-alia provides for 
creation of Rural Electricity Distribution Backbone and 
Village Electrification Infrastructure. This is expected to 
involve an expenditure of the order of As. 16.000 crores 
and it is proposed to enhance capital subsidy from the 
Government for this purpose. The Rural Electrification 
Corporation which would be the nodal agency for 
implementation of the scheme has. taken advance action 
to facilitate early implementation of the scheme on its 
approval. 

NCET Commercialisation Fund 

3318.SHRI S.K. KHARVENTHAN : Will the Minister of 
NON·CONVENTIONAL EVERGY SOURCES be pleased to 
stale: 

(a) whether the Government proposes to set up a 
Non-Conventional Energy Technology Commercialisation 
Fund; 

(b) if so, the details thereof; 

(c) whether any proposals have been received from 
any financial institutions to finance the scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR) : (a) and (b) No, Sir. a scheme entilled 
"Non-Conventional Energy Technology Commercialisation 
Fund", which was initialed in 2000-01, slands discontinued 
now. 

(c) No, Sir. 

(d) Does not arise. 

Allegation against DDA and the 
Registrar of Cooperative Socities 

3319.SHRI BRAJESH PATHAK: Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether a serious allegation has been levelled 
against the Delhi Development Authority and Registrar of 
Cooperative Societies in a petition filed in Delhi High Court 
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as reported in the Navbharat Times, dated September 27, 
2004; 

(b) if so, the fact thereof and reaction of the 
Govemment thereto; 

(e) whether any enquiry has been heldlbeing held 
by the Govemment in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) and (b) The Delhi Development Authority 
(DDA)lRegistrar Co-operative Societies (RCS) have 
reported that in Civil Writ Petition No. 10066104 Yogi Raj 
Krishna Cooperative Group HOUSing Society Versus DDA 
and others, the petitioner has objected to the 
recommendation of 35 Group Housing Societies by 
Registrar, Cooperative Societies (RCS)/Govemment of 
National Capital Territory of Delhi to DDA for allotment of 
land. 

(c) and (d) The Delhi Development Authority (DDA) 
have reported that due to complaints against various 
Groups Housing Societies, referred by Registrar of 
Cooperative Societies to DDA for allotment of land, DDA 
decided to send back the entire list of 135 such Group 
Housing SOCieties including the 35 societies referred in the 
writ petition to the Registrar of Cooperative Societies for 
0) re-verification from the point of view of genuineness, 
both in respect of members as well as office bearers etc., 
(ii) to examine whether the seniority has been by-passed 
in any case and (iii) to consider the issue of getting some 
cases where specific allegations have been made, 
investigated through an appropriate agency like CBI or 
Anti-Corruption Bureau. The matter is also sub-judice in the 
Hon'ble High Court of Delhi in Civil Writ Petition 
No. 1006612004. The Registrar Co-operative Societies has 
already issued various directives dated 15.10.2004, 
25.10.2004, 09.11.2004 and 01.11.2004 respectively 
under rule 77 of Delhi Cooperative SOCieties Rules, 1973 
to check the menace of builders mafia in the cooperative 
sector. It has also issued public notice in newspapers 
inviting information from members as well as managing 
committees of these socities to re-verify the membership 
and establish the identity/genuineness and inter-linkages 
between the managing committee members in these 
societies. 

Government au.rtere at Chandlgarh 

3320.SHRI PAWAN KUMAR BANSAL: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the total number of Govemment quarters at 
Chandigarh, categoryl1ype-wise; 

(b) whether the condition of most of these quarters 
has become very poor because of inadequate maintenance; 

(c) if so, the norms fixed, if any, for maintenance of 
these quarters; and 

(d) the amount spent on maintenance during each 
of the last three years, category!type-wise? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NASI AZAD) : (a) to (d) The relevant details are given in 
enclosed Statement. 

The quarters are generally in good condition. 

Statement 

(a) Details of Type-wise GPRA are as below:-

Area Type- Type- Type- Type- Type- Type-
II m N V ~ 

Sector 7 434 576 363 58 8 2 

Sector 46 244 498 186 53 34 o 

Total 678 1074 548 111 42 2 

(c) The repairs norms for residential quarters 
are as under::-

S.No. hem 

1. White washing/colour washing 

2. Applying dry distemper 

3. Painting with plaster paint, synthetic 
enamel paint, oil bound distemper, 
acrylic paint. acrylic distemper 

4. Painting external surface with water 
proofing cement paint 

5. Cleaning and disinfecting of water 
storage/distribution tanks, water meters. 

Year 

2 year 

2 year 

3 year 

3 year 

6 months 
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(d) Details of expenditure on repairs and special 
repaits during the last three years are as 
under:-

(Rs. in Lacs) 

Year Total 

2001·2002 61.92 

2002·2003 59.62 

2003·2004 74.14 

Ownership Rtghts to Minor Forest Produce 

3321.SHRI ASADUDDIN OWAISI : Will the Minister of 
TRIBAL AFFAIRS be plelft;ed to state : 

(a) whether the Common Minimum Programme of 
the Government vowed to give ownership right to Minor 
Forest produce (MFP) especially Tendu leaves to tribals; 

(b) if so, whether many States have changed track 
to give ownership right of minor forest produce except 

Tendu leaves; 

(c) if so, the reasons therefor; 

(d) whether the Government has taken up the 
matter witt\ the Ministry of Environment and Forests to 
COrMnce States to grant ownership right to Tribals of Tendu 

leaves; 

(e) if so, the details thereof; 

(f) the total loss likely to be suffered by the State 
Governments by granting ownership right of Tendu leaves 

to tribals; and 

(g) the further steps taken or being taken by the 
Union Government in this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) The Common Minimum 
Programme (CMP) of the United Progressive Alliance 
(UPA) announced on 27.5.2004 provides, inter alia, as 

under: 

"The UAP will urge the States to make legislation for 
conferring ownership rights in respect of minor forest 

produce, including tendu patta, on all those people from 
the weaker sections who work in the forest". 

(b) to (e) The Ministry of Tribal Affairs have taken up 
the matter both with the Ministry of Environment and 
Forests and with the State Governments for conferring 
ownership rights in respect of Minor Forest Produce (MFP). 
including tendu patta, on tribals. The Ministry of Environment 
and Forests have also advised the State Govemments to 
bring about a legislation conferring ownership rights in 
respect of MFP on people from weaker sections working 
in forests. The people living in and around forests are 
already enjoying usufructory rights, mostly free of cost, 
in respect of collection of Minor Forest Produce (MFP)! 
Non-Timber Forest Produce (NTF~), for their domestic 
consumption. However they do not have clear cut 
ownership rights on MFP, which is a State subject. However 
States are in the process of devising different pattems of 
involving local communities in collection and trading of 
MFP, including sharing of revenue with local communities. 
In some States like Madhya Pradesh and Chhattisgarh a 
share of net revenue collected from MFP goes back to the 
collectors of primary produce. 

(f) and (g) This information is not available with the 
Central Govemment. 

Grant of TrIbal Status of Ethnic 
Groups of Assam 

3322.SHRI M.K. SUBBA : Will the Minister of TRIBAL 
AFFAIRS be pleased to state : 

(a) whether a delegation led by the Speaker of 
Assam Legislative Assembly called on him on or about 
August 23. 2004 for grant of tribal status to various ethnic 
groups of Assam; 

(b) if so, the precise demand made by them; 

and 

(c) the Union Govemment's decision thereon? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) Yes, Sir. 

(b) The Delegates have requested for granting tribal 
status to various ethnic groups of Assam. 
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(c) The proposal is being processed as per 
approved modalities. 

Minimum Support Price for MFP 

3323. DR. BABU RAO MEDlYAM : Will the Minister of 
TRIBAL AFFAIRS be pleased to state : 

(a) whether there is any proposal to give minimum 
support price for the minor forest produce (M.F.P.) by G.C.C. 
(Girijan Co-operative Corporation) in Andhra Pradesh; 

(b) is so, the details thereof; 

(c) the minimum support price for minor forest 
produce in other States; 

(d) whether G.C.C. is under control of TRfFED; 
and 

(e) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIr.~ AND MINISTER 
OF DEVELOPMENT OF NORTH EAS :-ERN REGION 
(SHRI P.R. KYNDIAH) : (a) and (b) The Ministry has not 
received any such proposal. 

(c) As on date there is no minimum support price 
for minor forest produce in the country. The States are free 
to fix the price of their minor forest produce. 

(d) and (e) G.C.C. (Girijan Co-operative Corporation) 
is an independent organization of the State Govemment 
of Andhra Pradesh and is not functioning under TRIFED. 

Interest on Delay Payment to Small 
Scale Units by UPDPL 

3324. SHRI ADHIR CHOWDHURY : Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to reter to 
the reply given to Unstarred Question No. 183 on July 6, 
2004 and state : 

(a) whether Uttar Pradesh Drug and Pharmaceutical 
Ltd. (UPDPL) has not made any payment of interest to 
smaH scale units recently as required under "Interest on 
Delayed Payments to Small Scale and Ancillary Industrial 
Undertakings Act, 1993", while paying old dues and 
obtained under duress affidavit and declaration from Small 
Scale Units; 

(b) whether in the annual Statement otaccounts of 
UPDPL, interest payments due under section 8 of the 
above act was not compiled with; and 

(c) if so, the steps taken by the Government to 
ensure payments of the interest on delayed payments by 
UPDPL1 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND THE MINISTER OF STEEL (SHRIRAM VILAS 
PASWAN) : (a) to (c) The requisite information is being 
collected from UPDPL and the same wUl be placed on 
the Table of the House on receipt of the same from 
UPDPL. 

Arrest of lSI Agents 

3325.SHRI REGHUBEER SINGH KOSHAL : Will the 
Minister of HOME AFFAIRS be pleased to state the number 
of I.S.1. agents arrested in the country during each of the 
last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : As per 
the information available, the State-wise details of lSI 
backed espionage agents arrested are as under:-

S. State 2001 2002 2003 2004 
No. (upto 

15.12.20(4) 

2 3 4 5 6 

1. Andhra Pradesh 3 2 

2. Assam 1 

3. Delhi 8 6 3 4 

4. Gujarat 2 5 

5. Haryana 6 1 

6. Himachal Pradesh 1 

7. Jammu and Kashmir 

8. Madhya Pradesh 11 

9 .. MeghaJaya 

10. Punjab 4 4 

11. Rajasthan 13 14 5 
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2 3 4 

12. Sikkim 

13. Uttar Pradesh 3 31 

14. Uttaranchal 

15. West Bengal 2 16 

Funds under Article 275 (1) of 
the Conatltutlon 

5 6 

4 4 

2 

7 

under Article 275(1)· as envisaged in the provision of the 
Constitution; .and 

(d) if so, the details thereof? 

3326. SHRI GIRIDHAR GAMANG : Will the Minister of 
TRIBAL AFFAIRS be pleased to state : 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) to (d) Under Article 275(1) of 
the Constitution, fund is released to the State Governments 
for specifiC infrastructure projects aimed at the welfare of 
Scheduled Tribes and raising the level of administration 
in Scheduled Areas. The grant is provided to the State 
Govemments as per the entitlement worked out in 
proportion to Scheduled Tribe population in each State with 
reference to total Scheduled Tribe population in the 
Country. A Statement showing State-wise and year-wise 
funds provided to the States having Scheduled Areas 
under 275(1) of 'the Constitution during 2000-2001 to 
2003-2004 is in enClosed Statement. 

(a) the funds provided for Scheduled Areas under 
Article 275(1) of the Constitution, year-wise since the 
financial year 2000 to 2004; 

(b) the grants released by the Govemment and 
criteria adopted for providing the grants, State-wise; 

(c) whether the strengthening of the administration 
in Scheduled Areas has been taken up by the State having 
Scheduled Areas by utilizing the funds from the grants 

The projects are sanctioned as per the specific 
proposals of the State Govemments for development of 
Scheduled Tribes. 

Statement 

Releases from 2000-01 to 2003-04 to the States having Scheduled Area unaer 
Article 275(1) of the Constitution of India 

(Rs. in lakhs) 

2000-2001 2001-2002 2002-2003 2003-2004 
S.N. States Amount Released Amount Released Amount Released Amount Released 

1. Andhra Pradesh 460.50 2715.35 2160.30 1785.00 

2. Chhattisgarh 1530.62 2086.77 2689.50 2089.00 

3. Gujarat 2250.00 3050.00 2250.00 2280.00 

4. Himachal Pradesh 99.50 78.00 80.00 80.00 

5. Jharkhand 1320.00 2208.15 2808.00 2208.00 

6. Madhya Pradesh 2051.84 4346.06 4052.32 3821.58 

7. Maharashtra 1603.50 2672.50 2925.00 2672;00 

8. Orissa 2957.10 4104.91 3641.60 2830.00 

9. Rajasthan 1700.00 2550.00 2224.48 2070.00 

Total 13979.06 23811.74 22831.20 19835.58 
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Central Government Flats in Qujarat 

3327.SHRI VIKRAMBHAI ARJANBHAI MADAM: Win 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) the number of Central Govenment flats in 
Gujarat, location-wise; 

(b) whether the flats have been allotted to all the 
employees of Central Government; 

(e) if so, the number of employees to whom the 
aBotments have been made type-wise; 

(d) if not, the reasons therefor; and 

(e) the time by which the flats are fikely to be allotted 
to the employees waiting tor allotment of Government flats? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) General Pool residential accomodation 
is available only at· Rajkot in Gujaral Type-wise details of 
flats available are as under: 

Type I 

Tupe II 

Type III 

Type IV 

Total 

48 

48 

36 

8 

140 

(b) These flats have been allotted to eligible 
employees. 

(c) The details of employees allotted General Pool 
residential accommodation are given as under: 

Type I 

Tupe II 

Type III 

Type IV 

37 

39 

28 

7 

Total 111 

Cd) The question does not arise. 

(e) At present, no employee eligible for allotment of 
General Pool residential accomodation is waiting the 
allotment of the said accommodation. 

(English] 

Closure of Kendrlya Vldyaleyas 

3328.SHRI C.K. CHANDRAPPAN : 
SHRI AJOY CHAKRABORTY : 
SHRI MAHENDRA PRASAD NISHAD : 
SHRI CHANDRA BHUSHAN S.NGH : 
SHRI M. RAJA MOHAN REDDY : 
SHRI PANKAJ CHOWDHARy : 
SHRI RAYAPATISAMBASIVA RAO : 
SHRI IQBAL AHMED SARADGI : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Government has de recognised or is 
derecognising the Kendriya Vidyalayas opened/established 
without following norms during the last three years; 

(b) if so, the details of such Vidyalayas, S.ate-wise 
and location-wise; 

(c) whether some Kendriya Vidyalayas established 
in the country particularly in Uttar Pradesh during the years 
from 1999 to 2004 till date have been closed; 

(d) if so, the reasons therefor; 

(e) whether the Government propose to re-open/ 
establish the said Kendriya Vidyalayas again in the same 
places; 

(f) if so, the time by which these Vldyalayas are 
likely to be re-openedlestablished; and 

(g) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) No. Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) to (g) Do not arise. 

Grants to RWAs In DeIhl 

3329. SHRI MOHO. MUKEEM : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether the Government has been planning to 
provide grants to Resident Welfare Associations in Deihl 
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deepiteoppt'9ltion from FNlA Federation and other senior 
experienced citizens; 

(b) It so, the details thereof; and 

(c) the measures proposed to be taken by the 
Government for the proper utilization of grants? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPEMNT (SHRI GULAM 
NAB I AZAD) : (a) to (c) The Government of NCT of Delhi, 
Delhi Development Authority (DDA) and New Delhi 
Municipal Council (NDMC) has informed that presently 
there Is no scheme to provide grents to Resident Welfare 
Associations in Delhi. The Municipal Corporation of Delhi 
has informed that there is a provision for grants to RWAs 
under Section 120-B of the Delhi Municipal Corporation 
(Amendment) Act, 2003, but no norms have been finalised 
for the same. 

[Translation) 

Development of Cities 

3330.SHRI RAMDAS ATHAWALE : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) the number of cities developed as on date under 
the provision of providing civic amenities to poor persons 
of tribal areas especiaHy, State-wise and funds spent for 
this purpose; 

(b) the funds allocated for this purpose during the 
last three years, city-wise; and 

(c) the details of work in this regard, city-wise 
alongwith the achievements of target? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) This Ministry does not administer any 
scheme for providing civic amenities specifically to poor 
persons of tribal areas. 

(b) and (c) Question does not arise in view of reply 
at (a) above. 

[English) 

Spurious Drugs for Animals 

3331.SHRI MUNSHI RAM : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether the Government has received complaints 
in regard to the spurious drugs for animals during the last 
three years and till date; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government proposes to formulate 
any policy to check the blackmarketing and manufacturing 
of spurious drugs and to set up a medicine research centre 
in rural areas; 

(d) if so, the details thereof; 

(e) whether the price of these drugs are fixed by the 
Government; 

(f) whether veterinary drug called vet diclofenac is 
blamed to be responsible for bringing vultures to extinction; 

(g) whether the Government has conducted any 
research on this drug and its effect on vultures; and 

(h) if so, the details and the time ~y which action 
is likely to be taken in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (d) Under the provisions of the Drugs and Cosmetics 
Act 1940 and the Aules made thereunder, the State 
Government through their respective Drugs Control 
Organizations are required to regulate manufacture and 
sale of drugs including surveillance over movement of any 
spurious drugs. The Office of Drug Controner General 
(India) has not received any specific complaints in regard 
to the spurious veterinary drugs during last 3 years. 

(e) The 74 bulk drugs specified in the First Schedule 
of the Drugs (Prices Control) Order, 1995 (DPCO, 95) and 
the formulations based thereon are under price control and 
their prices and fixed/revised by the National Pharmaceutical 
Pricing Authority (NPPA) in accordance with the provisions 
of the DPCO, 95. 

Price of non-SCheduled formulations are fixed by the 
manufacturers themselves keeping in view the various 
factors like cost of production, marketing/selling expenses, 
A and 0 expenses, trade commission, market competition, 
product innovation, product quality etc. The Government 
takes corrective measures where the public interest is 
found to be adversely affected. 
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(I) to (h) The Ministry of Environment and FORISts is 
seized of the issue concerning alleged association of 
DicIofenac residue in animal carcasses being responsible 
for extinction of vulture population in the country. The 
Department of Animal Husbandry is also seized of this 
issue from the point of view of continued use of Diclofenac 
in veterinary drugs. 

Price of Cancer Drugs 

3332.SHRI V.K. THUMMAR : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether the Supreme Court Bench on August 6, 
2004 had issued notices to the Centre, the Drug Controller 
of India and the Controller General of Patents on a petition 
of Cancer Patients Aid Association against exorbitant 
price fixation of a widely used Cancer drug by a Swiss 
Pharma Multi-national Novartis AG who has been granted 
Exclusive Marketing Rights (EMR) for the Cancer drug; 

(b) if so, the justifICation for granting EMR to this 
multinational company without going through their pricing 
policy in advance; 

(c) whether the Government will review its policy of 
granting EMR of life saving drugs; 

(d) if so, the details in this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) Information is being collected and would be laid 
on the Table of the House. 

Proper Management of Government 
Press 

3333. SHRI HANNAN MOlLAH : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether the Govemment has received proposals 
for the proper management of Govemment Press and 
redressal of grievances of the Press employees from the 
National Federation of Printing, Stationery and Publication 

employees; 

(b) if so, the details thereof; 

(c) the steps taken by the Government in this regard; 
and 

(d) the time by which the modernisation of the press 
is likely to be completed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NAB I AZAD) : (a) Yes, Sir. 

(b) The details are given in the Statement enclosed. 

(c) and (d) The Government has already decided to 
modernize 11 Government of India Presses, vide their 
decision dated 16.8.02 and to transfer/close 3 Text Book 
Presses at Bhubaneshwar, Mysore and Chandigarh, 
Govemment of India Presses at Shlmla and Gangtok, 
Government of India Form Store, Kolkata and Office of 
Assistant Director (Outside Printing), Kolkata. The above 
decision in respect of closureltransfer is under review by 
the Govemment at present. 

Modemization of Govemment of India Presses has 
already started. Procurement of machinery required for 
modemization is in progress. Civil and Electrical Works for 
installation of these machines are already underway and 
nearing completion in most of the Presses. Recruitment 
Rules for Group C and D industrial and non-industrial staff 
have been revised and notified keeping in view the 
requirement of modemized set up. Restructuring of staff, 
their .training and redeployment will be done after 
Govemment takes final decision on retention of other 
Presses, earlier scheduled to be closed. The scheme 01 
modemization is an ongoing process and linked to 
proposed review decision of the Govemment. 

Statement 

(a) All the existing Printing Presses/Units should be 
allowed to function maintaining their Status-Quo ante 
30.9.2002, till completion of modernization of the ear-
marked Presses and ~taff of letter Presses should be 
adjusted in modemized Presses by giving one time 
relaxation of Recruitment and Promotional Rules for 
training and absorption; 

(b) The Government of India Forms Store, Kolkata 
should not be disturbed in any way; 

(c) The 3 Text Books Printing Presses at 
Bhubaneshwar, Chandigam and MySOl'$ should be kept 
operational, the Ministry of Human Resource Development 
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[English} 

Irregularities In Allotment of RatslLand 

3336.SHRI NIKHIL KUMAR : 
SHRI KAILASH BAITHA : 

WIH the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Registrar of Co-operative Societies 
has been advised to seek the help of the CSI or anti-
corruption branch in probing irregularities relating to the 
dwelling units which were refelTed back for re-verification 
as reported in the TIme of India dated October 1, 2004; 

(b) if so, the facts thereof and the reaction of the 
Govemment thereto; 

(c) whether the Land Mafias in the capital in 
connivance with the DDA have created irregularities in the 
allotment of flats; 

(d) if so, whether the CBllanti-corruption branch 
have been asked to probe the landlffat allotment cases; 
and 

(e) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (e) The Delhi Development Authority 
(DDA) have reported that due to complaints against 
various Group Housing Societies, referred by R~r of 
Cooperative Societies to DDA for allotment of land, DDA 
de<:ided to send back t.he entire list of 135 such Group 
Housing Societies to the Registrar of Cooperative 
Societies for (i) re-verification from the point of view of 
genuineness, both in respect of members as well as office 
bearers etc.; (ii) to examine whether the seniority has been 
by-passed in any case and (iii) to consider the issue of 
getting some cases where specific allegatiOns have been 
made, investigated through an appropriate agency like CBI 
or Anti-Corruption Bureau. The matter is also sub-judice 
in the Hon'ble High Court of Delhi in Civil Writ Petition 
No. 1006612004. The Registrar Co-operative Societies has 
already issued various directives dated 15.10.2004, 
25.10.2004, 9.11.2004 and 1.11.2004 respectively under 
rule 77 of Delhi Cooperative Societies Rules, 1973· to 
cbeck the menace of buHdera mafia in the cooperative 

sector. It has also issued public notice in newspapers 
inviting information from members as well as managing 
committees of these societies to re-verify the membership 
.and establish the identity/genuineness and inter-linkages 
between the managing committee members in these 
societies. 

Ufe-Time Bungalow to Spouse 
of Speaker 

3337.DR. M. JAGANNATH : 
SHRI KINJARAPU YERRANNAIDU 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether under "Officers of Parliament (Pension, 
Housing and Medical Facilities to the Spouse of the 
Speaker of the House of People, Dying while Holding such 
Office) Rules, 2002 a decision was taken to provide a life-
time Bungalow anywhere in India to the spouse of the 
Speaker who died in office; 

(b) if so, whether the case pending for anotment of 
bungalow to the spouse of the Speaker, who died in Office, 

has since been cleared; 

(c) if so, the details of the allotment made; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVElOPMENT (SHRI GHULAM 
NABI AZAD) : (a) Yes, Sir. 

(b) to (d) Allotment of accomodation, on vacation 
basis, has been made a number of times in favour of the 
spouse of the Speaker who died in office. However, it has 
not been possible so far to provide the accomodation. 

Implementation of Three Language 
Formula 

3338.SHRI ANANDRAO VITHOBA ADSUL : 
SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Min~ster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether three language fonnula is being 
implemented in all the schools of 1he country particularly 
in Maharashtra upto Xth standard; 



237 Written Answers AGRAHAYANA 30, 1926 (Saka) to Ouestions 238 

may be requested to continue feeding these Presses with 
wortt; 

(d) The entire position may be reviewed after 
modemization of Presses in fully operational condition 
taking the respective organization of employees and 
workers, National Federation of Printing, Stationery and 
Publication Employees, New Oethi in confidence. 

{Translation] 

PoIlceVertfication for Passport 

3334.SHRI KAILASH MEGHWAL: Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Police enquiry is conducted for 
issuing passports to the applicants and no passport is 
issued till the verification of facts contained in the 
application is completed; 

(b) if so, the reasons for issuing thousands of fake 
passports each year in the country; 

(c) whether the Govemment proposes to take any 
action to avoid lapses committed on the part of Police in 
the vertification; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 
Police Verification is carried out by the State ~Iice 
authorities before issuance of passports except in certain 
exempted categories. 

(b) Govemment does not issue any fake passport. 
A few cases of passpolt having been obtained fraudulently 
or on the basis of fake document have come to the notice 
of the Govemmeht. 

(c) and (d) Necessary action is taken by the State 
authorities concerned. 

Poverty Alleviation and Employment 
Generation 

3335. SHRI FAGGAN SINGH KULASTE : 
SHRI SHIVRAJ SINGH CHOUHAN : 
SHRI KAILASH JOSHI : 

wm the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether any scheme was formulated for poverty 
alleviation and employment generation in tribal dominated 
forest villages in Northern Balaghat forest division of 
Madhya Pradesh; 

(b) if so, whether prOVISion were made for 
construction of approach roads, bridges-culverts, supply of 
potable water, agriculture land upgradation, land and water 
conservation on works and medical facilities in the said 
scheme; 

(c) if so, whether this scheme includes proposal for 
electrification of forest villages; 

(d) if not. whether the GovernmePlt is likely to 
include the same in its; 

(e) if so, the details thereof; 

(f) the reasons for delay and approval of the said 
scheme; and 

(g) the time by which the said scheme is likely 
to be approved and the amount likely to be spent 
thereon? 

THE MINISTER OF TRIBAL AFFAIRS AND THE 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNOIAH) : (a) to (e) Yes, "Sir. The 

Ministry has received a proposal from the State Govemment 
of Madhya Pradesh for poverty alleviation and employment 
generation in tribal dominated forest viHages in the 
Balaghat Oistt. Of Madhya Pradesh. The proposal includes 
construction of approach roads, bridges-culverts, supply of 
potable water, agriculture land upgradation. land and water 
conservation of works and medical facilities. The proposal 
also includes electrification of forest villages. 

(f) and (g) The project under SCA to TSP and Article 
275 (1) of the Constitution of India were received from the 
State Govemment within the entitlement of the State, and 
approved in the month. of September, 2004 in a joli.lt 
meeting with the officers of the State Gowwnment. Thlt 
proposal under reference has, however, been received 
for additional funds over and above the entitlement of the 
Smte . under SeA to TSP and Article 275 (1) of the 
Constitution. in the month of Oeoember,2004, i.e after 

approval of the projects submitted by the State Government 
earlier. 
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(b) if &0, whether the students from C.B.S.E. and 
LC.S.E. can pass secondary school certificate examination 
with two languages and that too without studying a single 
Indian language; 

(c) whether as per the National Policy on Education 
it is necessary to have three language formula in all the 
schools uniformly but the students of CBSE and ICSE 
institutions can pass the SSC examination with two 
languages; 

(d) whether the SSC examination conducted by the 
CSSE and ICSE is equivalent to the SSC examination 
conducted by the State Board and further admissions are 
given on the basis of merit; 

(e) whether the students appeared for SSC 
examination from the State Board are required to study one 
additional language subject; 

(f) whether the various State Governments have 
requested the Union Government to implement a uniform 
three language formula in the country; and 

(g) if so, the reaction of the Govemment thereto and 
the steps taken by the Govemment in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) and (b) All 
the schools affiliated to Council for the Indian School 
Certificate Examination (CISCE) and Central Soard of 
Secondary Education (CSSE) have already implemented 
Three Language Formula which includes the study of 
Hindi, English and a modem Indian language, preferably 
one of the southem languages in the Hindi speaking 
States and of the regional language, Hindi and English 
in the non-Hindi speaking States. 

(c) The Three Language f-ormula advocated by the 
National PoHcy on Education was approved by the 
Pariiament. Being a policy decision, it is the responsibility 
for the Union Govemment as well as all the StateslUTs 
to implement this formula in the school curriculum. The role 
of the Central Govemment in the matter of the 
implementation of the Three Language Formula is 
recommendatory. Implementation of this formula is the sole 
responsibility of the State Govemments. 

(d) Yes, Sir. 

(e) The Three Language Formula is applicable at 
the upper primary stage and has to continue upto the end 
of Secondary stage i.e. class X. It requires the study of 
Hindi, English and a modem Indian language, preferably 
one of the Southern languages in the Hindi speaking 
States and one of the regional languages, Hindi and 
English in the non-Hindi speaking States. The 
implementation of the Three Language Formula is the sole 
responsibility of the State Governments. 

(f) No, Sir. 

(g) Does not arise. 

Price of Drugs 

3339.SHAI KIATI VARDHAN SINGH: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether the Govemment has directed the drug 
manufacturers to display the details of manufacturing cost 
of drugs; 

(b) if so, the details thereof and the reasons therefor; 

and 

(c) the steps taken by the Govemment to check the 
drug manufacturers? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) No Sir. 

(b) Does not arise in view of reply to (a). as 
above. 

(c) The 74 bulk drugs specified in the First Schedule 
of the Drugs (Prices Control) Order, 1995 (OPCO. 95) and 
the formulations based thereon are under price control. 
Prices of non-Scheduled formulations are fixed by the 
manufacturers themselves. however. the Government takes 
corrective measures where the public interest is found to 
be adversely affected. 

{Translation] 

Appointment of Public Relations 
Agency by DDA 

3340.SHRI KAMLA PRASAD RAWAT : Will the 
Mini$ter of URBAN DEVELOPMENT be pleased to state: 
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(a) whether the Delhi Development Authority has 
appointed.a public relations agency to improve its image; 

(b) if so, the details thereof; and 

(c) the achievements of the public relations agency 
hired by the Delhi Development Authority during the period 
of three months of its tenure to improve its image and the 
amount charged by the said agency for this period? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHUlAM 
NABI AZAD) : (a) to (c) Delhi Development Authority (DDA) 
has reported that it has appointed a Public Relations 
Agency to act as its professlonal consultant. It advises! 
assists DDA in developing systems in respect of internal 
and external communications for improving its public 
interface and related activities. 

Work done by the AgenCy is being regularly reviewed 
by DDA. No payment has yet been made to the Agency. 

[English] 

Employment to SCIST in Damodar 
Valley Projects 

3341. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of POWER be pleased to state : 

(a) whether the Government are aware that 
Chandrapura, Bokaro Thermal Power Station and six dams 
i.e. Tillaya and Maithon of Damodar Valley Corporation are 
situated in Jharkhand; 

(b) if so, whether hundreds of people have been 
recruited in the name of Scheduled castes and Scheduled 
Tribes in categories III and IV besides other posts in 
Damodar Valley. Corporation in the years 2002-2003· and 
2003-2004; 

(c) if so, the details thereof; 

(d) whether Jharkhand has been totally negrected 
in the above recruitment and not even 10% of persons 
belonging to Jharkhand have been recruited whereas 
more than 9OI'k persons of West Bengal have'been taken; 
and 

(e) if so, the reasons therefor and the steps taken! 
proposed to be taken by the Government in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
There are two thermal power stations at ChandrAPUIa and 
Bokaro and only four dams at THaiya, Kaner, Maithon and 
Panchet in Jharkhand. 

(b) to (e) Oamodar VaHey Corporation (OVC) , while 
recruiting the people for various posts, follows the 
reservation policy of the Government of India in resped 
of Scheduled Castes and Scheduled Tribes. During the 
period 2002-2004, 280 people in category III and category 
IV (Group C and D) have been recruited in DVC. Year-wise 
details of people recruited are given asunder: 

Year Number 

2002 4 

2003 192 

2004 84 

Of these, 226 are appointed in Group 'C' category and 
54 in Group '0' category. Out of 280 people recruited, 147 
belong to West Bengal. 78 to Jharkhand, 46 to Bihar and 
9 from other States. In the year 2003-04, to make up the 
deficiency of SCIST category, Damodar Valley Corporation 
(OVC) made a special drive through an open advertisement 
on All India basis for recruitment to the post of Junior 
Operator (ElectricaVMechanical) in Group 'C'. The 
recruitment was made through by an outside agency. 
177 out of 280 persons appointed belong to SC/ST 
category. 

Black Screen GI ..... Vehicles In DeIhl 

3342. SHRI HARIKEWAL PRASAD : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) . whether in the past 2-3 years in Delhi various 
crimes are committed in the vehicles having black screen 
glasses; 

(b) if so, the action taken by the Delhi Police against 
the vehicles having black screen glasses; 

. (c) ·the total number· of such vehicles chaJlaned 
during the. last three years,,, on date: 

(d) the number of vehicles being run on the road 
of Delhi with black screen glasses as on date; and 
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(e) the action takan by the Government to remove 
black screen glasses from the remaining vehicles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Only one 
case in which ,crime was committed in a vehicle having 
dark screen glasses has been registered by Delhi Police 
during the last three years. 

(b) The ownersldrivers of vehicles found to be using 
dark screen glasses in their vehicles are prosecuted under 
the provisions of Rule 100 (2) of 1he Central Motor Vehicles 
Rules, 1989 punishable under Section 1 n of the Motor 
Vehicles Act, 1998. 

(c) The total number of Vehicles prosecuted by 
Delhi Police for using dark screen glasses during 2001· 
2002, 2003 and upto 30th November, 2004 is indicated 
below: 

Type of Year 
Vehicles 2001 2002 2003 2004 (upto 

30H Nov.) 

Taxi 307 20 59 132 

Car/Jeep 33,182 32,369 31,688 16,209 

Others 0 26 0 

Total 34,120 32,389 31,773 16,641 

(d) The exact number of vehicles using dark screen 
glasses is not available. 

(e) The action taken to remove dark screen glasses 
from the vehicles includes prosecution of the ownersl 
drivers of vehicles having dark screen glasses; advising 
them to abide by the legal provisions and educating them 
through advertisements in the press and electronic media 
in this regard. 

Proc:IuctlonlConsumption of Chemicals 

3343.SHRI CHANDRAKANT KHAIRE : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 

state: 

(a) the demand production and consumption of 
chemicals in the country during the last three years till 

date; 

(b) whether consumption of Chemicats is lower in 
comparison to production; 

(c) if so, the reasons therefor; and 

(d) the steps taken to increase the consumption 0' 
chemicals? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) The production and consumption of the major 
chemicals excluding petrochemicals' and pharmaceuticals 
sector during the last three years and up to April-
September, 2004-05 are given below: 

(Figure in M.T.) 

Year Production* Consumption' 

2001·02 5963276 6428845 

2002·03 6612626 6902138 

2003·04 7061742 7514139 

2004·05 3592576 Not available 
(April· September) 

*Includes medium and large-scale units only, excludes SSI 
and unorganized sector. 

(b) No, Sir. 

(c) and (d) Does not arise. 

Programmes for Tribal Women 

3344.SHRI S.D. MANDLIK : 
SHRI PARSURAM ~HI : 
SHRI JASHUBHAI DHANABHAI BARAD:" 

Wdl the Minis1er of TRIBAL AFFAIRS be ple8S8d to 
state: 

(a) the details of programmes being implemented 
by the Union Government for tnbal women? 

(b) whether the Union Govemment has ideniified 
the scheduled districts in various States where the female 
literacy rate among the tribals . is very low; 

(c) If so, the details theteOf, Stateowise; . 
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(d) the steps taken to inorease the female literacy 
rate in such scheduled districts in these States; 

(e) whether the Union Government has finalized the 
allocation of funds alongwith the funds released for the 
education of Scheduled Tribes girls in the country during 
the cunent Five Year Plan; 

(f) if so, the details thereof. State-wise; 

(g) the target fixed by the Union Government and 
achieved so far in regard to education of Scheduled Tribes 
girls; 

(h) the number of tribal girls benefited so far. State-
wise; and 

(i) the number of institutions and NGOs in Gujarat 
which have been provided with grants during the above 
period? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) to (i) The information is being 
compiled and will be laid on the Table of the House. 

Displacement of Tribal. 

3345. SHRI K1NJARAPU YERRANNAIDU : WiH the 

Minister of TRIBAL AFFAIRS be pleased to state : 

(a) whether adequate measures have been taken 
to help landless poor tribals displaced by bauxite mining 
areas of Visakhapatnam; 

(b) if so, the details thereof; and 

(c) the action taken to ensure that adivasis are not 
deprived of their rights in their domain? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHAI P.R. KYNDIAH) : (a) to (c) As per the information 
received from the State Government of Andhra Pradesh 
there are no leases for bauxite in Vishakhapatnam and 
consequently there is no displacement of tribaIs. Besides, 
a National Policy on Resetttement and Rehabilitation for 
Project Affected Families has been circulated by the 
Ministry of Rural Development which ensures the minimum 

benefits of the displaced persons including the tribals. 

3346.SHRI ADHALRAO PATIL SHIVAJIRAO : Will the 
Minister of POWER be pteased to state : 

(a) the number of States which have implemented 
the policy declaration of Union Govemmet'lt in regard to 
making power audit compul8ory; 

(b) whether the Statee are moving very slow in 
regard to compulsory power aduit; 

(c) if so. the reasons thet'efor; 

(d) whether the Government has issued any 
directions to the State Governments to expedite these 
power audits; and 

(e) if so. the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
to (e) Based on the resolution passed during the 
Conference of Chief MinisterslPower Ministers of States on 
3rd March. 2001, it was decided that energy aduit at all 
11 kV feeders must be effective within six months. States 
have been advised regularly to ensure energy audit at all 
levels. Memorandum of Agreements were signed with 
States over a period of time that they would take up energy 
accounting/aduit at all levels. 20 States have started 
energy accounting/audit. 

Proposal reoeMd from NGOa for 
WomenfChIld Welfare SchemM 

3347.SHRI G. KARUNAKARA REDDY : 
SHRI KRISHNA MURARI MOGHE : 
SHRI ABDUL RASHID SHAHEEN : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the details of proposala received from NGOa 
working for women and child weHare in the country during 
each of the last three years and the current year, State-
wise; 

(b) the number of proposals sanctioned so far, 
State-wise; 

(c) the reasons for delay in clearing the remaining 
proposals. State-wise; and 

(d) the time by which these are likely to be cleared? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) and (b) A Statement showing the details of 
proposals received and approved for the last three years 
as well as the current year till date is enclosed. These 
details are also available in the Annual Reports of the 
Departments. 

(c) and (d) The reason for delay in clearing the 
proposals are as follows: 

(i) for want of requisite information from the NGOs 
and State Governments; 

(ii) incomplete proposals are returned to the State 
Government; 

(iii) The procedural requirement involves State 
Government and Technical Department and. 
therefore. no time frame can be fixed for clearing 
the proposals; 

(iv) The proposals which could not be considered 
during the last year are considered next year; 

(v) Due to constraints of funds; 

(vi) Due to revision/norms of the schemes. 

Statement 

Shri G Karunakara Reddy, Shri Krishna Murari Moghe and Shri Abdul Rashid Shaheen 

Details of number of proposals received and approved State-wise for the 
last three yeats and current YfNU tiN date 

Name of the Scheme : Wortdnt Women'. HoaaeI 

2001.02 2002-03 2003-04 2004.05 51. Name of the State 
No. Received Approved Received Approved Received Approved Received Approved 

2 3 4 S 6 7 8 9 10 

1. Ancthra Pradesh (1) (1 ) 2 2(1) 

2. Arunachal Pradesh 

3. Assam 4 (2) 1(2) (6) 10(3) (1 ) 

4. Chattisgarh 

5. Haryana 

6. .Jarrvrl.I and Kashmir 

7. Kamataka 

8. Kerala 

9.' Madhya Pradesh 

10. Maharashtre 

11. Manipur 

12. Meghalaya 

13. Mizoram 

14. Nagaland 

lS.Orissa 
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1 2 3 4 5 6 7 8 9 10 

16. Punjab 

17. Rajasthan 3 

18. Tamil Nadu 3(7) (11 ) 4(2) (7) 10(4) 3(10) 5(5) (6) 

19. Tripura 

20. Uttar Pradesh 2 2 

21. West Bengal (12) (12) (2) (10) 1(5) (13) 3(3) 1(7) 

22. A and N Islands (1 ) 

23. Chandigarh 1 

24. Pondicherry 

Total 17(22) 4(33) 30(27) 2(31) 35(24) 10(50) 73(4) 3(27) 

FlQUres indicated in the parenthesis are funded by the Central Social Welfare Board 

Name of the Scheme : Swewlamban 

SI. Name of the State 2001..()2 2002-03 2oo3-D4 2004-05 
No. Received Approved Received Approved Received Approved Received Approved 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 231(66) 189(31 ) 190 190 6 2 84 

2. Arunachal Pradesh (13) (8) (23) 

3. Assam 9(35) 6(18) 3(111 ) 3(18) (99) 4(113) (2) 

4. Bihar (68) (56) 27(17) 13 

5. Chattisgarh (8) 26(1) 6 6 2 5 

6. Goa (3) (1 ) 

7. Gujarat 9(40) 1(20) 103(25) 92 16 4 82 3 

8. Haryana 31(37) 10(14) 18(25) 2 28 17 44 12 

9. Himachal Pradesh 14(26) 2(21) (14) 4 13 

10. Jamm.J and Kashmir 137(24) 50(9) 22(23) 2 79 18 

11. Jharkhand (5) 

12. Kamataka 22(53) 5(32) 6(11) 2 25 9 228 6 

13. KeraJa 10(46) 1(18) (43) 30 14 102 2 

14. Madhya Pradesh 79(115) 22(57) 181(80) 40 10 28 

15. Maharashtra 118(72) 26(31) 57(41) 12 84 24 45 12 
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2 3 4 5 6 7 8 9 10 

16. Manipur 75 4 80(32) .34 95 21 327 6 

17. Meghalaya 18 10 (1 ) (9) (1 ) (1 ) (2) 

18. Mizoram (47) (4) (38) (49) (1) 

19. Nagaland 12(64) 6(10) (51) (1 ) (98) 

20. Orissa 40(38) 18(25) 107(24) 24 16 9 45 27 

21. Punjab 5(33) 2(23) 6(36) (17) (6) (44) 

22. Rajasthan 24(63) 7(20) (47) 46 3 111 

23. Sikkim (4) (1 ) (3) (4) 

24. Tami' Nadu 9(54) 6(36) 26(37) 9 62 12 60 

25. Tripura (27) (21) (5) (8) 

26. Uttar Pradesh 519(164) 163(48) 375(125) 54 208 66 7 

27. Uttaranchal 13 2 26(17) 1 (1) 3(35) 2(4) (62) (7) 

28. West Bengal 26(57) 15(26) 87(43) 66 26 13 289 12 

29. A and N Islands (13) (5) (7) 

SO. Chandigarh 4(11) 1(6) 2(7) 4 4 

31. NCT of Delhi 7(30) 3(18) 5(27) 3 2 2 12 5 

32. Pondicherry (13) (4) (11 ) 

Total 1394 539 1347 540 750 215 1503 87 
(1224) (573) (686) (19) (161) (11 ) (402) (12) 

Figures indicated in the parenthesis are funded by the Central Social Welfare Board 

Name of the Scheme : SUpport for Tra'nlng and Employment Programma 

SI. Name of the State 2001-02 2002-03 2003-04 2004-05 
No. Received Approved Received Approved Received Approved Received Approved 

2 3 4 5 6 7 8 9 10 
! • 

1. Andhra Pradesh 3 2 2 10 5 

2. Arunachal Pradesh 39 3 8 12 

3. Assam 7 2 16 3 33 2 6 

4. Bihar 

5. Chhattlsgarh 5 

6. Goa 
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2 3 4 5 6 7 8 9 10 

7. Gujarat 3 3 34 

8. Haryana 1 2 

9. H"1fIl8Cha1 Pradesh 3 4 14 

10. Janm.I Met Kashmir 1 1 2 

11. Jharkhand 

12. Kamataka 2 2 2 1 5 2 35 

13. Kerala 3 1 4 32 

14. MacI1ya Pradesh 5 2 2 B 

15. Maharashtra 16 7 3 3 2 

16. Manipur 10 2 B 25 43 

17. Meghalaya 1 

18. Mizoram 7 

19. Nagaland 3 3 8 13 2 76 

20. Orissa 6 2 7 3 2 5 

21. Punjab 3 2 2 

22. Rajasthan 2 2 10 33 

23. Sikkim 

24. Tamil Nadu 1 4 2 

25. Tripura 1 7 4 2 

26. unar Pradesh 8 5 10 3 3 2 

27. Uttaranchal 2 3 5 5 

28. West Bengal 2 2 5 21 

Total 110 30 100 20 157 11 336 

Name Of the Scheme : Short Stay Homes 

SI. Name of the State 2001-02 2002-03 2003·04 2004-05 
No. Received Approved Received Approved Received Approved Recleived Approved 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 43 3 15 24 35 e 

2. Arunachal Pradesh 

3. Assam 4 2 14 4 30 
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2 3 4 5 6 7 8 9 10 

4. Bihar 27 13 47 9 

5. Gujarat 3 5 

6. Haryana 2 3 

7. Himachal Pradesh 4 

8. JammJ and Kashmir 2 2 2 

9. Kamataka 8 4 3 13 3 17 3 

10 .. Kerala 2 

11. Madhya Pradesh 8 6 18 6 15 5 

12. Maharashtra 14 6 17 2 26 5 

13. Manipur 13 3 19 2 

14. Meghalaya 

15. Mizoram 2 2 

16. Nagaland 3 2 8 

17. Orissa 31 5 5 4 10 2 

18. Punjab 

19. Rajasthan 4 6 4 12 22 

20. Sikkim 

21. Tamil Nadu 4 22 12 27 11 

22. Tripura 

23. Uttar Pradesh 41 32 ~ 5 4 3 

24. Uttaranchal 

25. West Bengal 5 2 3 7 5 10 

26. Chandigarh 

27. NCT of Delhi 3 2 

28. Pondicherry 2 

Total 224 80 220 41 149 32 167 16 

Name of the Scheme : Crtche 

SI. Name of the State 2001-02 2002-03 2003-04 2004-05 
No. Received Approved Received Approved Received Approved Received Approved 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 8 5 11 32 27 
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2 3 4 5 6 7 8 9 10 

2. Arunachal Pradesh 2 

3. Assam 8 16 15 5 

4. Bihar 5 2 2 

5. Chattisgarh 9 

6. Gujarat 3 2 2 2 

7. Haryana 6 4 8 16 

8. Himachal Pradesh 3 

9. Jharkand 

10. Kamataka 2 2 11 4 

11. Kerala 

12. Madhya Pradesh 8 2 4 

13. Maharashtra 13 7 9 3 

14. Manipur 2 2 15 

15. Nagaland 2 

16. Orissa 4 2 

17. Rajasthan 4 

18. Tamil Nadu 22 7 4 25 7 

19. Tripura 3 

20. Uttar Pradesh 18 3 3 12 

21. Uttaranchal 4 2 2 

22. West Bengal 20 9 8 30 8 

23. Chandigarh 2 

24. NCT of Delhi 2 3 5 

Total 137 36 56 174 66 

·Due to revision of the Scheme, no fresh proposals were considered for· the last two years. 

Name of the Scheme : Swadhar 

51. Name of the State 2001·02· 2002·03 2003·04 2004·05 
No. Received Approved Received Approved Received Approved Received Approved 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 3 4 4 

2. Assam 12 3 12 
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2 3 4 5 6 7 8 9 10 

3. Bihar 

4. Chattisgarh 3 5 

5. Gujarat 6 4 5 

8. Haryana 3 6 

7. Himachal Pradesh 3 

8. Jammu and Kashmir 2 2 

9. Kamataka 6 16 3 7 7 

10. Kerala 3 3 

11. Madhya Pradesh 2 3 

12. Maharashtra 9 20 

13. Manipur 24 10 2 

14. Meghalaya 

15. Mizoram 

16. Nagaland 2 

17. Orissa 9 12 36 11 

18. Rajasthan 2 3 

19. Tamil Nadu 30 4 2 10 

20. Tripura 

21. Uttar Pradesh 7 2 

22. Uttaranchal 3 ,. 
23. West Bengal 8 7 3 

24. Chandigarh 

25. NCT of Delhi 2+1· 3 

26. CSWB 1 • 

Total 108 19+2 114 11 106 21 

·Helpline 

Name of the Scheme : Grant-In-Aid Scheme for Social Defence 

SI. Name of the State 2001-02 2002-03 2003-04 2004-05 
No. Received Approved Received Approved Received Approved Received Approved 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 2 2 2 
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2 3 4 5 6 7 8 9 10 

2. Arunachal Pradesh 

3. Assam 3 

4. Goa 2 

5. Gujarat 

6. Haryana 2 

7. Kamataka 3 2 2 

8. Kerala 

9. Madhya Pradesh 

10. Maharashtra 2 2 1 

11. Manipur 2 4 9 

12. Orissa 2 

13. Punjab 

14. Tamil Nadu 3 

15. Uttar Pradesh 3 

16. West Bengal 5 2 

17. NOT of Delhi 2 2 2 4 

18. Pondicherry 

Total 8 4 28 11 9 5 28 

Name of the Scheme : Pilot Project to combat trafflcklng of Women and Children for commercial sexual exploitation 

51. Name of the State 2001-02 2002-03 2003-04 2004-05 
No. Received Approved Received Approved Received Approved Received Approved 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 3 2 

2. Assam 6 0 

3. Goa 1 

4. Haryana 

5. Kamataka 

6. Maharashtra 11 7 1 2 

7. Manipur 

8. Tamil Nadu 

9. West Bengal 
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2 3 4 5 6 7 

10. NCT of Delhi 

11. Pondicherry 

Total 21 9 9 

Schemes funded by the Central Social Welfare Board 

Name of the Scheme : Innovative Scheme 

2001-02 2002-03 2003-04 

to Questions 266 

8 9 10 

2 7 2 

2004-05 SI. Name of the State 
No. Received Approved Received Approved Received Approved Received Approved 

2 

1. Andhra Pradesh 

2. Bihar 

3. Chandigarh 

4. Chhattiflgarh 

5. Delhi 

6. Himachal Pradesh 

7. Jammu 

8. Karnataka 

9. Madhya Pradesh 

10. Maharashtra 

11. Manipur 

12. Mizoram 

13. Nagaland 

14. Orissa 

15. Rajasthan 

16. Uttar Pradesh 

17. West Bengal 

Total 

3 4 5 6 7 8 9 10 

2 

2 

2 

2 

9 

2 

2 

2 

7 

2 

3 

3 

2 

2 

12 

3 

2 

2 

2 

10 

5 4 

4 4 

4 4 

3 3 

1 

3 3 

26 

5 

4 

2 

3 

2 

4 

4 

30 

3 

2 

2 

3 

2 

15 

Name of the Scheme : Awareness Generation Programme 

SI. Name of the State 
No. 

2 

1. Arunachal Pradesh 

2001-02* 2002-03 2003-04 2004-05 
Received Approved Received Approved Received Approved Received Approved 

3 4 5 6 7 8 9 10 

7 2 
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1 2 3 4 5 6 7 8 9 10 

2. Assam 14 10 14 11 24 20 7 

3. Bihar 28 18 30 20 24 23 10 

4. Chattisgarh 6 6 32 30 

5. Delhi 7 3 11 10 17 11 

6. Goa 

7. Gujarat 23 13 23 21 30 27 22 

8. Haryana 5 2 6 5 13 

9. Himachal Pradesh 19 11 8 2 

10. JanwftJ and Kastvnir 7 5 

11. Kamataka 20 1 14 10 11 7 1 

12. Kerala 18 15 22 21 33 25 7 

13. Madhya Pradesh 99 89 180 163 88 78 24 7 

14. MaharashUa 19 9 20 19 50 45 38 10 

15. Manipur 16 6 13 10 6 

16. Meghalaya 8 2 

17. Mizoram 1 2 5 3 

18. Nagaland 5 3 3 3 6 

19. Orissa 19 9 30 24 19 9 

20. Punjab 8 6 7 2 18 8 

21. Rajasthan 24 14 6 19 18 4 

22. Tamil Nadu 7 6 33 32 4 2 

23. Uttar Pradesh 22 12 48 46 36 31 54 

24. UttaranchaJ 5 

25. West Bengal 9 12 2 41 37 49 

26. A and N Islands 3 

27. Pondicherry 11 

Total 343 215 441 350 513 437 296 32 

Name of the Scheme : Condensed Course of Educ8tlon for Women 

SI. Name of. the State 2001-02 2002-03 2003..Q4 2004-05 
No. Received Approved Received Aw,roved Received ApPJOved Received PendinQ· 

1 2 3 4 5 6 7 8 9 10 

1. Anethra Pradesh 19 14 15 20 15 10 
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2 3 4 5 6 7 8 9 10 

2. Arunachal Pradesh 7 6 19 13 8 15 8 

3. Assam 31 12 47 75 18 25 25 

4. Bihar 20 29 17 2 53 67 51 32·· 

5. ChaHisgarh 23 17 7 

6. Delhi 7 28 2 3 7 5 

7. Goa 2 2 2 

8. Gujarat 2 4 18 8 19 13 

9. Haryana 4 3 8 8 11 5 

10. Himachal Pradesh 3 3 5 9 8 5 3 

11. JarmIu and Kashmir 8 7 4 1 

12. Jharkhand 11 11 

13. Kamataka 58 10 58 10 48 15 23 15 

14. Kerala 24 12 15 16 20 13 37 15 

15. Madhya Pradesh 112 66 128 47 68 35 33 13 

16. Maharashtra 14 8 6 5 22 24 32 12 

17. Manipur 23 23 17 7 

18. Meghalaya 9 10 40 7 50 42 

19. Mizoram 11 8 3 2 27 12 26 16 

20. Nagaland 2 9 5 11 6 

21. Orissa 6 5 19 16 3 3 

22. Punjab 8 7 2 7 7 12 10 

23. Rajasthan 17 14 5 11 18 12 6 

24. Sikkim 4 2 3 3 4 

25. Tamil Nadu 25 20 12 8 15 15 29 14 

26. Tripura 5 5 7 8 7 3 

27. Uttar Pradesh 129 92 91 15 37 35 76 60 

28. Uttaranchal 4 3 

29. West Bengal 38 12 37 11 24 13 26 14 

30. A and N Islands 1 2 

31. Chandigarh 1 3 3 3 2 
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2 3 4 5 6 7 8 9 10 

32. Lakshadweep 2 2 2 

33. Pondicherry 3 2 3 5 5 

Total 593 481 484 137 608 392 546 336 

• These proposals are pending for want of infonnaiton from State Boards or allocation for the scheme has been completed 
during the current year 

•• Including Jharkhand 

Name of the Scheme : Family Conselling Centre 

SI. Name of the State 2001-02 2002-03 2003-04 2004-05 
No. Received Approved Received Approved ,Received Approved Received Pending" 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 5 33 3 2 18 

2. Arunachal Pradesh 2 2 

3. Assam 11 6 10 2 4 

4. Bihar 37 18 5 10 23 17 2 

5. Chattisgarh 5 

6. Delhi 3 3 2 5 1 

7. Goa 1 

8. Gujarat 5 8 5 8 9 8 

9. Haryana 2 2 3 2 6 3 3 

10. Himachal Pradesh 3 2 3 3 4 

11 . .JammJ and Kastvnir 9 4 

12. Kamataka 18 4 6. 9 27 12 10 

13. Kerala 6 2 5 3 

14. Madhya' Pradesh 16 14 50 13 16 

15. Maharashtra 10 10 13 5 22 11 7 

16. Manipur 4 11 5 

17. Meghalaya 3 7 

18. Mizoram 4 4 

19. Nagaland 2 2 2 

20. Orissa 6 5 19 15 7 1 

21. Punjab 3 2 4 2 1 2 

22. Rajasthan 2 3 9 8 18 9 7 
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2 

23. Sikkim 

24. Tamil Nadu 

25. Trlpura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. A and N Islands 

30. Chandigarh 

31. Lakshadweep 

32. Pondicherry 

Total 

3 

9 

2 

7 

4 

155 

4 

7 

4 

3 

89 

Misappropriation of Fund by NTPC 

5 

6 

3 

16 

12 

199 

3348. SHRI ANIRUDH PRASAD ALIAS SADHU YADAV : 
SHRIMATI NIVEDITA MANE : 

Will the Minister of POWER be pleased to state : 

(a) whether NTPC management have mis-
appropriated crores of rupees on account of Provident 
Fund since 1986; 

(b) if so, the details thereof and the reasons therefor; 

(c) the action taken by the Govemment in this regard; 

(d) whether NTPC management is protmcting the 
operation of the 500 MW power unit; and 

(e) if so, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
No, Sir. 

(b) and (c) Do not arise. 

(d) No, Sir. 

(e) Does not arise. 

[Translation] 

Kahalgaon NTPC Power Project 

3349.SHRI SUSHIL KUMAR MODI: Will the Minister 
of POWER be pleased to state : 

6 

3 

10 

2 

83 

7 

11 

24 

3 

7 

2 

206 

8 

9 

2 

13 

3 

5 

163 

9 

10 

3 

11 

4 

3 

107 

10 

2 

13 

(a) whether the work on second phase of 860 
megawatt NTPC at Kahalgaon is in progress; 

(b) if so, the details of the companies in second 
phase, the works being done by them and amount involved 
in tender given to them; and 

(c) the time by which the work of second phase is 
likely to be completed? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
Yes, Sir. Work on 1500 MW Stage-II of Kahalgaon Project 
is progressing as per schedule. The Kahalgaon Project, 
Stage-II comprises of Phase-I and Phase-II. Phase-I 
comprises of two units of 500 MW each .and Phase-II 
comprises of one unit of 500 MW. 

(b) The Main Plant package for first phase of 
Kahalgaon Stage-ll comprises of Steam Genemtor package 
and Turbine Genemtor package. Both these packages 
have been awarded to BHEL at a total contmct price of 
Rs. 856~18 Crore and Rs. 557.n Crore respectively. 

The Main Plant Package for second phase of 
Kahalgaon Stage-II comprises of Steam Genemtor with 
ESP package and Steam Turbine Genemtor Package. Both 
these packages have been awarded to BHEL at a total 
contmct price of Rs. 463.73 Crore and Rs. 284.4~ Crore 
respectively. 

(c) Schedule of completion of second stage is as 
under: 
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Kahalgaon Stage-II 

Phase-I (2x500 MW) 

Phase-II (1 xSOO MW) 

[English] 

Unit 

Unit-5 
Unit-6 

Unit-7 

Commissioning 
Schedule 

November, 2006 
May, 2007 

March, 2007 

Irregularities in MAPL 

3350.SHRI BASU DEB ACHARIA : Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether agencies in Maharashtra Government 
like Food and Drug Administration (FDA) and some others 
have found several irregularities in Maharashtra Antibiotic 
and Pharmaceutical Umited (MAPL), a Government of 
India Public Sector Enterprise; 

(b) if so, the details thereof; 

(C) whether Hon'ble Nagpur Bench of Mumbai High 
Court ordered for investigating the alleged irregularities by 
an independent agency; 

(d) if so, the details thereof; and 

(e) the action takenlproposed to be taken in this 
regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHAI RAM VilAS PASWAN) : 
(a) and (b) Yes Sir. A reference has been received from 
Food and Drugs Administration (FDA), Maharashtra for 
seeking sanction of the Government to file prosecution 
against MAPl Oficials for violation of the provisions of Drug 
(Prices) Control Order (DPCO) , 1995. 

(e) to (e) Yes, Sir. One of the respondents has filed 
a SLP against the decision of the High Court and obtained 
a stay against the operation of the order of the High Court. 

[Trans/ation] 
C.B.S.E. 

3351.SHAI SHIVRAJ SINGH CHOUHAN: WiD the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pJeased to state : 

(a) the number of schools in Madhya Pradesh from 
which the request for affiliation have been sent to the 
Central Board of Secondary Education (essE) during the 
last three years; 

(b) the number of applications out of them that are 
being considered by the Government/Board; and 

(c) the time by which the remaining request is being 
considered and affiliation likely to be granted? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) and (b) As 
per the information furnished by the CBSE, 152 applications 
for affiliation were received by the Board from the schools 
located in the State of Madhya Pradesh during the last 
three years. Affiliation has been granted to 71 schools, 46 
applications have been rejected and the remaining 35 
applications are under various stages of scrutiny. 

(c) On observation of various formalities, decision 
on application will be taken. 

[English] 

Drop-out Rate of Girl Students 

3352. SHRI EKNATH M. GAIKWAD : 
SHRI RAYAPATI SAMBAS IVA RAO : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the statistics out of nationwide survey 
conducted in June, 2004 and August, 2004 presented to 
the Planning Commission by an organization working on 
Sarva Shiksha Abhiyan has pointed out that 18% of the 
girls in the country drop out of the schools by the age of 
14 and an average 25% of all school children cannot write 
a dictated sentence by that age; 

(b) if so, the details and facts thereof alongwith the 
other points mentioned in the statistics report; 

(c) the extent by which the Government has 
considered the survey report; and 

(d) the steps taken by the Government 10 achieve 
the goal of universalization of Sarva Shiksha Abhiyan by 
2010? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (c) As per 
information received from Planning Commission, an 
organization working in efementary education had made 
a presentation to it regarding a eaq)le survey on "Rapid 
Assessment of leaming Outcomes" conducted by it in 
June - August. 2004. The survey covered 17 States and 
about 13,500 children. The survey ·ntSUIIs based on 
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preliminary analysis showed, inter-alia, that 8% of the boys 
and 18% of girls in the age group 11-14 years were out 
of school, and that 25% of children of 11-14 years age 
group in Govemment schools, and 14% in private schools, 
were unable to write a dictated sentence. Full report of the 
organisation has not yet been received by Planning 
Commission. 

(d) To achieve the goal of universalisation of 
elementary education (UEE) by 2010, Central Government 
is providing assistance to States under a comprehensive 
programme called Sarva Shiksha Abhiyan (SSA). Details 
of the steps being taken by Central Govemment under this 
programme are indicated in the enclosed Statement. 

In addition to SSA, Mid-Day Meal Programme is also 
being implemented for children in Government, local body 
and aided Primary Schools and EGS/AIE Centres which 
is expected to substantially help in achieving UEE. 

• 

Statement 

Important Interventions for which Central 
Assistance ;s being Provided under SSA 

Opening new primary school/alternative 
schooling facility to as to provide it within one 
kilometer of every habitation. 

Opening new upper primary schools to the 
extent necessary. 

Appointment of additional teachers to rectify 
teacher shortage. 

Construction of buildings for building-less 
schools, and of additional classrooms for 
schools with inadequate accommodation. 

Provision of toilets and drinking water facilities 
in schools. 

Provision of annual grant to teachers for 
developing teaching-Ieaming material @ Rs. 
500/- per teacher per annum. 

Provision of annual grants to schools for (i) 
maintenance of buildings, and (ii) replacement 
of equipment @ Rs. SOOO/- and 2000/- per 
annum, respectively. 

20 days' In-service training of every teacher 
every year. 

• 

Establishment of Block and Cluster-level 
Resource Centres for providing continuous 
academic support to teachers. 

Supply of free textbooks to girls and SC and ST 
children. 

Interventions for out-of-school children -
especially those belonging to SC/ST, and girls. 

Setting-up of education guarantee centres in un-
served habitations, and of altemative schools, 
bridge courses, remedial courses, and back-to-
school camps with a focus on mainstreaming 
out-of-school children. 

Special provision for inclusive education of 
disabled children @ Rs. 1200/- per disabled 
child per annum. 

Crime Rate 

33S3.SHRI PRABODH PANDA: 
SHRI N.S.V. CHITIHAN : 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) the National average of Crime Rate in the 
country during 2002 and 2003, crime-wise; 

(b) the latest crime rate in the States according to 
the National Crime Records Bureau (NCRB), during the 
said period, crime-wise, State-wise; and 

(c) the steps taken by the Government to control the 
crimes in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 
and (b) As per statistics compiled by the National Crime 
Records Bureau, details of average Crime Rate in the 
country, crime-wise and State-wise for the year 2002 and 
2003 are in enclosed Statement. The statistics for the year 
2003 are provisional. 

(c) 'Police' and 'Public Order' are State subjects 
under the Constitution and the primary responsibility of 
detection, registration, investigation and prosecution as 
well as prevention of crime lies with the State Governments. 
The Ministry of Home Affairs has, however, been advising 
the State Governments from time to time to give more 
focused attention to improving the administration of the 
criminal justice system and ensuring prevention of 
atrocities against SCs, STs, Women and other vulnerable 
sections of society. 
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{Translation} 

Chemical Parks 

3354.SHRI AAGHURAJ SINGH SHAKYA : 
SHRI NIKHIL KUMAR CHOUDHARY: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) whether the Govemment has decided to invest 
in chemical industry; 

(b) if so, the details thereof; 

(c) whether the Govemment has formulated any 
scheme to set up chemical parks in various parts of the 
country; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF C!"fEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRt RAM VILAS PASWAN) : 
(a) to (d) A feasibility study to set up a Mega Chemical 
Industrial Estate!; has been commissioned. This stu<ty has 
commenced in September, 2004 and is likely to take about 
12 months to complete. The Report received will be 
brought to 1he notice of the industry and various State 
. Govemments for necessary follow up. 

Release of Funds under NSDP 

3355.SI:fRI GANESH SINGH: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION be 
pleased to state : 

(a) the reasons for not releasing Rs. ·1673.00 lakh to 
Madhya Pradesh sanctioned for the financial year 2004-05 
under the National Slum Development Programme despite 
submission of utilization certificate by the State; and 

(b) the time by which the said amount is likely to 
be . released? 

.... THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA) : (a) Th$ sanction/release olders to ~ 
payment of Rs. 2519.25 lakh to Madhya Pradesh for the 
financial year 2004-05 under National slum Development 
Programme have already been issued. 

(b) Does not arise. 

[Eng/ish) 

fa QueStions 

CRPF Personnel killed In 
,Jammu and Kathmlr 

296 

3356.SHRI SUGRIB SINGH : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) the number of Para-Military Forces personnel 
officers killed by militants in Jammu ~d Kashmir during 
the last three years and thereafter, force-wise; 

(b) wh~her any compensation has been paid to the 
kith and kin of the personnel; and 

(c) if so, the details thereof; force-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRjPRAKASH JAfSWAl) : (a) to 
(c) As per information provided by Central Police Force, 
the number of Para-Military Forces personnel officers killed 
by militants in Jammu and Kashmir during leat three years 
and till November 2004 and compensation so far paid to 
Next to Kin are as under:-

PMF 

BSF 

CRPF 

CISF 

ITBP 

SSB 

Total 

2001 2002 2003 2004 Amunt of 

75 70 

28 45 

01 

04 08 

05 

107 129 

38 

09 

04 

51 

upto Compensa-
11/04 

33 

26 

02 

01 

62 

tion (in 
lakhs) 

1575.00 

695.00 

7.50 

102.50 

40.00 

2420.00 

Ex-Gratia Compensation as provided under the rules 
are paid to eligible Next of Kin of Central Police Force 
personnel killed on duty. Forces make payments to Next 
of Kin after completion of due procedures as laid down 
for payment of such compensation. 

Plan for Il?'provemlht In Arm. 

3357.SHRI CHAND.RA BHUSHAN SlNQH : Will the 
Minister of HOME AFFAIRS be pleaaed to state :. 
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(a) whether the Central Rellerve Police Force has 

tat<en· up. a five year plan to improve its weaponary, 

'equipment, mobility communication system and training; 

(b) if so, the details thereof; 

(c) the total number of battalions raised by the 
CRPF in the last two year; 

(d) whether the CRPF requires ground 65 new 

battalions to meet the necessary demand; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAT<ASH JAISWAL) : (a) and 

(b) Yes, Sir. Government has approved a five year 
perspective plan (2002-2007) for modernization of 

weaponary, machinery and equipment, transport, 

communication and surveillance systems and training 

equipment for the Central Reserve Police Force with a view 

to enhance the operational efficiency and also to cope with 

the challenge of increased militancy and terrorism, at an 
estimated cost of As. 542.75 crores. The major thrust is to 
acquire modern weapons and ammunition, special 

protective equipment, protected vehicles, advance 

communication equipment and modem training aids 

etc. 

(c) During the last two years the following number 

of battalions have been raised: 

2002-03 

2003-04 

13 

22 

(d) and (e) Ministry of Home Affairs has sanctioned 

64 new battalions for Central Reserve Police Force to be 

raised in a phased manner over a period of 5 years 

beginning from 2001 and appropriate land for BN Hq.l 

Company site for these battalions would be required. 

Unauthorised and Authorized Colonies 

3358. SHRI HEMLAL MURMU : Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether the Government is preparing a list of 

. unauthorized and authorized colonies in country especially 

in Delhi; 

(b) if so, the details thereof; 

(c) whether any directive has been issued by the 

Central Government to State Governments to prevent 
increasing of unauthorised colonies in urban areas; and 

(d) if so, the details thereof and steps taken by the 

Government of NCT of Delhi in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 

NABI AZAD) : (a) and (b) The Union Government had 

issued revised guidelines for regularization of unauthorised 

colonies in Delhi in February 2004. The Government of 

!'ICT of Delhi (GNCTD) was requested to draw a list of 

eligible unauthorised colonies which could be considered 

for regularization in terms of the revised guidelines. Further 

in response to the suggestion made by Hon'ble Delhi High 

Court vide order dated 29.9.2004 in CWP No. 848712003 
titled 'Punjabi Bagh Cooperative Housing Society versus 

MCD and others, GNCTD has issued a public notice in 

the leading newspapers inviting applications along with 

the locations/site plan etc. up to 30.12.2004 from Resident 
Welfare Association/Resident Societies/Resident 

Cooperative Societies of unauthorized colonies which 

were in existence on 31.3.2002 for consideration for 

regularization as per the terms and conditions as may be 

approved by the competent authority. However, submission 

of such applications by the Societies/Associations does not 

give any right or any commitment for regularization. 

(c) and (d) The Government has been impressing 

upon all local bodies including DDA, from time to time, to 

take strict action against unauthorized construction and 

encroachments in Delhi. The GNCTD has reported that it 

has also issued directions to DDA, MCD, NDMC, Police 

and Revenue Authorities to prevent further constructions 
in unauthorized colonies. 

Export of Steel 

3359. SHRI SURESH KALMADI : WiH the Minister of 

STEEL be pleased to state : 

(a) whether there has been short fall in the export 
of steel; 

(b) if so, the reasons therefor; 
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(c) the strategy chalked out by SAIL to strengthen 
its export market; 

(d) whether Indian Steel Alliance has urged the 

Government to promote steel exports to Pakistan; 

(e) if so, the details thereof; and 

(f) the reaction of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) and (b) Exports of steel during April-November. 2004 
have been 2.4 miUion tonnes as compared to 2.87 million 

tonnes during the corresponding period last year, a 

reduction of 16.3"k. The reduction in exports is due to 

increase in domestic demand and good net realisation 

through domestic sales. 

(c) SAIL has chalked out a strategy to strengthen 

its presence in neighbouring export markets. Its share 

of total exports in neighbouring markets (viz. Nepal, 
Bangtadesh, Myanmar and Srilanka) has increased to 41 % 
during the period Apnl-November 2004, as compared to 

31% during the corresponding period of the previous year. 

(d) to (f) The Indian Steel Alliance (ISA) has 
recommended that the Ministry of Steel in consultation with 
the Commerce Ministry may work out a long term plan for 

enabling exports to Pakistan. 

[Trans/lilian] 

Land Acqulstion Act 

3360.SHRI SAJJAN KUMAR: Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether there is no prescribed period in the 
Delhi Land Acquisition Act for assessing the compensation 

for the farmer's land; and 

(b) if so, the time when the compensation rates of 

land in Delhi were fIXed and the time by which the next 

assessment of the rates is likely to be done? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHUlAM 

NABI AZAD) : (a) and (b) The Government of National 

Capital Territory of DethI (GNCTD) has reported that 

acquisition of land in Delhi is being done by them as per 

the prOvisions of Land ACQuisition Act, 1894. As per 

Section l1-A of this Act, the Collector shan make an award 

within a period of 2 years from the date of publication of 
declaration under section 6 of Land AcqUisition Act. 
Govemment of Delhi has fixed minimum price of 

agricultural landlland situated in river bed for determination 

of compensation. These rates are Rs. 15.70 lakhsper acre 

for normal agricultural land and As. 5.05 lakhs per acre 
for river-bed land with effect from 1.4.2001. These rates are 

reviewed from time to time by the GNCTD. 

{English] 

Amendment to Citizenship Act 

3361.SHRI IQBAL AHMED SARADGI : 
SHRIMATI JAYABEN B. THAKKAR : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the recent amendment to the Citizenship 

Act has been opposed by many displaced persons from 
Pakistan which are seeking Indian Citizenship; 

(b) if so, the main features thereof; and 

(c) the d'lfficulties being faced by these displaced 
peOple and the manner in which the Government is Hkely 
to solve their problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOEM AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No, 
Sir. 

(b) and (c) Question does not arise. 

Projects for Commonwealth 
Games, 2010 

3362. SHAI N.S. V. CHlTIHAN : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) the main projects being undertaken before the 
Commonwealth Games, 2010; 

(b) the total cost of the projects; 

(c) the time by which they are likely to be completed; 
and 
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(d) the mainc:onstruction activiIies like fIyovers 
whlch.re presently under progress and the time by whcih 
they are likely to be fully operational? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (c) The New Delhi Municipal Council 
(NDMC), the Public Works Department (PWD) of 
Government of NCT of Deihl and the Municipal Corporation 
of Deihl (MCD) have reported that no project has been 
taken up specifically for CommonweaHh Games, 2010 at 
present. The Central Public Works Department (CPWD) 
has, however, informed that remodelling of five Stadia i.e. 
J.L Nehru Stadium, National Stadium, Talkatore Stadium, 
Indira Gandhi Stadium including Yamuna Velodrum and 
Kemi Singh Firing Range at Tuglakabad is envisaged by 
Ministry of Youth Affairs and Sports through CPWD at a 
cost of As. 1.31crores; Simharly there are plans with the 
Delhi Development Authority (DOA) for construction of 
Garnes Village and wnue for Boxing, Wrestling, Rugby, 
Badminton and Squash. However, the pt.ls are still In the 
infant stage and require detailed designs for the same in 
the absence of whICh the cost and time required for 
construction cannot be projected. 

(d) The details of flyovers under construction by 
various agencies are given In the statement enclosed. 

Statement 

Details of FlyoverslOther WOMS under 
Construction by various Agencies 

DDA 

S. 
No. 

Name of the Ryover 

1. Railway Overbridge on Rewari Line 
Level Crossing at Pankha Road and 
Half Flyover at Inter-section of Station 
Road-Pankha Road 

2. Half Flyover at Intersection of G. T. 
Road - Road No. 66 including Sub-
way 

3. Grade Separator at NH-24 Bypass 
near Gazipur Freight Complex, . 

4. Grade Separator at Intersection of 
Josep Broz Tito Marg - Lala lajpat 
Rai Marg 

Date of 
Comp1etion 

31.3.2005 

31.3.2005 

31.3.2005 

3Us.2005 

PWD (Govemment of NCT of 09Ihi) 

S. Name of the Flyover 
No. 

1. Ryover at Khal Gaon Intersection 

2. Flyover on Ring Road at Motinagar 
Intersection and Punjabi Bagh Club 
Intersection 

3. Master Plan Road over Disused 
Cenal in East Delhi 

4. Bridge across river Yamuna near 
Gita Colony 

5. Flyover at B-Avenue on Ring Road 

MCD 

S. Name of the Fiyover 
No. 

1. Flyover at Moti Nagar 

2. Slip Roads for flyover at Shahdara-
Saharanpur Railway line near 
Shaymlal College (G.T. Road, 
Shahdara) 

Date of 
Completion 

28.12:2004 

31.8.2005 

28.2.2007 

31.12.2007 

31.1.2005 

Date of 
Completion 

31.12.2005 

31.3.2006 

Setting Up of a University for Disabled 

3363. SHRI JASHUBHAI DHANABHAI BARAO : Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Union Government is planning to 
set up a separate University for~disabled; 

(b) if so, the detaHs thereof: and 

(cl the time by which this University is likely to be 
set up? 

THE MINtSTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (c) 
According to the information furnished by the University 
Grants Commission (UGC), a University, namely, Jagadguru 
Rambhadracharya Handicapped University. is already in 
existence at Chitrakootdham in the State of Uttar Pradesh. 
Further, the Central Government has received a proposal 
for conferring 'deemed to be university' status on six 
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national institutes working in the area of disabilities 
under the aegis of the Ministry of Social Justice and 
Empowerment. Since the Central Government may confer 
'deemed to be university' status only on the advice of the 
UGC, on definite time-frame in this regard can be 
indicated. 

(Translation] 

Ucence for Engineers 

3364. SHRI KULDEEP BISHNOI : 
SHRI HANSRAJ G. AHIR : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether as per the provisions of GAIT Agreement 
it would be mandatory for the professionals engaged in 
services at the international level to take bnce from any 
authorised certification institute with effect from April 1, 
2005; 

(b) if so, whether there are any institutions in the 
country to provide such licences to engineers; and 

(c) the immediate steps taken by the Government 
to set up authorised certification institute to issue licences 
to engineers? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (c) As per 
the preamble of the General Agreement on Trade in 
Services (GATS), members of the World Trade Organisation 
(WTO) have the right to regulate the supply of services 
within their territories in order to meet their national policy 
objectives. However, Article VI: 4 of the GATS provides that 
"with a view to ensuring that measures relating to such 
requirement do not constitute unnecessary barriers to trade 
in services, the Council for Trade in Services (CTS) shall 
develop any necessary disciplines". As regards registration 
of engineers, at present, there is no statutory body in the 
country created for this purpose. Consultations have taken 
place for setting up a, professional body for undertaking 
the work relating to the registration of engineers. 

[English] 
Joint Setnlnar 

3365. SHRI RAYAPATI SAMBAS IVA RAO : Will the 
Minisler of HOME AFFAIRS be pleased to state : 

(a> whether a seminar ~ .. ~ In September 2004 
in New Oelhi in which participants from 30 countriee 
deliberating upon common security challenges and 
response operations to them; 

(b) if so, whether this joint seminar was conducted 
by India and US; 

(e) if so, the main discussions held in the seminar; 

(d) whether any concrete decisions were taken; 

(e) if so, the details of the same; and 

(f) the extent to which it has been helpful for the 
India's point of view? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL) : (8) and 
(b) Yes, Sir; The Indian Army and the US Army Pacific jointy 
Co-hosted the Pacific Annies Managerneot Seminar 
(PAMS) XXVIII during September 6-10, 2004. 

(c) While the main theme of the seminar, was 
"Regional Cooperation in changing environment", 
discussions were held on the foiii;wlng topics: 

(i) Defining the security environment in the coming 
decade. 

(ii) ;.:ientifying the impact of asymmetrical and non 
trad"rtional threats on armies. 

(iii) Employing Cooperation to address common 
security chailengE!s. 

(iv) Identifying cooperative reponse options to future 
security challenges. 

(d) No. 

(e) and (f) the seminar was helpful in improving 
understanding and appreciation of common secUrity 
challenges, and preparing for them. 

Atrocities on ICIST Women 

3366.SHRI AJOY CHAKRABORTY: Willth& Minister 
of HOME AFFAIRS be pleased to state : 

(ar the number Of cases ofatrodMes committed 
against wornen belonging to Scheduled CastelScheduted 
Tribes during the lut three years, State-wife; 
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(b) the steps taken by the Government to curb such 
atrocities; 

(c) the total number of persons punished for such 
atrocities; and 

(d) the total number of cases registered and total 
number of cases disposed off during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 

As per statistics available with the National Crime Records 
Bureau, the number of cases of rape reportedly committed 
against women belonging to Scheduled Castes/.Scheduled 
Tribes during the years 2000-2002 are indicated State-
wise at Statement. Information on other cases of atrocities 
committed against women belonging to Scheduled Castel 
Scheduled Tribe is not maintained centrally. 

(b) 'Police' and 'Public Order' are State subjects. 
However, the Ministry of Home Affairs has, from time to 
time, bffen advising the State Govemments to give more 
focussed attention to improving the administration of the 
criminal justice system and ensuring prvention of atrocities 
against SCs, STs, Women and other vulnerable sections 
of society. 

(c) and (d) As per statistics available with the National 
Crime Records Bureau. the total number of rape cases 
registered against Scheduled Caste/Scheduled Tribe 
Women for the period 2000-2002 are given in the enclosed 
Statement. 

The total number of cases of rape against SC/ST 
women in which trial had been completed in 2001 were 
776 and the persons convicted were 329. In 2002, these 
figures were 1130 and 509 respectively. 

Statement 

Incidence of Rape against Scheduled Castes and Scheduled Tribes Women during 2000-2002 

S.No. StatelUT Scheduled Castes Scheduled Tribes 

2000 2001 2002 2000 2001 2002 

2 3 4 5 6 7 8 

1. Andhra Pradesh 53 69 98 17 21 24 

2. Arunachal Pradesh 0 0 0 0 5 2 

3. Assam 0 0 0 0 0 2 

4. Bihar 17 35 36 10 4 5 

5. Chhattisgarh NA 52 64 NA 87 67 

6. Goa 0 0 0 0 0 0 

7. Gujarat 15 15 .17 24 23 18 

8. Haryana 20 25 26 0 0 0 

9. Himachal Pradesh 6 7 12 0 

10. Jammu and Kashmir 3 4 2 0 0 

11. Jharkand NA 11 9 NA 22 13 

12. Kamataka 16 20 22 2 2 5 

13. Kerala 65 7'5 ·48 28 23 21 

14. Maharashtra, 49 51' 64 26 60 48 

15. Manipur 0 0 0 0 ·0 0' 
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16. Meghalaya 

17. Mizoram 

18. Madhya Pradesh 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

Total (States) 

29. A and N Islands 

30. Chandigarh 

31. D and N Haveli 

32. Daman and Diu 

33. Delhi 

"34. lakshadweep 

35. Pondicherry 

Total (UTs) 

Total (All-India) 

Source: Grime in India 

3 

o 
o 

289 

o 
17 

8 

128 

17 

o 
379 

NA 

'0 

1083 

o 
o 
o 
o 
o 
o 
o 

o 
1083 

Note: NA Stands for Data not available 

Lower Subansirl Hydro Power Project 

" 
o 
o 

305 

o 
44 

10 

151 

o 
27 

o 
412 

2 

3 

1315' 

o 
- 1 

o 
o 
o 
o 
o 

1 

1316 

3367. OR. ARUN KUMAR SARMA : Will the Minister 
of POWER be. pleased to state : 

(a) the total outlay. installed capacity. commissioning 
schedule and economic rate of retum of lower Subansiri 
Hydro Power Project; 

(b) the allocation made towards compensatory 
afforestation. community welfare programme. social 
development of surrouncfmG population and rehabilitation 

5 

o 
o 

412 

3 

38 

12 

123 

33 

o 
305 

3 

1331 

o 
a 
o 
o 
o 
o 
o 

o 
1331 

6. 

o 
o 

244 

o 
6 

2 

38 

o 
o 
o 
3 

NA 

o 

403 

o 
o 
a 
o 
o 
o 
o 

o 
403 

7. 

o 
2 

238 

6 

28 

o 
45 

o 
2 

o 
3 

573 

o 
o 
a 
o 
o 
o 
a 

o 
573 

8' 
,,-,-. 

9 

312 

8 

14 

o 
39 

2 

o 
o 
o 
4 

596 

o 
o 
o 
o 
o 

o 

1 

597 

of affected people showing year-wise target. eXecuting 
agency and achievement made so far; 

(c) whether major contractors are also mandated to 
undertake community development programme as their 
social obligations to the area; and 

(d) If so. the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO).:(a). 
Approval of the Govemment of India has been conveyed 
on 9.9.2003 for implementation of the Subanalri lower 
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Hydroelectric Ptojct (2OOOMW) in Arunachal Pra~h in 
the Central sector by National Hydroelectric Power 
Corporation Limited (NHPC) at an estimated .cost of 
As. 8285.33 crores including mc of As. 670.92 crores at 
December 2002 price level, with a debt equity ratio of 
70:30 which includes As. 40.91 crores sanctioned for 
Stage-II activities. The economic rate of retl.tm has been 
estimated at 11.95% The project is scheduled for 
commissioning in 2010. 

(b) Details of the allocation made towards 
comensatory, afforestation, oommunity welfare programme, 
social development of surrounding population and 
rehabilitation of affected people showing year-wise target, 
executing agency and achievernennts, are· given in the 
enclosed Statemenis-I and II. 

(c) No, Sir. 

(d) Does nol arise in view of reply (c) above. 

SI. 
No. 

Plan 

1. Compensato!), aftores-
tatiQn 

2. Community Welfare 
Programme 

3. Social development of 
sorrounding population 

Allocated 
Cost (Rs. 
in lacs) 

4928.19 

Including in 
A and A 
package 

4. AehabHitation of affec· 306.75 
ted people 

Statement-l 

Executing 
Agency 

State Forest 
Department of 
Arunachal Pradesh 
and Assam 

Government of 
Arunachal Pradesh 

Year-wise Target, if any 

Entire amount on this 
account is payable before 
formal forest clearance 
issued by MoEF, 
Government of India the 
amount has already been 
paid In year 2003 

Year-wise Target, if any 

8094.78 

(Rs. 6942.68 lacs paid to 
State Forest Department 
of Arunachal Pradesh and 
As. 1152.10 lacs paid to 
State Forest Depllrlment 
of Assam). 

Due to change in the 
guidelines of the State 
GovernJnents, cost of 
compensatory afforesta-
tion has increased from 
the original proposed 
amount. 

The implementation of the Resettlement and 
Rehabilitation package is the responsibility of the State 
GoverAment. The action being taken by NHPC on its 
part as asocial obligation inter alia includes providing 
Primary Health Center, Community center and primary 
school building for project-affected persons. In addition, 
facilities of prOject-affected persons. In addition, facilities 
of project hospitals, schools and post offices would be 
available to the local population. 

Government of R and A package for affected families is given in 
Arunachal Pradesh Annexure-II. In addition, NHPC has paid As. 313.98 lacs 

to Dy. Commissioner (Ziro), Lower Subansiri District, in 
lieu of rights and privileges Of the local people. In-
addition, the State of Arunachal Pradesh would be given 
12% free power from out of generation in the project. 

The expenditure shall be commensurate with the 
progress and requirement of the projct.' 
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Statement-II 

Rand R Package for SubBnsiri Lower Project 

1. Villagers of both the villages have decided to shift from 
their viHages to a new location to be decided by the 
District!State Administration due to submergence of 
their cultivable land in the reservoir of Subansiri Lower 
Project. 

2. Cultivable land: It has been decided that NHPC will 
provide one hectare land to each PAF (total 38 PAFs) 
and they will be compensated for remaining cultivable 
land corning under submergence. 

3. House and Homestead land: Each PAF will be 
provided homestead land of 150 sq.m. and another 50 
sq.m. would be given to construct animal shed and 
granary. 

4. A lump sum amount of Rs. 2,50,000/- (Rupees two lacs 
fifty thousand only) will be paid by NHPC to each PAF 
as granVassistance/subsidy for land development 
costs of one ha land and seeds and fertilizers for it, 
house construction and its plot development; rehabilita-
tion grant such as subsistence/maintenance allowance 
for Up-keeping of cattle, poultry and piggery etc. 

5. The above lump sum assistance shall be paid after six 
months of getting possession of land where rehabilita-
tion is to be done and making fencing of entire land. 

8. The PAF will be allowed to retrieve materials from their 
original house. NHPC would provide free transportation 
facilities to shift the household belongings and other 
retrievable materials to the new location site. 

7. The'compensation of land, trees and other immovable 
property shall be paid by NHPC to the landlords after 
due assessmentlverification and approval by the 
District Authority of State Govemment of Arunachal 
Pradesh. 

8. About 40 ha of land nearer to a road and water source 
will be required for rehabilitation of both villages (20.0 
ha for each viUage) Which have to be provided to 
NHPC Ud. by the State Government of Arunachal 
Pradesh totally free of cost. The PAFS from the two 
villages would be rehabilitated at two different sites 
as per their choice perferably. 

9. Sanitary facilities: Each house would be provided 
with a low cost sanitary latrine with a common septic 
tank or soak pit that can cater at· 5 houses. 

10. School Building: One primary school including a 
playground would be provided by NHPC in the 
Rehabilitation colony. 

11. VocatIonal Training: Training would be provided to the 
village youth in animal . hu$bandry, hortIc:uItute. 
weaving and other activities. 

12. Other facilities to be provided at the resettlement 
colony: 

• 
• 

One small building for Community Center 

One small building for Primary Health Center 

Approach road to the new relocation site. 

Piped water supply system 

13. NHPC was agreed to consider the request of the 
villagers to give preference in service to an eligible 
member of PAF when the vacancies for services will 
be available in the project. 

14. Preference will be given to one eligible member of 
PAF in award of contract for small works in the project. 

(Translation] 

Protection and Rehabilitation of Women 

3368.SHRI KRISHNA MURARI MOGHE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Government has received proposals 
regarding protection and rehabilitation of women from 
State Govemments especially from State of Madhya 
Pradesh during the last three years and the current year; 

(b) if so, the details thereof, State-wise; 

(c) the actions being taken by the. Government on 
these proposals; and 

(d) the time by which these are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) Yes, Sir. 

(b) The State-wise details are in the enclosed 
Statement-I. 

(c) and (d) Applications received through State Level 
Empowered Committee of the State Government are 
placed before the Project Sanctioning Committee to take 
a decision on merit. 



St
at

em
en

t 
flo

) -flo) 
SI

. 
1 

S
ta

te
lU

T 
.N

o. 
of

 ~
ro
pO
sa
ls
 

re
ee

iv
ed

ls
an

ct
io

ne
d 

un
de

r 
No

. 
S

ho
rt 

S
ta

y 
H

om
e 

S
w

ad
ha

r 

I 
20

02
-0

3 
20

03
-0

4 
20

04
-0

5 
20

02
-0

3 
20

03
-0

4 
20

04
-0

5 
R

ee
d.

 
A

pp
d.

 
R

ee
d.

 
Ap

pd
. 

R
ee

d.
 

Ap
pd

. 
R

ee
d.

 
A

pp
d.

 
R

ee
d.

 
A

pp
d.

 
, 

I 
R

ee
d.

 
A

pp
d.

 

as
 o

n 
15

.1
2.

04
 

1 
2 

3 
4 

5 
6 

7 
8 

9 
10

 
11

 
12

 
13

 
14

 
-

1.
 

An
dh

ra
 

Pr
ad

es
h 

15
 

24
 

35
 

6 
3 

4 
4 

1 

2.
 

Ar
un

ac
ha

l P
ra

de
sh

 

3.
 

As
sa

m
 

14
 

4 
30

 
12

 
3 

12
 

l; 
4.

 
B

ih
ar

 
47

 
9 

1 
i 

5.
 

C
ha

lti
sg

am
 

3 
5 

.1 
8.

 
G

oa
 

~
 -

7.
 

G
uj

ar
at

 
5 

6 
4 

5 
I 

8.
 

H
ar

ya
na

 
3 

3 
6 

.-
. 

(I
) ., 

~.
 

H
im

ac
ha

l 
pr

ad
es

h 
1·

 
3 

! 
10

. J
am

m
u 

an
d 

Ka
sh

m
ir 

2 
2 

2 
2 

2 

11
. J

ha
rk

ha
nd

 

12
. K

am
at

ak
a 

3 
13

 
3 

17
 

3 
6 

1 
16

 
3 

7 
7 

13
. K

er
al

a 
3 

3 
8' 

14
. M

ad
hy

a 
Pr

ad
es

h 
18

 
6 

15
 

5 
2 

3 

I 
15

. M
ah

ar
as

ht
ra

 
17

 
2 

26
 

5 
9 

30
 

16
. M

an
ip

ur
 

3 
19

 
2 

24
 

10
 

2 
iI 

17
. M

eg
ha

l.y
a 

Co
) -... 



w
 

1 
2 

3 
4 

5 
6 

7 
8 

9 
10

 
11

 
12

 
13

 
14

 
-en 

18
. M

1z
or

am
 

1 
2 

2 
1 

1 
1 

1
9
.
~
n
d
 

2 
1 

8 
1 

2 
J 

2
0

.0
ri

_
 

5
. 

4 
10

 
2 

9 
12

 
1 

38
 

11
 

f 
21

. P
un

ja
b 

22
. R

aj
as

th
an

 
4 

12
 

22
 

2 
3 

1 

23
. S

ik
ki

m
 

24
. T

am
il 

N
ad

u 
22

 
12

 
27

 
11

 
30

 
4 

2 
10

 

25
. T

rlp
ur

a 
1 

26
. U

tta
r 

Pr
ad

es
h 

62
 

5 
4 

3 
7 

2 
a 

27
. U

tta
ra

nc
ha

l 
3 

; 
H

.li
ne

 

28
. w

est
 B

en
ga

l 
3 

7 
5 

10
 

8 
7 

3 
~ II

I 
29

. A
 a

nd
 N

 I
sl

an
ds

 
-

,.
 

~
 

-
~
.
 C

ha
nd

ig
ar

h 
I 

31
. N

C
T 

.. o
t 

D
el

hi
 

2 
.. 

.1 
2+

1 
3 

H
.li

ne
 

32
. D

 a
nd

 N
 H

av
el

i 

33
. D

ar
na

na
nd

 D
iu

 

34
. L

..a
Ik

8h
ad

w
et

p 
:-

35
. 'P

on
di

cb
er

ry
 

2 
~
 

38
. C

ef
Itr

aI
 S

oc
ia

l 
H

.li
ne

 
0 

W
el

fa
re

 B
oa

rd
 

i 
R8i

cc:t
, -

Re
ce

ive
d 

f 
Ap

pc
i-
~:
OV

ed
 

'" 
H

.L
in

e 
-

H
el

p 
lin

e 
>":

 ":H
·-I

-: 
b~

··
: 

-CIt 



317 AGRAHAVANA 30, 1926 (Saka) to QIJfJSIions 318 

[English] 
Rural Electrification 

3369.SHRI RUPCHAND MURMU : Will the Minister 
of POWER be pleased to state : 

(a) whether the Govemment proposes to set up a 
Rural Electrification Technology Mission to complete the 
rural electrification by 2012; 

(b) if so, the details thereof; 

(c) whether the target of rural electrification by 2012 
can be achieved by setting up the Technology Mission; and 

(d) if so, the plans formulated for the purpose during 
the current plan period? 

THE MINISTER OF POWER (SHRI P.'N!. SAYEED) : (a) 
and (b) RlIral Electric Supply Technology (REST Mission) 
has already been constituted to utilize technology in 
providing for an affordable solution for rural e1ectrification. 
It has following terms of references: 

(i) To evolve a strategy based on low cost 
technology for generation and distribution in 
rural areas. 

(iI) To identify and suggest feaSible technologies for 
decentralized distributed generation and supply 

. systems, 

(c) and (d) REST Mission is a faCilitating tool to 
achieve the goal of providing access to electrioity to a" 
rural households in five . years as envisaged in the National 
~n Mil'\irnum Programme. 

Accordingly, a new strategy has been drawn up which 
envisages :-

(I) Creation of Rural Electricity Distribution,Backbone 
(REDB) of 33111 KV substations; with one such 
substation in each block appropriately networked 
and linked to the State transmission system. 

(ii) Creation of Village Electricity Infrastructure (VEl) 
by providing Distribution Transformer(s) with at 
least one such transformer in every village. 

(iii) Rural' Households Electrification of unelectrified 
.householdl from, villagft distribution trans-
former(s). 

(iv) Decent_ed diJlributedgeneratioA system for 
suctJ villages where grid eoRfIfICIivity is either 
not feasible or not cost effective. 

Degree College In UQhadweep 

3370.DR. P.P. KOYA : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of Degree Colleges in Lakshadweep; 

(b) the recommendations of study committee 
appointed by Ministry of Human Resource Development 
to establish Degree Colleges in Lakshadweep; 

(c) whether there is any proposal to establish 
Degree Colleges during next academic year; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) There is no 
Degree College in Lakshadweep. 

(b) The recommendations made by the Committee 
set up by the erstwhile Department of Education to advise 
on the proposal from opening up of a Degree College in 
LakshadWeep are Indicated hereunder-: 

(i) There is a need for setting up of an institution 
at the graduate level with an intake of 100 in 
the Union Territory; 

(ii) It need ,not be a conventional Degree College 
havingBAIB.Sc: 

(iii) The institution needs to be vocation oriented 
with main focus being on teachers training. 
foUowing by macine fisheries; 

(iv) To assure quality in teaching and of teachers a 
new institution should be planned rather than 
upgrade one of the two existing institutiOns; 

(v) To assure quality the Union TerritorylCollege 
should have Memorandum of Understanding 
with Regional College of Engineering, Myeore 
for teacher education course and similarly for 
other courses; and 
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(vi) Par of the existing accommodation can be made 
available and the reamining reqUifements can 
foHow. 

(c) to (e) The proposal submitted by the lIlkshadweep 
--tor opening up of a Degree College in lIlkshadweep was 

found not to be in accordance with the aforesaid 
recommendations of the Committee, hence, could not be 
8QC8ded to. The lIlkshadweep Administration have been 
advised to submit a fresh proposal in accordance with the 
recommendations of the Committee. 

Shops at Metro Stations 

3371.SHRI VIJOY KRISHNA : 
SHRI KtRlTI V ARDHAN SINGH : 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Delhi Metro Rail Corporation has 
offered shops for allotment at various Metro Stations; 

(b) if so, the details of shops so far allotted; Station-
wise; and 

(c) the criteria laid down for allotment of such 
shops? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NAB! AZAD) : (a) Yes, Sir. 

(b) The details are in the enclosed Statement. 

(c) Shops at stations are allotted to the highest 
bi9ders on the basis of open tenders. In those cases where 
response to open tender is poor, a walk-in scheme for 
8aotment of shops Is advertised in the newspapers and 
the applicants who approach DMRC are aHotted shops at 
monthly fixed rent on 'first-come-first-serve' basis. 

S. Name of Station 
No. 

2 

1. Shahadara 

2. Welcome 

.... ment 

Number of Shops 
Allotted 

3 

35 

7 

2 3 

3. Seelampur 7 

4. Shastri Park 5 

5. Kashmere Gate 13 

6. Tis Hazari 7 

7. Pulbangash 23 

8. Pratap Nagar 8 

9. Shastri Park 3 

10. Inderlok 5 

11. Kanhaya Nagar 2 

12. Keshavpursm 2 

13. Netali Subhash Place 3 

14. KohatEnclave 2 

15. Pitarnpura 2l 

16. RohiniEast 2 

17. Rohini West 2 

18. Rithala 2 

Total 130 

Report of NCW on Bonded Laboure,. 
In Tamil Nadu 

3372. SHRIMATI KARUNA SHUKLA : WIll the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<a) whether a large number of women and children 
are held as bonded labourers by the rice mills of Redhill 
areas of Thiruvaltur district of Tamil Nadu; 

(b) if so, the details thereof and the reasons therefor; 

(cl whether the Government has received the 
National Commission for Women's report of public 
hearings on the subject; 

. (d) if so, the details thereof; and 

(e) the steps taken to securelreleete and the 
rehabilitation of the victims? 
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THE MINISTER OF STATE IN THE MINISTRY Of 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) and (b) Yes, Sir. Some complaints in this 
regard were received by the Ministry of Labour and 
Employment during August-September, 2004. 

(c) Yes, Sir. 

(d) The details of the recommendations made by the 
National Commission for women in its report are given in 
the Statement. 

(e) As per the information received by the Ministry 
of Labour and Employment from the Government of Tamil 
Nadu, 372 labourers were released from bondage from the 
district of Thiruvallur including Tiruttani and Ponneri of 
Redhlll area from 1997 till 30th September. 2004 including 
113 labourers in the current year. The State Government 
has also been supervising the functioning of all the 
ricemills in Redhill area by enforcing Factories act etc. to 
ensure payment of minimum wages to the workers as well 
as ensuring that the factory ·owners do not use debt as 
bondage. 

Statement 

Recommendations made by the National Commission 
for Women in its report of Public Hearing on the 
condition of Bonded LaboUr81S in Rice Mills of 

Red Hills. Thruvallur, Tamil Nadu 

1. Immediate release of bonded labour families who 
have already filed complaints to the RDO and 
rehabilitation in a fortnight. Identification and release 
of other bonded labourers in the rice mills of red hills 
within two weeks. Rehabilitation of these others 
labourers within two months. 

2. Identification and release of bonded labourers in 
rice mills throughout the State within two months. 
Rehabilitation of all bonded labourers within the State 
in three months. 

3. Prosecute the employers under provisions of Bonded 
Labour Act, SCIST Prevention of Atrocities Act. 
Factories Act and secure the arrears due and payable 
by the owners of rice mills under Minimum Wages Act 
along with the penaHy as prescribed under the Act. 

4. Take strict action against district ... officials who have 
failed to implement the Bon~ • Labour Act. 

5. Rehabilitation of the bonded labour families through 
provision of hOUSing, milch animals and agricultural 
land within two months. 

6. To provide free and compulsory education of children 
labourers of rice mill workers of Redhills. 

7. Strict implementation of the provisions of Factories Act, 
(i.e. 8 hour shift system, safety, prohibition of child 
labour); The Schedule Castes and Schedule Tribes 
Prevention of Atrocities Act, Maternity Benefit Act, ESI 
and EPF Acts and Minimum Wage Act. 

8. Prosecute the employers and their henchmen who 
have sexually hara~ed the women, beaten up the 
children and aduH workers. The mill owners who were 
responsible for the unnatural death of Valli should be 
prosecuted under Bonded Labour Act 19 of 1976. SCI 
ST Act and Minimum Wages Act, and IPC. to file 
necessary complaint and investigate the same relating 
to the worker named Balu and Mari. 

9. Constitution of Vigilance Committees in ThiruvaJlur 
District including District officials, Labour Department 
officials representatives of Sarpam Irular Thozhilalar 
Sangam and the bonded labourers in rice mills for 
monitoring the implementation of the above as per the 
Bonded Labour Act. 

[Translation] 

Providing Fee Concession in 
Engineering Colleges 

3373.SHRI NARENDRA KUMAR KUSHAWAHA : Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the recognized Engineering Colleges 
provide admission and fee concession to the students 
belonging to the poor and backward sections of society: 

(b) whether the Government have enquired into this 
aspect of the institutes: 

(c) if so, the details of these educational institutes, 
State-wise and district-wise; 

(d) whether the persons belonging to the affected 
section of society alone are provided admission by these 
institutions; and 
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(e) the total number of such cases which have come 
to the light and the directions issued by the Government 
to these institutes to provide admissions to the students 
belonging to the backward classes? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (e) The 
information is being collected and will be placed on the 
Table of the House. 

Allotment of MIG Flats by DDA 

3374.SHRI HANSRAJ G. AHIR : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether Delhi Development Authority had invited 
applications for the allotment of 1500 MIG flats in June, 
2004; 

(b) if so, whether the draw of this scheme was 
conducted by the authority on 12 August, 2004; 

(c) if so, the details of the offICers alongwith their 
designation who were participated in the draw; 

(d) whether the applications were invited for 1500 
flats but draw was conducted for 2300 flats; 

(e) if so, the reasons therefor and the reaction of 
the Govelllment thereto; 

(f) whether the Government proposes to cOnduct an 
enquiry in this regard: and 

(g) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) and (b) Yes, Sir. 

(c) The draw was held in the presence of the 
following independent persons; 

(i) Shri A.K. Singhal, Director (Rnance). Ministry of 
Finance 

(ii) Shri Sudipto Roy, Resident Commissioner, 
Himachal Shawan, New Delhi 

(iii) Prof. A.K. Arora (Retd.), EMRITUS, lIT, Delhi 

(Iv) Mrs. Priya Ajeet Singh, DepUty Secrelary, 
Ministry of Consumer Affairs and Public 
Distribution, New Delhi. 

(d) to (g) The Deihl Development Authority (ODA) has 
reported that applications were invited for 1500 flats in 
response to which 93,775 applications were received. 
However, as per Clause 23 (B) of the Brochure, DDA 
reserved the right to increase or decrease the number of 
flats on offer in the scheme. Since more flats of the same 
price range and some location became available belore 
the draw, they were also included in the general draw. As 
such, there is no need to conduct an enquiry in this regard. 

{English] 

Illegal Constructfons 

3375.SHRI PRABHUNATH SINGH : Will the Minister 
of URBAN DEVELOPMENT be pleased to refer to the reply 
given to Unstarred Question No. 1746 dated 20.7.2004 and 
state: 

(a) whether the information has since been collected; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (c) The information from Government 
of National Capital Territory of Delhi (GNCTD) and 
Municipal Corporation of Delhi (MCD) has not been 
received. the GNCTD and MCD have been reminded for 
the same. 

{Translation} 

Computerised Record Pertaining to 
Allotment of Tenements In Chandlgarh 

3376.SHRI PAWAN KUMAR BANSAL : Wilt the 
0·' 

Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Chandigarh UT Administration has 
computerized records pertaining to anotment of tenements, 
houses. etc; 

(b) if so, whether public has access to the ....,.; 

(c) whether records relating to a large nUmber of 
C88eSare not available in the Estate Office; and 

(d) if so, the reasons therefore, consequences 
thereof and steps taken to reconstruct the .l8Cords7 
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THE MINISTER OF STATE IN· THE MINISTRY OF 
HOME AFFAIRS (SHRt S. REGUPATHy) : (a) No, Sir. 

(b) Does not arise. 

(c) As per available information, record of 71 cases 
relating to allotment of housesltenements is missing in 
Estate Office, Chandigarh. 

(d) As a result of efforts made to trace the records, 
28 files have since have found. Separately. Senior 
Superintendent of Police, Chandigarh, has also been 
requested to register.an FIR.in the matter. Steps are also 
being taken to reconstruct the record by calling the 
applicants and claimants to the Estate Office and obtaining 
fresh information from them. 

Tejpur University 

3377.SHRI M.K. SUBBA : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state : 

(a) whether any project proposal for protecting 
Tezpur University Campus from the river Jia Bharali is 
under consideration of the Union Govemment; 

(b) if so, the details thereof alongwith the present 
status of the proposal; 

(b) if so, whether only As. 265.10 crore has been 
releasaed to the State upto March 4, 2004 under the 
scheme; 

(c) whether Andhra Pradesh has re.qUEl:Sted to 
release the balance amount; and 

(d) if sO,.the decision taken/proposed to be taken 
by the Govemment in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
to (d) The quantum of incentive to a State is detennined 
on the basis of actual cash loss reduction achieved by the 
State concemed, over the base year 2000-01. An incentive 
of Rs. 265.10 crores has been released· to the State of 
Andhra Pradesh for the actual cash loss reduction 
achieved by them during the year 2001-02, in accordance 
with the guidelines for grant of incentive uncter Accelerated 
Power Development and Reforms Programme. 

Scheduled Tribes Employed in 
Public Sector Enterprises 

3379.DR. BABU RAO MEDIYAM :WiII the Minister of 
TRIBAL AFFAIR::; be pleased to state : 

(a) the number of Scheduled Tribes employed in 
each public sector enterprises under the Ministry; State-

(c) whether the Govemment has allocated any wise; 
funds for the same to the said University during the last 
three years; 

(d) if so, the details thereof, Year-wise; and 

(e) the time by which the said proposal is likely to 
be cleared? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) There is no 
such proposal under consideration in the Ministry of 
Human Resource Developmel;lt 

(b) to (e) Question do not arise. 

Funds under APDRP 

3378.SHRI ASADUDDIN OWAISI : WiH the Minister of 
POWER be pleased to state : 

(a) Whether the Union Power Ministry has 
recommended Rs. 448.65 crore under APDRP incentive 

. ." . i·,' 

scheme to AndhraPradesh; 

(b) the oot8ils of vacancies. State-wise and 
Department-wise: and 

(c) the measures taken to fill. the backlogs? 

THE MINISTER OF·TRIBA1. AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) There is one Public Sector 
Enterprise, namely, National Scheduled Tnbes Finance 
and DeIIeIopment CorporatiQn under the Ministry of Tribal 
Affairs. At present. tnere are 8 Sch6CIuled Tribe employees 
out of a total of 45 incumbents. 

(b) and (c) At present, there is no backiAg against the 
vacancies for Scheduled Tribes. 

[English} 

Open Manholes In DeIhl 

3380. SHRI RAGHUNATH JHA : Wilt the Mini$ter. of 
HOME AFFAIRS be pleased to state: 
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(a) the number of deaths taken place due to falling 
in the open manholes in Delhi during the last three years; 

(b) the action taken by the Govemment to fix the 
rasposI)itity. for these deaths; and 

(c) the steps taken to ensure that no manhole 
remain open at any time at any place in Delhi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy) : (a) No such 
incident has come to notice during the last three years in 
Delhi. 

(b) Does not arise. 

(c) To ensure that no manholes in Delhi remain 
open, the field officials of the concemed agencies carry 
out inspection of the their respective areas and provide 
new covers on manholes where the same are found to 
be missing/damaged. 

Urban Hat Projects 

33&1. SHRI ANANTA NAYAI< : Win the Minister of 
URBAN EMPLOYMENT AND POVERTY ALlEVIATION be 
pleased to state : 

(a) whether the Government has a proposal to set 
up urban hat projects in every State; 

(b) if so, the number of such urban hat projects set 
up in different States as on March 31, 2004; 

(c) the funding pattem of such projects; 

(d) whether any.such urban hat project is proposed 
to be set up during 2004-05 financial year; and 

(e) H so, the details thereof? 

THE MINISTER OF STATE OF THE MlNISTRY OF 
URBAN EMPLOVMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA) : (a) No, Sir. 

(b) to (e) Does not arise. 

{Translation] 

Rehabilitation of Scavengers 

3382.SHRI BRAJESH PATHAK: WiD the Minister of 
URBAN EMPlOYMENT AND POVERTY ALLEVIATION. be 
pIeued to state : 

(a) the number of scavengers in various States 
including Uttar Pradesh as on date State-wise; 

(b) whether the number of such people has come 
down following the measures taken by the Government to 
improve the condition of Safai Karamcharis and to abolish 
this system; 

(c) if so, the State-wise details thereof with particular 
reference to Uttar Pradesh; 

(d) the item-wise 'details of the amount spent on 
their rehabilitation during the last three years; and 

(e) the contribution of the Union Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMAR I SEWA) : (a) The requisite information is given 
in the enclosed Statement-I. 

(b) and (c) The State-wise cumulative number of 
beneficiaries covered under the National Scheme of 
Liberation and Rehabilitation of Scavengers and their 
dependents (NSLRS) since the inception of the Scheme 
In 1992, is given in the enclosed Statement-II. In Uttar 
Pradesh, out of the 40227 scavengers, 2354 scavengers 
have been rehabilitated. 

(d) Rs. 74.42 crores have been released. under the 
NSLRS scheme for training and rehabilitation of the 
Scavengers during the last three years. 

(e) Providing subsidy to Economically Weaker 
Section (EWS) .and Lower Income Group (UG) for 
conversion of Dry Latrine to water pour flush latrine 
and providing subsidy amount for rehabilitation ,. the 
scavengers. 

Statement·1 

Number of Scavengsrs and their Dependents 
in Various States/l.JT. 

S. Name of the Statel 
No. UTO 

1 2 

1. Andhra Pradesh 

No. of Scavengena and 
1heir Dependents 

3 

30921 
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2 3 

2. Assam 40413 

3. Bihar" 12226 

4. Haryana 36362 

5. Himachal Pradesh 4757 

6. Jammu and Kashmir 4150 

7. Kamataka 14555 

8. Madhya Pradesh" 93394 

9. Maharashtra 64785 

10. Punjab 531 

11. Rajasthan 57736 

12. Tamil Nadu 35561 

13. Uttar Pradesh" 40227 

14. West Bengal 23852 

15. Nagaland 1800 

16. Meghalaya 607 

17. Pondicherry 476 

• The information for the State of Bihar, Madhya Pradesh 
and Uttar Pradesh also includes that of Jharkhand, 
Chattisgarh and Uttaranchal respectively. 

., Infonnation for the States declared scagengers free is 
not included. 

Statement .. 1 

Beneffclaf'i6s cover9d under ttJe Nationa' Scheme of 

Uberation and Rehabilitation of Scavengers and 
their Dependents since ttJe Inception of the 

Scheme in 1992. 

S. Name of the State! 
No. UTO 

2 

1. Andhra Pradesh 

2. Assam 

Total Number of beneficiaries 
assisted for 

Training pehabilitation 

3 4 

8056 28167 

5891 1894 

2 3 

3. Bihar 425 285 

4. Haryana 5747 15684 

5. Himachal Pradesh 4502 2716 

6. Jammu and Kashmir 936 211 

7. Kamataka 1313 13656 

8. Madhya Pradesh 49930 77512 

9. Maharashtra 12976 19838 

10. Punjab 0 531 

11. Rajasthan 11152 14169 

12. Tamil Nadu 9583 23687 

13. Uttar Pradesh 0 2354 

14. West Bengal 830 2979 

15. Nagaland 0 0 

16. Meghalaya 0 0 

17. Pondicherry 18 129 

18. Chhattisgarh 2153 879 

Note : The figures from the State of Jhar1l:hand and 
Uttaranchal are not available. 

@ : Infonnation for the States declared scavengers free 
is not included. 

[English] 

World Bank Assistance for Reforms 
in P.ower Sector 

3383. SHRI JUAL ORAM : Will the Minister of POWER 
be pleased to state : 

(lW. the details of grants/aid given by World Bank to. 
various States to implement refonn measures in the power 
sector; 

(b) the refonn measures implemented by these 
States; and 

(e) the details of assistance extended to each State 
by . the Union Govemment for the purpose? 
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THE MINISTER OF POWER <SHRt P.M. SAYEED) : <a> 
Fln8J'lCiat assistance provided by the World Bank to various 
States for implementing power reforms is given Is as 
under: . 

(Amount in US$ in million> 

81. Name of the States loan Amount Utilization tm 
No. 31.10.2004 

1. AncIhra Pradesh 

2. Haryana 

3. Orissa 

4. Rajasthan 

5. Uttar· Pradesh 

210.00 

60.00 

237.67 

180.00 

150.00 

169.84 

47.21 

231.73 

99.n 
140.45 

The assistance was passed to the States by the 
Central Govemment as ackfmonal Central Assistance (30% 
as grant and 70% as loan). 

(b) Andhra Pradesh had reorganized their State 
Electricity Board (SEB) in 1999 by setting up of Andhra 
P~desh Generation Corporation and Andhra Pradesh 
Transmission Corporation and four distribution companies 
subsequently. The State has constituted Electricity 
Regulatory Commission in July, 1999. Govemment of India 
has given Rs. 265.11 crores to the State as incentive for 
reducing losses. 

Haryana has corporatised its SEB in August, 1999 by 
constituting Haryana Power Generation Corporation ltd., 
Haryana Vtdut Prasaran Nigam ltd., Dakshin Haryana 
Bijlee Vrtran Nigam ltd. and Uttar Haryana Bijlee Vittan 
Nigam Ltd. The State Electricity Regulatory Commission 
has been set up in August, 1998. Government of India has 
given As. 105.49 crores to the State as incentive for 
reducing losses. 

Orissa is the first State to launch reforms. State 
Electricity Board was unbundled in April, 1996 by 
incorporating Orissa Hyde! Development CorporatiOn, Grid 
Corporation of Orissa and four distribution companies i.e., 
Central E1ecIricity Supply Company of Orissa ltd., Westem 
EIacIricily Supply . Company of Orissa ltd., Southem 
Electricity Supply Company of Orissa ltd. and Nptth 
EasIein E*tricity Supply Company of OrIssa Ltd. Orissa 
Power Generation Company was already In existence. 
DistributIon has been privatIted In the· State in the year 

1999. The State Electricity Regulatory Commission was set 
up in May, 1996. After initial problems, there has been a 
financial tum around in 2003-04. 

State Electricity Board was unbundled in Rajasthan in 
July, 2000. The State Government has constituted 
Rajasthan Rajya Vidyut Utpadan Nigam Ltd., Rajasthan 
Rajya V1dyut Prasaran Nigam ltd., Jaipur Vidyul. Vitran 
Nigam ltd, Jodhpur Vidyut Vltran Nigam Ltd., Ajmer Vidyut 
Vltran Nigam ltd. The State Electricity Regulatory 
Commission was set up in December, 1999. Government 
of India has given As. 137.71 crores to the State as 
incentive for reducing losses. 

State Electricity Board was unbundled in Uttar 
Pradesh in January, 2000. Successor entities were 
incorporated by the name of Uttar Pradesh Power 
Corporation Ltd.(UPPCL), Uttar Pradesh Rajya Vidyut 
Utapadan Nigam Ltd. Uttar Pradesh Jal Vidyut Nigam Ltd. 
Subsequently, UPPCL has been splitted into four distribution 
companies. The State ElectriCity Regulatory Commission 
was set up in September, 1999. Power policy of the 
Govemment of Uttar Pradesh envisages privatisation of the 
distribution business on priority basis. 

(c) The Government is implementing Accelerated 
Power Development and Reforms Programme (APDRP) 
under which funds are provided to the State Electricity 
Boards (SEBs)lUtilities for upgradation and strengthening 
of the Sub-Transmission and Distribution system in the 
country with a view to reduce the aggregate tech\lical and 
commercial losses, and improving the commercial viability 
of State Electricity Boards. Under this scheme, States are 
also given grants as incentive for reducing losses. 
Assistance under investment component provided by 
Govemment of India upto 31.10.2004 to these States under 
APDAP scheme is as under;-

(Amount in As. Crores) 

SI. Name of the States Investment (Amount 
No. Released) 

1. Andhra Pradesh 566.76 

2. Haryana 168.99 

3. Orissa 54.35 

4. Rajasthan 345.34 

5. UItar Pradesh 80.12 
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Fire I" Jhuggl Cluster In DeIhl 

3384.SHRI RAMDAS ATHAWALE : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether incidents of fire in Jhuggi clusters in 
Delhi have become common occurrence; 

(b) if so, the number of fire incidents in the Jhuggi 
clusters a/ongwith loss of life and property during- the last 
three years; 

(c) the main reasons for the fire incidents; 

(d) the steps taken/proposed to be taken by the 
Govemment to provide relief to the victims of the fire 
incidents; 

(e) whether every such fire incident has been 
investigated upon by the Govemment; and 

(f) if so, the steps taken by the Govemment on the 
basis of the outcome of the inquiry report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy) : (a) and (b) The 
requisite details are given in the Statement. 

(c) The reasons for fire incidents include short 
circuit, loose wire connections, sparks of flames from open 
chulhas and deliberate act of setting fire in jhuggi clusters 
by persons with vested interest. 

(d) Relief is given to the victims of fire in jhuggis 
as per guidelines issued by the Govemment of National 
Capital Territory of Delhi as revised from time to time. 

(e) and (f) Delhi Police conducts investigation after 
registration of cases in such incidents and cases are sent 
for trial where evidence of an offence is available. 

Statement 

Year Total Total Estimated Number Number 
incidents number loss (Rs. of of 

of fire of Jhuggi in lakh) persons deaths 
gutted injured 

2 3 4 5 6 

2001-02 126 3765 1556 11 05 

2 3 4 5 

2002-03 145 3510 1224 45 

2003-04 70 1100 456 03 

Total 341 8375 3236 59 

Bio-Mass Basad Cold Storage 

6 

26 

02 

33 

3385.SHRI S.K. KHARVENTHAN : Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether the Govemment is aware that Anna 
University, Chennai has developed a low cost bio-mass 
based cold storage system for rural area applications; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to use the 
technology invented by Anna University for cold storage 
facility in rural areas; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR) : (a) to (e) Under a Rand D project 
sponsored by the Ministry, Institute. for Energy Studies, 
Anna University,· Chennai has developed a laboratory 
scale model of a biomass based cold storage system. Due 
to its expected lower electriCity consumption, the technology 
may find application in rural areas also for storage of fruits 
and vegetables. Further replication of the technology will 
be possible only after its full techno-economic viability is 
established at commercial levels. 

N.H.R.D.P. 

3386. SHRI B. VINOD KUMAR : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Govemment has released funds to 
States for organizing training courses and workshops 
under the national Human Resource Development 
Programme (NHRDP) during 2003-2004· and 2004-2005 
tin date; 

(B). if so, the details thereof, State-wise; and 
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(c) the details of work executed by States in this 
regard, particularly in Andhra Pradesh? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) The Ministry 
of Human Resource Development do not have any 
scheme named as National Human Resource Development 
Programme (HHROP) and the question of refeasing funds 
thereunder to any State does not arise. 

(b) and (e) 00 not arise. 

Employment to OU .... of Power 
Projects In Jhartc:hand 

3387.SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of POWER be pleased to state : 

SI.No. Project Empanelled Absorbed 

1. Chandrapura TPS 61 31 

2. Bokaro TPS 264 264 

3. TIlaiya Dam 15 12 

4. t<onar Dam 12 12 

Revision In Subsidy 

3388.SHRI CHANDRAKANT KHAIRE : 
SHRI A.K. MOORTHY : 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) whether out of 110 single super phosphate 
manufacturing units in the country. only 64 units are 
operational; 

(b) if so. the reasons therefor; 

(c) whether smgle super phosphate producers have 
asked for ad hoc relief pending revision in subsidy; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) The guidefines for Concession Scheme on sale of 

(a) whether no employment has been given to the 
oustees of TiUaya. Konark Dam. Bokaro and Chandrapura 
Thermal Power ProjectG in Jharkhand so far; 

(b) if so, the reasons therefor; 

(c) the action taken/proposed to be taken by the 
Government in this regard; and 

(d) the time by which the oustees of these projects 
are likely to be provided employment? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
to (d) Details of employment given to the land-losers on 
account of construction of TIlaiya Dam, Konar Dam. 8okaro 
Thermal Power Project and Chandrapura Thermal Power 
Project are given below: 

Balance Remarks 

30 applicants were found ineligible and 
therefore could not be provided employment 

3 found ineligible since they were employed 
with Government of Bihar. 

decontrolled phosphatic and potassic (P and K) fertilizers 
issued by the Department of Fertilizers on 17.5.2001 
provided for setting up of a Technical Audit and Inspection 
Cell (TAC) to carry out first time and six monthly inspections 
of Single Super Phosphate (SSP) manufacturing units. The 
TAC was also entrusted the task of identifying specified 
grades of rock phosphate suitable for manufacturing SSP 
meeting specifications laid down in the Fertilizer (Control) 
Order (FCO). 1985. TheTAC was set up under the aegis 
of Project and Development India Ltd. TAC carried out first 
time techical inspections in the year 2001 to check their 
technical competence to manufacture SSP meeting FCO 
specifications. After examining the TAC inspections reports 
only 56 units were found to be eligible to continue under 
,the Concession Scheme. The 10 other units that were not 
operating at the time of TAC inspection. their continuance 
under the Scheme was made subject to resumption of 
manufacturing operations. The remaining units at that 
time, according to TAC reports, were found non-existent! 
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scrapped and solei/in a dilapidated state/needing major 
repairllncapable to produce SSP meeting the FCO norms 
on technical grounds. Subsequently, under the guidelines 
dated 5.8.2002, the conditions of periodical (six monthly) 
inspections by TAC and use of the specified grades of rock 
phosphate notified by Department of Fertilizers have been 
made mandatory for the SSP units for being eligible to 
claim concession under the Scheme. The number of SSP 
units covered under the Scheme gets constantly revised 
based on six monthly techno commercial audit reports of 
TAC and technical inspection reports of new SSP units that 
request for induction into the Scheme. At present, 65 units 
are covered under the Scheme and three other units have 
applied for induction in the Concession Scheme. 

(b) The Government introduced the requirement of 
inspection by TAC and notification of specified grades of 
rock phosphate of curb malpractices in SSP industry as 
also to ensure availability of SSP meeting FCO norms. 
Based on the TAC inspection .reports, the units, which were 
not found to be capable of production of SSP as per FCO 
norms, were de-listed from the Scheme. Subsequent to 
enquiry by State Government of UP against 29 SSP units 
in the State, 19 units stand de-listed from the Scheme. 
Besides, only 6 of the remaining 10 resumed production 
and are currently covered under the Scheme. Similarly, 
none of the 6 units located in Punjab against whom State 
Vigilance Department had initiated enquiry are covered 
under the .Scheme. In addition, against two units court 
proceedings by CBI are in progress and hence are not 
covered under the Scheme. 

(c) and (d) The Cost Accounts Branch (CAB) of Ministry 
of Finance has submitted its report on cost price study of 
SSP. The recommendations of the CAB are under. 
examination of Department of Fertilizers. Fertilizer 
Association of India along with some SSP manufacturers 
have requested for ad-hoc increase in Concession. 
Government of India is in the process of formulating a 
suitable methodology for working out reasonable 
concession on SSP. 

Modernisation of Engineering Colleges 

3389. SHRI G.KARUNAKARA REDDY : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Government has decided to provide 
financial assistance to some States for the modernization 
of their Engineering Colleges; 

(b) if so, the details thereof, State-wise and college-
wise particularly in Karnataka State; 

(c) whether the Government propose to extend any 
financial assistance to some other States for the above 
purpose; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (e) Under 
the Modernisation and Removal of Obsolescence Scheme, 
the All India Council for Technical Education provides 
financial assistance to certain categories of technical 
institutes in various States. The assistance provided during 
2003-04 is indicated, State-wise in enclosed Statement-I 
and further, institute-wise in respect of Karnataka, in the 
enclosed Statement-II. 

State"!ent-I 

Rnancial Assistance provided by AICTE to certain 
Technical Institutes under MODROB Scheme 

during 2003-04 

State Amount (Rs. in lakhs) 

2 

Andhra Pradesh 439 

Assam 52 

Chhattisgarh 11 

Goa 28 

Guiarat 186 

Haryana 65 

Himachal Pradesh 15 

Karnataka 720.46 

Kerala 76 

Madhya Pradesh 77 
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2 

Maharashtra 475 

Manipur 11 

Orissa 126 

Pondicherry 5 

Punjab 53 

Rajasthan 31 

Tamil Nadu 551 

Uttar Pradesh 64 

Uttaranchal 10 

West Bengal 205 

Total 3200.46 

Sbltement-ll 

Financial Assistance provided by AICTE to Technicsl 
Institutes in Kamataka under MaDROS Scheme 

during 2003-04 

S. 
No. 

Name of the Institute 

2 

1. B.M.S. College of Engineering. Bangalore 

2. B.V.V.S. PoIytectvUc. BangaIore 

3. B.V.V. Sangha·s. S.A. Vastrard Rural 
Polytechnic. GuIedgudd 

4. Bapuji Polytechnic. Devengere 

5. BVB College of Engineering and Tech-
nology. HubIi 

6. CVC Rural Potytechnic. Hungund 

Amount 
(As. fl Lakhs) 

3 

2.io 
'31.20 

5.00 

15.00 

17.00 

13.00 

7. D. Banumaiah's Polytechnic. Mysore 12.40 

8. D.A.A. Government Polytechnic. 18.60 
Devengere 

9. OACG GoItemment Polytechnic. 16.75 
ChickmagaJor 

10.0rambedkar tnstitute of Technology. 24.00 

Bangalore 

2 3 

11. G.A. Institute of COmmercial Practice. 4.70 
Bangatore 

12. Gomatesh PoJytechnic. Selgaum 7.40 

13. Government C.P.C. Polytechnic, Mysore 11.00 

14. Government Institute of Printing Tech- 27.00 
nology. BangaJore 

15. Government Polytechnic. Chamarajnagar 111.80 

16. Government Polytechnic for Women, 32.5Q 
Hubli 

17. Government Residential W~'s Poly- 8.00 
technic, Mangalore 

18. Government Women's Polytechnic, 7.00 
Gulbarga 

19. J.S.S. Polytechnic. Mysore 

20. J.S.S. Polytechnic for PhysicaAy Handi-
capped. Mysore 

4.00 

18.50 

21. J.S.S. PoJytechnic tor Women. Mysore 7.50 

22. K.H. Kabbur. Institute of Engineeing, 
Oharwad 

17.86 

23. M.V. Paetha's Rural Polytechnic. 12.00 
Haunsbhavi 

24. Manipal Institute of Technology, Manipal 

25. MEl PoJytechnic. Bangalore 

26. Motichand Lengade Bharatssh Poly-
technic. 

27. N.R.A.M. Polytechnic. MITTE 

28. P.E.S. College of Engineering. Mandya 

29. P.V.P. Polytechnic. BangaIore 

30. Poojya Doddappaappa College of 
Engineering. Gulbarga 

31. R.N. Shetly Polytechnic. Sit'se 

32. Ram Narayan Chellaram InstiMe of 
Business Management. .8angaIofe 

33. S.G.E.E.S. Rural Polytechnic, Hubli 

6.00 

6.30 

7.00 

5.00 

40.00 

t8.25 

22.00 

4.50 

1.35 

5.00 
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2 3 

34. S.J. Government Polytechnic, Bangalore . 25.00 

35. S.J.M. Polytechnic, Chitradurga 5.00 

36. Sahyadri Polytechnic, 9.85 

37. Sanjay Memorial Polytechnic, Sagar 12.00 

38. Smt. L.V. Govemment Polytechnic, 10.00 
Raichur 

39. Sri. BVVS Basaveshwar Engineeriing 
College, Bag8lkot 

40. Tippu Shaheed InstiMe of Technology 
(Polytechnic). Hubli 

41. TMAES Polytechnic, Hospet 

42. University B.O.T. College of Engineering, 
Oevengere 

43. University Visveswaraya College of 
Engineerinig, Bangalore 

44. V.I.S.i.J Govemment Polyteohnic. 
Bhadrawati . 

'45. V.M.V.V.S.C.V. CIlaranthimath· Rural 
Polytechnic. Chan.mhimath· 

Grand Total 

26.00 

11.00 

19.80 

25.40 

13.00 

10.10 

13.50 

720.46 

TrIIlnlng to Youth by Lashkar-e-Tolba 

339Q. SHRI MOHAN RAWALE : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(8) whether the Government is aware of the training 
being imparted to the youth affected by the Godhara 
incident by Lashkar-e-Toiba; 

(b) if so. the details thereot; and 

(c) the action being taken by the Govemment to 
contain such activities? 

THE MINISTEFt OF STATE IN THE MINISTRY OF 
HOME· AFFAIRS ($HRI SHRIPRAKASH JAISWAL): (a) and 
(b) No such reports have come to the notice of the 

Government. 

(c) Does not arise. 

(Translation) 

Bath Super Thermal Power Project 

3391.SHRI SUSHIL KUMAR MODI: Will the Minister 
of POWER be pleased to state ; 

(a) the present status of Barh Super Thermal PoiNer 
Project in· Bihar; 

(b) whether three units of 860 mega walt of this 
project are proposed to be set up; 

(c) if so. the details thereof and the quantum of 
power in MW is likely to be generated there from; and 

(d) the time by which the project is likely to be 
completed? 

THE MINISTER OF POWER (SHRI P.M. SAYEEOI : (a) 
to (d) Barh Super Thermal Power Project (STPP) in Patna 
District of Bihar is planned for a generating capacity of 
1980 MW compr~sing of 3 Units of 660 MW each. Various 
commitments/clearances including coal linkage. rail 
transportation confirmation and Environment clearance 
from MOEF have been' obtained for the project. Land 
acquisition. site leveling and infrastructural development 
activities are in progress. Power generation on successful 
operation of all the three. units of 1980 MW at 80% Plant 
Load Factor would be 13876 Million Units. The project is 
scheduled for XI plan period. 

Academic Staff Colleges 

3392.SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the number of .universities functioning in the 
country. particul8l1y In Madhya Pradesh where Academic 
Staff Colleges are being run; 

(b) the plans regarding opemng. of such colleges in 
remaining universities: and 

(e) the time by which the said colleges. are likely 
to be opened? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) The number 
of uniiIersities, in the country. where Academic· Staff 
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Colleges are being run is 51. Of these, the following fOUr 

Academic Staff Colleges are functioning in the State of 
Madhya Pt8desh;-

(i) Devi Ahilya University, Indore 

(ii) Dr. H.S. Gour University, Sagar 

(iii) Rani Durgawati VlShwavidyalya, Jabalpur 

(iv) laxmibai National Institute of Physical Education, 
Gwalior (Deemed University) 

Apart from this 76 University Departmentsllnstitutions 
have also been identified for running Refresher Courses 
during the year 2004-05. 

(b) and (c) The working of Academic Staff Colleges 
is being reviewed which will, interalia. decide the opening 
of new Academic Staff Colleges. No time frame has, 
hoWeIIer. been fixed. 

[English] 

. Den~Popubded Sbde 

3393.SHRI PAABODH PANDA: Wi" the Minister of 
HOME AFFAIRS be pleased to state : 

(a) the name of most densely populated State in the 
country according to 2001 Census; 

(b) the main cause behind the State most densely 
populated; 

(c) whether the State Go~ernment has failed to 
provide basic infrastructure to the people; and 

(d) if so. the remedial steps being taken in the 

matter? 

THE MINISTER OF STATE IN THE MfNISTRY OF 
HOME ~FFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 
and (b) As per 2001 Census, Delhi is the most densely 
poputated Slate with a dbnsity of 9340 persons per sq. km. 
The main reasons for it is the availability of employment 
oppoJtunitiea, which attracts migration . especially in the . 

case of Delhi .. 

Ie) and (d). The State Govemmeht has invested an 

·amount of Rs. 12,370.79 crore in proWling basic 
1nfrutructure in 9th Five Year Plan. This im88lmenl was 

made for power, transport, water supply, urban development, 
education, medical and pubilc health sectors. The 
approved ouUay for these sectors is Rs.20,210.56 crore 
for Tenth Five Year Plan. 

[Translation] 

Loss Suffered due to Reorganl .. tlon 
of Madhya Pradesh 

3394. SHAI GANESH SINGH : Will the Minister of 
POWER be pleased to state : 

(a) whether the division of Madhya Pradesh has 
affected the State Power Board due to curtailing 1692 
megawatts power from the share of Madhya Pradesh and 
doubling the loss of State making it Rs. 2100 crores; 

(b) if so, the steps taken/proposed to be taken to 
compensate the State in case of loss under sections 37 
and 75 of Madhya Pradesh Reorganization Act, 2000; 
and 

(c) the time by which the decision is Hkely to be 
taken in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
to (e) Section 58 of the Madhya Pradesh Reorganization 
Act, 2000 contains the provision relating to State Electricity 
Board. According to Section 58(3) of the Act that 
Government of India has to appoint a date from which the 
existing State Electricity Board cease to function. and shall 
deem to be dissolved. It also provides that if no agreement 
is reached between the successor States the Central 
Government may be order determine the manner in which 
assets and liabilities of the board are to be apportioned 
between the successor States. 

The Govemment of lridla, after hearing the. two States 
and consideri!lg all relevant factors, has issUed orders for 
apportioning the assets and fiabtIitIes of the MPEB 
between the successor entities vide its notification dated 
4th November,· 2004. 

Section 75(2) of the Act provides tt)at the Central 
Government shall. by order, •. detel'mine the .share. of· 
the successot States in the. entitlerytent of the exiSting State 
of Madhya PradeSh to. power .. Produced byi~ Central 
Government 'undertakings having· di,e regard to. the likely 
disadvantage which might have been ~~ to any 
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successor State as a result of modified arrangements for 
generation and supply of electric, power. 

The Central Governrnent has determined the share of 
the successor States on provisional basi~ vide its order 
dated 31st January, 2001. Keeping in view all relevant 
factors and the disadvantage occasioned to successor 
States the Central Government has finally determined the 
share of the successor States in the entitlement of the 
existing State of Madhya Pradesh to power produced by 
Central Government Undertakings vide order dated 3rd 
November, 2004. 

Health Check Up of Policemen 

3395. SHRI HEMLAL MURMU : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Govemment has ca([ied out any 
health check up of policemen of the country especially 
Delhi Police; 

(b) if so, the details thereof; 

(c) whether it is found that many policemen have 
been suffering from different diseases; 

(d) if so, the details thereof; 

(e) whether the Govemment has decided to send 
such policemen on leave or to remove them from ,service; 

(I) if so, the details thereof; 

(g) whether the Govemment has issued any 
instruction to State Govemments for carrying out regular 
health check up of such policemen; and 

(h) if so, the details thereof? 

THE MINISTER, OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) Health cheek of policemen including for the ~lhi Police 
is an on going matter. 

(c) and (d) No such data is maintained by the Central 

Government. 

(e) and (I) No, Sir. 

(g) and (h) The Ministry of Home Affairs has approved 
the guidelines for annual medical check up of the rlfembers 

of Central Police Forces and other issues related to the 
health and medical fitness of Force personnel. 

Fake CO and YCO Seized in Deihl 

3396.SHRI ADHIR CHOWDHURY: WiD the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether the Economic Offence Wing of Delhi 
Police (IPR) have recently seized huge quantity of fake 
CDslVCDs worth crores of rupees In the .capital; 

(b) if so, the details thereof; 

(c) whether this industry involved in manufacturing 
of fake COslVCOs is spreading like cottage industry in the 
country; 

(d) if so, the details thereof; and 

(e) the effective steps taken by the Government on 
national level to curb such industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI S. REGUPATHY) : (a) to (d) The 
Economic Offences Wing of Delhi Police has unearthed 11 
units engaged in manufacture of fake compact disks and 
seized piratedlfake compact disks, video compact disks, 
digital compact disks and MP3 worht Rs. 45 crore 
approximately; and registered 74 cases in this connection 
during the current year up to 15th December in Delhi. 

(e) Action against manufacture and sale of fakel 
pirated CDs, VCDs etc. is taken by the concerned State 
Governments under the relevant provisions of the Indian 
Penal Code, the Copy Rights Act, 1957 and other. local 
laws. 

{English] 

National capital Region, Deihl 

3397.SHRI SAJJAN KUMAR: WiH the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether the National Capital Region, Delhi does 
not fall under the purview of an important institute like 
HO!JSing Urban and Development CoJporation Umited; 

(b) if so, whether the Union Government, proposes 
to formulate an action plan seeking to bring Delhi under 
the pulview of HUDCO; and 
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(c) if so, the time by which it is likely to be done?· 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to. (c) The Housing and Urban 
Development COlpOration (HUDCO) finances various 
schemes for housing throughout the country including 
National CapItal Region, Delhi. The HUDCO, since its 
inception and upto 31.10.2004, has sanctioned 64 housing 
and urban development projects in Delhi which, on 
completion win provide 17421 residential dwelling units. 

Meeting under the Ministry 

3398. SHRf IQBAL AHMED SARADGI : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether Union Ministry convented a meeting of 
Health and Finance Ministers of various States to discuss 
various important issues; 

(b) if so, the details thereof; 

(c) whether any concrete proposal in this regard 
have been raached; 

(d) if so, the details of the same; and 

(e) the action being taken to implement them? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 
(a) to (e) A meeting of Fmance Ministers and Health 
Ministers of all StateslUTs was held on 18.8.2004 to 
discuss, inter-alia, the issue of MRP of medicines. 
However, as the States dId not generally. agree to the 

proposal of either exempting medicines from sales tax or 
reduc .... sale tax. on medicines to uniforl'n level, no final 
solulioft' could be found on this issue in the meeting. 

Anlslance to Autonomous Colleges 

3399. SHRI ,jASHUBHAI DHANABHAI BARAD : WiN 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the financial assistance provided to Autonomous 
Colleges functioning in the country durig the last three 
years, year-wise· and State-wise; 

(b) whether the Government is considering to 
provide more financial assistance to the autonomous 
coilEiges in the country; and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (c) According 
to the information furnished by the University Grants 
Commission (UGG), 165 colleges spread over 35 universities 
in 11 States of the country have been conferred autonomy 
under the scheme of autonomous colleges. A State-wise 
break-up of these colleges is in the enclosed Statement 
The UGC provided financial assistance amounting to 
Rs. 121.00 Iakh. Rs. 423.27 Iakh and As. 186.26 lakh to 
the autonomous colleges during the years 2001-2002, 
2OO?20Q3 and 2003-2004 respectively. The UGC provides 
financial assistance up to Rs. 12.00 laldl per annum to an 
autonomous college fororidentation and re-orientation of 
t~hers: redesigning 0; courses and developmerit of 
teachingJleaming material; examination reforms: and 
purchase of equipment. furniture. books and journals. etc. 

Statem.,at 

State-wisBlUniwHsIty-wi8e break L#P. 01 Autonomous Co/Isgss 

S. Name of the State 
No. 

1 2 

1. Ancl'lra Pradesh 

Name . of the University 

3 

(I) Andhra UnIversily. 

(Ii) Nagarjuna University 

(iii) 0SmanIa University 

Number autonomous 
colleges 

4 

8 

4 

9 



349 WrlIten Answers AGRAHAYANA 30, 1926 (Saka) to Questions 350 

2 3 4 

2. Chhattisgarh (i) Guru Ghasidas University 4 

(ii) Pandit Ravishankar Shukla University 7 

3. Gujarat (i) Gujarat Univ8lSity 

4. Himachal Pradesh (i) Himachal Pradesh University 5 

5. Karnataka (i) Bangalore University 5 

(ii) Gulbarga University 3 

6. Madhya Pradesh (i) Awadhesh Pratap Singh University 4 

(ii) Bartcatuftah University 2 

(iii) Devi Ahilya VishwavidyaJaya 6 

(iv) Dr. Harisingh Gaur University 4 

(v) Jiwaji University 3 

(vi) Rani Dl:'rgavati Vishwavidyalaya 5 

(vii) Vikram University 

7. Maharashtra (i) Dr. Babasaheb Ambedkar Marathwada University 

(ii) University of Pune 

(iii) Shivaji University 

(iv) S.N.D.T. Women's University 

8. Orissa (i) Berhalllpur University 4 

(ii) Sambalpur University 5 

(iii) Utkal University 9 

(iv) North Orissa University 

9. Pondicherry (i) Pondicherry University 

10. Tamil Nadu (i) Bharathiar University 16 

(ii) Bharathidasan Universtiy 16 

(iii) University of Madras 18 

(iv) Madurai Kamaraj University 10 

(v) Manonmaniam Sundaranar University 2 

(vi) Periyar University 2 

(vii) Mother Teresa Women's UniV8fSity 2 

11. Uttar Pradesh (i) University of Allahabad 

(ii) Kanpur Uaiversity 

(iii) Purvanchal University 2 
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HIgh Consumption Norms of 
Dextro-Propoxyphen 

34OO.SHRI V.K. THUMMAR : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether Workhardt has been given high 

conslJn1)tion norms and high price of intermediates 
used to produce the bulk drug Dextropropoxyphen 
Hydrochloride; • 

(b) whether some officers of National Pharmaceutical 
Pricing Authority (NPPA) visited these companies to verify 
the records; and 

(c) if so, the outcome thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (c) NPPA fixed consumption norms in 2004 for the 
bulk drug Dextropropoxyphen Hydrochloride consistent 

with its past practice, without deviation. Since Wockhart!t 
produces the bulk drug from the basic stage, the question 
of gMng high price for intermediates ooes not arise. To 
verify the data submitted by the company, officers of the 

NPPA visited MIs. Wockhardt in November 2003 and May 

2004. 

Development of Towns In West Bengal 

3401.SHRI RUPCHAND MURMU : Will the Minister 

of URBAN DEVELOPMENT be pleased to state : 

(a) the details of Schemes submitted by the 
Government of West Bengal for Central assistance for the 
development of various towns in the State during each of 
the last three years; 

(b) the details of schemes approved/rejected and 

pending, scheme-wise; 

(c) the financial assistance given to the State during 

each of the last three years, scheme-wlse; 

(d) the details of towns covet'8d under the 
scheme; 

(e) the reasons for delay in approving the pending 
schemes; and 

(f) the time by which the pending schemes are 

likely to be approved? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 

NABI AZAD) : 

INTEGRATED DEVELOPMENT IN SMALL AND MEDIUM 
TOWNS (IDSMT) : 

(a, to (d) Under the Integrated Development of SmaU 
and Medium Towns (IDSMT) Scheme, the State Government 

of West Bengal has submitted project reports of 36 towns 
for central assista~ce during last three years. All the project 
reports are approved and there are none pending. The 

town-wise central. assistance released is given in enclosed 

Statement-I. 

(e) and (f) There are no pending projects report from 

Government of West Bengal. 

ACCELERATED URBAN WATER SUPPLY PROGRAMME 
(AUWSP) : 

(a) and (b) A centrally sponsored scheme known as 
AUWSP is there to assist tI'Ie State Governments to 
implement Water Supply Schemes in small towns having 
population less than 20,000 as per 1991 Census. The 
funding pattem is 50:50 between the Centre and the State. 
The status/details of the proposals received during the last 
three years from the State of West Bengal are given in 

the enclosed Statement-II. 

(c) The central assistance released to the 
Government of West Bengal during the last three years 
including current year so far is as under: 

Year Amount (Rs. in lakh) 

2001-2002 

2002-2003 

2003-2004 

2004-2005 

180.43 

184.95 

417.62 

69.44 

(d) and (8) As given at Annexure-II 

(f) Question does not arise. 
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Statement-I 

Projects approved for the Towns and Central Assistance Released for the each of the 
last three yeats under IDSMT Scheme for West Bengal 

(Rs. in lakhs) 

51. Towns Year of Project CA Released Total 
Coverage Cost 2001-02 2002-03 2003-04 C.A. 

2 3 4 5 6 7 8 

1. 5ainthia 1996-97 140.00 42.00 42.00 

2. Dinhata 1996-97 100.00 16.50 16.50 

3. Baduria 1996-97 200.00 14.00 14.00 

4. Dhulian 1996-97 200.00 35.00 35.00 

5. Jeynagar 1998-99 183.00 59.85 59.85 

6. Dubrajpur 1998-99 200.00 58.50 58.SO 

7. Dainhat 99-2000 100.00 67.00 67.00 

8. Taki 99-2000 200.00 30.00 30.00 

9. Egra 99-2000 202.50 51.00 51.00 

10. Durgapur 99-2000 75.87 202.00 202.00 

11. Ramjibanpur 2000-01 100.00 32.00 32.00 

12. Kharar 2000-01 100.00 27.09 27.09 

13. Khirpai 2000-01 90.00 34.00 34.00 

14. Taherpur 2001-02 161.57 13.50 7.00 20.50 

15. Beldanga 2001-02 200.16 15.00 15.00 

16. Jamuria 2001-02 416.55 79.00 79.00 

17. Jiaganj-Azimganj 2001-02 200.35 32.00 32.00 

18. Coopers' Camp 2001-02 93.00 22.00 22.00 

19. Nalhati 2001-02 . 177.78 40.00 40.00 

20. Darjeeling 2002·03 353.70 50.00 50.00 

21. Raiganj 2002-03 500.76 65.00 65.00 

22. Jalpaiguri 2002-03 351.96 50.00 50.00 

23. Balurghat 2002-03 543.29 70.00 70.00 

24. Purulia 2002·03 390.00 SO. 00 50.00 

25. Kalna 2002-03 217.80 25.00 23.50 48.50 
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2 3 4 5 6 7 8 

26. Kalwa 2002-03 358.12 50.00 SO.OO 

27. Haldia 2002-03 1061.80 83.00 83.00 

28. Bahrampur 2002-03 818.82 105.00 105.00 

29. Siliguri 2002-03 725.00 130.SO 130.50 

O. Habra 2003-04 141.14 84.00 84.00 

31. Englishbazar 2003-04 147.85 88.50 88. SO 

32. Tarakeshwar 2003-04 163.76 45.00 45.00 

33. Dhupguri 2003-04 171.18 45.00 45.00 

34. Coochbehar 2003-04 409.06 75.00 75.00 

35. Basirhat 2003-04 687.10 85.00 85.00 

36. Midnapore 2003-04 950.00 95.40 95.40 

Total 11131.92 515.SO 685.50 896.34 2097.34 .. 
Statement .. 1 

State: WEST BENGAl AS ON - os. 12.2004 

A Schemes approved duri"Sf last 3 years (Rs. Lakhs) 

SI. Name 01 Town District Population Sanctioned Date Project Expenditure 
No. (1 Q q1 MonNr. Cost upto 

Cenl>us) June, 2004 

1. Uttar Latabari Jalpaiguri 12170 March. 2002 128.84 32.03 

2. Khatra Baokura 13265 September, 2002 480.52 150.25 

3. Uttar Kammakhyaguir Jalpaiguri 9092 February, 2003 130.40 0.00 
.. 

4. Sahajadpur Murshidabad 13605 December, 2003 200.15 NR 

5. Dhusaripara Murshidabad 9702 December, 2003 157.22 NR 

6. Serpur Murshidabad 5570 February, 2004 109.69 NR 

7. Chachanda Murshidabad 7358 February, 2004 131.91 NR 

8. Jhalda Purulia 17217 February. 2004 241.03 NR 

9. Mirik Darjeeling 7023 March, 2004 278.08 NR 

10. Darapur Nadia 6607 March, 2004 130.85 NR 

11. Uttar Pradesh Darjeeling 12064 March, 2004 88.40 NR 

Total 113673 20n.09 182.28 

NR - Not Reported. 
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B ScheIne8 returned to .... 

SI. Name of Town District Population 
No. 

1. Dalkhola Uttar Dinajpur 10675 (1991) 

C Scheme under consideration 

SI. Name of Town District Population 
No. 

1. Bagan Howrah 14465 

2. Balliachak Medinipur 10321 

Talks with NSCN Leaders 

3402.SHRI VIJOY KRISHNA : 
SHRI KIATI VARDHAN SINGH: 
SHRI S.D. MANDLlK· : 

Will the Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the Government interlocutor for 
Nagaland has met with NSCM(IM) leaders in Bangkok 
during 2004; 

(b) if so, the details of the discussion held; 

(c) the outcome of the meeting; and 

(d) the steps taken by the Govemment to bring 
normalacy in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes, Sir. 

(b) and (c) Pursuant to the discussion held, the 
existing ceasefire with NSCN(IJM) was extended by 
mutual agreement for one more year upto July 31, 2005. 
It was also agreed that NSCN(IIM) leaders would visit 

l. .~., Delhi to pursue the peace talks in a continuous and 
_ sustained manner. NSCN(IIM) leaders Shri Swu and Shri 
,. Murivah have arrived in Delhi and have met the Prime 

Minister and the Home Minister and had informal 

dIscuSsion. 

Project cost Remarks 

114.45 Adequate existing water supply. 

Project cost Remarks 

61.69 Technically approved, financial 
sanction awaited. 

70.42 Technically approved, financial 
sanction awaited. 

132.11 

(d) The steps taken by Govemment to bring 
normalcy in the State inter alia include to dialogue, 
development of socia-economic infrastructure, have correct 
kind of laws and modernize and strengthen the Police! 
Security f~rces, to tackle the activities of the militants with 
the help ot forces to protect properties, limbs and lives of 

innocent persons in the society. 

Educational Schemes for TrIbes 

3403. SHRI ANANDRAO VITHOBA ADSUL : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state.: 

(a) the details of the proposed schemes for 
Maharashtra for tnbals education; 

(b) the details of the proposals pending and 
proposed in the tribal districts of Maharashtra; 

(e) the action taken by the Govemment to implement 
educational schemes meant for Tribals; 

(d) whether the Pradhan Mantri Gram Sw,rojgar 
Scheme is being launched for imparting technical 
education for tribals; and 

(e) if so, the efforts being made for the education 
of tribal young boys and girls? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : Ca) to (c) The 
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Ministry of Tribal Affairs has received following proposals 
from the Government of Maharashtrafor educational 
development of tribals during 2004-05. 

S. 
No. 

Name of Project Amount 
required 

(Rs. Lakhs) 

1. Construction of sheds, halls, hostels lor 1200.00 
boys and girls, water supply scheme. 
bathroom and toilets, electrification and 
renovation of Government Ashrarn 
schools in Thane. Nasik, Amravati 
and Nagpur districts. 

2. Construction of buildings for 
AngailwadieslBasti schools in Thane, 
Nasik. Amravati and Nagpur districts. 

3. Construction of Gharkuls to Tribal 
Families in Thane. Nasik, Amravati 
and Nagpur districts. 

4. Recurriing grants for Eldavya Model 
residential schools. 

5. Post-matric scholarships. 

6. Up gradation of merit 

(d) No. Sir. 

86.00 

207.00 

366.51 

1042.86 
(released) 

Proposal not 
received. 

(e) The schemes of boy's hostels. girls' hostels, 
Ashram schools, Scholarships, Book-banks, Up gradation 
of merit, educational complexes, Low literacy pockets for 
women in tribal areas, Eklavya model residential schools, 
freeships, etc. are in operation for tribal education. 
Incentiveslprovisions like. reservation of seats in admissions, 
perference to ST dominated areas in opening of schools, 
preparation of text-booi<s in tribal languages. remedial and 
special coaching, relaxation in cut off marks, 'zero rejection 
policy' under Sarva Shiksha Abhiyan (SSA) exist under the 
existing programmes/schemes. 

Implementation of Kolka .. 
Mega CIty Protect 

3404.SHRI BASU DEB ACHARIA : Will the Minister 
of URBAN DEVELOPMENT be pledsed to state : 

(a) whether the Union Government has taken up 
time bound plan for implementation of Kolkata Mega City 
Project: 

(b) if so. whether fund has been released so far for 
this project: 

(c) if so, the details of Nod released by the Union 
Government and details by the Government of West 
Bengal during the last three years: 

(d) whether attention of the Union Government has 
been drawn to the Urban environment in Koikata 
Metropolitan Area which is in dire necessity of huge 
upgradation: 

(e) if so, whether the Government of West Bengal 
has requested fot enhancing annual release of funds by 
the Union Governent; and 

(I) if so, the facts in details and action takenlto be 
taken in this regard? 

THE MINISTER OF PARLIAMENTA~Y AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) Centrally Sponsored Scheme for 
Infrastructure Development in Mega Cities, operational 
since 1993-94 is applicable to five mega cities including 
Kolkata. Projects for infrastructural development of Kolkata 
Mega City are sanctioned by State Level Nodal Agency 
for Koikata Mega City. 

(b) Yes. Sir. 

(c) During the last three years, funds were released 
to the nodal agency for Koikata Mega City by the Union 
Government and State Government of West Bengal, as 
follows: 

Year 

2001-2002 

2002-2003 

2003-2004 

Total 

Funds released 
by Union 

Government 

25.70 

26.23 

41.30 

93.23 

(Rs. in crotes) 

Funds released 
by State 

Government 

20.00 

20.00 

6.~ 

46.50 

Union Government has also released As. 46. 17 crote 
during 2004-05 to KoIkata Me.ga CIty. 
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(d) Yes, Sir. 

(e) Government of West Bengal requested for 
enha~cement of funds under the Centrally Sponsored 
Scheme for Infrastructural Development in Mega Cities. 

(f) An Asian Development Bank (ADS) assisted 
Kolkata Environmental Improvement Project (LN 1813:IND) 
at an estimated cost of US $ 350 million has been taken 
up by the State Govemment of West Bengal for improving 
basic Ufban services in Kolkata, including sewerage, 
drainage, solid waste management and urban 
transportation. ADB would provide loan to the extent of US 
$ 220 milHon. The project is implemented by the Kolkata 
Municipal Corporation. 

F",nds under the Mega City Scheme are released with 
reference to the available budget provision and the rational 
formula for allocation of available funds among five mega 
cities. In the recent past there has been considerable 
enhancement in allocation of funds to Kolkata mega City 
as would be evident from the Central allocation for the year 
2001-02 and onwards. 

[Translation] 

Streamlining Literacy Programme 

3405. SHRI NARENDRA KUMAR KUSHAWAHA 
SHRt MUNSHI RAM : 
SHRt FURKAN ANSARI 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Government has received proposals 
from various State Governments for streamlining the 
literacy programme, opening of primary school in every 
village, provision of building for upgradation of primary 
schools in village and provision of computer education in 
secondary schools in urban and semi-urban areas; 

(b) if so, the details thereof, State-WISe; 

(c) the number of proposals cleared and the 
number of proposals pending; and 

(d) the time by which these. proposals are likely to 
be cleared? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (d) Sarva 

Shiksha Abhiyan (SSA) is a Centrally Sponsored 
Programme for universalisation of Elementary Education 
and Literacy in partnership with the Stales and Union 
Territories except the State of Goa. All StatesIUTs sent 
proposals for opening of Primary Schools and upgradation 
of Upper Primary Schools during 2004-05 as part of 
District/State Annual Work Plan and Budget, which were 
all approved by the Central Govemment by 16th 
September, 2004. The Government of India has released 
about Rs. 3025.766 crores under SSA and about 
Rs. 338.00 crores under District Primary Education 
Programme (DPEP) to the States/UTs which include funds 
for new Primary Schools and upgradation to Upper Primary 
Schools as per the approved Annual Work Plan and 
Budget for the respective StateslUTs. 

Statement-I showing the outlay approved and grants 
released to States/UTs under SSA (as on 20.12.2004) is 
enclosed Statement-II showing the grants released! 
sanctioned to States under DPEP (as on 30.11.2004) is 
enclosed. 

Computer Education Plans have been received from 
the States/Union Territories of Jammu and Kashmir, 
Lakshadweep, Uttaranchal, Chandigarh. Kerala, Nagaland, 
and Rajasthan under the revised Computer Literacy and 
Studies in Schools (CLASS) sch-:me. The CLASS scheme 
has been discontinued. The above mentioned proposals 
would be considered as and when a scheme for 
Information and Communication Technology is formulated 
by the Government. 

S. 
No. 

Statement-l 

Statement showing the outlay approved and 
grants released under SSA during 2004-05 

As on 20.12.2004 

StateS/UTs Outlay Amount 
approved released 

during during 
2004-05 2004-05 

(in Lakhs) (in Lakhs) 

2 3 4 

1. Andhra Pradesh 57010.81 17000 

2. Arunachal Pradesh 6403.34 1504.5 
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1 2 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. GOa 

7. Gujarat 

8. Haryana-

3 

31746.45 

88482.78 

39396.35 

o 
29184.05 

22918.55 

9. Himachal Pradesh 12156.45 

10. Janwnu and Kashmir 20703.5 

11. Jharkhand 44696.15 

12. Karnataka 

13. Keraia 

14. MacI1ya Pradesh 

16. Maharahtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

2O.0rIsaa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West BengaJ 

29. Andaman and N. 
I8Ianda 

30. Chandigarh 

31. Dadra and Nagar 
Havel! 

32. Daman and DIu 

43532.62 

16789.72 

125043.89 

85602.18 

4601.13 

5427.12 

4670.57 

3439.7 

64004.24 

20034.92 

64089.92 

1600.68 

43330.26 

6255.74 

160446.44 

13039.61 

87773.91 

589.9 

1401.31 

8n.66 

271.18 
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4 

11654 

31970.56 

9597 

o 
7872 

5196.55 

3615 

6848.28 

7809.93 

15868.46 

5939 

25411 

20489.79 

500 

1926 

1650.12 

1288.49 

7307.27 

o 
11000 

600.25 

11217 

2332.25 

57761 

4413.33 

31024.36 

107 

447.95 

o 

o 

2 3 4 

33. Delhi 4224.68- 0 

34. Lakshadweep 80.38 0 

35. Pondicherry 1059.7 225.53 

Total 1110937.58 302576.62 

Statement-ll 

Statement showing the grants releasedlssnct;oned 
to States under District PrimsJy Education 

progamme (As on 30.11.20(4) 

S. 
No. 

State 

1. Andhra Pradesh 

2. Bihar 

3. Jharkhand 

4. Gujarat 

5. Orissa 

6. Rajasthan 

7. Uttar Pradesh 

8. Uttaranchal-

9. West Bengal 

Total 

[English] 

(As. in lakhs) 

Grants released! 
ssnctloned 

4500.00 

2800.00 

6145.00 

795.10 

2991.03 

5000.00 

6469.00 

1310.12 

3790.00 

33800.25 

Hike In water Charges by DJB 

3406. SHRI MOHO. MUKEEM : 
SHRI PRABHUNATH SINGH : 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Deihl Jal Board has decided to raise 
.the water charges in Delhi; 

(b) if so, the details thereof and the reasons 
therefor; 
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(c) whether 3-4 years back the DJB had, on 
payment, installed new meters which were to be 
maintained by them but most of these meters have gone 
out of order and the DJB has been sending ad hoc bills 
without any readings for the past several years; 

(d) if so, whether the DJB proposes to replace/repair 
those meters as per the Original arrangement; 

(e) if so, the details thereof; 

(f) whether in several independent self-occupied 
houses there are more than one meters even through there 
is only one family with a common water tank; 

(g) if so, the action taken/proposed to be taken in 
the matter; and 

(h) the measures taken to plug the leakage of water, 
improve the water distribution transmission system, check 
the usage of domestic water supply and augment the water 
to meet the shortages in Delhi? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) and (b) Yes, Sir. The Delhi Jal Board (DJB) 
has informed that the water tariff was last revised during 
the year 1998-99. Since when the cost of operation and 
maintenance of water and sewerage plants, infrastructure, 
laying costs, raw water and power have increased. The 
tariff has been revised to rationalize it, introduce demand 
management and to some extent bridge the gap between 
expenditure and income. 

(c) to (e) The DJB had provided new water meters to 
the consumers which are maintained by them. The 
repairing of water meters is a continuous process and the 
water meters are repaired/replaced periodically. In case of 
non-functional meters, the DJB calculates the water 
charges on the basis of average consumption. 

(f) and (g) It has been informed by DJB that there is 
no ban on provid'mg more than one water meter in a 

house. 

(h) The DJB has taken the following measures to 
plug the leakage of water, improve the water distribution 
transmission system. check the usage of domestic water 
supply and augment the water to meet the shortage In 
Delhi:-

(1) DJB has a Leak DetecUon CeO for pro-activity 
detecting leakages in the system. 

(2) Public awareness campaignsltraining pro-
grammes in various schools of Delhi. 

(3) ReplaCement of old water lines. 

(4) Bulk water meters being instaJIed at various 
pumping mains/distribution mains to determine 
the actual water supply compared to the actual 
billing. 

(5) To augment the water supply In Delhi, following 
steps have been taken: 

(i) Construction of 140 Million Gallons per 
Day (MGD) Water Treatment Plant at Sonia 
Vihar. 

(ii) 40 MGD Water Treatment Plant at Nangloi 
has been Commissioned. 

(iii) Construction of Parallel Lined Channel 
from Munak (Haryana) to Haiderpur Water 
Treatment Plant which will save about 80 
MGD of water. 

(iv) Construction of 20 MGD Plant at Bawana 

(v) 20 MGD Plant at Okhla and 40 MGD Plant 
at Owarka has been planned. 

(6) DJB also proposes to reCycle backwash water 
and treat it for drinking purpose. 45 MGD water 
could be recovered under this scheme. 

Improvement of Quality of 
, Higher Education 

3407.SHRI S.D. MANDLIK : 
SHRI ANIRUDH PRASAD ALIAS SADHU YADAV: 
SHRI BRAJA KISHORE TRIPATHY : 
SHRI ANANDRAO VITHOBA ADSUL : 
SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether teachers from various colleges and 
universities across the country has staged a joint march to 
protest against the quality of higher education and service 
conditions of central universltIea and schools in the country; 
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(b) if so, the details of the demand submitted by 
various organizations in this regard: and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRt ARJUN SINGH) : (a) to (c) The 
teachers from various colleges and universities across the 
country staged a joint march to the Parliament on 6th 
December, 2004 under the joint banner of All India 
Federation of Universities and College Teachers 
Organisations and Federation of the Central Universities 
Teachers' Associations. The demands submitted by these 
associations include, inter-alia, restoration of Professorship 
in the colleges, implementation of Career Advancement 
Scheme (CAS) with effect from 1 st January, 1996, counting 
of past service for CAS, giving one m~re option for switch 
oVer from CPF and GPF, restoration of parity of Librarians 
and Directors of Physical Educations with Teachers. 

The demands submitted by the Associations have 
been discussed with their representatives in the meetings 
held in this Ministry and are, presently, under examination 
in consultation with the University Grants Commission and 
other Ministries concerned. 

[Translation] 

Introduction of Retirement Benefit 
Scheme In Chandtgarh 

3408.SHRI PAWAN KUMAR BANSAL: Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the employees in UT Chandigarh are 
governed by the pay scales, service conditions of Punjab; 

(b) whether there is a demand for introduction in 
Chandigarh a scheme for retirement benefit on the pattem 
of Punjab Privately Managed Recognized Aided Schoois 
Retirement Benefit Scheme, 1992; and 

(c) if so, the reasons for not implementing the 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy) : (a) Yes, Sir. 

(b) and (c) A proposal. received from UT Administration 
Chandigarh for Implementation of the Chandigarh 
Administration Retirement Benefit Scheme, 1998 on the 
pattem of Punjab Privately Managed Recognized Aided 

Schools Retirement Benefit Scheme, 1992 was considered 
by the Govemment but was rejected inter-alia on the 
grounds that:-

(a) The cost of introduction of CCS Pension Scheme 
is much higher than CPF Scheme. 

(b) For servicing a pension scMme, a pension fund 
is required to be set up and managed by a Trust. 
Difficulties may be experienced in Judicious 
administration of the fund and in case the fund 
becomes unviable, the Govemment will have to 
meet the shortfall and take on the pension 
liability. 

Encroachment8lUnauthortzed 
Constructions at Tughlakabad Fort Land. 

3409. SHRI PRABHUNATH SINGH : Will the Minister 
of URBAN DEVELOPMENT be pleased to refer to the reply 
given to Unstarred Question No. 3490 dated August 19. 
2003 and state: 

(a) the status of SLP No. 4821 of 2002 pending 
before the hon'ble Supreme Court of India: 

(b) whether the apex court has issued any orders! 
directions for removal of all illegal encroachments! 
unauthorised constructions at Tughlakabad fort land; 

(c) if so, the details thereof; and 

(d) the reasons for not implementing the orders! 
directions of the apex court in the matter? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) The matter is sub-judice. 

(b) No, Sir. 

(c) and (d) Questi0r:l does not arise. 

(English] 

Expansion of Ib Thermal Power P~Ject 

3410.SHRI JUAL ORAM : Will the Minister of POWER 
be pleased to state : 

(a) whether there is any proposal for the expansion 
of Third and· Fourth Units of the Ib thermal power plants 
in Orissa; 
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(b) if so, the estimated cost thereof and the total 
power in MWlikely to be generated on the completion of 
these two unfts: and 

(c) the target date set for the commerical production 
of these units? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : (a) 
Yes, Sir. 

(b) and (c) The estimated cost of the project as per the 
Detailed Project Report is Rs. 1542 crores including 
Interest During Construction (I DC). 420 MW (8.06 Million 
Units (MUs) at 80% Plant Load Factor (PLF) per day) would 
be generated with completion of these units. Presently, the 
date of commercial production of the project has not been 
set. 

[Translation] 

Outstanding Amount against BSNL 

3411. SHRI DALPAT SINGH PARSTE : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether any dues of the New Delhi Municipal 
Council are outstanding against the Bharat Sanchar Nigam 
Limited for the supply of water to Type-I to Type-V cate-
gories of Government quarters of Kalibari Marg, New Delhi: 

(b) if so, the details thereof; 

(c) whether the NDMC is levying surcharge on bills 
despite the facts that water bills were never sent to the 
Bharat Sanchar Nigam Limited or the Telecom Department 
since 1984; 

(d) if so, the rationale behind it and the reasons as 
to why the B.S.N.L. should pay the surcharge on water bills 
which were never received by them; and 

(e) the efforts being made to ensure that the revised 
water bills are sent to the BSNL and the time by which 
such bills are likely to be sent by the NDMC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) Yes, 
Sir. Dues of New Delhi Municipal Council amounting to Rs. 
1,67,16.8881- towards electriclwater charges "pto the 
billing cycle of December, 2004 are outstanding against 
Bharat Sanchar Nigam Limit$d. 

(~) The New Delhi Municipal Council has levied 
surcharge on unpaid bills which have been delivered at 
the registered addresses of the Bharat Sanchar Nigam 
Limited. 

(d) Since the bills are being delivered regularly at 
the registered addresses of the Bharat Sanchar Nigam 
Limited, levy of surcharge on unpaid bills is justified. as 
per the Resolution No. 17 dated 17th September, .1993 
adopted by the New Delhi Municipal Council. 

(e) In view of the position explained at (d) above, 
the question of revising the bills does not arise. However, 
Bharat Sanchar Nigam Limited (BSNL) can take advantage 
of the onetime rebate scheme in surcharge presently 
available to the consumers. 

[English] 

Constitution of Committee for 
Betterment of Police Force 

3412.SHRI BRAJESH PATHAK: Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Union Government proposes to 
constitute a committee for bettermel1t of police force in 
order to combat terrorism as well as to strengthen the 
internal security system: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No, 
Sir. 

(b) Does not arise in view of (a) above. 

Disproportionate Assets of PFA Officials 

3413.SHRI A.F.G. OSMANI : Will the Minister of HOME 
AFFAIRS be pleased to state : 

<a> whether the matter regarding possession of 
. disproportionate Assets by certain Delhi PFA officials are 
pending with CBI since a long time; 

(b) if so, the action taken by the Government in this 
regard: and 

(c) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c) Only 
one case regarding possession of disproportionate assets 
registered in 2001 against a Food Inspector of the 
Department of Prevention of Food Adulteration (PFA), 
Government of National Capital Territory of Oehi is under 
investigation by the Anti Corruption Branch of the Central 
Bureau of Investigation. Field investigation in the case has 
been completed and it is now under legal scrutiny. 

Privatlsation of Water Distribution and 
SanItatIon 

3414.SHRI MOHAN RAWALE : 
SHRI SANAT KUMAR MANDAL : 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Union Government proposes to 
privatise the water distribution and sanitation in Mumbai 
and other cities of the country; 

(b) if so, the details thereof; and 

(c) the extent to which the private sector participation 
is helpful in the improvement of urban water supply and 
sanitation? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) and (b) Urban water supply and 
sanitation being a State Subject, it is for the State Govern-
ments to decide on this issue. The Union Government plays 
the role of facilitator and has prepared guidelines for sector 
Reforms and Public-private partnerships in urban water 
supply and sanitation services in India. 

In respect of Mumbai, the MuniCipal Corporation of 
Greater Mumbai (MCGM) sought financial assistance 
under Public-Private Infrastructure Advisory Facility (PPIAF) 
for design and development of pilot Private Sector 
Participation (PSP) model for distribution of drinking water 
in K(East) ward of Mumbai. PPIAF has approved funding 
of US$ 692,500 for this activity in July, 2004 and a Senior 
Sanitary Engineer in World Bank has been appointed as 
Task Force Manager for this activity. 

(c) The PSP in Urban Water supply and Sanitation 
can be helpful to the extent to which it is linked with reforms 
in the sector and to bridge the resource gap. 

[Translation} 

Increase In People living In 
Slum Clusters 

3415.SHRI RAMDAS ATHAWALE : Will the Minister 
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) whether the number of people living in slum 
clusters in Metro Cities of the country is constantly 
increasing; 

(b) . if so, the reasons therefor; 

(c) the estimated number of Dalits living in slum 
clusters, metro-city-wise; 

(d) whether the Government has taken or propose 
to take steps for solving the problems arising due to slum 
clusters; 

(e) if so, the details thereof; and 

(f) the amount spent by the Union, Government for 
the development of slum clusters during each of the last 
three years and the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEW,A) : (a) and (b) The main reason for 
increase in the number of people living in slum clusters 
is due to migration of people from rural to urban areas 
for better employment opportunities, educational and 
medical facilities, etc in the urban areas as well as the 
natural growth in population. 

(c) Data about number of Dalits living In slum 
clusters, metro-city-wise is not maintained. 

(d) and (e) Slum Development is a State subject. 
However, with a view to ameliorate the living conditions 
of the slum dwellers a programme known as National Slum 
Development Programme (NSDP) was launched at the 
National level by the Government in August. 1996 for the 
development of urban slums. Funds under this programme 
are allocated as Additional Central Assistance (ACA) to 
various States on the basis of pro-rata slum population. 

BesIdes a new Centrally sponsored scheme called 
Valmiki Ambedkar Awes Yojana (VAMBAY) was launched 
on 2.12.2001 with a view to «neItorating the conditions 
of the urban slum dwellers living below powerty line who 
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do not possess adequate sheRer. The Scheme has the 
primary objective to facilitate the construction and 
upgradation of the dwelling units for the slum dwellers and 
to provide health and enabling urban environment through 
community toilets under Nirmal Bharat Abhiyan, a 
component of the Scheme. 

(f) The details of funds released under National 
Slum Development Programme (NSDP) and Valmiki 
Ambedkar Awas Yojana (VAMBAY) during each of the last 
three years and current year are as follows:-

Name of 
Scheme 

NSDP 

VAMBAY 

{English] 

(Rs. in crore) 

Year Year Year Year 
2001-02 2002-03 2003-04 2004-05 

282.40 333.44 335.08 295.42 

73.58 271.60 230.61 92.07 

Intellectual Property Rights 

3416. SHRI SURESH KALMADI : 
SHRI· SHIVRAJ SINGH CHOUHAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Indian Music Industry has suggested 
to constitute an Enforcement Agency under the Police 
Department for protection of intellectual property rights; 

(b) if so, the details thereof and the response of the 
Government thereto; and 

(c) the present statutory provision in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) and (b) No, 
Sir. No suggestion has been received from the Indian 
Music Industry, an organization representing a segment of 
music industry in India, for constitution of an enforcement 
agency under the Police Department for protection of 
Intellectual Property Rights. However, a proposal was 
submitted by the IMI, on strengthening of Copyright 
Societies wherein a mention was made of the need for 
creation of a special cell under this Ministry, for detection 
of cases under the Copyright Act. They have not provided 
any detail In this regard. 

(c) There are civil as well as criminal remedies 
provided in the Copyright Act, 1957 to deal with the 
Copyright related offences. The normal Judicial and Police 
machinery of the State is entrusted with the powers to deal 
with such cases. 

{Translation] 

Award by UNESCO 

3417.SHRI RAGHUVEER SINGH KOSHAL : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to stale ; 

(a) the number of Indians awarded by the UNESCO 
for their excellent services till date; 

(b) whether the Government has filed objections In 
any case of giving award by the UNESCO; 

(c) if so, the details thereof alongwith the reasons 
therefor; and 

(d) the reaction of the UNESCO on the mattre? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) ; (a) Sir, 49 Indian 
individuals/organisations (excluding Prof. JoS. Rajput) have 
been awarded by the UNESCO for their excellent services 
till date. 

(b) to (d) No, Sir. Government has not filed any 
objection in respect of any of the awards given to Indian 
nationals by the UNESCO. However, in August, 2004, 
when the 'Jan Amos Comenius Medal' (a joint award by 
the Czech Republic and the UNESCO presented for 
excellence in Educational Research) for 2004 was 
declared to be presented to Shri J.S. Rajput, Ex Director, 
NCERT, the Mini,stry of Human Resource Development, 
had only requested the UNESCO to consider keeping the 
award in 'abeyance' as there were pending inquiries 
against him, UNESCO have accordingly kept in abeyance 
the award of the medal. to Shri J.S. Rajput. 

[English] 

Teachers-Students Ratio 

3418, SHRI CK CHANDRAPPAN : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether National Council for Teacher Education 
(NCTE) has revised. teacher-student ratio in the Teacher 
Training Colleges; 
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(b) if so, the details thereof; 

(c) whether the Government of Kerala has requested 
NCTE for relaxation of conditions for a period of three years; 

(d) if so, the details thereof; and 

(e) the decision taken by NCTE thereon? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (e) Norms 
and Standards for certain teacher training courses were 
revised by NCTE in 2002. For B.Ed. course, for which a 
request was made from the Govemment of Kerala for 
relaxation, the teacher pupil ratio was liberalized from 1: 12 
to 1:12.5 in 2002. 

Government of Kerala had approached NCTE in 
January, 2004, for allowing existing teacher pupil ratio in 
respect of 21 aided B.Ed. colleges in the State, in relaxation 
of the above norm of 1:12.5 for a period of 3 years on the 
ground of their inability to create additional posts. 

Council conveyed to State Government in March', 
2004, its inability to agree to the above request. 

Construction of Slaughter House In Gajipur 

3419.SHRI KIRTI VARDHAN SINGH: 
SHRI VIJOY KRISHNA: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether intelligence agenices have informed the 
Government that foreign agencies are interested in 
construction of Slaughter House in Gajipur; 

(b) if so. the details in this regard; and 

(c) the steps taken by the Government to provide 
safety and security to Government instaHations like CNG 
pipeline and Hindon Air Force Station etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI s. REGUPATHY) : (a) No, Sir. 

(b) and (c) 00· not arise. 

[Translation] 

Home Loens by HUDCO 

3420.SHRI SAJJAN KUMAR: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION ·be 
pleased to state : 

(a) whether the Houaing and Urban Development 
Corporation Ltd. (HUDCO) .provides home loans to the 
needy persons; 

(b) if so, the criteria for granting home loans; 

(c) whether this loan facifity is also available to the 
residents of the resettlement colonies; 

(d) if not, the reasons therefor; 

(e) whether the Govemment proposes to extend the 
home loan facility to the residents of resettlement colonies; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA) : (a) Yes, Sir. 

(b) and (c) HOUSIng loan under HUDCO Niwas 
Scheme are granted to an individual mainly on the basis 
of repaying capacity of lbanee and other factors such as 
income, age, qualifications, number of dependents, 
spouse's income, assets, liabilities, stability and continuity 
of occupation and savings history. 

(d) to (f) Not applicable in view of the above. 

[English] 
Scholarship to ST Students 

3421.DR. P.P. KOYA : WHI the Minister of TRIBAL 
AFFAIRS be pleased to state : 

(a) the rate of scholarship offered to the Scheduled 
tribe students of Lakshadweep for various courses: 

(b) when was these rates fixed: 

(e) whether there is any proposal to enhance the 
scholarship rates; 

(d) if so, the extent to which and the time by which 
the rates are likely to be increased; 

(e) whether theGovemment proposes to enhance 
the scholarship in par with Scheduled Tribe Students of 
Kerala along with whom they are studying; and 

(f) if so. the details thereof? 

THE MINISTER OF TRIBAL AFFAlRSAND THE 
MINISTER OF DEVELOPMENT. OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH) : (8) Uiniaky ., ~ Affairs 
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. is implementing a Centrally Sponsored Scheme of Post 
Matric Scholarship for ST students. The course-wise rates 
of scholarships are given in the enclosed Statement. These 
rates are uniformly applicable for students of all StateslUTs 
including Lakshadweep. However, Lakshadweep has not 
availed of grants under the scheme' from the Ministry of 
Tribal Affairs so far. 

~inistry dated 19th February, 2004 and are effective from 
1.4.2003. 

(c) No. Sir. 

(d) Does not arise. 

(b) The rates of the Post Matric Scholarships 
have recently been revised upwards vide order of this 

(e) and (f) No, Sir. The rates of scholarship fixed by 
the Ministry of Tribal Affairs are uniformly applicable to all 
the States/UTs including Kerala and Lakshadweep. 

Group of 
Courses 

Group-I 

Group-II 

Group-III 

Group-IV 

Statement 

Name of Courses 

Degree and Post Graduate level courses (including M. Phil. Ph. D and 
Post Doctoral research) in Medicines (Allopathic. Indian and other 
recognized system of ~jnes), Engineering, Technology, Agriculture, 
Veterinary and Allied Sciences, Management, Business Finance, 
Business Administration and Computer Applications/Science. Commercial 
Pilot License (including helicopter pilot and Multi Engine rating) course. 

Other professional and technical graduate and Post Graudate (including 
M. Phill, Ph. D and Post Doctoral research) level courses not covered 
in Group I. CAlICWAlCS/etc. courses. All Post Graduate, Graduate level 
Diploma courses, all Certificate Level Courses. 

All other courses leading to a graduate or above degree (not covered 
in group I and II). 

All post matriculation level courses before taking up graduation like 
classes XI and XII in 10 + 2 system and intermediate examination etc., 
not covered in Group 'II' or 'III'. ITI courses, other vocational courses (if 
minimum required qualification to pursue the course is at least 
(matriculation ). 

Harvesting of Rain Water 

Rates of maintenance 
allowance per month 

Hostellers Dayscholars 

740 330 

510 330 

355 185 

235 140 

3422. SHRI SURESH CHANDEL : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NAB I AZAD) : (a) and (b) Central Ground Water Board 
under the Ministry of Water Resources has formulated a 
Centrally Sponsored Scheme for Artificial Recharge to 
Ground Water and Rain Water Harvesting for 
implementation during the remaining part of the Tenth Five 
Year Plan. It envisages construction of various trypes of 
rainwater harvesting af'!d artificial recharge structures, 
including roof top. rain water harvesting systems in various 
States. The scheme has not yet been approved by the 
Union Government. 

(a) whether the Government proposes to harvest 
rain water on the roof top of the houses in the States 
keeping in view the shortage of water in the country; 

(b) if so, the details thereof, State-wise; and 

(c) the steps taken by the Government to prevent 
the rain water going into sea and making it useful for other 

purposes? 
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(e) The above scheme also envisages to utlflze 
surplus monsoon runoff to recharge and augment ground 
water storage. This would help in minimizing the flow of 
rain water towards the sea. The Central Ground Water 
Board has reported to have. implemented a Central Sector 
Scheme of "Rain Water Harvesting and Artificial Recharge 
to Ground Watef' during the IX Plan. State-wise details of 
scheme implemented and funds released is given in 
enclosed Statement-I. 

Ministry of Urban Development has circulated the 
lit8raturelguidelines on rain-water harvesting provided by 
Ministry of Water Resources/Central Ground Water Board 
(CGWS) to all StateslUnion Territories for adoption in those 

areas where there has been sharp decline in the ground 
water level. States Govemments have also been advised 
to make a beginning in the existing Government officesl 
buildings and housing complexes and to make it 
mandatory for all new buildings by amending the building 
by-laws. This Ministry has also issued a notification for 
amending the Unified Building Bye-laws of Delhi, 1983 on 
28.7.01 which makes it mandatory for water harvesting 
through storing of water runoff, including r~ln water, in all 
new buildings on plots of 100 sq. metres and above. 
Likewise all buildings . having minimum discharge of 
10,000 litres and above per day shall incorporate water 
recycling system. The recycled water should be used for 
horticultural purpose. 

State wise details of Artificial Recharge Projects under Central Sector Scheme 
-Rechatge to Ground Wate" Implemented during IX Plan 

51. State No. of schemes Cost of scheme6 No. of schemes No. of schemes No. of schemes 
No. sanctioned approved in completed in progr8$S dropped 

lakhs 

1 2 3 4 5 6 7 

1. Andhra Pradesh 10 54.55 10 0 0 

2. Arunachal Pradesh 20.00 0 0 

3. Assam 63.50 0 0 

4. Bihar 2 10.52 0 

5. Chhattisgarh 7 64 .. 23 7 0 0 

6. Delhi 18 96.07 15 1 2 

7. Gujarat 3 20.05 3 0 0 

8. Haryana 8 107.17 4 4 0 

9. Himachal Pradesh 6 81.65 6 0 0 

10. Jammu and Kashmir 8 78.96 7 0 

11. Jharkhand 5 25.73 3 0 2 

12. Kamataka 2 43.30 2 0 0 

13. Kerala 13 88.18 13 0 0 

14. Madhya Pradesh 5 53.85 5 0 0 

15. Maharashtra 4 126.63' 3 0 

16. Meghalaya 20.32 0 0 

17. Mlzoram ' 28.00 0 0 
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2 3 4 

18. Nagaland 3 116.43 

19. Orissa 8 1508.29 

20. Punjab 17 361.92 

21. Rajasthan 18 122.80 

22. Tamil Nadu 10 161.14 

23. Uttar Pradesh 10 139.07 

24. Uttaranchal 2.00 

25. West Bengal 7 154.09 

26. A and N Islands 3· 12.92 

27. Lakshadweep 2 19.85 

Total 174 3581.22 

Economic Conditions of Mballms 

3423. SHRI ASADUDDIN OWAISI : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether Census 2001 has generated more heat 
than light on the conditions of Muslims in India; 

(b) if so, whether Muslim lag behind in everY field 
like literacy, population, employment and overall economic 
conditions; 

(c) if so, whether the Govemment propose to 
bring out a white paper on the status of Muslims in 
India; 

(d) if so, the details thereof; 

(e) if not, reasons therefor; 

(f) whether the Govemment propose to link its 
efforts on Muslims with intemationally recognized welfare 
objectives as required in the UN's Millenium Development 
Goals declaration; and 

(g) if so, the detailed strategy chalked out in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI MANIKRAO HODLYA GAVIT) : (a) 
and (b) As per the Census 2001, the literacy and work 
participation rate for Muslims in the country as a whole 
has been 59.1% and 31.3% respectively. 

5 6 7 

3 0 0 

3 4 1 

17 0 0 

18 0 0 

10 0 0 

7 2 

0 0 

4 2 

2 0 

2 0 0 

149 16 9 

The decadal growth rate of Muslim population for 1991-
2001 (excluding Jammu and Kashmir) has been 29.3 percent. 

The Muslims have registered the highest decadal 
growth rate of population if compared with the other main 
religious communities. They are, however, lower in literacy 
and work participation rates. 

(c) to (e) The Government has been taking various 
measures for welfare of Minorities, which includes Muslims. 
The National Minorities Development and Finance 
Corporation (NMDFC) has been providing concessional 
finance to the minorities living below double the pOverty 
line for self-employment. Rs. 610 crores covering 2.20 lakh 
beneficiaries have been disbursed since its inception in 
1994. 

The National Commission for Minorities (NCM) 
safeguards the in!erests of the Minorities. The Government 
has decided to grant constitutional status of the NCM. 

The Government has in October 2004 set up a 
National Commission to recommend measures for weHare 
of socially and economically backward sections amongst 
religious and linguistic minorities, including reservation in 
education and Government employment. 

(f) and (g) The UN's Millennium Development Goals 
are meant for the welfare of all the people in the country 
and are not aimed at specific categoryJsection of the 
population within the country. 
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[English} 

PAPERS LAID ON THE TABLE 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 

V. PATIL) : Sir, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 

EngflSh versions) under sub-section (2) of 

section 20 of the Protection of Human Rights 

Act, 1993:-

(i) Annual Report of the National Human 

Rights Commission, for the year 2002-

2003. 

(ii) Memorandum of Action Taken on the 
Annual Reports of the National Human 

Rights Commission, for the year 2002-

2003. 

{Placed in Ubrary. See No. LT 1308104] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Repatriates C0-
operative Fmance and Development Bank 

Limited (REPCO Bank), Chennai, for the 

year 2003-2004, alongwith Audited 

Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Repatriates Co-operative 

Fmance and Development Bank Limited 

(REPCO Bank), Chenoai, for the year 

2003-2004. 

{placed in Ubrary. See No. LT 1309104] 

(3) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of . 
section . 619 A of the Companies Act. 1956:-

(i) Review by the Gov~mment of the working 

of the Rehabilitation Plantations LImited, 
Punalur, for the year 2003-2004. 

(ii) Annual Report of the Rehabilitation 

Plantations Limited, Punalur, for the year 

2003-2004, alongwlth Audited Accounts 

and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library. See No. LT 1310104) 

{Translation] 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 

Mr. Speaker, Sir, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of 

section 619A of the Companies Act, 1956:-

(a) (i) Review by the Govemment of the 

working of the MSTCLimited 

(including its subsidiary, Ferro Scrap 

Nigam Limited). for the year 2003-

2004. 

(ii) Annual Report of the MSTC Limited 

(including its subsidiary, Ferro Scrap 

Nigam Limited), for the year 2003· 
2004, aIongwith Audited Accounts 

and comments of the Comptroller 

and Auditor General thereon. 

(Placed in library. 586 No. LT 1311104] 

(b) (i) Review by the Government of the 
working of the Hindustan Fertilizer 

Corporation Limited, New Delhi, for 

the year 2003-2004. 

(ii) Annual Report of the Hindustan 

Fertilizer Corporation Urnlted. New 

Delhi, for the year 2003-2004, 
alongwith Audited Accounts . and 
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comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. LT 1312104) 

(c) (i) Review by the Govemment of the 

wortcing of the Smith Stanistreet 

Pharmaceutical Limited, Kolkata, for 

the year 2003-2004. 

(ii) Annual Report of the Smith 

Stanistreet Pharmaceutical Limited, 

Kolkata, for the year 2003-2004, 

alongwith Audited Accounts and 

comments of the Comptroller and 

Auditor. General thereon. 

[Placed in Library. See No. LT 1313104] 

(d) (i) Review by the Govemment of the 

working of the Bengal Immunity 

Umited, Kolkata, for the year 2003-

2004. 

(ii) Annual Report of the Bengal 
Immunity Limited, Kolkata. for the 
year 2003-2004, alongwith Audited 

Accounts and comments of the 
Comptroller and Auditor General 

thereon. 

[Placed in Library. See No. LT 1314104] 

(e) (i) Review by the Govemment of the 

working of the Bengal Chemical and 

Pharmaceuticals Limited, Kolkata, 

for the year 2003-2004. 

{Ii) Annual Report of the Bengal 

Chemical and Pharmaceuticals 

Limited, Kolkata, for the year 2003-

2004, alongwith Audited Accounts 

and comments of the Comptroll~r 

and Auditor General therQOn. 

[Placed in Library. See No. LT 1315104] 

(I) (i) Review by the Govemment of the 

working of the Macon Limited. 

Ranchi, for the year 2003-2004. 

(ii) Annual Report of the Macon Limited, 

Ranchi, for the year 2003-2004. 

alongwith Audited Accounts and 
comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library. See No. LT 1316104] 

(g) (i) Review by the Government of the 

working of the National Mineral 

Development Corporation Limited. 

Hyderabad, for the year 2003-

2004. 

(il) Annual Report of the National 

Mineral Development Corporation 

Limited, Hyderabad. for the year 

2003-2004, alongwith Audited 

Accounts and . comments of the 
Comptroller and Auditor General 

thereon. 

[Placed in Library. See No. LT 1317/04] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Institute of 

Plastic Engineering and Technology. 

Chennai, (of the year 2003-2004, alongwith 

Audited Accounts. 

{English] 

(ii) A copy of the Rell'iew (Hindi and English 

versiot'l8) by the Govemment of the 

working of the Central Institute of Plastic 

Engineering and Technology. Chennai. for 

the year 2003-2004. 

[Placed in Library. See No. LT 1318104] 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
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OF PARLIAMENTARY AFFAIRS (SHRI BUOY HANDlOUE): 

Sir, on behalf of Shri GhuIam Nabi Azad, I beg to lay on 

the TabIe:-

(1) A copy of the DeIhl Development AuthorIty 
(Disposal of Developed Nazual Land) 

Amendment Rules. 2004 published in NotificatIon 
No. G.S.R. 801 (E) in Gazette of India dated the 

9th December, 2004. under section 58 of the 
Delhi Development Authority Act, 1957. 

[placed in Library. See No. LT 1319104] 

(2) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of 
section 619A of the Companies Act. 1956:-

(i) Review by the Government of the working 
of the National Buildings Construction 

Corporation Limited, New Delhi, for the 

year 2003-2004. 

(ii) Annual Report of the National Buildings 

Construction Corporation· Umited, New 

Delhi. for the year 2003-2004, afongwith 

Audited Accounts and comments of 
the ComptrOIer . and Auditor General 

thereon. 

{Placed in library. Sse No. LT 1320104] 

THE MINISTER OF POWER (SHRJ P.M. SAYEED) : Sir, 
I beg to lay on the TabIe:-

(1 ) A copy each of the following pap8fS (Hindi and 
. English versions) under sutH;ecIion (1) of 

section 6l9A of the Companies Ad., 1956:-

(a) (i) Re¥iew by 1he Govemmellt oflhe 

WOI1dng of the Nannada HydNeIactric 

Development CoIpondion Limited, 

Bhopal, for the year 2003-2004. 

(ii) Annual Report of the Narmada 

Hydroetectric DeYeiopment Cor-

on the Table 388 

poratIon Umltad, Bhopal, for the year 
2003-2004, alongwith Audited 

Accounts and comments of the 
CompboIIer and AudItor General 

thereon. 

{Placed in Library. See No. LT 1321104] 

(b) (i) Review by the Government of the 
working of' the Rural Electrification 
Corporation Umited, New Delhi, for 
the year 2003-2004. 

(ii) Annual Report of the Rural 

EJectrification Corporation Limited. 
New Delhi, for the year 2003-2004, 

alongwith Audited Accounts and 

comments of the Comptroller and 

Auditor General thereon. 

(PIaoed in Linry. See No. LT 1322J04] 

(c) (i) Review by the Government of the 

working of the SatIuj Jal Vidyut 

Nigam Limited, New Shimla, tor the 

year 2003-2004. 

(ii) ArmuaI Report of the Satluj Jat 

Vidyut Nigam limited. New Shirnla. 

for the year 2003-2004, alongwith 

Audited Accounts and comments of 

the ~ and Auditor General 

thereon. 

[Placed in lbary. See No. LT 1323104] 

(d) (i) Rewiew by .... Govan.,l6m of the 
woitdng of the Power Fmence 
eorpo. ..... UmIad, New Delhi, for 

the year 2003-2004. 

(ii) Annual Report of the Power finance 

-OeIpa"'fIII'UnIted, New Delhi, tor the,.., 2003-2004, aIongwilh 

AucIted AccounIa and convnenfS of 
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the Comptroller and Auditor General 

thereon. 

[Placed in Library. See No. LT 1324104] 

(2) (I) A copy of the Annual Report (Hindi and 

English versions) of the National Power 

Training Institute, Faridabad, for the year 

2003-2004, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 
working of the National Power Training 
Institute, Faridabad, for the year 2003-

2004. 

[Placed in Library. See No. LT 1325/04] 

(3) A copy of· the Annual Report (Hindi and English 

verslOOs) of the Ce~tral Electricity Regulatory 
Commission for the year 2003-2004, under 

section 101 of the Electricity Act, 2003. 

[Placed in Library. See No. LT 1326104] 

(4) A copy of the each of the following Notifications 

(Hindi and English versions) under section 179 

of the Electricity Act, 2003:-

(i) The Procedure for Holding Inquiry by 
Adjudicating OffICer Rules, 2004 published 

in Notification No. G.S.R. 563 (E) in 

Gazette of India dated the 2nd September, 

2004. 

(ii) The Appellate Tribunal for Electricity Salary, 

Allowances and other Conditions of Service 
of the Officers and Employees Rules, 2004 

published in Notification No. G.S.R. 721(E) 

in Gazette of India dated the 30th October, 

2004. 

(Iii) The Central Electricity Regulatory 

Commission {Open Access in inter-state 

Transmission) Regulations, 2004 published 

in Notification No. L-7f25(4)-2003 in Gazette 

of India dated the 6th February, 2004. 

(iv) The Central Electricity Regulatory 

Commission (Procedure for making of 

application for determination of tariff, 

publication of the application and (other 

related matters) Regulations, 2004 

published in Notification No. L-7125('~)-

2003-CERC in Gazette of India dated the 

3rd August, 2004. 

(v) . The Central Electricity Regulatory 
Commission (Terms and Conditions of 

Tariff) (First AJnendment) Regulations, 

2004 published in Notification No. L-71 

25(5)-2oo3-CERC in Gazette of India 

dated the 9th September, 2004. 

[Placed in Library. See No. IT 1327104] 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDlQUE): 

Sir. on behalf of Kumari Selja. I beg to lay on the Table:-

(1) A copy of the Memorandum of Understanding 

(Hindi and English versions)·· between the 

Housing and Urban DevelOpment Corporation 
Limited and the Ministry of Urban Development 

and Poverty Alleviation, for the year 2003-2004. 

[Placed in Library. See No. IT 1328104] 

(2) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of 

section 619 A of the Companies Act. 1956:-

(i) Review by the Government of the working 

of the Housing and U~n Development 

Corporation Limited. New Delhi, for the 

year 2002-2003. 

(ii) Annual Report of the Housing and Urban 

Development Corporation Limited, New 
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Delhi, for the year 2002-2003, aI'ongwIth 
Audited Accounts and comments of the 
ComptroUer and Auditor General thereon. 

(3) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (2) above. 

(Placed in library. See No. LT 1329J04) 

(4) (i) A copy of the Annual Report (Hindi and 

Er9sh versions) of the Central Government 
Employees Welfare Housing Organisation, 

New Delhi, for the year 2003-2004, 

aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

YeISions) by the Govemment of the 
working of the Central Govemment 

Employees Welfare Housing Organisation, 

New Delhi, for the year 2003-2004. 

[Placed in liJrary. See No. IT 1330104) 

(Translation) 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODlYA GAVIT) : I beg 

lay to on the Table a copy of the Annual Asseesment 
Report (Hindi and English versions) regarding Programme 

for accelerating the spread and development of Hindi and 

its progressive use for the various official purpoe85 of the 
Union and its implementation, for the year 2002-2003. 

[Placed in lbary. See No. LT 1331104) 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI BUOY HANDlQUE): . 

Sir, on behalf of Shri Mohd. Ali Ashraf Fatmi, I beg to lay 

on the Table:· 

( 1 ) (i) A copy of the Annual Report (Hindi and 

English veraions) of the Nalional Book 

Trust, India, New Delhi, for the year 2001-

2002, alongwlth AUdited Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Govemment of 

the wortdng of the National Book Trust, 

India, New Delhi, for the year 2001-2002. 

(2) Statement (Hindi and English versions) showing 

reasons for deray in laying the papers mentioned 

at (1) above. 

[placed in Library. See No. LT 1332104) 

(3) (i) A copy of the Annual Report (Hindi and 

English versions) of the Mahila Samakhya 

Uttaranchal, Dehradun, for the year 2003-

2004, a10ngwith Audited Accounts. 

. (ii). Statement regarding Review (Hindi and 

English versions) by the Govemment of 
the wortdng of the Mahlla Samakhya 

Uttaranchal, Dehradun, for the year 2003-

2004. 

[Placed in Library. See No. LT .1'333104) 

(4) (a) (i) A copy of the Annual Report (Hindi 

and English versions) of the 

Rajasthan Council of Primary 

Education (Sarva Shiksha Abhiyan) , 

Jaipur, for the years 2001-2002 and 
2002-2003, alongwith Audited 

Accounts. 

(ii) A copy of the Annual Report (Hindi 

and English versions) of the 

Rajasthan Council of Primary 

Education (District PrimafY Education 

Programme), Jalpur, for the year 
2002-2003, alongwith AudHed 

Accounts. 

(b) Statement reganlng Review (Hindi and 
English V8I'8ions) by the Government of< 
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the wooong of the Rajasthan Council of 
Primary Education (Sarva Shiksha 

Abhiyan), for. the years -2001-2002 and 

2002-2003 and District Primary Education 

Programme for the year 2002-2003. 

(5) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (4) above. 

[Placed in Library. See No. LT 1334104J 

(6) (i) A copy of the Annual Report (Hindi and 

English versions) of the Pachim Bangs 
Raiya Prarambhik Shiksha Unnayan 

Sanstha (West Bengal District Primary 

Education Programme) Koikata, for the 

year 2002-2003, alongwith Audited 

Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Govemment of 

~ working of the Pachim Banga Rajya 

Prarambhik Shiksha Unnayan Sanstha 
(West . Bengal District Primary Education 

Programme) Koikata, for the year 2002-

2003. 

(7) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 
at (6) above. 

[Placed in Library. See No. LT 1335104J 

(8) (I) Ii copy of the Annual Report (Hindi and 

English versions) of the National Institute 
of Technology, Jamshedpur, for the year 

2002-2003, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) of the Government of the wortdng 

of the National Institute of Technology, 
Jamshedpur, for the year 2002-2003. 

(9) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (8) above. 

[Placed in Library. See No. LT 1336104J 

(10) (i) A copy of the Annual Report (Hindi and 

English versions) of the Assam Mahila 

Sarnata Society, Guwahati, for the year 

2003.-2004, alongwith Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 

English verSions) by the Govemment of 

the working of the Assam Mahila Samata 

Society, Guwahati, for the year 2003-

2004. 

[Placed in Library. See No. LT 1337/04J 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Technical Teachers' 

Training Institute, Bhopal, for the year 

2002-2003, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Technical Teachers' Training 

Institute, Bhopal, for the year 2002-

2003. 

(12) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (11) above. 

[PIaced·in Library. See No. LT 1338104) 

(13) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Council 

of Educational Research and Training, 

New Delhi, for the year 2002-2003. 

(ii) Statement regarding Review (Hindi and 

English v8f8ion&) by the Government of 

the working of the National Council of 
Educational Research and Training, New 
Delhi, for the year 2002-2003. 
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(14) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at (13) above: 

{Placed in Library. See No. LT 1339104] 

(15) (i) A copy of the Annual Report (Hindi and 

English versions) of the North Eastern 

Regional Institute of Science and 

Technology. itanagar. for the year 2002-
2003. aIongwithAudited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
woOOng of the North Eastern Regional 

Institute of Science and Technology. 
ltanagar, for the year 2002-2003. 

(16) Statement (Hindi and Engfish versions) showing 

reasons for delay in laying the papers mentioned 
at (15) above. 

[Placed in Library. See No. LT 1340104] 

(17) (i) A copy of the Annual Report (Hindi and 
English versiolls) of the Kendriya Hindi 
ShiIaIhanMandal (Central Institute of 

Hindi). Agra. for the year 2001-2002. 

(fa) A cepv of the Annual AcccM.na (Hindi and 
Engllstlversi0n8) of the Kendriya Hindi 

Shikshan Mandai (Central Institute of 
HIndi). Agra. for the year 2001-2002. 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the Kendriya Hindi Shikshan 
MandaI (Central Institute of Hindi). Agra. 
for the year 2001-2002. 

(Iv) Statement regarding Review (Hindi and 
Engft8h versions) by the Government on 
the Audited Accounts of the Kendriya Hindi 
ShikBhan Mandal (Central Institute of 

Hindi). Agra. for the year 2001-2002. 

(18) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (17) above. 

[Placed in Library. See No. LT 1341104] 

(19) (I) A copy of the Annual Report (Hindi and 

English versions) of the Malaviya National 

Institute of Technology, Jaipur. for the 

year 2002-2003, alongwith Audited 

Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the Malaviya National Institute 

of Technology, Jaipur, for the year 2002-

2003. 

(20) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (19) above. 

[placed in Library. See No. LT 1342104] 

(21) (i) A copy of the Annual Report (Hindi and 

English versions) of the Technical Teachers' 

Training Institute •• Chandlgarh. for the year 

2002-2003, atongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the Technical Teachers' Training 

Institute. Chandigarh. for the year 2002-

2003. 

(22) Statement (Hindi and English versions) showing 

reasons tor delay in laying the papers mentioned 

at (21) above., 

(Placed In Ubrary. See No. LT 1343f(4) 

(23) A copy' of the Annual Report (Hindi and English 

versions) of the Indira Gandhi National Open 

Uni~rsity. New Delhi, for the year 2001-2002, 

together with Audit Report thereon. 
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(~) . Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at {23) above. 

[Placed in Library. See No. LT 1344104] 

(25) (i) A copy of the Annual RepGrt (Hindi and 

English versions) of the Kendriya Vldyalaya 
Sangathan. New Delhi. for the year 2001-
2002. 

(ii) A copy of the Annual Accounts (Hindi and 

English versions) of the Kendriya VIdyaIaya 
Sangathan. New Delhi. for the year 

2001-2002. together with Audit Report 

thereon. 

(iii) Statement regarding Review (Hindi and 

English versions) by the Go\l4tmment of 

the wor1Ung of the Kendriya VIdyaIaya 

Sangathart, New Delhi. for the year 2001-
2002. 

(26) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at (25) above. 

[Placed In Library. See No. LT 13451(4) 

(27) (i) A copy of the Annual Report (Hindi and 

Engf'lSh versions) of the Kendriya Vldyalaya 

Sangathar\, New Delhi, for the year 2002-

2003. 

(ii) A copy of the Annual Accounts (Hindi and 

English versions) of the Kendriya Vldyalaya 
Sangathan. New Delhi, for the year 

2002-2003, together Audit ~ thereon. 

(iii) Statement regarding Review (Hindi and 

English versions) by the Government of 

the working of the KencIriya -YiGpIIIp 
Sangathan, New Delhi, for the year 2002-

2003. 

'28) Statement (Hindi and English versions) showing 

reasons tor ~ in Ia}4ng the papenI mentioned 
at (27) above. 

{Placed in LibraIy. See No. LT 1346104] 

(29) A copy each of the Annual Accounts (Hindi and 

English versions) of the University of Delhi, 

Delhi • .for the .ye.ar& 1997-98 to 1999-2000, 
together with AudIt Report Jbereon. 

(30) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (29) above. 

(31) (i) 

[Placed in Ubrary. See No. LT 1347/04] 

A copy of the Annual Report (Hindi and 

English versions) of the National Bal 

Bhavan, New Delhi, for the year 2001-

2002. 

(ii) A copy of the Annual Accounts (Hindi and 

English 'versions) of the National Bal 

Bhavan, . New Delhi, for the year 2001-
2002, together with Audit Report 

thereon. 

(iii) Statement regardIng Review (Hindi and 

English versions) by the Government of 

the working of the National Bal Bhavan, 

New Delhi, for the year 2001-2002. 

(32) Statement (Hindi and English versions) S,howing 
reasons for delay in laying the papers mentioned 
at (31) above. 

[Placed In Library. See No. LT 1348104] 

(33) 0) A copy of the Annual Report (Hindi and 

English versions) of the Rashtriya Sanskrit 

Sansthan, New Delhi. for the year 2002-

2003. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Rashtrlya Sanskrit 
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Sansthan, New Delhi, for the year 2002-
2003, toge1her with Audit Report thereon. 

(iii) A copy of the Review' (Hindi and English 

versions) by the Govemment of the 
working of the Rashtriya Sanskrit Sansthan, 
New Delhi, for the year 2002-2003. 

(34) Statement (Hindi· and English versions) showing 

~ for delay in laying the papers mentioned 
at (33) above. 

(Placed in Library .. See No. LT 1349104] 

(35) (i) A copy of the Annuat Report (Hindi and 
Engfish versions) of the Himachal Pradesh 

Primary Education Society, ShimIa, for the 
year 2002-2003, alongwlth Audited 

Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of Himachal Pradesh Primary 
Education Society, Shimla, for the year 

2002-2003. 

(36) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 
at (35) above. 

[Placed in library. See No. LT 1350104] 

(37) A copy each of the Annual Accounts (Hindi and 

English versions) of the Jawaharlal Neftru 

University, New Delhi, the year 2002-2003 
together with Audit Report thereon. 

(38) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (37) above. 

[Placed in Library. See No. LT 1351/04] 

(39) (i) A copy of the Annual Report (Hindi and 
English versions) of the Aesam University, 

Silchar, for the year 2002-2003. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment' of the 
working of the Assam University, Silchar, 

for the year 2002-2003. 

(40) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 

at (39) above. 

[Placed in Library. See No. LT 1352104] 

12.01 hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

fifth Report 

[English) 

SHRI CHARNJIT SINGH A TWAL (Phillaur) : Sir, I beg 

to present the Fifth Report (Hindi and English versions) 

of the Committee on Private Members' Bills and Resolutions. 

12.01 Yl hr •. 

COMMITTEE ON PUBLIC UNDERTAKINGS 

(I) First Report 

[English] 

SHRI RUPCHAND PAL (Hoogly) : .~r, I beg to present 
the First Report (Hindi and English versions) of the 

Committee on Public Undertakings on Action Taken by 

Government on the recOrrimendation contained in their 

Eleventh Report (Thirteenth Lok Sabha) on "Air India Ltd.-
Reconstitution of Board of Directors." 

(II) Study Tour Reports) 

SHRI RUPCHAND PAL (Hoogly) : Sir, I beg to lay Oft 

, the Table a copy each of the following Study Tour Reports 
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(Hindi and English versions) of the Committee on Public 
Undertakings: -

(1) First Study Tour Report on Antrix Corporation 
Limited; and 

(2) Second Study Tour Report on Spices Trading 
Corporation Limited. 

12.02~ hrs. 

[English] 

STANDING COMMITTEE ON 
CHEMICALS AND FERTILIZERS 

Third Report 

SHRI ANANT GANGARAM GEETE (Ratnagiri) : Sir, I 
beg to present a copy of the Third Report (Hindi and 

English versions) on Action Taken by the Government on 
the recommendations contained in the First Report 

(Fourteenth Lok Sabha) of the Standing Committee on 

Chemicals and Fertilizers (2004-05) on 'Demands for 

Grants (2004-05) of the. Ministry of Chemicals and 
Fertilizers (Department of Chemicals and Petrochemicals). 

12.03 hra. 

STANDING COMMITTEE ON EXTERNAL AFFAIRS 

Third Report 

[Translation] 

DR. LAXMINARAYAN PANDEY (Mandsaur): Sir, I beg 
to present a copy (Hindi and English versions) of the 3rd 

Report of the. Standing Committee on Extemal Affairs on 
Action Taken Replies to the Recommendations contained 

in 13th Report (13th Lok Sabha) on "Working of Indian for 

Cultural Relations with special reference to Cultural 
Centres abroad". 

[English] 

12.03'h hra. 

RAILWAY CONVENTION COMMITTEE 

First Report 

SHRI GINGEE N. RAMACHANDRAN (Vandavasi) : Sir, 

beg to present the First Report (Hindi and English 

versions) of Railway Convention Committee (2004) on 

'Rate of Dividend.for 2004-05 and other Ancillary Matters'. 

12.04 hra. 

STANDING COMMITTEE ON HUMAN 
RESOURCE DEVELOPMENT 

One Hundred Fifty-third Report 

[English] 

DR. THOKCHOM MEINYA (Inner Manipur) : Sir, I beg 
to lay on the Table a copy each (Hindi and English 
versions) of the One Hundred Fifty-third Report of the 

Standing Committee on Human Resource Development on 

'Gender Budget Analysis'. 

12.05 hrs. 

STATEMENT BY MINISTER 

Memorandum of Settlement with National 

Liberation Front of Tripura 

[English] 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 

v. PATIL) : Sir, on December 17th, 2004. a Memorandum 

of Settlement has been signed between the Government 
of India, the Government of Tripura and the National 
Liberation Front of Tripura (Nayan Bashi Group). The 

agreement provides that NLFT (NB) will abjure violence, 
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surrender their weapons and join the mainstream by 
December 25th, 2004. The Government has agree to 
provide special funds for development of tribal areas and 
special rehabilitation package for ALL NLFT (NB) 
returnees. 

MR. SPEAKER: Item No. 18 - Shri P.M. Sayeed - He 
is not here. 

(Interruptions) 

MR. SPEAKER ; As you are aware, CaBing Attention 
generally has to come first. 

(Interruptions) 

MR. SPEAKER; But I will allow you now, We will take 
up Calling Attention after the Special Mentions. 

12.06 hrs. 

SUBMISSION BY MEMBERS 

Re: Reported lodging of an F.I.R. against 
the MinIal8r of Railways by the Election 

Commission for violating the model 
Code of Conduct 

(Translation] 

PROF. VIJAY KUMAR MALHOT~A (South Delhi) : Mr. 
Speaker, Sir, before we take up Calling Attention, the 
nation's attention is engaged in the FIR lodged by the 
Election Commission against a Cabinet Minister. Such 
thing never happend in the history .... (Jnterruptions) As 
regards the tainted Minister, it is a separate matter and the 
entire Government have become tainted by including a 
tainted Minister in the Cabinet. This is a separate matter. 
But here the Election Commission has lodged an FIR 
against a Minister who is making statement and the way 
he is violating with the immunity and boasting that it will 
least harm him, it is a serious matter. The Prime Minister 
should tell us as to how long and how will he keep such 
a Minister in his Cabinet and what actIOn he has taken 
... (Interruptions) or is the Prime Minister responsibl8 ... 
(Interruptions) 

MR. SPEAKER; Please speak one by one. Please take 
your seal. 

(English] 

Your Deputy-Leader is speaking. Allow him to 

continue. He has not yet finished his version. 

(Interruptions) 

MR. SPEAKER : Your Deputy Leader is speaking. 

Please do not get up now. Let us do it now. Prof. Malhotra 

has my permiSSion t!) speak. Please do not disturb him. 

(Translation] 

Let him speak. 

(Interruptions) 

{EngHsh] 

MR. SPEAKEfl : Let him conclude now. 

(Translation] 

PROF. VIJAY KUMAR MALHOTRA ; Mr. Speaker, Sir, 

I was sUbmftting that the Election Commission has lodged 

an FIR against the Minister and he has been declaTed an 

offender. Should such a Minister remain in the Cabinet? 

Will he be removed from the Cabinet? 

MR. SPEAKER : You please take your seat. 

PROF. VIJAY KUMAR MALHOTRA: The leader of the 

house is sitting here, the .Prime Minister should come and 

tell as to how long he will tolerate this Minister and what 

action will he take against him? Until it is not done ... 

(Interruptions) 

MR. SPEAKER : Please speak one by one. Let him 
conclude. 

(Interruptions) 

{English] 

MR. SPEAKER : I will call you. 
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[Translation] 

PROF. VIJAY KUMAR MALHOTRA: It is unprecedented 

in the history of India and such thing happened first time 

in the country, it is highly objectionable that everyone has 
kept mum over such a serious matter. We want that the 

Prime Minister should come and clarify that when will he 

remove him and what are the reasons for not asking for 

his resignation till now? 

[English] 

MR. SPEAKER : I am requesting everybody to 

appreciate that whatever one hon. Member says, it is not 

necessarily binding on others. You can reMe that tater. I 

will call again Shri Sushil Modi. I have assured him. I will 

call him. I will call Shri Prabhunath Singh also. I will call 

all of you. Let us proceed. Let us hear each other. We need 

not agree to each other but let us hear each other. That 

is my appeal to all of you .. 

[Translation] 

SHRI SUSHIL KUMAR MODI (Bhagalpur) : Mr. 

Speaker, Sir, I have also given the notice .... (lnterruptions) 

MR. SPEAKER : You have given notice, your leaders 

have already spoken. I shan call one by one. Sushil Modiji, 

what is the matter? Certainly I shaH listen to you. I did not 

say that I would not listen to you. 

SHRI RAGHUNATH JHA (Bettiah) : Mr. Speaker, Sir, 

it is correct that the National President of Rashtriya Janata 

Oal Lalu Prasad Yadavji .... (lnterruptions) 

SHRI SUSHIL KUMAR MODI : Has he given the 

Notice? .... (Interruptionc) 

SHRI RAGHUNATH JHA Yes, I have given .... 
(Interruptions) 

MR. SPEAKER : Let me control the House. You also 

please speak In brief. 

SHRI RAGHUNATH JHA : Ok, I shall speak in brief. 

Sir, it is true"that while our leader Shri Lalu Prasad Yadav 

was coming, the poor people, particularly the poor women 

surrounded him and they demanded money from him for 

sweets. He gave money to the poor, He did not take money 

as Bangaru Laxman did. Sir Lalji Tandan who was the 

election agent of Hon. ex. Prime Minister Shri Atal Bihari 

Vajpayee distributed sareas at the time of elections. What 

action was taken against them? A case has been 

registered about whatever happened and it is being 

enquired into. Who is afraid of it? They are afraid of it 
because they have lost the support of the people, they 

have lost for ever .... (lnterruptions) 

MR. SPEAKER : You please speak later on. 

[English] 

I will call you later on. 

(Interruptions) 

MR. SPEA~ER : Hon. Members, I am giving 

opportunity to everybody. I request that let us develop the 

habit of listening to each other and then controvert, if you 

want. 

Now, Shri Sushil Kumar Modi. 

(Interruptions) 

MR. SPEAKER : Do not cflSturb one of your colleagues. 

(Interruptions) 

MR. SPEAKER : Shri Prabhunath Singh, I have said 

that I will call you. Please take your seat now. 

[Translation] 

SHRI SUSHIL KUMAR MODI : Mr. Speaker, Sir, in the 

parliamentary history of the country this is the first incident 

of its kind that a' case has been lOdged against a Union 

Minister under section 171(b) and that is not an ordinary 

case, II criminal case has been lodged for giving bribe. 

The whole of the world watched how the bundles of 

currency notes were distributed to the poor people who 

were supporters of. Shri Ram Vilas Paswan in order to 
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purchase votes .... (Interruptions). Laluji has so far been 
caught by the camera distributing currency notes and it will 

not be surprising one day he may be caught taking money. 

I demand that the Prime Minister should immediately 
dismiss such a Minister from his Cabinet. The story is being 

concocted by Lakuji that he was giving money for sweets, 
he should tell us whether he was olStributing it from his 
salary? .. (Interruptions). From where he got this money? 
The people of Bihar do not have foodgrain to eat and Laluji 
is giving money to them for sweets .... (Interruptions). Laluji 
cancelled the rally for fear of likely flQP of his rally. The 
train was stopped ... (Interruptions). Now he has been 
exposed that he is no more capable of mustering crowd 
that is why he feigned the drama of adjoining the rally ... 
(Interruptions) We demand that Laluji should be dropped 
'rom the Cabinet forthwith ... (lnterruptions) 

MR. SPEAKER : I have given you ample opportunity 
to speak. 

(Interruptions) 

SHRI DEVENDRA PRASAD Y ADAV (Jhanjharpur) : Mr. 
Speaker, Sir, I do not want to mention the name of Sushil 
Modiji but before referring the parliamentary history of 
country he should tell us as to how long his parliamentary 
life is. There were many Ministers during the NDA regime 
against whom the AR was lodged. Hon. Vajpayeeji is sitting,;. 
here. Did they resign? FIR alone is not a sufficient ground 
to ask for resignation. It wiH be enquired into. Even Advaniji 
was charge sheeted ... (/nterruptions) He had been the 
Home Minister of the country. This is not a new precedente. 
I would like to know whether the Ministers of NDA who 
were charge sheeted or against whom AR lodged had 
resigned? .. (lnterruptions). The whole of the nation is 
watching .... (Interruptions) 

{English} 

MR. SPEAKER : yoU have made your point. 

[Translation] 

SHRI DEVENDRA PRASAD YADAV : They have 

become disappointed. Poor farmers and workers have 

come together that is why they havtl become 
disappointment. This won't have any effect on the voting. 

Let the AR be enquired into. We respect the election 

commission and code of conduct. The rally has been 

adjourned so that code of conduct is adhered to 

strictly .... (Interruptions) 

(English] 

MR. SPEAKER : Shri Harin Pathak, please take your 

seat. 

The hon. Power Minister has to go to the other 

House. He wants to make a statement. So, I am allowing 

him now. 

12.14 n. 

STATEMENT CORRECTING REPLY GIVEN ON 
07-12-04 TO STARRED QUESTION NO.87 BY 

SHRI G.M. SIDDESWARA AND DR. 
SATYANARAYAN JATIYA. MPs RE PER CAPITA 

DEMAND AND SUPPLY OF POWER 

AND 

GIVING REASONS FOR DELAY IN 
CORRECTING THE REPLY 

(English) 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : Sir. 

Statement 1 (A) to 1 (C) and Statement II referred to in 

part (a) of the statement laid in reply to Starred Question 
No. B? contained errors. in reported figures in respect of 
some of the Stales/Union Territories and may be replaced 
with revised Statement I (A) to 1 (C) and revised Statement 

II respectively. The authenticated copies of the$e Statements 
are enclosed. 

The errors in above mentioned Statements occurred 

due to oversight and software related problem in the 

computer. 

The error is . regretted. 
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Statament I (A) 
2 3 4 

Statewise details of Gaps between per capita electricity 

generation and electricity consumption for the year Andhra Pradesh 699.74 494.13 205.61 

2001-02 
Karnataka 638.03 427.76 210.27 

Name of the Per Per Gap between Kerala 427.73 280.80 143.93 
StatelU.T.s Capita Capita per capita 

"Generation Consump- Gen. and Tamil Nadu 782.12 623.5 158.87 

kWh tion Consumption 
kWh 

Lakshadweep 331.00 290.50 40.50 

Pondicherry 1676.61 1624.87 51.74 
2 3 4 

Sub Total (SA) 673.04 488.81 184.23 
Haryana 924.37 532.90 391.47 

Himachal Pradesh 540.35 397.66 142.69 Bihar 81.50 36.29 45.21 

Jammu-Kashmir 604.33 292.82 311.51 Jharkhand 521.09 363.67 157.42 

Punjab 1253:27 835.9 417.58 Orissa 550.02 324.55 225.47 

Aajasthan 517.41 284.71 232.70 West Bengal 351.10 218.10 133.00 

Uttar Pradesh 311.28 189.02 122.26 A & N Islands 319.44 253.19 66.25 

Uttaranchal 412.72 284.05 128.67 Sikkim 230.47 224.22 6.25 

Chandigarh 1083.41 815.45 267.96 Sub Total (EA) 304.13 185.94 118.19 

Delhi 1341.61 696.54 645.07 
Assam 159.17 99.42 59.75 

Sub Total (NA) 531.32 316.13 215.19 Uanipur 198.28 69.43 128.85 

Gujarat 1094.23 817.18 277.05 Meghalaya 354.06 235.35 118.71 

Madhya Pradesh 495.48 273.04 222.44 Nagaland 129.85 57.19 72.66 

Chhatttsgarh 622.90 394.51 228.39 Tripura 208.72 108.75 99.97 

Maharashtra 851.24 507.90 343.34 Arunachal Pradesh 155.10 68.33 86.77 

Goa 1806.01 1067.89 738.13 Mizoram 277.08 147.09 129.99 

Daman and Diu 7388.06 4622.88 2765.19 
Sub Total (NEA) 178.50 104.49 74.01 

D and N Haveli 3993.39 3722.13 271.26 
Total All India 559.18 360.97 198.21 

Sub Total (WA) 804.03 513.45 290.58 
"Includes net import of 1285.83 MU 
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Statement I (S) 2 3 4 

Statewise details of Gaps between per capita electricity 
generation and electricity consumptioll for the year Andhra Pradesh 672.64 468.02 204.62 

2002-03 
Kamataka 611.16 462.80 148.36 

Name of the Per Per Gap between Kerala 377.54 284.53 93.01 
StateJU.T.s Capita Capita per capita 

"Generation Consump. Gen. and Tamil Nadu 815.26 645.44 169.82 

kWh tion Consumption 
KWh kWh 

Lakshadweep 348.17 303.83 44.34 

Pondicherry 1761.24 1605.17 156.07 
2 3 4 

Sub Total (SR) 660.32 494.80 165.52 
Haryana 997.08 580.05 417.04 

Himachal Pradesh 598.71 420.37 178.33 Bihar 81.55 44.91 36.64 

Jammu-Kashmir 592.41 316.42 275.99 Jhar1thand 467.70 310.01 157.69 

Punjab 1227.39 870.39 357.00 Orissa 470.18 345.97 124.21 

Rajasthan 566.14 290.91 275.23 West Bengal 366.50 224.57 141.73 

Uttar Pradesh 316.13 187.73 128.40 A and N Islands 375.14 292.54 82.60 

Uttaranchal 463.70 311.68 152.02 Sikkim 246.88 130.84 116.04 

Chandigarh 1126.98 858.82 268.16 Sub Total (ER) 290.45 188.22 102.23 

Delhi 1426.17 739.00 687.17 
Assam 159.97 105.54 54.44 

Sub Total (NR) 551.83 326.35 225.48 Manipur 206.37 72.88 133.49 

Gujarat 1192.87 837.99 354.88 Meghalaya 335.86 300.84 35.02 

Madhya Pradesh 520.35 278.16 242.19 Nagaland 139.11 61.42 77.69 

Chhattisgarh 675.86 515.80 160.06 Tripura 227.26 111.34 115.92 

-Maharashtra 848.02 538.53 309.49 Arunachal Pradesh 132.45 70.72 61.73 

Goa 1842.70 1160.57 682.13 Mizoram 299.85 162.25 137.60 

Daman and Diu 7375.94 4830.71 2545.23 . Sub Total (NER) 180.29 113.72 66.57 

o and N Haveli 4135.15 4078.70 56.45 Total All India 566.69 372.89 193.80 

Sub Total (WR) 835.61 543.83 291.78 ·'ncludes net import of 1344.60 MU 



413 Giving Reasons for delay in AGAAHAVANA 30, 1926 (Saka) Coffecting the Reply 414 

Ststement I (e) 
2 3 4 

Statewise details of Gaps between per capita electricity 
generation and electricity consumption for the year Andhra Pradesh' 718.84 495.30 223.54 

2003-04 
Kamataka 642.26 481.73 160.53 

Name of the Per Per Gap between Kerala 386.20 291.11 95.09 
StatelU.T.s Capita Capita per capita 

·Generation Consump- Gen. and Tamil Nadu 866.43 677.37 189.06 

kWh tion Consumption 
KWh kWh Lakshadweep 341.72 296.25 45.47 

Pondicherry 1894.44 1828.55 65.89 
2 3 4 

Sub Total (SR) 699.34 519.27 180.07 
Haryana 937.44 618.98 318.46 

Himachal .Pradesh 753.00 445.45 307.55 Bihar 75.44 44.85 30.59 

Jammu-Kashmir 647.46 327.04 320.42 Jharkhand 564.26 394.87 169.39 

Punjab 1300.64 902.76 397.88 Orissa 695.42 373.45 321.97 

Rajasthan 538.95 294.08 244.87 West Bengal 410.19 237.47 172.72 

Uttar Pradesh 299.63 188.83 110.80 A and N Islands 420.29 301.89 118.40 

Uttaranchal 825.10 342.05 483.05 Sikkim 765.68 323.69 441.99 

Chandigarh 1424.45 868.00 556.45 
Sub Total (EA) 351.94 207.41 144.53 

Delhi 1542.04 796.85 745.19 
Assam 160.08 105.34 54.74 

Sub Total (NA) 560.41 336.89 223.52 
Manipur 218.37 70.55 147.82 

Gujarat 1175.23 917.96 257.27 Meghalaya 416.02 332.37 83.65 

Madhya Pradesh 474.78 283.54 191.24 Nagaland 155.91 65.47 90.44 

Chhattisgarh 677.66 404.51 273.15 Tripura 263.65 125.34 138.31 

Maharashtra 878.57 559.35 319.22 
Arunachal Pradesh 224.64 110.33 114.31 

Goa 2178.47 1067.35 1111.12 
Mizoram 300.76 140.28 160.48 

Daman and Diu 7037.98 5428.11 1609.87 
Sub Total (NEA) 192.33 117.27 75.06 

o and N Haveli 7496.78 6631.49 865.29 
Total (All India) 592.00 390.03 201.97 

Sub Total (WA) 837.20 563.43 273.77 ·Includes net import of 1690.02 MU 
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Statement-ll 2 3 4 

Details of State-wise Per Capita Consumption! 
Generation as per new definition Kamataka 638.03 611.16 642.26 

Kerala 424.73 377.54 386.20 
Name of the Per Capita Consumption! 
State/UTs Generatio (KWH) Tamilnadu 782.12 815.26 866.43 

2001-02 2002-03 2003-04 Pondicherry 1676.61 1761.24 1894.44 

2 3 4 
Lakshadweep 331.00 348.17 341.72 

Southern Region 673.04 660.32 699.34 
Chandigarh 1083.41 1126.98 1424.45 

Bihar- 81.50 81.55 75.44 
Delhi 1341.61 1426.17 1542.04 

Jharkhand 521.09 467.70 564.26 
Haryana 924.37 997.08 937.44 

Orissa 550.02 470.18 695.42 
Himachal Pradesh 540.35 598.71 753.00 

West Bengal 351.10 366.50 410.19 
Jammu-Kashmir 604.33 592.41 647.46 

A and N Islands 319.44 375.14 420.29 
Punjab 1253.27 1227.39 1300.64 

566.14 538.64 
Sikkim 230.47 246.87 765.68 

Rajasthan 517.41 

Uttar Pradesh 311.28 316.13 299.63 Eastern Region 304.13 290.45 351.94 

Uttaranchal 412.72 463.70 825.10 Arunachal Pradesh 155.10 132.45 224.64 

Northern Region 531.32 551.83 560.41 Assam 159.17 159.97 160.08 

Chhattisgarh 622.90 675.86 677.66 Manipur 198.28 206.37 218.37 

Gujarat 1094.23 1192.87 1175.23 Meghalaya 354.06 335.86 416.02 

Madhya Pradesh 495.48 520.35 474.78 Mlzoram 277.08 299.85 300.76 

Maharashtra 851.24 848.02 878.57 Nagaland 129.85 139.11 155.91 

Daman and Diu 7388.06 7375.94 7037.98 Tripura 208.72 227.26 263.65 

D. and N. Haveli 3993.39 4135.15 7496.78 North-Eastern 178.50 110.29 192.33 

Goa 1806.01 1842.70 2178.47 Region 

Western Region 804.03 835.61 837.20 An India 559.18 566.69 592.00 

Andhra Pradesh 699.74 672.64 718.84 
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12.15 hrs. 

Re: Reported lodging of an F.I.R. against 
the Minister of Railways by the Election 

Commission for violating the model 
Code of Conduct-Contd. 

{Translation] 

MR. SPEAKER : I have said that I will listen to you 

but you are not listening. Please have some patience. I 

have asked Shri Prabhunath Singh to speak. 

(Interruptions) 

[English] 

MR. SPEAKER: The issue is not over. The same issue 

is going on. I have not closed it Shri Prabhunath Singh. 

{Translation] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : Mr. 

Speaker, Sir, we had given notice regarding damaged rail 

trackS and urged that we should be allowed to speak first. 

I request you to call us to raise that matter after this issue. 

Mr. Speaker Sir, we want to inform you that an F.I.A. 

has been lodged against Shri Lalu Yadav for violating the 

code of conduct....(lnterruptions) 

MR. SPEAKER : Why don't you listen? 

(Interruptions) 

[English] 

MA. SPEAKER: We must develop the habit of listening 

to others also. 

,; (Translation] 

I will allow everyone to speak but you have to 

cooperate first... (Interruptions) 

SHRI PRABHUNATH SINGH : Mr. Speaker Sir, Shri 

Lalu Yadav has been shown distributing hundred rupee 

notes from the bundle of ten thousand rupees on television. 

The Election Commission directed to lodge an F.I.A. 

against him after reviewing the whole incident and an F.I.A. 

has been lodged against him. Just now the hon'ble 

member was saying that he was not taking money from 

the people but giving it to them. I believe, giving and taking 

bribe, both are crimes. So, an F.I.A. has been lodged after 

reviewing the whole matter by the Election Commission. 

The hon'ble member says that the truth will come out. The 

Bihar PoUce is investigating this matter. I would like to 
inform you well in advance that the Election Commission 

will perform its functions as usual after the elections and 

the Bihar Police will finalise the caSe at the behest of 
Shri Lalu Yadav .. , would like to urge you that inspite ·of 

the directions issued by the Election Commission for not 

using the Government hoardings during elections in Bihar, 

Shri Lalu Yadav has replaced them with his own banners 

and hoardings. If the Election COmmission conducts the 

investigation properly, then it will have to lodge F.I.Rs 

against all the members of RJD party including Shri laIu 
Yadav in every block of Bihar. Not only Shri Lalu Yadav 

but ... (lntenuptions) ... all the Ministers of Bihar are distributing 

money to the people in their respective areas to see that 

they favour them. But it was just a chance that Shri Lalu 

Yadav was caught on record by media. On the basis of 

this notice, we would like to request the Election 

Commission through you, that the registration of RJD of 

Shri Lalu Yadav should be cancelled so that he may not 

be able to cont~$t the elections ... (lnterruptions) 

[English] 

MA. SPEAKER : You have very strongly raise this 

matter and I have allowed you to raise it. But you have 

yourself admitted that this is a matter for the Election 

COmmission to decide. 

(Interruptions) 

{Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : If this 

matter is related to registration, then it is alright. 
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SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I have 
made a submission through the House ..• (lntenupIions) 

MR. SPEAKER : You have made a submission, it is 

aIIright but it is his right. 

[English] 

SHRI P.C. THOMAS (Muvattupuzha) : Sir, there are two 
very serious issues involved. One is that we are all hanging 

our heads in shame because of the aHegation which has 
come and the admission that has been made that money 
was distributed and that also after the election notification 

has been made for Bihar. That is the first thing. It is a case 

of bribery and misconduct. 

Secondly, there is another issue also that the hon. 

Railway Minister has admitted and said that giving money 
to Darlts is no bribery. I think, this is a dishonour to the 

whole Daflt convnunity of India. Giving money to Dalits is 

no bribery, what is that? .. (lnterruptions} This has to be 
differentiated like that also. This is a very serious issue. 

It has got another very serious aspect of it ... (lnterruptions) 

If you are giving money to other community, it is 

brile ... (Interruptions) 

MR. SPEAKER : Other hon. Members have said that. 

SHRI P.C. THOMAS : Th. two are very serious 

issues. This is a matter regarding the collective responsibility 

of the Government. The hon. Prime Minister should come 
and respond to this. This is a matter where the Prime 

Minister should say why he is retaining this Minister in his 
Council of Ministers in spite of all the cases, in spite of 
the privilege motion, in spite of all the aHegations and 

admissions, which have come up. I am very ashamed to 

be here that some Members openly say, 'yes, we have 
distributed money'. This is a very serious issue. 

MR. SPEAKER : You have made your point very 

forcefully. 

SHRI P.C. THOMAS : Sir, I would submit that the hon. 

Prime Minister should come to this House and make a 

statement on this issue. 

MR. SPEAKER 

recriminations. 

[Translation] 

I do not want any mutual 

(Interruptions) 

MD. SALIM (Calcutta-North East) : Constitutionally 

there is Election Commission to ensure fair elections. 

Under the democratic set up of the country, it is the duty 

of the Election Commission to conduct fair eJections 

while electing the members of this House. I am repeatedly 

saying that if anyone interferes in on other's matters it will 

hampes the functioning of democracy. Whether it is 

distribution of sare88, blankets, machines or money, we i.e. 

the left parties are totally against it. The Election 

Commission shoutd take decision in this regard and 

we should not anow anybody to misguide the House or 

to make it Bihar Assembly because the elections are 

yet to be held in Bihar. There are so many issues to 

be discussed in Parliament... (Interruptions) It won't 

be right, if we take advantage of such issues in the 

elections of Bihar rather than discussing other important 

issues •.•• (Interruptions). 

SHRI HARIN PATHAK (Ahmedabad) : Mr. Speaker Sir. 

election have been. declared in Bihar .... (Int6rruPtions). 

MR. SPEAKER : When I allow your party member to 

speak, even then you disturb the proceedings of the 

House. 

(Interruptions) 

SHRI HARIN PATHAK : Elections had been declared 

in Bihar. On the same day. the Election Commission also 

decided to implement code of conduct. Now the question 

is that there are ~o points in this scam. Firstly, the Election 

Commission has lodged an F.I. R. on the basis of first 

information which is their job. Secondly, the member of this 

House, who is also the C8bine,t Minister, in whose. State 

elections are going to be held. puts a question mark on 

the dignity and the, conventiOf) of this House by distributing 

money among,the people himself. It also affects 
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Govemment's credibility adversely. The Election Commission 

should perform its duty but at the same time, being the 

head of the Central Govemment, it is the duty of the Prime 

Minister to .... (Interruptions) 

{English] 

MR. SPEAKER : Nothing will be recorded except what 

Shri Harin Pathak says. 

(Interruptions)" 

[Translation] 

SHRI HARIN PATHAK : It is the duty of the Prime 

Minister to make a statement in the House on such a grave 

crime committed by his Minister, against whom an F.I.R. has 

been lodged by the Election Commission and to ask him 

to resign immediately .... (Interruptions). Shri Devendra 

Yadav mentioned my name: .. (Interruptions). 

SHRI RAGHUNATH JHA (Bettiah) : Mr. Speaker Sir, 

what the hon'ble member is saying that the Prime 

Minister ... (interruptions). 

MR. SPEAKER : Shri Raghunath Jha, please be 

seated ... (interruptions). 

SHRI HARIN PATHAK: Mr. Speaker Sir, Shri Devendra 

Yadav had referred my name as a Minister in the N.D.A. 

Govemment. I wouid like to inform the House that the then 

Govemment had falsely implicated me in an agitation case. 

When I was chargesheeted, I was a Minister ... (Interruptions). 

being charged and farming chargesheet...(lntenuptions). 

when chargesheet was framed against me, I immediately 

resigned. There are several tainted Ministers in their 

cabinet... (Interruptions). and charges have been framed 

against all of them. The court has taken action on it, some 

are on batt and some of them have been punished also 

by the court. Today we are demanding the resignation of 

those only. I had resigned at that time ... (Interruptions). then 
why don't they resign? ... (lnterruptions). 

°Not recorded. 

{English] 

Charges were framed by the Court in my case. When 
charges were framed, I immediately resigned. When all the 

charges were quashed by the High Court, then I was re-
inducted. He is one of the Ministers, who has been charge-
sheeted by the Court. Still, he has not reSigned. 

MR. SPEAKER: Has the Govemment anything to say? 
I cannot compel anybody but if the Govemment wish to 
say, they can say. It cannot go on indefinitely. 

The hon. Leader of the House wants to say something. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : Sir, the point has been raised by 
Prof. Vijay Kumar Malhotra and other hon. Members in 
regard to an FIR filed against Shri Lalu Prasad Yadav, 

Railway Minister for the violatior;l of the model code of 
conduct. 

Sir, as you yourself have very correctly observed, 

whenever a model code of conduct is in operation at that 
moment the matter comes within the purview of the 
Election Commission, which is a constitutional body, it is 
for the Election Commission to decide whether somebody 
has violated the model code of conduct, and what 
appropriate action the Election Commission should 
take. It is for the Election Commission to decide. Simply 
because somebody is a Central Minister, it does not 
become the subject of Parliament. He is also a leader of 
an important and recognised pOlitical Party which has 
representation here and which is running a State 
Govemment. It is for the Election Commission to decide, 
and neither the Prime Minister nor anybody else to 
decide ... (lnterruptions}. 

MR. SPEAKER : Let him complete. 

(Interruptions) 

SHRI PRANAB MUKHERJEE 
completed. 

I have not yet 

Please have patience. I have not yet completed. 
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[Shri Pranab Mukherjee] 

Sir, the question of collective responsibility, responsibility 
of the Prime Minister about the conduct of his Cabinet 
colleague does not arise because the Election Commission 

have not conclusively found somebody guilty. And when 

the Election Commission will find somebody guilty, then 

that case will come, at this stage it does not arise. 

... (Interruptions). 

MR. SPEAKER : It cannot go on unending. 

(Interruptions) 

MR. SPEAKER : I have allowed you to raise it. 

(Interruptions) 

PROF. V1JAY KUMAR MAlHOTRA : Sir, we are not 
satisfied with the reply . ... (lntemJpfions) 

. SHRI ANANTH KUMAR (BangaJore South) : Sir, the 

Prime Minister should come and make a statement. 

... (lntenupIions) 

MR. SPEAKER : Shri Vajpayea ji wants tossy 
somathIng. Let us hear him. 

[Translations} 

PROF. V1JAY KUMAR MAlHOTRA : The Prime 

Minister shoufd come and' ctear the position here ... 

(InierruptJons). 

SHRI ANANT GANGARAM GEETE (Ratnagiri) : It is 

not only the question of dignity of the House but also of 

the country ... (lnterruptions). 

(English) 

MR. SPEAKER : Let us hear each other. You shoutd 

also respect and hear the senior leader when he is 

speaking. 

[Translations} 

You ptease sit down. Shri Vajpayee ji wants to 
speak. 

[Translations} 

SHRt ATAL BIHARf VAJPAYEe (Lucknow} : Mr. Speaker 

Sir, there are some facts in this matter. And those facts 
should be considered. There are some findings which 

should be followed. Just now the teader of the House was 

on his legs. He admitted that some irregularities have been 

committed ... (lnterruptions) . 

(English) 

MR. SPEAKER: Nothing will go on record except what 

Shri Atal Bihari Vajpayee says. 

(Interruptionsr 

MR. SPEAKER : You show some respect to him. 

Shri Vajpayee ji !s speaking. Please show some respect 

to him . 

(Interruptions) 

[Translation] 

SHRI ATAL BIHAR I VAJPAYEE : Nobody can deny this 

fact that sweets were DIStributed there ... (Interruptions). 

SHRf DEVENDRA PRASAD YADAV (Jhanjharpur) 

Some times Sarees were also distributed ... (lnterruptions) 

SHRI ATAL BIHARf VAJPAyeE : There can be a 

difference of opinion on what type of sweets were 
distributed but sweets were distributed braure. The 

distribution of sweets is done by the Minister during the 

elections and then his act Is supported by saying that it 

Is not a question of collective responsibiflty. A Minister Is 
indulging in such 'an act. He has violated the law. An F.I.R. 

has been lodged. against him. Is it not the moral duty of 
the Government to ask him to resign. Mr. Speaker Sir, you 

win agree that the law Is important and it has Its own place 

but observing ethics in conduct is equaHy important ... 

(Interruptions). 

-Not recottIad. 
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MR. SPEAKER: What is going on here. It is my humble 
request, please do not interrupt. 

(Interruptions) 

MR. SPEAKER Shri Vajpayee ji is speaking, you 
please listen to him. 

SHRIMATI KRISHNA TIRATH (Karol Bagh) : Shri 
Vajpayee ji should speak correclty .... (lnterruptions). 

[English] 

MR. SPEAKER : Why is this impatience? I am myself 
saying that nobody can dictate what the other hon. Member 
will say. If you do not like it, when your chance comes you 

reMe it. Please do not make any running commentary. 
Please do not interrupt. 

(Interruptions) 

MR. SPEAKER : Shri Vajpayee ji, if you want to say 
something more, you can. 

SHRI ATAL BIHARI VAJPAYEE : Sir, may I complete? 

MR. SPEAKER : Shri Vajpayee ji, you complete your 

observation. I am requesting all the hon. Members to listen 

him. 

(Translation) 

SHRI ATAL BIHARI VAJPAYEE : It has been admitted 
that hundred rupee notes were distributed there .... 

(Interruptions). 

Whether any Minister or the leader of the House 
denies that hundred rupee notes were distributed there. 

SHRI RAGHUNATH JHA : He himself has admitted 
that. What is the need to deny this facL.(lnterruptions). 

[English] 

MR. SPEAKER : Only Shri Atal Bihari Vajpayee's 

observation will go on record. 

(Interruptionsr 

"Not recorded. 

MR. SPEAKER : His observation is not being recorded. 
Only your statement will go on record. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE : It has been admitted 

that the notes were distributed there. Why notes were 

distributed, what good work he was going to start for whIch 

distribution of notes was felt necessary. Does he have any 
reply to it? 

SHRI RAGHUNATH JHA : All th~ women gathered 

around Shri Lalu ji and asked for the sweets as he had 

become the Railway Minister .... (Interruptions). 

[English] 

MR. SPEAKER : Shri Atal Bihari Vajpayee himself is 

speaking. I want to listen to him very intently. 

[Translation] 

You please sit down, what are you doing? Why do you 

get irritated when your leader is speaking, I am asking 

them also. 

[English] 

Do not be unfair to me. I am asking them to sit down. 

I am saying that anything stated will not be recorded so 

long as he is on his legs. What more can I do? Can I go 

and jump? 

(Interruptions) 

MR. SPEAKER : Please listen. Let us have mutual 

respect. 

(Interruptions) 

MR. SPEAKER : You are compelling me to take action 

against you. I will take action against you. I warn you. This 

has become a fashion. 

[Translation I 

You are not ready to listen to the chair or any leader. 
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Is there no need of the chair or the Speaker for this House. 

Why this running commentary? 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker Sir, atleast 

you should not say that this House doesn't require 

Speaker. 

MR. SPEAKER: You please carry on,'we want to listen 

to you. 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker Sir, a 

matter of public importance has been raised. The elections 

are going to be held and code of conduct has been 

implemented in the elections. Now, if the notes are 

distributed ... (lnterruptions) 

(English] 

MR. SPEAKER: Who is talking? Who has the courage 

to say that? Stand up here. 

{TransJabon} 

SHRI ATAL BIHAR I VAJPAYEE : It the notes are being 

distributed, then it doesn't mean that these are distributed 

to alleviate poverty, rather they are doing so keeping in 

view the elections. It is a serious charge. The Minister 

involved in this case, doesn't consider anything wrong in 

it. He is not at all ashamed of it. He says that if he has 

given money to the poors for sweets, then what is wrong 
in it? .• (lntenuptions) 

{English] 

MR. SPEAKER : Nothing is being recorded. You can 

speak. 

(Translation] 

SHAI ATAl BIHARI VAJPAYEE : It means no code of 

conduct will be followed in the elections ... (IntefTUptions). It 

is not fair. Though the leader of the House has 

disappointed us but still we have some hopes from the 

Prime Minister. 

{English] 

MR. SPEAKER : I think we have had full discussion. 

Would you like to add anything? 

SHRI PRANAB MUKHERJEE: I would like to add one 

point to whatever Shri Atal Bihari Vajpayee has said. He 

is a senior respected leader. The only limited point on 

which I want to say is that the matter is within the pwview 

of the Election Commission which is the Constitutional 

authority. Therefore. let Parliament not interfere with the 

legitimate function of a Constitutional authority like the 

Election Commission ... (/ntefTUptions) 

MR. SPEAKER: We had a full discussion here. More 

than half-an-hour has been taken. I have allowed a full 

discussion. Shri Atal Bihari Vajpayee has made his 

observation. The Leader of the House has made his 

observation. I cannot take a decision. It is entirely for the 

Election Commission. Therefore, let us go on with the other 

business. 

(IntefTUptions) 

MR. SPEAKER: Now, Shri P. Mohan. 

(IntefTUptions) 

MR. SPEAKER: Let us go on with the business. Please 

sit down. 

Now, Shri P. Mohan. 

{Translation] 

·SHRI P. MOHAN (Madurai): Sir, due to the liberal 

import policy of the Centre resulting in a heavy import and 
a glut of some agricultural produce like cardamom and 

tea, our agriculturists face great hardship. cardamom and 

tea estate agriculturists in our country especiaHy in Tamil 

Nadu and districts around my .constituency have been 

"English Translation of the speech originally deliY8red in Tamil. 
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greatly affected for they could not get remunerative prices 

for their produce. Agriculturists of Theni district could get 

As. 500 per kg till recently. Now they get only less than 

half of that price. Green tea fetched As 15 per kg. Now 

it has fallen to As 5 per kg. 

Hence I urge upon the Union Government that is its 

commerce and Agricultural Ministry to take necessary 

steps to protect the agriculturists who produce cardamom 

and tea. Hundred percent import duty on cardamom and 

tea must be levied Union Government must withdraw 

the one percent cess on cardamom. I also urge upon 

the Union Commerce Ministry to initiate necessary 

measures to put a ban on import of cardmom and tea in 

India when our agriculturists could not get a fair price for 

their produce. 

{English] 

SHF:U BAAJA KISHOAE TRIPATHY (Puri) : Sir, there 

are two aspects. One about violation of code of Conduct. 

The FIR has also been filed by the Election CommiSSion. 

This other aspect relates to bribery about which the 

hon. Leader of the House has not spoken. On behaH 

of BJD, I want to record my protest that I am not satisfied 

with the statement made by the hon. Leader of the 

House. 

12.35 hrs. 

(At this stage. Shri 8raja Kishore Tripathy and 

some other han. Members left the House) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : Mr. 

Speaker, Sir, this Government is encouraging corruption. 

We are, therefore. staging walk out... (Interruptions) 

12.35% hr •. 

At this stage. Prof. Vijay Kumar Malhotra and 

some other hon. Member left the House. 

(Interruptions) 

[English] 

MR. SPEAKER : Hon. Members, silence please. 

(Interruptions) 

MR. SPEAKER : Only what Shri P. Mohan says will go 

on record. Nothing else will go on record. 

(Interruptions) • 

MR. SPEAKER : Nothing is being recorded. 

(Interruptions)" 

[Translation] 

MR. SPEAKER : One hon'ble Member is on his legs. 

Why are you disturbing? 

(Interruptions) 

SHRI MITRASEN YADAV (Faizabad) : Mr. Speaker. Sir. 

I 'have given notice. I should be given a chance to 

speak ... (Interruptions) 

MR. SPEAKER: Inattentive Members! I wanted to call 

you but now I would not call you. 

(Interruptions) 

MR. SPEAKER : You are a senior Member. You should 

behave properly. 

(Interruptions) 

MR. SPEAKER : Somebody would have to go out of 

this Chamber very soon. 

(InterruptIons) 

[Translation] 

SHRI MITRASEN YADAV : Sir I beg your pardon. I 

withdrawn my words .... (/nterruptions) 

"Not recorded. 
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[English] 

MR. SPEAKER: Shri Mitrasen Yadav, please speak on 

the subject for which you have given notice. 

(Interruptions) 

MR. SPEAKER : No whispering please. Those who 

wish to go out may please go out silently. 

(Interruptions) 

[Translation] 

SHRI MITRASEN YAOAV : Mr. Speaker, Sir, the notice 

given by me is related to the sufferings of our hon'ble 

Members ... (Interruptions) 

[English] 

MR. SPEAKER : Let there be some semblance of an 

order in the House. 

(Interruptions) 

[Translation] 

MR. SPEAKER : Leave it. What have you to do with 

it? 

[English] 

How are you bothered? 

[Translation] 

(Interruptions) 

SHRI MITRASEN YADAV : Sir. a number of Schemes 

have been implemented through out the country for rurai 

development. Government of India is spending billions of 

rupees on rural development. These schemes include: 

Drinking Water Scheme, Indira Awas Yojana. Pradhan 

Mantri Gram Sadak Yojana, Food for work Schemes. 

There are number of other schemes also. Govemment of 

India is spending billions of rupees on these schemes 

... (Interruptions) 

SHRI DEVENDRA PRASAD YAOAV (Jhanjarpur) : Mr. 

Speaker, Sir, he finds hirnseH iso&atedhere ... (Interruptions) 

The situation is very bad .... (Interruptions) 

SHRI ATAL. BIHARI VAJPAYEE (Lucknow) : Mr. 

Speaker, Sir. I am on a point of order. Calling Attention is 

to follow after this. Other issues are being raised which 

are not necessary at this time .... (lntfmUptions) 

MR. SPEAKER : I have heard your point. 

(Interruptions) 

[English] 

MR. SPEAKER .: I· have talked to the hon. Member. 

There would be no problem. 

(Interruptions) 

{Translation] 

MR. SPEAKER : Vajpayeeji I know it. 

SHRI MITRASEN YADAV Mr. Speaker, Sir, 

Govemment of India gives eighty percent funds to the 

State Govemments for the schemes of rural development. 

but the hon'ble Members have no tole in it. Their 

participation has not been ensured in any way. Our 

hon'ble Members are dissatisfied with it. They have no 

involvement in the proper utilization of Government's 

money. We can neither have a hand pump installed at 
any place nor can we give house to some one under 

Indira Awas Yojana. We demand hon'ble Member's 

involvement and participation in the utiUzation of the 
money of the Government of India should be ensured .... 

(Interruptions) 

[EngHsh] 

MR. SPEAKER : You can not go on indefinitely. Now, 

nothing will be recorded please take your seat. 

(Interruptions)" 

. 'Not recorded. 
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{Translation] 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Speaker, 

Sir, the Ministry of Health has for the first time transferred 

222 G.D.M.O. doctors on 2nd November, 2004 in the 
C.G.H.S. enblock. I am saying so with great pain ... 
(Interruptions)" 

{English] 

MR. SPEAKER : I would not allow taking names of 
individuals. Do not record the name. 

{Translation] 

SHRI SHAILENDRA KUMAR : Mr. Speaker, Sir, at 

Serial No. 42, a doctor who had already retired has also 

been shown to be transferred. Fifteen doctors belonging 

to the Central Government, have been at present given 

a chance to serve in the N.C.T. of Delhi Government. Those 

doctors who are of the rank of Medical Superintendent in 
fifteen small hospitals, are being sent in the C.G.H.S. to 

see the patients. Doctors of one carder have been 

transferred under mass transfer, while the doctors of 

collective cader should have been chosen. There is no 
transfer policy. I would like to ask the hon'ble Minister that 
the doctors serving in the C.G.H.S. should be transferred 

in the C.G.H.S. only and the wrong list should be 

amended ... (Interruptions) 

{English] 

MR. SPEAKER: Please do not misuse the opportunity. 

(Interruptions) 

MR. SPEAKER : I request the hon. Member not to 

espouse individual cases here inside the House. If he 
wants, he can go and meet the Minister. 

(Interruptions) 

SHRI BHUVANESHWAR PRASAD MEHTA 

(Hazaribagh) : Mr. Speaker, Sir, in Jharkhand 14% people 

'Not recorded. 

have been rendered homeless with the establishment of 
factories. Factories falling under Public sector or private 

sector, namely Coal India Ltd. or D.V.C. etc. have rendered 
millions of people homeless. They have neither got 
compensation, nor any job. They are at the crossroads. 
Where have the poor dalit people, especially tribals from 
the Jharkhand gone? Their whereabouts are not known. 
They are wondering here and there in search of 
employment. Not'to talk of Jharkhand, there is no policy 

for the displaced persons in the whole country. Even D. V.C. 
and Coal India Companies have their own policies. I, 
therefore, would like to request the government through 

you that a policy should be framed for the homeless and 
the people who are living from hand to mouth. No 
Companies should be established in Jharkhand unless 
there is a policy for the displaced persons. 

{English] 

MR. SPEAKER : Shri Bhuvaneshwar Prasad Mehta, 
please try to be brief. 

(Interruptions) 

{Translation] 

SHRI BHUVANESHWAR PRASAD MEHTA : I was 
saying that there should a policy for the displaced persons. 
The Government should make arrangements for their 
rehabilitation providing jobs and compensation to them. 

{English] 

MR. SPEAKER : Shri Prabhu Nath Singh, please be 

brief. 

(Interruptions) 

MR. SPEAKER : I will ask Shri Atal Bihari Vajpayee 
to guide me. There are 43 names. Kindly see what is the 
method. I am trying to accommodate as many as possible 
from different parties. I am trying my best. But Members 

should also co-operate. They should be brief when they 
raise their issues. How can I satisfy everybody? 

(InterruptionS) 
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SHRI PAWAN KUMAR BANSAL (Chandigarh) : Sir, you 

haw already taken a decision ... (lnfemJptions} 

MR. SPEAKER: It will be ~ted from the next 

Session. 

(Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : Mr. 

Speaker, Sir, our party leader and National President Shri 

George Fernandes; leader of Parliamentary party, Shri 

Nitish Kumar, party leader and former Minister of State for 

Railways Shri Digvijay Singh and party spokesperson, Shri 

Shiv Kumar were retllming by Sealdah Rajdhani Express 

on the night of 19.12.2004. As the train crossed Dai-Gaya-

MugaI Sarai Railway station, there was a sudden 

explosion. The news of this incident has appeared in the 

newspapers today. It is reported that some pamphlets were 

found there which indicate the involvement of MCC in this 
incident. 

Mr. Speaker, Sir, we suspect that when our leaders 

were retllrning after addressing a rally in jharkhand and 

since the elections are due in Bihar, a conspiracy was 

hatched to kill our party leaders. I want to know from the 

Government whether these pamphlets really indicate the 
involvement of MCC or some other group is involved in 
it. We suspect that ... (lterroptions)". .. • 

MR. SPEAKER : It is not good to say so. 

{English] 

Please show it to me. I wID decide about it. You can 

ask for proper investigation. 

(Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, a CBI 

inquiry should be conducted into this serious matter so that 

•.. :Expunged as ordered by 1t1e ChaIr. 

it could be known as to who is behind this incident. A 

sudden explosion took place as the train crossed that 

section. Since elections are due in Bihar, a conspiracy is 
being hatched to kill the leader. Through you, I want to 
request to the Government that action should be taken to 
conduct a CBI inquiry into this incident. 

{English} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : I 
want to be associated with it ... (lnte/1lJf)tJons} 

[Translation1 

A conspiracy is being hatched to kill such great 

leaders. 

[English} 

SHRI SANTOSH GANGWAR (Bareilly) : I want to be 
associated withit ... (lnterruptions} 

MR. SPEAKER : Their names will be recorded. 

(Interruptions) 

[Translation1 

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir, 
in view of the coming elections in Bihar, some extremist 
organizations had distributed pamphlets to restrain the 
leaders from addressing the rallies. Such pamphlets had 
been distributed in whole of Bihar. As per newspaper 
reports pamphlets were. distributed warning the leaders 
not to attend rallies. We demand that a eBI inquiry 
should be conducted into this incident. .. (lnterruptions} We 

are ready to accept enquiry by any agency into the 

incident. .. (Interruptions) 

SHRI RAGHUNATH JHA : ActIon must be taken 
against the main culprit ... (Intenuptions) 

SHRI DEVENDRA PRASAD YADAV : The intention of 
the people who want to achieve their goaI8 in the name 
of politics, would be dashed ... (Int8rruptiofl8} 

SHRI RAGHUNATH JHA : All inquiry should be 
conducted ... (Interruptions) 
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At about 8.20 p.m. the pafient again suffered a 

cardiac arrest. The cardio-pulmonary resuscitation (CPR) 

including the DC shock and proper drugs were given and 

continued for about 25 minutes tiH 8.45 p.m. Since there 

was no response to the CPR, the patient was declared 

dead. 

A committee consisting of' three senior faculty 

members was constituted to inquire into the matter. 

Pending inquiry, the treating doctor was withdrawn. The 

IQquiry Committee had its first meeting on 25.11.2004 itself. 

The inquiry is still in progress and the Inquiry Committee 

has had two meetings and is likely to submit its report 

within a fortnight. 

The father of the patient in his letter to the Chairman 

of the Inquiry Committee has stated that he had no 

complaints about any kind of negligence or not being given 

proper treatment by doctors at AIIMS casualty. 

an 

As the House is aware, AIIMS was e~lished under 

Act of Parliament in 1956. The Institute has 

comprehensive facilities for patient care, teaching as well 

as research. AIIMS conducts teeching programmes in 

medical and para-medical courses both .at undergraduate 

and post-graduate levels and awards its own degrees. 

Twenty-five clinical departments including four super-

speciarrty centers manage practically all types of dis.ease 

conditions with support from pre-clinical and para-

clinical departments. The Institute has a total of 1,853 beds. 
The total number of admissions during the year 2003-2004 

was 1,25,197 and the number of OPD patients was 

19,56,535. 

It is not correct to say that the Casualty or the 

Emergency Services of the AIIMS are manned by untrained 

doctors. At present, the casualty has 23 sanctioned posts 

of Senior Residents (incumbents holding post-graduate 

degrees in Medicine, Surgery, Orthopaedics, Paediatrics 
and Anesthesiology etc. ) Another eight Senior Residents 

from the Department of ,Medicine and Surgery are being 

sent to casualty on a rotation basis. 

In addition, 53 Junior Residents, that is qualified 

MBBS degree holders, are posted in the casualty. It 
is true that out of these, 13 Junior resident doctors 

have qualified from Russian Medical Colleges. However, 

all of them have been registered with the Medical 

Council of India or the Delhi Medical Council. All 

of them have done their one-year internship before 

registration. It may also be mentioned that selections 
for the post of junior Residents are always done on 

the basis of merit, that is, the marks obtained by the 

candidates in the AIIMS MD Entrance examination. No 
Junior Resident is given automatic extension for a second 
term ... (Interruptions) 

[Translation] 

SHRI SHIVRAJ SINGH CHOUHAN (Vidisha) : What is 
he saying? 

MR. SPEAKER : It is there in the statement. What can 

I do? I am not supposed to edit it. He is speaking against 
nobody, let him finish. 

[English] 

DR. ANBUMANI RAMADOSS : Regarding the 
suspension of the employees of the AIIMS, it is not true 

that they were suspended for raising the issue of 
availability of doctors after the unfortunate incident 

which I have just narrated. As a matter of fact, immediately 
after the incident, the Karamchari Union of AIIMS led by 

its office-bearers resorted to an illegal strike despite 
attempts by the AIIMS administration to pacify them. 

They not only disrupted aU patient care services but also 
forcibly compelled other employees to participate in the 

strike thereby bringing whole hospital functioning to a 

halt. They also used abusive language and intimidation 
against the Director and Deputy Director in charge of the 

Institute. These activities kept continuing till 27th November, 
2004. 

In such a situation, the Institute had no option except 

to file a contempt caSe as these activities were in 
co~travention of the order of the High Court of Delhi dated 

September 2, 2002, which lays down. a code of conduct 
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SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir, 
nothing should be done in the name of politics but an 

inquiry should be conducted ... (lnterruptions) 

(English] 

MR. SPEAKER : The· Speaker cannot take a decision. 

I can only aHow you to make your submission. I am trying 

to aHow an of you. You have given a notice on a similar 

matter. He has also given a notice. Therefore, I have called 

him. You make your submission. Both of you want a proper 

investigation. The government is here. 

(Interruptions) 

MR. SPEAKER : It is for the Government to take a 

decision. I cannot take a decision. 

(Interruptions) 

MR. SPEAKER: I wish I had that power to make some 
appointments. 

(Interruptions) 

MR. SPEAKER ; Thank you for your cooperation. 

[Translation} 

PROF. VUAY KUMAR MALHOTRA : Sir, pease take up 

Calling Attention. 

MR. SPEAKER : It would be taken up. 

[Eng#;$h} 

Then. you please control others who win not get the 

chance. 

(Interruptions) 

MR. SPEAKER : Very well, we will take up Item No. 

19, CaUing Attention. Shri Ajay Maken. 

(Interruptions) 

MR. SPEAKER : The other Members may give notice 

lor tomorrow. 

12.46 hr.. 

CALUNG. ATIENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

(I) Situation arising out of the fast deteriorating 
health cara services In AlIUS and steps 

taken by the Government In regard thereto 

SHRI AJAY MAKEN (New Delhi) : Sir, I call the 
attention of the Minister of Health and Family Welfare to 

the following matter of urgent pubic importance and 

request that he may make a ~t thereon: 

"The situation arising out of the fast deteriorating 

heaHh care services in the premier heaHh institute of 

the country i.e. AIIMS and steps taken by the 

Government in regard thereto." 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) :. Sir, on 24.11.2004, a 
patient named Sonu Sagar, son of an AIIMS employee who 

was an old case of Multi Drug Resistant Tuberculosis, was 

brought to the casualty with . complaint of vomiting and 

retention of· urine. He was examined in the screening 

casualty area by Dr. Mohd Ayaz Khan. After examination, 

the patient was advised medicines. However, Mr. Sonu 

Sagar had another bout of vomiting and was taken back 

inside the main casualty area at· about 6.30 p.m. where 

he was again examined by the Junior Resident as well 

as the CMO. The patient was having difficulty in passing 

urine and he subsequently collapsed. The doctors on duty 

immediately started the resuscitation procedure and 

intubated the patient. I. V. line was also established and 

fluid infusion was started. He was given one DC shock and 

proper medication. At about 7.20 p.m .• as a result of this 

procedure, the hE!art rate of the-patient was recordable on 
the ECG Monitor and was also palpable though~. blood 

. preSsure was not recordable. At about· 8.00 p.m., when 
there was no significant improvement In the patient's 

condition, the patient's medical hl8tory was again reviewed. 

Physical examination ·was done again and blood samples 

were also sent for investigation .. 
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for an employees which prohibits inter alia disruption of 

work. aiding and abetting of cessation of work. shouting 

of slogans. demonstrations. dhamas within the campus. 

gate meetings. protest meetings of any kind in the campus 

and within a radius of 500 metres from the boundary of 
the AJIMS. 

To bring about normalcy. AJIMS administration 
suspended seventeen employees and terminated the 

services of two temporary status employees. The suspension 

was done in two instalments-the first one involving seven 
employees on 25.11.2004 and the remaining ten on 
27.11.2004 .• 

The appointment of the Director. AJIMS has been dulY 
approved by the competent authority, that is, the 
Appointments Committee of the Cabinet. The post of 
Deputy-Director (Administration) is at present vacant. The 
work is being looked after by the Senior Financial Advisor 

of the Institute ... (lntenuplions) 

MR. SPEAKER: Mr. Maken. it is a fairly comprehensive 
statement and I would request you that conduct of no 
individual should be brought in. 

SHRI AJAY MAKEN : Yes. Sir. 

[Translation} 

« would not be ... (lntenuplions) 

{English} 

MR. SPEAKER : Let us hear what he says. 

[Translation} 

Why are you so impatient? 

(Intenuptions) 

[Translation} 

SHRI AJAY MAKEN : Mr. Speaker. Sir. AJIMS had been 
set up under an act of Parliament in 1956 and one of its 

prime objective was to carryout research. What is its 
position and the field o! research and training is clear from 

the report of CandAG for the year 2001. 

{English} 

"The Institute has failed to emphaSise medical 

research. though this was one of its major objectives. 

Barely one to two per cent allocation of funds of the 

Institute is being earmarked for research." 

{Translation} 

Rs. 7 to 8 crores out of a total budget of Rs. 6000 

crores are being spent on the research only. Not only that. 

it has also been stated in the report that crores of rupees 

are spent on equipments and infrastructure that have no 

utilization and when a patient asks for medicines. he is 

asked to purchase even the cheap medicines from the 

market. When a patient undergoes surgery. he is asked 

to purchase minor and cheaper surgical equipments from 

the market, while crores of rupees are being spent on 

those things. Through you. I want to inform the han. Minister 

that last year on 5th October the then Prime Minister had 

inaugurated an indoor facilities cancer hospital. A sum of 

rupees 20 crores was incurred on it. A fIVe storeyed 

building was constructed for the purpose but it is amazing 

that even after inauguration it is lying locked till date. No 

work has started on those five floors. Ukewise, a huge 

building has been constructed at a cost of rupees 30 crores 

for trauma centre. That building is also ready but it has 

not become operational yet. They purchased equipment 

worth rupees 5 crores for robotic heart surgery. Escorts 

hospital has also procured such equipment. Escorts 

hospital has successfully conducted more than 200 heart 

surgeries with the help of that robotic instrument. In the 

same period AtlMS had purchased the same equipment 

but only five surgeries have so far been conducted. out 

of which two remained unsuccessful. This is the way how 

we are competing? No research work is being done in this 

premier health care institute. no proper arrangement is 

made for the patients. then how can we call it a flagship 

institution. which will show path to other institutions? To 

remove this anomaly in the year 1997 a Parliamentary 

Committee had recommended for separation of financial 
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and administrative control. The present director of AIIMS 

is very talented, honest and heart surgeon of worldfame. 

There is no doubt in his extraordinary talent and honesty. 

All financial. administrative and vigilance control are in the 

hands of director. How can we expect transparency when 

all the three wings are being supervised by one man and 

he is also being given extension? All these things are 

required to set right. 

Mr. Speaker, Sir. .. hoD. Minister has just mentioned 

about casualty. The ~ of an employee was admitted in 
the casualty ward. The doctor having medical degree from 

Russia treated him and he died after the treatment. 

Mr. Speaker. Sir. the moment employees son died. all 

employees gathered there and they demanded action 

against the persons responsible for the appointment of 

such doctors, but instead of taking action against those 

persons 17 employees were suspended. I would like to 

ask 000. Minister reasons for their suspension? They say 

that they were on strike. If it is so, whether they had 

presented any charter of demand, if they went on strike 

whether they had put demands? I would like to say that 

they had neither put any demand nor they were on strike. 

They gathered there due to death of the kin of a colleague 
who died due to negligence of doctor. They cannot go no 

strike because High Court has banned on resorting to 

strike in AIIMS. Nothing can be more shameful than that 

till now management and administration is putting pressure 

on the employees. 

Mr. Speaker, Sir, I have a letter. The CMO of the hospital 

has written to his seniors that on 2nd November, 2004 at 

9.00 P.M. two patients died due to negligence of doctors, 

who will see it. I would like to ask whether any action was 
initiated against anyone for all these irregularities or 
whether suspension of 17 employees has been revoked 

or it is intended to do so? The director of AIIMS is a good 

man and he honest also. I would like to reply from hon. 

Minister about all such irregularities .... lntenuptions 

MR. SPEAKER : Nothing has been said against the 

doctor. He has been accredited for his good performance. 

PROF. VWAY KUMAR MAlHOTRA: Mr, Speaker. Sir. 

it would be better it hon. Members ask their questions first 
and later han. Minister give reply. 

{English] 

SHRI GURUDAS DASGUPTA (Panskura) : Sir. I have 

given a notice. 

SHRI BASU DEB ACHARIA (Bankura) : Sir. I have also 

given a notice on this issue. 

DR. KARAN SINGH YADAV (Alwar) : Sir, I heve also 

given a notice on this issue. 

SHRI GURUDAS DASGUPTA : Sir. the han. Minister 

could respond . after an the questions have been 
put ... (Interruptions) 

MR. SPEAKER : It is the tum of the han. Minister to 

speak. 

DR. ANBUMANI RAMADOSS : Thank YOU. Sir. 

[Translation] 

SHRI AJAY MAKEN : Mr. Speaker. Sir. AIIMS comes 
in my constituency. I am trying to meet hon. Minister tor 

the last one month but I could not meet him. I want its reply 
also. 

[English] 

SHRI ANANTH KUMAR (Bangalora South) : Sir. the 

hon. Minister can reply together to all the questions put 
to him by the hon. Members. 

MR. SPEAKER : I cannot give opportunity to all of you. 

Shri Atal Bihari Vajpayee. do you want to speak now? 

(Interruptions) 

MR. SPEAKER : Hon. Minister. you can reply after all 

. the questions have been put by the hon. Members. Please 
sit down. 

(Interruptions) 
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MR. SPEAKER : Kindly allow other hon. Members to 

put questions to you on this issue. 

[Translation] 

KUNWAR MANVENDRA SINGH : Mr. Speaker, Sir, my 
submission is that this issue is very important issue. This 

should be discussed in the house and time should be 

aHotted for this purpose. 

[English] 

MR. SPEAKER : Thank you for your suggestion. 

SHRI ATAL BIHAR I VAJPAYEE : Sir, I thought that the 

hon. Minister was going to reply to the points raised ... 

(Interruptions) 

MR. SPEAKER : Yes, it is true, but other hon. Members 

rightly reminded me that the hon. Minister replies only 

after all the questions .have been put by different hon. 

Members. 

(Intenuptions) 

SHRI GURUDAS DASGUPTA : Sir, I have also got my 

questions. 

fTl'anslation] 

MR. SPEAKER : It is not so. Some one has just told 

here. 

[English] 

It has been suggested that all questions should be put 

together. It is usually done, and we will follow it. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker. Sir, reply 

is still awaited for the questions raised by my coJIeague. 

Since he belongs to Congress Party, it never means that 

reply should not be given for his question. 

MR. SPEAKER : It is not so. 

SHRI ATAL BIHARI VAJPAYEE : I haYe no objection. 

Mr. Speaker, Sir, I want to say something on this calling 

attention motion. I have long relations with AIIMS, due to 
ailments and due to my being their representative in the 
Parliament. Shri Maken has praised the top most officer 
of the All MS. Till now his removal was being 

demanded ... (Interruptions) 

MR. SPEAKER : Now he is being praised. 

SHRI ATAL BIHARI VAJPAYEE : Now he is being 
praised. It is very good. 

He raised the question about the death of the son of 
an employee. Reasons of death was enquired about and 
his father as well as others were satisfied. If another 
enquiry is demanded, hon. Minister can get it done but on 
the pretext of death of a child do not defame the whole 

institute. 

13.00 hrs. 

[English] 

MR. SPEAKER : I have not permitted that. He 

mentioned one or two departments. 

(Interruptions) 

[Translation] 

SHRI AJAY MAKEN: Mr. Speaker, Sir, I want hon. 
Minister's reply In this regard. 

[English] 

MR. SPEAKER : Please sit down. He has not yielded 
to you. He is the Chairperson of NDA. He is our respected 

leader. 

(lntenuptions) 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker, Sir. 
Director of AIIMS is a Doctor of ... (lnterruptions). This house 

has already praised him ... (/ntenuptions} 
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[English] 

MR. SPEAKER : Hon. Member has also said he is a 

very well known and a very respected doctor. He said that 

under that Director, others were doing some things. 

He has said that he is an efficient Doctor, an efficient 
Director. 

AN HON. MEMBER : A left-handed compliment 

MA. SPEAKER : Why are you reading into that? Let 

us all appreciate that. 

SHRI ATAL BIHARI VAJPAYEE : That is why I am 

standing. 

MA. SPEAKER ; I know that. Please continue. 

(Interruptions) 

[Translation} 

MA. SPEAKER : Vajpayeejee, you please continue. 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker, Sir, I 

would like to say that politics on the issue of Doctors and 

medicine is not good ... (/nterruptions) 

SHRI AJAY MAKEN : Mr. Speaker, Sir, an allegation 

has been levelled against me that. I am doing politics ... . 

(Interruptions). I am talking about the patients there .. . 

(Interruptions) 

SHRI PAWAN KUMAR BANSAL : How politics came 

into it.? .• (lnterruptions) 

{English] 

MA. SPEAKER : You see, we feel we are competent 

to pass judgement on everything. Please sit down. I will 

very strongly enforce this sense of discipline here when 

the Chair is on his legs. So far as I have been able to 

understand, Shri Atal Bihari Vajpayee has said that in 

matters like this, there should not be any politics. 

(Interruptions) 

[Translation} 

MR. SPEAKER : Allright, who can deny? 

(Interruptions) 

MR. SPEAKER: You have not given notice. You please 

sit down. 

(Interruptions) 

[English] 

MR. SPEAKER : I will call one or two other Members. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA He has not 

finished, Sir. 

(Translation] 

SHRI ATAL BIHARI VAJPAYEE : Action was taken with 

regard to disputes regarding employees. A few employees 

were dismissed from their service as a result thereof 

resentment is prevaling among a few employees. But the 

issue went to Supreme Court and their verdict was that 

there is no place for indisciplined employees in the 

institute. Should anyone support employees who go on 

strike in the hospital. Strike should not be resorted to there 

. ... (Interruptions). How will the lives of patient be saved? 

. ... (Interruptions) 

[English] 

MR. SPEAKER: You have given your very 

valuable views. He has not said one word against the 

Director. 

(Interruptions) 

[Translation] 

SHRI AJAY' MAKEN : Mr. Speaker. Sir, someone 

has lost his child and he has no demand at all .... 

(Interruptions) 
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MR. SPEAKER It is our responsibility to respect 
them. 

(Interruptions) 

MR. SPEAKER : Why do you stand time and 

again? 

(Interruptions) 

{English] 

MR. SPEAKER : Why are you talking? Please note 

down the names. In cannot allow this indefinitely. There is 

a limit to it. 

(Interruptions) 

MR. SPEAKER : Nothing is being recorded. 

(Intemiptionsr 

[Translation] 

MR. SPEAKER : You have no right to say. 

(Interruptions) 

(Eng/ish] 

MR. SPEAKER The han. Minister wUl deal with 
that. 

(InterruptkJns) 

[Translation] 

MR. SPEAKER : I am appealing to the hon. Members 

of both sides to first listen to him and then speak. 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speakef, Sir, the 

employees dismissed due to indiscipline. Should not be 

supported for the reinstatement. It will affect the discipline 

and the environment of the institute will be vitiated. 

Therefore, I am saying that this issue should not be 

politiciaed •.. (lnterruptions) 

·Not recorded. 

MR. SPEAKER : All right. 

(Interruptions) 

{English] 

MR. SPEAKER : You give up this bad habit of yours. 

You have not been asked to speak. You cannot go on 

speaking while sitting. You are not a teacher here. 

(Interruptions) 

DR. PRASANNA KUMAR PATASANI (Bhubaneswar): 

Hon. Speaker, Sir, this is relating to the power sector .... 

(Interruptions) Orissa is a leading State which is below the 

poverty line .... (Interruptions) 

MR. SPEAKER : Dr. Patasani, do not complicate the 

matters. 

(Interruptions) 

[Translation] 

MR. SPEAKER What are you saying, please sit 
down. 

{English] 

DR. PRASANNA KUMAR PATASANI : [Translation] 

The stature of politicians will be dwarfed (English] You are 

going to allow more money .... (lnterruptions) That is why I 

want a specific answer from the Minister ... (lnterruptions) 

[Translation] 

DR. KARAN SINGH YADAV : Hon'bIe Speaker, Sir, 

being a doctor and by virtue of my expression of running 

of a big medical institute, I would like to ask a few pointed 

questions? The effort to defame the institutions like AIIMS 
by a number of employees who promote their seH interest 

in the name of trade union on one or another ground try 

to defame the institution like AIIMS should be checked. It 
has been mentioned that robotic surgery equipment in 

AIIMS is not being used. Here it should be taken into 

consideration that the present director of AtiMS has 

conducted more than 200 heart transplant surgery till date. 



451 DECEMBER 21. 2004 ,of Urgent Public Impottance 452 

[Dr. Karan Singh yadav] 

No heart transplantation surgery has taken place in any 

private hospital in the country. Large number of operations 

IKe being done in the 7 operations theaters of AlIMS .... 

(Interruptions) 

MR. SPEAKER: If you have any question, please ask 
that. What is your question? 

DR. KARAN SINGH Y ADAV : I want to ask that the 

pet'8Of'I whom we confenad 'Padma Bhushan'. after going 

to his house ... (IntemJptions) 

[English] 

MR. SPEAKER : Nothing has been said. Please put 

your question. 

[Translation] 

Nothing has been said against him. 

DR. KARAN SINGH YAOAV : I am teUing that if there 

are peapIa who indulged in vandalism at his home ... 

(Interruptions) 

[English] 

MR. SPEAKER : You have to ask a clarlficatory 

question. Put your question. 

[Translation] 

What is the matter. has been told to junior. 

[English] 

What is your question. 

[Translation] 

Nothing has been said. 

AN HON. MEMBER : Has not been told. 

MR. SPEAKER : We have listened attentively. has not 
been said. 

DR. KARAN SINGH YADAV : My pointed question is 

that.... against the people indutging in vandalism at his 

home, against the people gheroed him in I.C.U. 

... (Interruptions) I am asking this much only as to whether 

we wiN punish the employees who indulged in vandalism 

at his home. paralysed work in hospital for 12 to 24 hours? 

.... (Interrutions) 

MR. SPEAKER : Alright. Ask question only. 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Speaker. I 

am asking one question only. The question raised by Hon, 

Ajay Maken before the Hon. HeaHh Minister concem a very 

serious issue as it related to the human life. AU India 

Institute of Medical Sciences has its own prestige and moat 

of the patients of the country have expecftltions for 
~tment in this premier hospital of the country but there 

are hospitals who charge heavily. Such type of 

recrimination ... (Interruptions) 

[English] 

MR. SPEAKER : Please put your question. 

(Interruptions) 

[Translation] 

SHRt SHAILENDRA KUMAR: I am coming to the 

question, I would urge the hon. Minister ... (Interruptions) 

MR. SPEAKER : Do not say. but ask. 

SHRI SHAILENDRA KUMAR : AIIMS has b own 
prestige to maintain this prestige. whetever is going 

on there must, be curbed and the prestige of the . 

hospitals be restored. It does not invofve any doctor .... 

(Interruptions) 

MR. SPEAKER : You are ~ng suggestions, it is not 

'a question. 

SHRI SHAILENDRA KUMAR: And the interests of the 

patients should also be safeguarded, this is what I would 

like to ask. 
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[English] 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : I definitely share the 

concern of the hon. Member Shri Ajay Maken. I would like 

to state certain facts about this institutions and I would like 

to answer the questions of all thehon. Members who have 

put their queries. 

Regarding the first query of Shri Maken that this 

institution was started as a research Institute, that there is 

not much research going on, I would like to contradict that 

statement. This is one of the most premier institutions in 

our country and a very reputed institution worldwide. It was 

specifically started for research. There are lots ·of research 

activities going on in the institution. It is not that only in 

the Ptan Budget certain funds have been allocated, they 

get funds to the extent of As. 20 to Rs. 30 crore yearty 

through extra mural funding agencies wortdwide along 

with the support of the Government. 

The issue of some equipment lying idle was brought 

to our notice. These equipment were not used for a couple 

of years. We have ordered an enquiry into the equipment 

not being used for a long time. 

About the medicines, some patients were asked to buy 

medicines from outside. In the two Departments of 
Cardiology and Neurology, there has been a package 

scheme wherein all the consumables, medicines and 

everything are included in a package for a surgery. This 

is easier for the patients to buy. We are looking . at this 
procedure for the whole of AIIMS, whereby all the 

Departments could be brought under this. There have been 
some complaints that the patients have been asked to buy 
medicines. This scheme is an on-going scheme. We are 

looking into the concerns of all. We will bring out an 

alternate, viable solution to that. 

About the Cancer institute, we had a little problem in 

that. Now, we have the revised Expenditure Fmance 
Committee (EFC). Once we get the outcome of that EFC, 

we wlH again continue the work. It is not that all the floors 

are not functioning -in the Cancer Block. 

As regards Trauma Centre, this has been going 

on for quite some time. Again this has gone to the EFC. 

In fact, some comments have come from it and some 

procedure is still going on. We will try our best to bring 

out Trauma Centre once we get the clearance from the 

EFC. 

As regards robotic heart surgery, tile hon. Member 

has mentioned that a lot of surgeries are being 

conducted through these machines. In fact, the post of 

Deputy Director (Administration) is currently vacant. A 

panel has come to me and we are going through the 

screening procedure. 

The Director, AIIMS is one of the best cardiologists in 

our country. He is a very efficient doctor. Mr. Maken 

has said that he has been doing the work of vigilance as 

also finance. But we have persons delegated for that. 

We have Financial Assistant and for administration, a 

Deputy Director (Administration) is going to be appointed 

soon. 

Regarding the specifiC incident where an employee's 

son had died, whether it is an employee's son or any 

other patient, no life should be lost due to medical 

negligence of health care personnel, both the doctors as 

well as para- medical staff. We would not allow any such 

thing. It does not matter whether he is the son of an 

employee or a poor man. In the specific incident, I 

had given an elaborate statement where I had stated the 

facts as to what happened that day. In the mid-night of 
that day, we had debarred the concerned doctor who 

had treated that patient from going ahead with 

further functioning in the hospital. An inquiry team 

consisting of three doctors is conducting the inquiry. 

Maybe, in a fortnight, the inquiry will be through. So, we 

will take action according to the recommendation of the 

inquiry team. 

Regarding protest of employees, this is not a factory 

where the employees could just stop production for a day. 

It the employees stop working in the hospital, the lives will 
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{English} 

MR. SPEAKER : This is very unfortunate. Please put 

only a clarificatory question. This is not an occasion to 

make speeches. Only one notice is there. Chair on 

certain occasions allows it. I have allowed it but please 

do not misuse it and do not make it a ~nt. Put a 

question. 

SHRIMATI MANEKA GANDHI (PHibhit) : Mr. SpeaQr, 

Sir, thank yoo for giving the opportunity. Hon. Member has 

quite rightty brought to your attention, the deteriorating 

situation in AIIMS. I would like to ask the Minister that the 

deteriorating situation in AIIMS is not because of the 

Director or his doctors or his team but because the non-
plan expenditure money has been reduced so drastically 

from the last year. in spite of the fact that the number of 

patients has increased. Last year there were 19.56 Iakh 
patients in this single Institute. In CasuIity alone, there were 

1.53 Iakh patients .. 

MR. SPEAKER : Please put your question. What is the 

clarification you want? 

SHRIMATI MANEKA GANDHI : I am asking. Last year, 
they spent As. 260 crore in non-Plan but they were given 

As. 280 crore. This year, is it not true that the Ministry of 

Health in spite of being asked for Rs. 300 crore, has given 

onty As. 170 crore? 

And the fact is that with four months left for this year, 

the Institute has spent As. 199 CfOIe already and they have 
not been given ant more money. They have no money for 

medicines. All their money goes for sheets and supplies 

..• (JntemJpIions) 

MR. SPEAKER : Your question is : Are they going to 

give that money? 

Shri Gurudas Dasgupta to speak. You should uk onty 
a question. I wiD not allow you otherwi8e. 

SHRI GURUDAS DASGUPTA : Sir, I wU deftniteIy utter 

two •• ntellce •• f do not accept this contelltion 1hat 1he All 

India Institute of Medical Sciences is In disorder .... 
(IntelTUptJons) 

MR. SPEAKER: What is your question? No preparatory 

is necessary. I would not allow this. 

(IntelTUptJons) 

SHRI GURUDAS DASGUPTA : Will tha Minister agree 

that there is disorder and decline in the standard of 
treatment while attending the patient8 in the Emergency 
during the recent period? Will the hoi\. Minister agree to 

this contention IT18de by the hon. Mover of the calling 
Attention? Secondly, about the trade union movement, we 
always stand by that. We all stand by the struggle of the 
workers. But trade unions have also a responsibility 
towards the people, towards the patients •. towards the 

doctors and toward everybody. There camot be a trade 
union without social obligation. Therefore, my pointed 
question is : Will the hon. Minister concede that one day'a 

sudden stoppage of work by a number of employees 

should be there? It was a different Issue whether the 

charter was there or not. ... (IntemJpt1ons) 

MR. SPEAKER : This is very unfortunate. You are quite 
an experienced Member. 

(Interruptions) 

SHRI GURUDAS DASGUPTA : I would like to know 

whether that. has affected the treatment of the patients 
everywhere including the Emergency. this would support 
everything that is being done there .... (lntenuptions) 

MR. SPEAKER : I have to meet a foreign delegation. 
Hon. Minister to speak now . 

13.12 bra. 

(SHRt VAAI<AJ.A RAoHAKfusHNAN in the Chai" 

[Translation) 

CHAUDHARY LAL SINGH (Udhampur) : Mf. Chairman, 
Sir, I would also like to uk a queetIon In this regard ... 

(IntelTUptIons) 
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be lost. It Is not that just one-day production will be lost. 

But we would not allow even one life to be lost in any 

manner. We will be taking a strong view whether it is a 

karamcharis' union or doctors' union. We treat them in the 

same way. Nobody could just strike the work without any 

reason whatsoever. In fact, the High Court has given a 

ruling in September, 2002 that no meeting or protest or 

any other such activity - which I have read in my statement 

- can be conducted within 500 metres of the Institute. It 

is wrong on the part of the karamcharis' union to go on 

an indefinite protest. Mr. Maken has said that they did not 

have any grievance or demand in the protest. Even if they 

had any demand, it was not right to protest in a very 

reputed. Institution which is also known worldwide. There 

should not be even one hour . protest as lives are at stake. 

People come from far flung areas of the country to get 

treatment there. 

As regards suspension and action taken against the 

employees, the statement has said that action has been 

taken against 19 persons. Two of them were temporary 

employees. They have been dismissed and an inquiry is 

being conducted against rest of the 17 employees. Action 

will be taken on a case to. case basis as per the 

recommendation of the inquiry team. We will take a 

view accordingly about revoking the suspension or 

otherwise. 

Hon. former Prime Minister, Mr. Vajpayee was praising 

the Director. There is no demand for removing the Director. 

Nobody put any such demand. 

Mr. Karan Singh Yadav has given more information 

about robotic centre. He has also said that the employees 

should create a conducive atmosphere for the functioning 

of the hospital.· Mr. Shailendra Kumar is concerned about 

the reputation of the Institute. Definitely, we are also 

concemed about it. We will not let the reputation of the 

Institute go down even by one bit. 

SHRI B. MAHTAB (Cuttack) : One person is holding 

three posts. What is being done about that? 

DR. ANBUMANI RAMADOSS : There are persons 

deputed under him to work in these posts. Anyway, we will 

take it up. 

SHRI AJAY MAKEN : There is one Deputy Director who 

is looking after administration, finance and vigilance. 

DR. ANBUMANI RAMADOSS : As regards Deputy 

Director's posts, a panel has come for my purview and 

we will take a decision for posting a Deputy Director 

(Administration). 

Smt. Maneka Gandhi expressed here concem 

about allocation . of Rs. 170 crore under the non-Plan 

head this year as against a requirement of Rs. 300 crore. 

She is right in saying this. The Ministry is allocating 

more money under the Revised Estimates where we are 

trying to increase the BudgetarY resources to maintain 

A1IMS. 

In fact, in AIIMS, a Research Review Committee has 

been constituted to periodically review all the research 

activities. A lot of research is going on there. I have urged 

them to have a lot of more research work in the Institute, 

especially in regard to Stem Cells and such other things. 

We are going about that. We would not allow the reputation 

of AIIMS to go down one bit. 

Sir, I once again would like to thank all the hon. 

Members for their queries on this issue. 

MR. CHAIRMAN : The House now stands adjourned 

to meet again at 2.20 P.M. 

13.21 hrs. 

The Lok Sabha then adjoum8d for Lunch titl twenty 

minutes past Fourteen of the Clock. 

14.22 hrs. 

The Lok Sabha ra-assemb/ed after Lunch at twenty-

two minutes past Fourteen of the Clock. 
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(SHRI AJAy MAKEN in the Chain 
MR. CHAIRMAN: The House will now take up item 

No. 20. I would request Maj. Gen. (Retd.) B.C. Khanduri, 

AVSM to caD the attention of the hon'. Minister of Heahh 

and Family Welfare. 

CALLING ATTENTION TO MATTER OF URGENT 
PUBLIC IMPORTANCE-CONTD. 

(II) Status of Implementation of the decision 

taken to eat up Medical Institutes on the 
lines of AIIUS, DeIhl In six States 

[Translation) 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal) : Mr. 

Chairman, Sir, I would like to draw the attention of the Hon. 
Minister of Heahh and Family Welfare towards the following 

issue of immediate public importance and request him to 

make a statement 

"The steps taken by the Goemment on the status 

of implementation of decision taken to set up 

medical institutes on the line of AIIMS, Delhi in six 

States.· 

[English] 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(OR. ANBUMANI RAMADOSS) : Mr. Chairman Sir, the 

Pradhan Mantri Swasthya Suraksha Yojna (PMSSy) 

launched in 2003 envisages to offer an specialities and 

super-specialities medical care and quaJity medical 

education in under-served States. Under PMSSY, it is 

proposed inter-alia to set up one AIIMS-fike institution each 

in the States of Bihar (Patna), Chhattisgarh (Raipur), 

Madhya Pradesh (Bhopal), Orissa (Bhubaneshwar), 

Rajasthan (Jodhpur) and Uttaranchal (R"lShikesh). 

Institutions are expected to become operational after 

three years from the date of approval. 

The proposal tor implementation of the Scheme has 

been cleared by the Expendilure Finance Committee and 

will now be placed before the competent authority for 

approval. Pending these clearances, start-up activities like 

construction of boundary wall, the process for selection of 
Project Consultant for providing comprehensive conSultancy 

services and selection of architectural concepts/designs for 

AIIMS-like institution have been taken up. 

[Translation] 

MAJ. GEN. (RETD.) B.C. KHANDURI : Mr. Chairman, 

Sir, the statement issued by Hon. Minister has troubled 

me. 

[English] 

It is with immense regret that I have gone through your 

statement regard"m9 implementation. 

[Translation] 

These six hospitals on the model of AIIMS are to be 

set up in six States but I am pained to say that the progress 

in this regard is very slow. 

[English] 

It is not only painfully slow but also lethargic. 

[Translation] 

Since May 2004, when this Government took charge, 

they have done nothing except getting the approval from 

Expenditure and Finance committee. Except it, they have 

not done anything in these 6-7 months. Today. before this, 

the issue of urgency of· six AIIMS was raised in Calling 

Attention and th& hon. Members had opined thai there is 

overloading and the people are not getting proper 
attention. Hon'bJ8 Minister. himself is a doctor and we 
hoped that he would speed up the work. But we are 

disappointed and it aeemsthat instead of speeding up i 

is being delayed deliberately. It is a matter of grave 
concern. It was discussed in Calling Attention too. I do not 

know whether the hon'ble Minister ever have been there. 

The patients, from all over India, come there. The internal 

roads of AIIMS are tuN of *kpeople, 8htverIng with cold., 
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The hospital does flat has any space for admission. There 

Is a type of hostel all around where the patients are forced 

to live before admission. Hon'ble Minister, himself, is a 

doctor. He would manage quickly to decentralize this over-

loading. Hon'ble Minister, in para three of his reply, has 

stated that the plan proposal has been approved by 

expenditure finance committee and it will now be placed 

before the appropriate authority for approval. 

[English] 

It will now be placed before the competent authority 

for approval. 

(rranslation] 

He has further, stated, and I quote, "Meanwhile, till the 

approvals are given, the preliminary activities such as 

construction of boundary wall, process of selection of 

project counsellor to provide comprehensive consultancy 

services, and the selection of structural concepts, designs 

for the AIIMS like institution have been initiated." Hon'ble 

Minister, these worker had been completed seven months 

back during the NDA regime. What has been done during 

these seven months except getting sanction from EFC? As 

has been replied, NDA Govemment did not begin it in a 

planned manner but they had got approval from the 

Planning Commission and theoretical sanction of Rs.4,158 

crore had been obtained. As. One crore per AIIMS had 

been disbursed and on some places even the boundary 

walls had been constructed. Whatever land was required 

to the States, was selected, work had begun, one crore 

rupees was allocated to each State, but the work is now 

stalled for seven· months. The interim budget of this year 

provided Rs. 60 crore, so that at least Rs. 10 crore to each 

hospital must reach and the work would have been 

boosted. But tell us as to what has been done in these 

seven months? We would like to know. 

[English] 

We except certain commitments and certain milestones 

from you. 

(rranslation] 

So, I would like to have the replies of the following 

question. 

The first question ,is by when the approval from 

competent authorities be got? How much time it will take, 

one day, one month or one year. When it will be approved? 

. Secondly, how much expenditure is involved in the 

constructions of these six AItMS? Whether the earlier 

estimate has been revised or refined? Please tell that 

how much amount is provided in the financial year 2004-

2005. 

[English] 

How much money are you catering for this financial 

year? 

(rranslation] 

My third question is, statement avers that the project 

will be completed in three years after getting the approval 

of competent authority. Irrespective of the estimate, how 

much allocation is made year-wise? 

[English] 

If he could kindly tell us about the year-wise allocation, 

it would be helpful. 

(rranslation] 

We presume that it will be approved in December. 

All of these six hospitals should be in functional in 

December 2007? How much amount has been allocated 

year-wise? 

My fourth question is that a sister organization of AIIMS 

was set up with a certain scope of work e.g. a hospital 

with 500 beds and 35 specialization was arranged. It was· 

provided that 100 boys should be in medical college every 

year. P.G. Doctorate and specialist doctors were there in 

the scheme. Have they been included in the scheme or 

been changed or reduced? 
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(Maj. GefI. (Retd.) B.C. Khandunl 

My next question is about my Constituency. Rishikesh 
had to be given an AIIMS like hospital. It's boundary walls 

have been constructed. Year-wise how much allocation has 

been made for that and when it is going to be completed? 
Please tell this. 

At the end, I requesting again on behalf of six States. 

Wtry those were carved, you, too, know. Many a people 

come here from these six States but they are not given 
any shelter. As we are M.Ps. we have to request to the 
institution. Many a times, people of varying types need to 
be requested. Then admission dates are given after one 
week, or one month or three months. 

[English) 

So, I would request the hon. Minister, who is also 
personally a practicing doctor, to do it quickly. 

[Translation} 

You are requested in the interest of nation, to expedite 

it and reply satisfactorily. We hope specific milestone from 

you. 

MR. CHAIRMAN : I request the hon. Member that as 
per rules of the Calling Attention only five Members can 

ask clarificatory questions. But. on this matter, a number 
of hon. Members intend to speak. If the hon. Members 
confine themselves and ask clarificatory question within 
two minutes all will find time to speak on it. It is a very 
important subject. I will encourage more participation. I 

request the hon'ble Members to take less time and ask 
questions only in clarificatory question form. 

[English] 

SHRI KHARABELA SWAIN (BaIasore) : Sir, the idea 
was mooted in the Tenth Plan and the NDA Government 
had taken a decision fQr setting up of six medical institutes 
on the lines of the AJlMS, Delhi all over the country. Even 
the then Prime Minister, Shri AtaI Bihari Vaj>ayee had laid 
the foundation-stone of one such institution in a place 

called 5ijua near Bhubaneshwar a year back. It created 

a lot of enthusiasm in the hearts of the people of Orissa 
who generally come in very large numbers to Delhi for 

better medical treatment because it is not available in 

Orissa. But, unfortunately, Sir,there has been no sign 

of any activity with regard to the ~IIMS Bhubaneshwar as 

yet. 

In his answer, the hon. Minister has mentioned that 

the institutes are expected to become operational after 

three years from the date of approval. All the Oriya 

newspapers, day-in and day-out, publish the news item 

that not a single rupee has been allocated for the 

construction of the AIIMS hospital in Bhubaneshwar since 

the time the UPA Government has taken over. I was also 

under such an impression that probably the money has 

not been allocated. But here I come to know from the hon. 

Minister's reply nQw that it has not been placed before the 

competent authority for even approval. 

It is most surprising because he says that from the date 

of approval it will take three years for completion of this 

project. He has also not mentioned as to when the 

approval of the competent authority wi" be taken. The UPA 
Govemment say that they would implement reforms with 

a human face. What is the meaning of human face if they 

do not provide even minimum health facilities to the people 

of India? The Government is a continuing entity. The 

decision taken by tile previous Govemment specifically for 

the benefit of the people of this country should be taken 

up by the foHowing Govemment also. 

So, I would like to ask two or three clariflcatory 

questions . on this matter. My first question is: do the 

Government have any intention of proceeding with the 

project or do the.y really want to shelve it? 

My second question is: do the Govemment intend to 

allocate fund for the project in Bhubaneswar? Do the 

·Government have a target set to complete the project? The 

Govemment should not say that it would be completed 

within three years after the competent authority accords the 

approval. When will the competent authority accord the 

approval? That is the moot question, because only after. 
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the approval it will take three years for completing the 

project 

Sir, many hon. Members are interested in asking 

clarificatory questions. It means that they are also 

interested to see that there shouid not be overcrowding 

and congestion in Deihi. I say this because our houses 

in Delhi are always full of patients. When one patient 

qornes to Delhi for treatment, three or four attendants will 

also come with him. If there are more institutes of the 

standard of the All India Institute of Medical Sciences, 

Delhi, in smaller places like Bhubaneswar, RiShikesh, 

Bhopal, Raipur, Patna and Jodhpur, then the overcrowding 

in AIIMS, Delhi win come down. 

Sir, you yourseH had mentioned a very pertinent point 

during your Call Attention that research and development 

work should be given more importance in AI/MS, Delhi. I 

believe that if more institutes are opened in other places, 

then AIIMS, Delhi will also be able to focus on research 

and development. 

My last question is: when is the hon. Minister going 

to allocate money and when is he going to complete the 

project in Bhubaneswar? 

SHRI PAWAN KUMAR BANSAL (Chandigarh) : Mr. 

Chairman, Sir, because of the grossly inadequate medical 

care facilities in the country, there is no denying the fact 

that we do need a large number of good hospitals allover 

the country. But permit me to say when we talk of the 

intended six AIIMS-like institutes, I WOUld, with all humility, 

like to submit that ttiere was a conceptual flaw in the very 

beginning. Let us not forget the fact that All India Institute 

of Medical Sciences is the creation, or may be later, of an 

Act of Parliament as we have in the case of PGI at 

Chandigarh also. So, when we talk of AIIMS-like institutes, 

we are missing that point. 

Sir, on a matter like this, I would not really like to go 

on party lines. But since a lot of emphasis was laid by Gen. 

Khanduri from the other side as if the NDA govemment 

had done a wonderful thing. as if they had brought 

something out of the world and as if they had fetched 

something for the people from the moon, I only want to 

say one thing that... 

MAJ. GEN. (RETD.) B. C. KHANDURI : I had not added 

any politics in it: 

SHRI PAWAN KUMAR BANSAL : Since this 

announcement was made only on the eve of the election, 

towards the end of the term, we should have been very 

clear that just an allocation of Rs. Six crore was grossly 

inadequate and nothing could have been done with that 

amount. If the Government was serious, then an Act of 

Parliament should have been passed and under that a 

mandate should have been given to the Govemment and 

that the Govemment should have taken it upon itself to 

execute the setting up of these six institutes in a time-

bound manner. 

But, nevertheless. the fact remains that it was a 

welcome initiative. I would even thank them for that. But 

at the same time, I am little amused also to find Shri 

Khanduri saying, 'nothing whatever has been done during 

this period, while earlier six crores of rupees had been 

given', which I said was grossly an inadequate amount. 

That reminds me. of laying the foundation stone of four-

laning certain roads from private premises. 

MAJ. GEN. (RETD.) B. C. KHANDURI : Sir, can we have 

a half-an-hour discussion on these roads? I would litre to 

reply to his queries. 

MR. CHAIRMAN: No cross talking please. Shri Bansal. 

please address the Chair. 

SHRI PAWAN KUMAR BANSAL : Sir, he knows what 

I am referring to ... (lnterruptions) 

MR. CHAIRMAN : Please continue on the subject. 

(InterruptionS) 

MR. CHAIRMAN : Nothing else will go no record. Shri 

Bansal, please continue on the subject. 

(Interruptions)" 

'Not recorded. 
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MR. CHAIRMAN: No interruptions please. 

(Translation] 

SHRI PAWAN KUMAR BANSAL : You would not have 

said so if you had given some thought over my question. 

I say that we need AIIMS type hospital,. A law has been 
made or not, you were trying to misguide people that you 

are establishing, AI1MS type institutes. 

[English] 

MR. CHAIRMAN : Please address the Chair. 

(Translation] 

SHRI PAWAN KUMAR BANSAL : An effort was going 

on to misguide people that AIIMS type hospital is being 

established. The hospitals are needed , at that time it 

should have been told that good hospitals are being 

established. 

[English] 

It is my aHegation that the them Government never 
planned to set up an institute like AIIMS. 

SHRI KHARABELA SWAIN (Balasore) : If we did not, 
then you also did not...(lnterruptions) 

MR. CHAIRMAN : Please do not interrupt. He is 
talking on the subject. Let him say. You got an opportunity 
and made your point. Please address the Chair, Shri 

Bansal. 

SHRI PAWAN KUMAR BANSAL : Sir, I would like to 

know from the han. Minister what was the allocation made 
initially when an announcement about setting up of these 
six institutes was made. What was the aUocation? Was it 
only confined to RS.6 crore? That means a nominal one 

crore of rupees for one institute. If I understand things, in 

one crore of rupees you can do nothing, not even raise 
the boundary wall that we are talking of. 

I would further urge the hon. Minister and want to know 

from him whether besides these six institutes - which of 
course, Shri Khanduri made us wiser by telling us that 

these would be 500 bedded, with 35 specialities and a 
medical college also, those are welcome measures - we 

would have some trauma centres on the Golden 

Quadrilateral. That is important because there is no 

denying the fact that we badly need large number of good 

medical institutes in the country. 

Presently, I am not confining on the 'research' as we 

did in the morning. That is the mandate of the AIIMS and 

that is precisely the reason why I referred to that earlier 

that these institutes will not be like AIIMS because here 
the emphasiS has to be on medical care, on accidents that 
occur in large numbers on our busy roads. Precisely, I 

would like to know from the hon. Minister whether those 

trauma cantres would be set up. 

I would like to know when these institutes come up 
or as there are a large number of institutes set up over 

the years, the period prior to last seven years - let me make 

that very clear - like Sanjay Gandhi Institute in Lucknow, 

Nizam Institute in Hyderabad and also other institutes, 

whether a system would be worked out to link all these 

important institutes of national importance. In fact, there are 

only two institutes of national Importance, namely, AIIMS 

and PGI, Chandigarh ... (/nterrupffons) This is important. 

Whether all these institutes would be linked to eech other 

and whether there would be facilities of .'e-medicine or 

e-medicine? What would be done in that regard so that 

a person coming from one institute, say in Dehradun, to 
either AIIMS or PGI, Chandigartt, could get advice from the 

doctors of these institutes? I would like to know whether 

the doctors there and also the doctors in various hospitals 

in the district headquarters would be able to interact with 
the experts here at AIIMS to provide the much needed 

critical medical heaHh care to the patients. 

(Transilltion] 

MR. CHAIRMAN : Shri Raghunath Jha wiU speak after 

it. Before that I request hon'ble Members that the three 

hon'ble Members, who asked ctariflcatory question, had 

given Calling Attention notice. Hence the remaining 

Members who ask questions, restriet themselves to the 
question only. 
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SHRI RAGHUNATH JHA (Bettiah) : Mr. Chairman, Sir, 

a Government gets appreciation when it does good wort<. 

The decision to open six AIIMS which the former 

Government had taken, includl!cfone AIIMS in Bihar, It's 

foundation was laid by the Vice-President of India, and 

hundreds of acres of valuable land was allotted by the 

State Government. But the incumbent Govemment and 

hen'ble Minister has put that project in cold storage. What 

is the objective behind it? Whether it is Golden 

auadrilat~rat Road or any other thing. Now they are 

opening trauma centers there. The people of that area 
need AIIMS but if that process had not been completed 

how the Prime Minister, Vice-President were taken there 
and foundation stone was laid. Is it not the responsibility 

of the government to complete that? Ten-percent of Indian 

population lives in Bihar and the Government are playing 

with their life. Tell when is it going to be completed and 

declare here to that effect. 

On one thing I agree with you as you have told that 

the decision to open six AIIMS was taken in haste. AttMS 

was constituted under an Act of Parliament. The Government 
should bring a Bill for these AttMS, we will pass that 

immediately. Whatever requires get that and declare to 

make it operational. 

MR. CHAIRMAN Shri Lal Singh, you ask question 

quickly. 

CHAUDHARY LAL SINGH (Udhampur) : Mr. Chairman, 

Sir, I have something which is more important than 

question. 

MR. CHAIRMAN : Rules do not allow. You ask 

question. 

CHAUDHARY LAL SINGH : Mr. Chairman, Sir, you 
know better and hon'ble Minister too knows-that the people 

of all over India and particularly of my State Jammu and 
Kashmir languish here for months, they keep standing in 

queues but they are not attended to. The person who need 
to be operated upon within 15 days, is given time of 5 

months. You had asked a question, to which I agree that 

situation is really depressing. 

If someone does not accept it, he will commit a sir. 

Shri Vajpayee has rightly said that it is a bilateral relation. 

It is correct. At this age, it is but natural that one wilt do 

like this. There is no wrong is defending, but to make th~ 

question a mockery, is not a good thing. 

I would also like to request the Government to find 

out some method regarding giving priority. Those who are 

prominent and influential person will get opportunity but 

the poor people will remain deprived of it. I would like to 

know as to what steps are proposed to be taken by the 

Govemment in this regard. 

Besides, I would like to submit that which ever 

Govemment is in power whether the present one or the 

previous one there is nothing wrong if the previous 

Government have made any commitment. If they would 

have built the hospital at least 50 lakh people of Jammu 

region would not have suffered and complained. The 

foundation stone for the hospital has been laid there, 

everything has been done. What is problem with the 

present Government? Don't Government have suffieient 

funds? Health is the most important and along with that 

education IS also important. 

There can be no compromise with health. Please 

see to it as to where from those funds are to be arranged 

and where they are to be spend. One takes "two days to 

reach the area at the last point if he starts from Jammu 

to Doda. 

MR. CHAIRMAN : Please conclude your speech. We 

have a lot of Business. 

CHAUDHARY LAL SINGH : What can I do. The issue 

is like that. I saw it personally. 

MR. CHAIRMAN : It should not be like a speech. 

CHAUDHARY LAL SINGH : ,It is not a speech. I tell 

you kindly to take care of those 50 lakh population. They 

had sanctioned an AttMS for the area. It was a case of 

upgradation. Not much expenditure was involved in it. It 

was perhaps. a matter of Rs. 95 to Rs. 100 crores. A 
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foundation stone has been lying there. Nobody knows the 

present status of the case. I would like to remind the Hon. 

Minister that he is occupying the same chair his 

predecessor was occupying. Let his office do more than 

his predecessor. 

SHRI JASWANT SINGH BISHNOI (Jodhpur) : Mr. 

Chairman, Sir, there is a proverb in Marwar region that 

officers change but administration does not. The King 

changes but his verdict never changes. The foundation 

stone of the AIIMS was laid at Jodhpur as Shri Jha was 

saying first now. His Excellency, the President had laid the 

foundation stone of AIIMS at Patna. Similarly, at the time 

of laying this foundation stone· of A1IMS at Jodhpur, the 

Finance Minister, the Agriculture Minister of this Union 

Government and a number of prominent persons of 

Rajasthan were present. When the hon. VICe-President 

were there he must have enquired whether there was any 

dispute over the land. For this a clearance from the 

Collector is taken where after foundation is \$d. Now a 

query has been raised that land was not surrendered in 

Patna and Jodhpur and land was not available. But so far 

I know, the land is Jodhpur belonged to 'KAJARI'. It was 

handed over and the boundary wall has been raised on 

three sides of that land. 

Now I would like to ask a specific question as to why 

the boundary waH was not raised where land was acquired 

on paper and it was transferred physicaHy. The A1IMS at 

Jodhpur is not meant for Jodhpur only. The people of 

Western Rajasthan and those parts of Rajasthan which 

experience drought fNfJry y!t8r, are poor. They have to 
make huge expenses when corning over here for 

treatment. The money they spend on traveling to corne 
here can meet their medical expenses. With this point 

of view the Govemment had laid foundation stone at 

Jodhpur. I would specifically appraise the Hon. Minister 

that, this is a humanitarian issue. There should be no 

politics in it and AIIMS should be set up at Jodhpur, Patna 

or Rishikesh and work On this should be started at the 

earliest ... (Interruptions) 

MR. CHAIRMAN ; One more Calting Attention .is also 
there. 

(Interruptions) 

(English) 

MR. CHAIRMAN : Now, the hon. Minister. 

(Interruptions) 

DR. PRASANNA KUMAR PATASANI (Bhubaneswar) : 

Sir, I have given a notice. Please aHow me to speak on 
this important matter. --(Interruptions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

(Kokrajhar) : Sir, please give me a chance to speak on 
this matter ... (lnterruptions) 

MR. CHAIRMAN: Now, Dr, Prasanna Kumar Patasani. 

Please put only questions. 

Nothing will go on record except what Dr. Patasani 

says. 

(lnterruptioils)· 

DR. PRASANNA KUMAR PATASANI : Sir. when the 
individual tree is green, the jungle will be green. When 

the individual of the society is healthy, then the entire 

country will be healthy. So, Sir, in AIIMS, Delhi, more than 
nine lakh patients are admitted, and you can see nowhere 

such number of patients who are admitted in the world. 

In order to reduce the number of patients who are admitted 
in AIIMS, Delhi, the then Union Govemment proposed to 

set up six such centres. and Orissa is one among them. 
After verifying the registers, they had chosen these centres. 
This was an innoyative idea of the then Government. The 

then Govemment felt that there should be A1IMS model 

hospital in Bhubaneswar. Most of the patients from my 
constituency and from my State are coming to Delhi for 

treatment. 

"Not recorded. 
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Sir, I would like to ask the hon. Minister, through you, 
one question'; Could you kindly show me any capital of 

the State headquarters which does not have a single 

hospital or medical college? 

Our State had witnessed super cyclone; our State had 

super drought, there is super poverty in our State ... 

(Interruptions) 

MR. CHAIRMAN: Thank you for your super interven-

tion! 

DR. PRASANNA KUMAR PATASANI : Sir, the 

Government should anocate more money. I request the 

han. Minister to allocate more money to set up AIIMS model 

hospital in my State, particularly in Bhubaneswar. 

MR. CHAIRMAN: Now, Shri Bwiswmuthiary. Please put 

only questions. 

SHRt SANSUMA KHUNGGUR BWISWMUTHIARY : Mr. 

Chairman, Sir, thank you very much for giving me this 

chance to speak on thIs matter. This is a very important 

issue. I come from a neglected and discriminated territory 

called 'Bodoland' in Assam, and this area, Bodoland 

territory, is a constitutionally recognized tribal area under 

the provision of the Sixth Schedule of the ConstiMion of 

India. This Bodoland territory was created in 2003 as a 

result of the second political Accord signed between the 

Govemment of India, the Government of Assam, and one 

particular Bodoland militant group called 'Bodoland 

Liberation Tigers'. This area is not having any good medical 

facility. People are dying of malaria and some common 

diSeases. 

Our people are deprived of eve!) the minimal health 

care facility. It is very much a neglected area. So, my one 

question will be, could I know from the hon. Minister in 

which States these six AIIMS model institutes have been 

proposed to be set up? Why the tribal dominated backward 

areas with special mention to the Bodoland territory in 

Assam and also the Constitutionally recognised other tribal 

areas of the country had been deprived of getting the 

AIIMS model hospital or institute? Is it not a great 

discrimination against the tribal people? My humble 

request to the Government of India is that let some more 

number of AIIMS model institutes be set up in those areas, 

including the Bodoland· area, very quickly in the best 

interest of the tribal people. Otherwise, I will tell you, Sir, 

that this Government is also going to discriminate against 

the tribal people, So, I will strongly 6emand that more 

number of AIIMS model institutes should be set up in the 

tribal areas, including the Bodoland territory. 

MR. CHAIRMAN : Now, the hon. Minister will 

reply. 

(Interruptions) 

DR. ANBUMANI RAMADOSS : Sir, as much as 

the Members, I am also very much concerned. This project, 

like I said it in my statement, was envisaged at the end 

of the last year or to say just before the elections this year. 

It was announced and the foundation stones were laid in 
six States. I have given the number of States in the 

statement. A budgetary allocation of As.6 crore was 

allocated at that time to cater to the six AIIMS like 

institutions. 

Sir, the hon. Member, Maj. Gen. Khanduri has asked 

the following questions about the slow pace of work. He 

said nothing has been done till ·date. He has asked 

whether the slow pace of work is deliberate and whether 

the Government wants to scuttle this project. I would like 

to state that in these six States which have been selected 

at that point of time, these six AIIMS institutions are much 

desenled because all these six States come at the bottom 

level of the human indices parameters. They have the 

highest number of infant mortality, maternal mortality, crude 

birth rate and crude death rate in all these six States. So, 

these institutions are much needed . ... (Interroptions) I am 

coming to your question. They are much needed because 

of the parameters of human indices. For this. we want to 

start these Institutions in these respective States. Also. 

weare .Ioaded in Delhi. Patients from all over the country. 

from Orissa, North-East, Bihar, Uttar Pradesh. Madhya 
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Pradesh and Aajasthan come to Delhi. We are loaded. 

Again, overloading of patients is another reason why the 

research work in the AIIMS institution in Delhi has come 

down. 

Sir, at the time of envisaging this project, it was 

hurriedly done without following many of the procedures. 

We just cannot start a project of the magnitude of As.4,200 

crore in one or two months. Where do we find the money 

for that? So, we are going through a process. Just laying 

the foundation-stones does not put an end to this process 

or does not start these institutions. As all the hon. Members 

know, there is a huge process, and we are going through 

the process. 

Last time when the question came up in Parliament, 

answered that we are going through the process of 

Exclusive Finance Committee (EFC). We are looking at 

that 

15_00 Ms. 

Today, the EFC has cleared the project. It is not like 

we are just sitting and doing nothing. PersonaRy, I want 

to go ahead with this project. " is a much needed project 

and these are much deserving States. This is an on-

going process. After the EFC's clearance, we are taking 

it to the competent authority, the CCEA. It is going to go 

ahead. 

I would like to state that the total project cost is about 

As. 3,904 crore, both in the Tenth Plan and the Eleventh 

Plan. Out of that, in the Tenth Plan, it is about As,2,526 

crore; and in the Eleventh Plan, it is As. 1,3n crore. This 

year, there is Aevised Estimate of As. 150 crore till March; 

and further, in the next year, there is a Budget proposal 

of As. 1,024 crore. 

All these SIX AIIMS-type hospitals are supposed to be 

built with a Budget of approximately As. 280 crore each. 

There would be not 500 but 850 beds with intake of about 

a hundred students in undergraduate courses. There are 

going to be specialty and super-epecialty courses in 

35 Departments. In these six States, Govemment and 

private medical colleges are Very less in number. So, we 

want to start undergraduate courses also in these 

institutions. 

The hon. Member has asked whether I have visited 

the existing All India Institute. I was staying for three to four 

months in the guesthouse of the Institute. So, I know what 

is going on there. We are trying to improve that. The hon. 

Member also knows what is the situation there. We are 

trying our best. I can say, it is a team game and everybody 

is concemed about that. We are going to improve the 

facilities because there are a lot of patients coming from 

far and wide. Of course, there is also the question of 
construction of the boundary wall. Last year, As. 6 crore 

were allocated and this year about As. 60 crore have been 

allocated. 

Out of the six States, only four have given the full land: 

Orissa, Madhya Pradesh. Uttarancha/. and Chhattisgarh. 

For the Patna Institute in Bihar. they have given only 37 
acres out of the proposed 100 acres. So, we wan~ extra 

land to go ahead with the proposal. In Rajasthan, in 
Jodhpur. the land has still not been given to the Central 

Government. There is still a little problem. which. I think. 

could be settled easily. So this process is going on. 

A question has been asked whether it is going to be 
completed in 2007. According to the answer I have given, 

it is three years from the date of Initiation of the project. 
in fact. after going through the process. Now already a 

consuHant has been shortlisted and the Hospital Services 

Corporation, coming under the Ministry of Health has been 
entrusted with the Job of getting competent people like 

consultants and those who would wort< on the design. All 

these things have been going on. It is not that only when 

we get the final permission we would go ahead. It is an 

on-going process. Once we get the go ahead. we would 

give it a big go and ensure that it brings down the load 
on the AIIMS in Delhi. 

In the case of Hnshikesh. the status is the same. It 

is going on and we would bring it up. as soon aa possible. 
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Mr. Swain had noted that it was envisaged in the Tenth 

Plan and wanted to know the statue of what was going 

on in respect of the Institute at Bhubaneswar. We had 

asked for 150 acres there. The State Government is very 

much interested in this. As I said, it has to go to the 

competent authority, which is the CCEA. We are going 

through the process. I am trying to initiate it to be best of 

my capacity. 

SHRI KHARABELA SWAIN : When do you expect tha 

clearance from the CGEA? 

DR. ANBUMANI RAMADOSS : I cannot say anything 

about that. 

SHRI KHARABELA SWAIN : please try that it is done 

as quickly as possible. 

DR. ANBUMANI RAMADOSS : That is what I am 

saying. I am trying to do it" as quickly as possible. As you 

were rightly saying, in Delhi it has been overcrowded 

because of which we have already gone into it. 

Mr. Bansal is a very learned colleague. He had also 

raised some important points. The allocation for the year 

2003-04, as I have already said, is about Rs. 150 crore. 

I have also mentioned already the allocation for the net 

year. 

In fact. Shri Pawan Kumar Bansal has put another. 

query about the trauma centres, which was not 

conceptualised at that time when the Golden Quadrilateral 

was envisaged ... (lnterruptions) 

MR. CHAIRMAN : No. Let him finish. It is not proper. 

Let him complete his statement. 

(Interruptions) 

MAJ. GEN. (RETO.) B.C. KHANDURI : May I correct you 

Mr. Minister? Could you yield for a moment? ... (Interrup-

tions) 

DR. ANBUMANI RAMADOSS : Road traffIC accidents 

is one of the highest killers. ...(lnterruptions) 

MR. CHAIRMAN: Let him first complete his statement. 

(Interruptions) 

DR. ANBUMANI RAMADOSS : Though this subject 

does not come under this, again, road traffic aCCidents are 

the highest killers and we need more trauma centres 

coming up all over the Highways. The Ministry of Health 

also have certain funds allocated for trauma centres on 

the Highways, but this is not enough. We have been talking 

with the hon. Prime Minister and also the hon. Minister of 

Road Transport to allocate more funds, to go into the 

trauma centres and to interlink all these Institutes through 

tele-medicines. Definitely, when these institutes come up, 

we will link them. 

The All India" Institute of Medical Sciences, Delhi and 

PGI, Chandigarh have already been linked to couple of 

other institutes and all these Institutes will be linked so that 

the whole population of the country could be covered 

through tele-medicines. 

Of course in Jammu and Kashmir, there is no proposal 

for a new AIIMS like institution. But we are upgrading the 

existing AIIMS like institution in Jammu and Kashmir. 

As far as Jodhpur in Rajasthan is concerned, as I have 

already said, the land has not been given to us. 

. .. (Interruptions) 

Now, I come to Assam . ... (Interruptions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

You please spell out about. ...(Interruptions) 

DR. ANBUMANI RAMADOSS : The whole of North-

Eastern Region was neglected all these years in the health 

sector. For that, the former Prime Minister, late Shri Rajiv 

Gandhi, had laid the foundation stone more than 20 years 

back in Shillong called "NEIGRIMS', which is like another 

AIIMS like institution. A sum of more than 22 crore have 

been allocated for that hospital which is going to cater to 

the whole of North-East area and which is just two hours 

drive from Assam. We are bringing there a lot of super 

specialists, specialists, under-graduate and post-graduate 
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people. This hospital, which has come up by an Act of 

Partiament, is having an independent authority and it has 

got the Governing Council. The completion is expected by 

the end of next year and we are going to start this hospital. 

Once we start this hospital, the whole of the North-Easter 

Region could be catered to. . .. (Interruptions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I 

am not satisfied with the answer ... (lnterruptions) 

MR. CHAIRMAN : Let him finish. Nothing shall go on 

record except the hon. Minister's statement. 

(Interruptions)" 

DR. ANBUMANI RAMADOSS : I think. I have answered 

Sufficiently to the hon. Member's queries about these six 

Institutes. I am also very much concemed about them. We 

want to bring these Institutes as soon as possible to bring 

down the national averages for IMR and MMR and all the 

other parameters. I can rightly say that these six States are 

ffiuch under-served States in the health sector and we are 

tiymg to do our best to bring these Institutes . ... (Interrup-

tions) 

MAJ. GEN. (RETD.) B.C. KHANDURI : I want to thank 

the hon. Minister for increasing the allocation this year from 

Rs.60 crore to Rs.150 crore. I just want to know how this 

money will be spent in the next three months at the rate 

of about As. 25 crore per year. Are you going to physically 

give it? ... (lnterruptions) 

DR. ANBUMANI RAMADOSS : We have given the 

estimated amount. ... (Interruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI : I agree that this 

is an estimated amount, but it has to be spent before 31st 

of March . ... (Interruptions) 

MR. CHAIRMAN: Maj. Gen. Khandufi, you please ask 

after 31st March what will happen. 

(Interruptions) 

MAJ. GEN. (RETO.) B.C. KHANDURI : Mr. Minister, you 

were taNting about trauma centres. There was a Joint 

Committee of the MinIStry of. Surface Transport and the 

Ministry of Health, whiCh went· into it A considerable 

amount of work has been done about the Golden 

Ot.tadrilateral. In act, if the elections etc., had not started 

by 6th of February. then by the middle of this year. we 

would have established a large number of trauma centres. 

In fact, there is an institution in Tamil Nadu whom we had 

contacted. You kindly ask the Ministry of Road Transport 

to give you all the details. 

DR. ANBUMANI RAMADOSS : I thank you for the 

information. 

15.10 hrs. 

(iii) Situation arising out of withdrawal of mandatory 
order regarding mixing of 5 per cent of ethanol 

In petrol and subsidy of 30 pel.. per titre 
given to ethanol 

SHRl ANNASAHEB M.K. PATIL (ErandoI) : Sir. I call 

the attention of the Minister of Petroleum and Natural Gas 

to the following matter of urgent public importance and 

request that he may make a statement thereon: 

"The situation arising out of the withdrawal of 

mandatory order regarding mixing of 5 per cent of 

ethanol in petrol and subsidy of 30 paise per litre 
given to ethanol 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR) : Mr. Chairman, Sir, a statement has 

been circulated. Keeping in mind that the hon. Prime 

Minister is going to be here by 4 o' clock to make a 

statement, I seek your permission to briefly read 

appropriate extracts from the statement rather than the 

whole statement 

Sir, the Government is committed to promoting 

alternative fuels, particulatly those that' are renewable in 
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natlJre and can sUbstitute fossil fuels to some extent. We 

are implementing a .policy .of part substitution of fossil fuels 

by bio-fuels in a phased manner. 

Based on the success of pilot projects undertaken in 

2001, the Ministry of Petroleum and Natural Gas introduced 

an ethanol blended petrol (EBP) Programme with effect 

from 1.1.2003, which envisaged the supply of five per cent 

eth~nol blended petrol in identified States and Union 

Territories in the first phase. This EBP programme 

continued to be mandatory, in terms of Gazette notification 

No. 705(E) dated the 27th October, 2004. It may please 

be noted that this continues to be mandatory. 

With regard to the withdrawal of the subsidy of 30 

paise, when this programme was introduced, it was noted 

that the delivery cost of ethanol blended petrol was likely 

to be higher than the delivery cost of petrol. The oil 

maf1(eting companies were required to lift ethanol through 

public tenders, blend the . ethanol with petrol at blending 

depots located across the States and then supply this to 

retail outlets. 

Therefore, Govemment decided to grant fiscal incen-

tives by way of reduction in additional excise duty on 

petrol meant for blending with ethanol. Accordingly, the 

additional excise duty of Rs. 6 per litre leviable on petrol 

was reduced by the Govemment of India by 30 Paise per 

litre in the case of petrol intended for use in ethanol 

blended petrol. This exemption was valid upto the 30th of 

June, 2004. 

Subsequently, we have approached the. Ministry of 

Finance to ask whether this exemption could be continued. 

The Ministry of Finance have felt that we should not extend 

this as a matter of routine. The fiw per cent ethanol 

blended petrol was also exempted frorn the payment of 

additional excise duty. This dispensation continued al-

though exemption from additional excise duty was not 

extended beyond 30th June, 2004. 

The statement I have. Circulated lists. the States and 

areas in which the programme is operational. I would now 

like to draw the atlantion of. the House tp the question of 

ethanol availability. The ethanol requirement in 2003-2004 

was about 363 million litres per annum. But only a 196 

million litres was made available for purchase by oil 

refining companies. In 2003 and again in 2004, difficulties 

about the sourcing of ethanol have been reported from 

Maharashtra, Goa, Gujarat, Andhra Pradesh and Kamataka. 

The regular supply of ethanol has been affected due to 

the non-availability of molasses resulting from lower 

production of sugar owing to low sugarcane crop and 
drought conditions. 

Therefore, on the expiry of contract for ethanol 

procurement, fresh public tenders were invited by our oil 

marketing companies. During the year 2004-05, oil 

maf1(eting companies issued tenders from time to time for 

~ total quantity of 353.547 kilolitres of ethanol for the States 

of Uttar Pradesh, Uttaranchal, Andhra Pradesh, Karnataka, 

Maharashtra, Gujarat, Tamil Nadu, Daman and Diu, and 

Dadra and Nagar Haveli. Despite these tenders, owing to 

the acute difficulties faced in sourcing ethanol in the 

Westem and Southem regions, the oil maf1(eting compa-

nies requested the Govemment to suspend the programme 

for eight months with effect from 1 st August, 2004 and to 

take a fresh decision during the coming sugar season 

October 2004 - September 2005. 

Faced with this situation, faced with the fact that there 

was simply not enough ethanol available to be able to 

implement a five per cent EBP, I was left with no alternative 

but to modify the provisions in the original Gazette 

Notification. But I did so in such a manner that Govemment 

did not suspend the mandatory order requiring blending. 

The Govemment stands committed to the ethanol blended 

programme, especially as it is supposed to support 

indigenous sugarcane farmers. We also recognise that 

there have been genuine difficulties faced by alcohol 

based chemical industry. Therefore, what we have said in 

the new notification dated 27th October, 2004 is that as 

long as the prices. of ethanol are competitive and 

reasonable, and the supply of ethanol is adequate. the oil 

maf1(eting companies will continue to be statutorily 

required to lift the ethanol and supply ethanol blended 

petrol in the notified area. 
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What we need to. ensure is that (a) the indigenous 
price of ethanol offered for the ESP is comparable to that 

offered by the indigenous ethanol industt)' for alternatives 
uses; (b) the indigenous delivery price of ethanol offered 
at a particular location is comparable to the import parity 
price of petrol at that location; and (c) there is an adequate 
supply of ethanol. 

In the light of this new notification, the oil marketing 

companies have decided to float fresh tenders for ethanol 

procurement in conformity with the present guidelines. The 

oil marketing companies would be able to take a fair 

commercial decision based on market price&. They haw 
to do this because under Government direction they are 
frequently required to absorb under recoveries from the 
non-revision of the prices of petroleum products when 

these become due. 

In view of the importance of giving the utmost attention 

to this issue, I held a meeting only yesterday. At this 
meeting. I decided to establish an Inter-Ministerial Task 
Force with representatives of the Ministt)' of Agriculture, the 

Department of Food. the Ministry of Chemicals and 

Petrochemicals. and the Ministry of Panchayati Raj, to 

look into all aspects of this matter so as to ensure the 

smooth implementation of the ethanol blended petrol 

programme. 

SHRI ANNASAHEB M.K. PATIL : Sir, the Government 

IS aware how important this programme is. Because Gf its 

importance, the Government of India has taken a very 

constructive step to establish this. p;rogramme in India. 

As you know, there are more than 35 countries In the 
wond which are implementing this programme to a great 
extent. not necessarily five per cent mixing of ethanol but 
even to the extent of 25 per cent ethanol in petrol. 

Therefore, it is very important from the point of view of three 

aspects. One is, we are importing substantial crude from 

abroad. paying almost Rs.9O,OOO crore; second is, there 

is a lot of hazardous problem of ponution by other fuels, 
which IS not compared with the ethanol because ~ 

is an eco-friendlyand eliminates pollution; and the third 

is, It is a farmers' product and because of that, this Is the 

most important programme in the country. 

Further, with this importance, the Government of India, 

from the 1 st of January, 2003, started implementing this 

programme. There were a lot of meetings and lot of 

hurdles, hurdles not only from the Government but also 

from the oil companies which always feel that theta Is 

some competition among themselves If such indigenous 

production is started in our country. You may be aware that 

there were a lot of committee meetings and other 

discussions to know whether It will be viable or not, 
whether it will be well implemented or not, and all these 

doubts were c~ted by the oil companies and some of 
the Government officers. Some how, the NDA Government 

could overcome. all these difficulties and started this 

programs alrT1QSt in eight States and three Union 

l'Brritories. It was WIry weH begun. As the MInister has very 

righUy mentioned, three pilot projects which were not 

required had somehow been initiated and then it started 

in ten States. 

Against the requirement of aImo8t 363 miUion Iltres of 

ethanol, 190 or 200 million Iitres have already been 

produced from 2003 to 2094. That Is almost 55 per cent 
of the capacity utilisation of the requirement of the country 
was established from 2003 to 2004. But what happened 
in 2004 when the UPA GoIIemment took over? From day 
one, this programe has been hampered serious&y. Not only 

that, it has started taking steps to slow down and to let 
it die down automatically. 

As far as the availability of ethanol. oonoemed. there 
is no problem. Th.if1een billion Iitres of ethanol is produoed 
in this country, and out of that. IS per cent is going only 
for the chemical and feltilizer Industrie8 and 15 to 20 per 

cent is going.for the poIabIe .... Today also, more than 
20 pel cent of the ethanol ia avallabte in all the godowns 
of the sugar miUs of the country. It Is still there. There is 

no problem of availability. The problem Is only with the 

coordination from the GoYemment, bureaucracy and public 

aector oil companies. Thefefore, It is Yet)' necessary for the 
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Government to coordinate, and I am happy that the Minister 
has said that he has taken up. the review meeting 

yesterday only. in which he has decided to monitor the 

programme every 15 days. I feel that it would be a very 

successful step at least to implement the programlTie. 

Sir, with this programme, I am very sure, the 

investment that had been brought by the various 

organisations including the augar industry - not only swgar 

industry Iwt also some other unconventional material of 

the farmers like potato, sorga and maize, all the'Se starchy 

material whlth can produce ethanol - have been brought 

into utilisation to ensure that this industry should Come up 

in I very big way as compared to ttIe foreign countries. 

The Department of ~m had sent a team to visit 

various countries ilT the world to inspect this programme. 

They were quillt satisfied and happy with that. Why should 

we not do it? India had tried this ethanol programme during 

the time of the Se'cond World War. We are lagging ~nd 

compared to other countries of the world. Therefore, when 

we are depending on oil to the tune of 78 per cent from 
abroad, when we are having good crops compared to 

sugarcane and others which can yield ethanol, this 

programnw has to be taken up very seriously. 

TI\tt Minister flas given his statement about the 

availability of ethanol. I have already expiaiAed that theI'8 
is np problem of ethanol. As far as revised Gazette· 

Notification brought on 27th October, 2004 Is CQncemed, 

I feel, all the lTIQdificatiQns &lTd all the amendments are 

not required. These modifications would certainly give 

I'OOm to· the bureaucrats n others to see how this 

p:ogramme.can be .. avoided. Therefore,l have some doubt 

in my mind whdter thiS programme Is certainly going to 

be implemented ~ from the day this Govemment 

has come there is 110 uIiIi88Iion or implementation of this 
programe till toda)\ We feel that all these modifications in 

the notification would certain~ . divert the whole attention. 

Therefore I feel there is no need 'for this. Why should we , '. 
~1'8 it with the imported ~roI or imported ethanol 

/ 
, when we are producing ourselves in our fields with the 
t '~ help of our farmers and others? I think, it is not necessary. 
~ ., 

I would request the Minister to look into it and see that 

it should not be compared with others. There is a scheme 

even in the United States. They are giving subsidy to 
ethanol. While we are not expecting subsidy, but a 

reasonable price should be there. It may not be RS.17.5 

but it can be to the extent of Rs.22 or Rs.23 compared 

to the existing price of petrol. Therefore, I think, this should 

be done. 

Finally, I say that there the status quo at least to be 

maintained about this programme. I request the hon. 

Minister to i,nplement it in true sense and give a room not 

only to save the foreign exchange, not only to eliminate 

pollution but also to boost farmers' morality and society's 

working. 

15.28 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

[Translation] 

SHRI SANTOSH GANGWAR (Bareilly) : Mr. Deputy 

Speaker, Sir, I thank you for providing me an opportunity 

to speak. The way the hon' Minister put forth his views in 

the House gives the impression as if he is very concerned 

for this. But this is not the actual position. Right from 

independence, efforts have been made in this direction. 

The NDA Government felt its necessity and the steps they 

took in this direction is prodUCing results. We took an 

immediate decision and started work. But with the cheque 

of the Government the wind has started blowing in 

opposite direction on this issue. I would not like to take 

much time. I Would like to make this much submission that 

he should act in conformity to the statement he has made 

on this issue. Because, ethanol is made not only of 

sugarcane. cane juice or molasses, but also it is made of 

maize, cereals, wheat, barley, potato. sweet potato and 

biomass. You all know about it. 

As such there is no need to say that ethanol is not 

available. I come from a sugar producing region. The 

people owning sugar mills tell me that the Government do 

not blending of ethanol with Petrol. If any problem is wining 
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Shri Sa~h Gangwar) 

.s its way. " should be removed and steps taken in the 
right direction. We had started the work in a phased 
manner. There were problems when the earlier Govern-
ment had started this work. Doubts arose on several points, 
~ decision was taken that this work would be carried out 
in a phased manner. In that way by this date 10 per cent 
ethanol would have been mixed with petrol, but unfortu-
nately even 5"10 ethanol has not been mixed with petrol 
as has been stated by this Hon. Minister. I feel that it is 
not an issue like that the Hon. Minister had also been a 
Government officer and is looking after a very important 

Ministry and he has full knowledge of his job. What I would 
like to tell him that he should not allow him sen to be 
misguided by the Government offICers. He should take his 

own decision. 

The Hon. Minister said that it is not available at the 
moment. But it is not the factual position. I would request 
that a right attitude should be adopted in this regard and 
step6 taken accordingly. I don't think crude oil price win 
be less than 25 dollar per barrel and when it is above 
this level ethanol will not be costlier for you. I submit that 
it should be taken serioUsly and a decision taken 
accordingly. To do it in phased manner was not a pofltlcal 
decision. This decision was in the interest of the country. 
This decision was taken at a time when the country was 
spending Rs. 80-90 thousand crores on this head. H this 
win be situation, how the economy of the country will be 
in good shape. Recently, there was some talk that ethanol 
can also be mixed with diesel. What I feel is that the action 
being taken by the Government in this regard will make 
a difference and this efforts we had initiated in this 
direction, will be stalled. I would request the Hon. Minister 
to pay special attention to this. He should take an important 
decision, keeping his own will power in view. In 
accordance with the decision taken by the previOUS 
Government in this direction he should see that 10 per cent 
ethanol is blended with petrol from 1 st January next ye$r. 

Today the sugar mill owners are "PI'~hensive of 
ethanol because another charge is being laid in this 
regard. There are certain vested interests who do not want 
this wort<; to be done. They are creating obstruction in It. 
The Government should can the sugar mill owners and talk 

to them. There will . be no dearth . of ethanol . of whatever 

quantity may be "the requirement. Alternative se~88 for 
this can also be found. 

I am not interested to listen any speech in this regard. 
I want a categorical reply from the Hon. Minister that he 

is committed to the cause as to how to save foreign 

exchange and hc:>w to strengthen the farmers' condition. 
You are aware of the condition of the farmers. The problem 

is that when the farmer gets less price for his sugarcane, 
he reduces sugarcane production in next year. if it could 

be ensured ttiat this much quantity of sugarcane will be 
sold this year under all circumstances, there will be 

improvement in the farmers condition. I would like that the 
Government make a time bound· progranvne for this and 
announce that they have chalked out such and such plan 

and take further steps accordingly. 

{English] 

MR. DEPUTY-SPEAKER : Hon. Members, I have 
received requests from four hon. Members to put questions 
on this Calling Attention. So, I request them not to make 

a speech. They should put a question each only for 

clarification purpose. 

First, I call Shri Ramji lal Suman. I request you to 

please put only question. 

(Translation] 

SHRI RAW I lAL SUMAN (Firozabad) : Mr. Deputy 

Speaker, Sir, at the time of AtalP's Government they 
had decided that 5% ethanOl be mixed and law was 
enacted to that effect. Now it has been . laid . anCt h is 
also a fact that not only In india, .inan the Countries of 
the world ethanol is being blended with petrol. About 
35-36 countries do !'lis and especially count"- like 
Brazil have been making successtuf experiment of 
blending 20 per cent ethanol with petrol for last 70 yeara. 

...(Interruptions) 

[English] 

MR. DEPUTY SPEAKER :1 have already requetted 
the -hon. Members to put only a question and not -tQ make 
a speech. 



489 Calling Attentiorl" to mailer AGRAHAYANA 30, 1926 (Saka) of Urgent PubliC Imprmance 490 

[Translation} 

SHRI RAMJI LAL SUMAN I am concluding in a 
second. 

Mr. Deputy Speaker, Sir, when the Government took 

this decision as many as 122 industries were set up in 
the country and in Uttar Pradesh 14 Plants were installed. 

Now what will be the fate of those people who had set 

up ethanol plantS. It provided employment to more than 
5000 people. This pfactice was in the interest of farmers. 

The hon. Minister said that there is some crisis in it, but 

in Uttar Pradesh there is no crisis of sugarcane or sugar. 
The most important thing to that it could have saved foreign 

exchange and provided relief to farmer and the jobless 
people would have got employment. It is a very important 

matter and I feel that making it volunteer is not at all 

justifiable the part of the Government at any cost. 

Through you, I would like to request the hon. Minister 

to reconsider the decision which is very impractical and 

maintain status quo in this regard. 

{English} 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil) : I am 

speaking for the consumers. I am concemed With the 

consumers and they are concerned With the farmers. I do 

agree with them. But now-a-days instead of mixing ethanol 

in petrol, it is being adulterated with something else. There 
are pumps at every 100 metres on the NatiOnal Highways. 
Even though they are not economically viable, yet 
indiscriminately new pumps are coming up on the' 
highways. Earlier, there used to be petrol pumps every four 
kilometres or fIVe kilometres but now you will find petrol 

pumps every 100 metres. I do not know where from they 
are getting the petrol. The same thing is going on where 

new stations are being opened. 

Therefore, I would request the hon. Minister to see that 

ethanol is added to petrol and not something else. 

[Translation} 

SHRI ANANT GANGARAMGEETE (Rmna~rI): M~ 

Deputy-Speaker, Sir, hoardings have been displayed by 
the Ministry of Petroleum especiaUy by the Oihcompanies 

along all this National Highways. A publicity is being made" 

that if you do not have the capacity to produce a drop of 
petrol, you have no' right to Waste it. The Government 

shOUld make 8fforts to save petrol. Saving petrol is as good 
as producing petrol. We came acrOss such advertisements 

of all oil companies.along atl the National HighWays. When 
the NDA Govemment took this decision, there were two, 
important issues. First is that if 5 per cent ethanol could 
be blended with petrol in petrol consumption, 5 per cent 
petrol could be saved. The main objective in it was that 
ethanol production was being made in sugar mills. The 
sugar mills have a direct link wiIh the farmers. Today the 

sugar industry is in crisis. Major such industries in 
Maharashtra are in the co-operative sector and more than 
50 per cent farmers grow sugarcane. 

If ethanol is put to use the lot of the sugar industry 
will improve. At the same time, it will benefit the farmers 
who feed the sugar industry. The entire world is concerned 
for that. A developed country like USA is in the look and 
of an alternative for petrol. Experiments are being made 
in this regard and alternatives are being found. The 
previous Govemment had taken a good decision to mix 
5 per cent ethanol With petrol so that it saved the petrol 
and was beneficial to farmers. WIth the change of 
Govemment, the policies change and people bear its 
brunt. Shri Ramji Lal Suman has just given an exampte 
of this. Now I would like to know as to what is the 
fault of the cOmpanies, which have set up ethanol 
industry after Govemrnent taking a decision in this regard. 
They have made investments in it The Government are 
talking of Ministerial coinmlttee, 80 as to praviU them 
relief. Ttuoug~ you, I would like to know from the Hon. 
Minister if he would take P.rompl action to raise the 
percentage of blending ethanol with petrol from ,5% to 10% 
in pursuance of the. decision taken by the previous 
Government. 

{English} 

SHRIMATI D. t-uMNDESWARI (BapatIa) : Sir. at 
the' outset, I wouIct ... to thank you for giving",e 
this opportunity ~ ape8lk en the subject. I would like to 
request the, han. Minister to kindly review his decision 
abeut withdrawal of mIxiIII of five percent ethanol in 
petna!. 
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My $We has been aftected with drought-like .condition 
for the pat ~ to five )'MIS. We are trying to educate 
OUI' farmers to go in for aIlernat8 methods of fanNng. One 
of them is that we are trying to propagate the growth of 

sweet maize which Is a very good source of ethanol. We 
are also trying to propagate the method of using bio-dIeaeI 
lice In Jatropha and Pongamia which are wry good bIo-
diesel plants. 

Sir, my sincere request to the han. Minister is that he 
should nk:onsicler 'his decision and by encouraging the 
mixing of five per cent IIIhanoI with petrol .. 8M 

suppoIting the cause of the f8rmers Who have been 
wry badly hit. We should take examples fnm Afric=-rI 
countries where bio-deseI is wid8Iy in use. In fact, they 
picked up seeds from here, grew iI in their country with 
sewage water. So, we can take such 8lCampIes and 
impIenwnt them in our country. I would once again like to 

request the hon. Minister to re·consider his decision in this 

mailer. 

SHRI VIJAYENDRA PAL SINGH (BhiIwara) : Sir, 
basically the issue is that if ethanol mix is harmful, then 

it should be wiIhdrawn. But ....... have revealed - even 
the previous Govemment had worked on it - that it is not 

harmIuI to 1he ..... Then. why mould it be wIIhdrawn? 
Does it not help 1he f8nnent 81801 The hon. 1ady Member 
from the eIher ate was aIIo saying that such mixing of 
ethanol WDUId help Ihe farmers to earn more money. Then 
why is II that· it has been wilhdrawn1 Is it just for paIICII 

,..",.1 If it is for pollical ....",., then lei " be ... If 
the han. Minister Is driven by Ihe f8ct that .... ... 
implemented by the previous Govemrnent, .0 It III'IouId lie 
withdrawn now, then let the han. Minister .., that Ie .. 
here. 

SHRI SURESH PRA8HAKAR PRABHU (Rajapur) : Sir, 
this particular etMnoI blending with petrOl is going to r8IUIt 
in low gas emiseion. ,..... Is a protocol which 8CIuaIIy 
encourages this. ThenIfote. thin is • clean dewIIopment 
mechanism which ceul6be reeGIiIed to. I. the GcMIrnrnent 
contemplaling to do that? 

Secondly, the problem is that there is not enough 

supply. Now, in the economy If you create demand, then 

supply will foIfow. If you enforce It by a law and make it 

mandatory, then automatically the farmers would be able 

to SIJPP.IY it. 18 the Government thinking of making It 

mandIItory? 

Thirdly, the sugar industry is being supported by the 

Government through various means. In fact, there was a 

big package for the sagar Industry. The han. Minister of 

Rural Development is .aIso going to Introduce a Bill in this 

regard to guarantee employment. Some amOunt of money 
from .. Sugar Development Fund can be utilised for the 

purpose of creating employment and aIIIo encouraging the 
use of ethanol. 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR) : Mr. Chairman Sir, IMY I begin first by 

thanking Mr. SU .... h PI'IIbhu for having put his finger on 

the nub of the problem. He said that the problem Is that 

there is not enough supply. That Is the buIc fundamental 
truth. The hon. Members fn)m his side of the House hPe 
been telling us that there is plenty of ethanol available and 

it is because we were not asking for this ethanol or we 
were changing notifications· for political purposes that we 
were not procuring it. No. The fact is that Mr. Sureah Prabhu 

is abIIoII.DIy right. The nub of the problem is, there is not 

enough supply. TrIIre is no politics in this. It is the question 

of whether the·~ ~, when it issued this 

~ .... (~ 

~ tjUIlESH flRMHAKAR PRABHU : I should 

... ....... 1I1inIIIer far ·what he has aaicI. But he has 
·not heMIl "" eiIcontI ..... mem. I said that if you mMe 
It ~ ~ MWIY wiD follow. 

SHFII MAN1 SHANKAR AIYAR : I will come to that. The 

facl of the. malter is this. I am not accusing the previous 

GoverNfIefIt of having taken this decision for political 
purpoees. But I am hinting at it. It took • ~ thai they 

were going to have this five per cent bIeIlding in the year 
in which augarcane, and therelore sugar, and thenIlore 
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molasses, and therefore ethanol, production had reached 

an all-time high. 

15.48 Iva. 

[MR. SPeAKeR in the Chllit1 

I do not wish to be held responsible for talking about 
what falls in the area of the Ministry of AgricuHure and the 
Department of Food. So, I would like to Quote to you from 

a Report of the Committee on Revitalisation of Sugar 

Industry set up by the Department of Food, which he 

become avaHabIe only in this month. So, based on the. 

information of this Committee, I read the following: 

"Maharashtra is the largest producer of sugar In the 
country and Tamil Nadu, Andhra Pradesh and 

Karnataka are some of the other producers of sugar. 

These States are of crucial importance to national 

production of sugar. Droughts in 2002·03 and 2003· 

04 and Woolly Aphid Infestation have seriously 
affected sugarcane production in these States. It is 

estimated that the availability of sugarcane would 
reduce from 165 lakh tonnes in 2002·03 to 121 lakh 

tonnes in2~ in Tamil Nadu, from 120 Iakh tonnes 

to 86 lakh tonnes in Andhra Pradesh, from 172 lakh 

tonnes to 100 lakh tonnes in Karnataka and from 535 
lakh tonnes in 2002·03 to a mere 290 Iakh toMes in 

2003-04 in Maharashtra. On the other hand, because 
of regular flood, sugarcane production in Bihar has 

been conaistently falHng since the fast four years. The 
sugar production in the country, as a resuh, fen from 

201 Iakh metric tonnes in 2002-03 for 140 Iakh metric 

tonnes in 2003-04." 

Mr. Speaker Sir, it is easy to put in Guette notifications, 

it is more difflcuh te observe them. In a situation of 

continuously declining availability gf sugar, and therefore 

of ethanol, we have been faced with a situation of either· 

facing up with the truth or continuing to hide behind 

Gazette notifications. I decided, because my guru is 
Mahatma Gandhi, to take the path of truth. 11BId1he henest 

truth. On the 27th of October, 2004, when'we issued a 

notification which categorically stateS tt.t. .... tbe use 

of ethanol in blending with petrol shall continue to be 

mandatory, the extent to which we would reach the five 

per cent target would depend on two crucial factors. One 

is availability and the second is reasonable prices. With 

regard to availability, there Is a simple challenge that I 

place before Mr. Annasaheb PaW, Mr. Santosh Gangwar 

and others. 

[Translation) 

SHRI SANTOSH GANGWAR (Bareilly) : Mr. Speaker, 

Sir, the Hon'b!e Minister of Agricu/b,Jre has said that there 

has been a bumper crop ·of sugarcane and there is no 

shortage of sugar ... (Interruptions) What the Hon'ble 

Minister is saying is far from truth. 

(English) 

MR. SPEAKER : The hon. Minister has not yielded. 

Unless he yields, you cannot speak. 

Mr. Chandrappan, Please take your seat. 

(Interruptions) 

SHRI MANI SHANKAR AIYAR : I have just read some 

of the extracts from the Report of the Committee on the 

vitalisation of the sugarcane industfy presented only this 

monto. That Report contains the following sentence, which 

I did not read earrier and I would like to read it now. It 
says, at paragraph 5.1.4: 

"The probfem of low availability of sugarcane and low 

capacity utilisation is elCp8Cted to continue in 2004-

05 sugar season also." 

Now, I am not ooncemed with whetMr it will become 

available or whether it will not become available. I am 

concerned with whether the tender that ~ are going to 

be floating that the entire oil indushy is going to be floating 

by the end of December or by the first week of January 

for 3,67,000· kilolitres will be met or not. Our past 

uperierlce, as I already told you In the statement. was that 

we wauW not be able tv pnllQlre 1M quantities which we 
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wanted. Now, we are floating it. If, in fact, there is 

availability, we would be only too happy 10 purchase it. But 

in purchasing it, we have to recognize thaI it has to be 

at reasonable prices. What do I mean by reasonable 

prices? I am very pleased to leam from Shri Annasaheb 

Patil that he thinks a reasonable price is Rs22 to Rs.23 

a litre. If it becomes available at Rs.22 or Rs.23 a litre, 

I do not think we will have any difficulty in procuring it. 

SHRI ANNASAHEB M.K. PATlL (Erandot) : You are 

purchasing it at Rs.17.40. Therefore, if you ghie it atRs.22 

or Rs.23, certainly the industry Wll weloome your proposal. 

They will welcome your proposal. 

SHRI MANI SHANKAR AIYAR : I have no problem at 

all in their presenting prices in the tender. After all, we are 

floating the tender to procure the quantities at what I called 

the reasonable prices. Now, I want to explain what is meant 

by reasonable price. It is not based on some. fanciful price 

of crude oil. I am now taking the figures on the date of 

16th December, 2004.·\t is the latest figure that I have. In 

tenns of this, the refinery transfer price which would give 

us neither under-recoveries nor over-recoveries, for 

ethanol blended petrol per kilolitre which vary slightty from 

State to State would be from a low of Rs.24,072.80 per 

kilolitre in Vasco, which is the lowest, to As.25804.71 in 

Uttar Pradesh which is the average highest. Shri· Patil well 

knows that the delivery points also effect the price. But this 

is the approximate range within which we would be able 

to defiver the ethanol blended petrol at a reasonable price. 

Now, this being so, we are attempting to reach this figure. 

But there is no point in tuming around and asking as to 

why we are taking import parity price. There is only one 
reason for undertaking import parity price. It is because a 

Minister eJected from Maharashtra, on the 1st of Aprit 2002, 

decided that oar Administered Pricing Mechanism would. 

be dismantled and that· we would price it on import parity. 

When it was done by your own Government, moreover 

when it was done by a Minister from your own State, 
please do not pose this question to me, please pose the 

question to your,selves. We are not bringing politiQ$ into 

this. I would plead with my friend, Shri Ram;i Lal Swnan, 
not to refer to this as impractical decision. These are 

decisions taken in the face of hard reality. 

I would plead with Shri Anant Geete also not to make 

politics of thi~ as they came to make politics of many other 

things. The fact of the matter is that if you are able to supply 

367.000 kilolitresfrom Maharashtra and other S~es 

where Itlere is an avail~11ty and it is at 8 price that is 

reasonable, there is no difficulty whlJl$Oever in our 

procuring it. But, for future, it is ab8oIute/y. essential that 

the State Governments take appropriate steps. 

Please remember. Sir. that sugarcane is a very water-

intensive crop. But only three per cent of the land in which 

sugarcane is grown. in our country is irrigated.· So, we are 

totally dependent upon nature. Moreover. 60 per cent of 

the sugar factories are in the cooperative sector. This being 

so. whether we can get the ethanol in required quantities 

at reasonable prices would depend entirely on the State 

Govemments being more pro-active and announcing 

state-level remunerative sugarcane prices as a1so making 

assurances of the availabifity of water for this pUr'po$e in 

advance of the sowing season so that the ethanol 

manufacture receives the encouragement required for 

sustaining the eltlanol-blended petrol programme. 

We are sincere in this regard. We wish to continue 

the programme. We are willing to continue the programme 

if it is technologically feaSible weH beyond even five per 

cent but there is no point in quoting the example 'Of the 

United States or some other foreign country. We have to 

take our ground realities into account and the ground 

reality is that when you, my friends, took this decision back 

jn the year 2001. you did not, either in the case of the 

APM dismantling or in this case, take into account the 

possibility that there would be a drop in production. So. 
do not take decisions which are taken in an abnormal 

. boom situation. treat that abnormal boom situation as 

normal and then tum 8fOtlnd to us in a situation of deep 

.8C8JCityand say we are trying to make politics out of it. 
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Reasonable decisions require a proper under. 

standing of this country. This lack of understanding of 

this country resulted in India Shining. It is the UPA 

Government that properly understands the true nature of 

this country. Therefore, our decisions are based on ground 

realities. 

15.57 hrs. 

GOVERNMENT SECURITIES BILL 2004· 

THE MINISTER ·OF FINANCE (SHRI P. 

CHIDAMBARAM) : Sir, I beg to move for leave to introduce 

a Bill to consolidate and amend the iaw relating to 
Government securities and its management by the 

Reserve Bank of India and for matters connected therewith 

or incidental thereto. 

MR. SPEAKER : The question is: 

"That leave be granted to introduce a BHI to 

consolidate and amend the law relating to Govern· 

ment securities and its management by the Reserve 

Bank of India and for matters .connected therewith or 

incidental thereto.· 

The motion was adopted. 

SHRI P. CHIDAMBARAM : I introduce·· the Bill. 

15.58 hrs. 

STATEMENT BY PRIME MINISTER 

Prime Minister's visits abroad and Important 
Foreign Dignitaries received by him 

THE PRIME MINISTER (DR. MANMOHAN SINGH) : Mr. 

Speaker, Sir, since the last Session of Parliament, I have 

·Publlshed in the Gazette of India, Extraordinary, Part·II, Section-
2, cit. 21.12.2004. 

"Introduced with the recommendation of the President. 

had the opportunity to interact with a number of world 

leaders during my visits to London, New York, The Hague 

and Vientiane. 

Sir, I visited London at the invitation of Prime Minister 

Blair on 19-20 September en route to New York for the 

UN General Assembly Session. Following our talks, we 

adopted a Joint Declaration on ·lndia·UK : Towards a new 

and dynamic partnership·. This Declaration outlines areas 

of future cooperation in our strategic relations reinforcing 

our partnership in foreign and defence policy, in combating 

terrorism in all its forms and manifestation, expansion of 

economic ties and intensifying cooperation in the areas of 

Science and Technology, education and culture. Prime 

Minister Blair reiterated the United Kingdorn's support for 

permanent membership of India in the UN Security 

Council. 

16.00 hrs. 

Our relations with the UK, one of our most important 

political and economic partners will receive special focus 

in 2005, when the UK will hold the Chairmanship of the 

G·8. It will also hold the Presidency of the European Union 

in the second half of 2005, when we expect to hold the 

6th India·EU Summit In New Delhi. 

I addressed the UN General Assembly in New York 

on September 23, 2004. The broad themes covered in my 

address were: the global and transnational character of the 

challenges confronting the wortd, the need for a global 

response based on consensus, and the ·n~ to impart 

substance and credibility to the global war against 

terrorism. I emphasized India's commitment to multilateralism 
and to its embodiment - the UN, the imperative of refonns 

to enable the UN to refashion itself to become relevitnt 

to our times. I oUtlined the reasons why we believe India 

should be a permanent member of the UN Security 

Council. 

In this context, a Summit of the leaders of, what is now 

being termed as the 'Group of Four aspirants' - Brazil, 

Germany, India and Japan was held on September 21, 
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2004 in New York. This was significant statement of our 

intent to participate in the UN reform process on the basis 

of a rnulUaI understanding to support each other for 

permanent membership of the Security Council. We also 

highlighted the need to reform the Security Council to 

make it more representative and more sffective. 

While in New York, I also had bilateral meetings with 

the Presidents of USA, South Africa, Afghanistan and 

Pakistan. 

My meeting with President George ~h was very 

positive in setting the direction for further development of 

India-US Strategic Partnership. We welcomed the recent 

implementation of Phase I of the Next Steps in Strategic 
Partnership. We agreed on the need for expanded 

economic and defence cooperation. We recognized the 

in'1>ortance of working closely in the war against terrorism 

and proliferation . of weapons of mass destruction. 

During my meeting with President Musharraf, 

conveyed our sincere desire to pursue the dialogue with 
Pakistan systematically and on a sustained basis. I 
emphasized to President Musharraf the criticality of his 

fulfiRing the reassurance of January 6, 2004, that any 

territory under Pakistan's control would not be used to 

support terrorism in any manner. 

We agreed that confidence-building measures (CBMs) 

of aU categoriee under discussion between the two 

Governments should be implemented. This should be done 

keeping in mind practical possibilities. as these wHI 

contribute to generating an atmosphere of trust and mutual 

understanding 80 necessary for the well-being of the 

peoples of both countries. 

We also discussed bilateral issues, Including Jammu . 

and Kashmir. We agreed that possible options for a 

peaceful, negotiated settlement of the issue of Jammu and 
Kashmir should be explored in a sincere spirit and a 

purposeful manner. I made.it clear to President Musharraf 

that while we are wiHing to look at various options, we 
~ not agree to anyntdrawing of boundaries, or 

another partition of our country. 

The possibility of a gas pipeline via Pakistan to India 

was also discussed in the context of the bilateral economic 

and commercial relationship. We feel such a project would 

have considerable mutual benefits. 

On November 23, I highlighted these points, of 

concem to Pakistan Prime M"mister Shaukat Aziz who 

visited India as the current SAARC Chairman. 

We intend to pursue the path of cooperation and 

dialogue with Pakistan in an atmosphere free of mistrust 

and terror, buDding upon the support that we have received 

from the people of the two countries, and without 

compromising upon our basic national interests. Technical 

level meetings on various subjects are already underway. 

The two Iforeign Secretaries would meet on December 27-

28, 2004, to initiate the next round of the Composite 

Dialogue. 

The Fifth India-EU Summit was held at The Hague on 

8th November 2004. This Summit represents a landmark 
for it launched the India-EU Strategic Partnership. This 

Partnership is a recognition of India's growing stature as 

a major regional and global power. Inefta and the EU 

agreed to Intensify consultations on a range of issues 
including the UN reforms and major multilateral confer-

ences, on disarmament and non-proIIferation and to 

strengthen joint efforts in fighting terrorism. With regard to 

our economic relations, we also agreed to find ways to 

enhance our trade and investment relations. lWo proposals 

of special interest were the decision to set up an Energy 

Panel to discuss cooperation in energy matters and an 

Environment Forum. 

In order to carry forWard and intensify our relations in 

various &leaS, the EU and India will prepare a Joint 

Agenda for Action over the next few fTIOnths. We hope the 

Joint Agenda will be endorsed at the Sixth IndIa-EU 

Summit to be held in New Delhi next year. 
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I visited Vientiane, Lao PDR to participate in the Third 

Indla-ASEAN Summit which was held on 30th November 
2004. Our relations with ASEAN' constitute an important 

cornerstone of our "Look East" policy. At the Summit, 

ASEAN leaders and I signed the document titled "India-

ASEAN partnership for Peace, Progress" and Shared 

Prosperity". This Partnership Document lays out a short to 

medium tenn road map of India-ASEAN cooperation in 

various sectors. 

The Third India-ASEAN Summit gave us an opportu-

nity to take stock of the progress made in India-ASEAN 

relations over the last two years and consider new 

initiatives and measures to further strengthen cooperation 

in various sectors such as economic, science and 

technology, Information and communication technology, 

agriculture, health and pharmaceutical and people to 

people contacts. We also. reviewed the progress in 

negotiations of the India-ASEAN Free Trade Agreement in 

goods. 

Sir, the potential of India-ASEAN cooperation is not 
confined just to the economic sphere, but includes human 

resource development, science and technology, health 

and pharmaceuticals, infonnation and communication 

technology and agriculture. 

During this Summit, I also met the leaders of 

Japan, People's Republic of China, Singapore, Lao PDR, 

Vietnam, Australia and Indonesia and exchanged views on 
issues of mutual interest. In my discussions with the 

Chinese Premier we reviewed the progress made in the 

two rounds of talks between our Special Representatives 

on the Boundary question and agreed that these would 

continue with a focus on substantive issues. 

Recently, we have also received several important 

leaders here in New Delhi. I should like to infonn hon. 
Members about these. 

Russian President Putin's visit on December 3-4 was 

of great Significance and has given considerable m0men-

tum to substantive aspects of our strategic partnership. Our 

discussions were marked by traditional trust and mutual 

confidence. 

Cooperation in the field of energy was a particular 

focus; we signed five MoUs on cooperation In 

the petroleum sector. We also signed two agreements 
relating to cooperation in the field of space, including in 

respect of the Russian Satellite' Navigation System 

GLONASS. 

There was purposeful discussion on the supply of 

defence equipment and spares and we received a 

categorical assurance that recurrent issues that have 

arisen with the supply of spares wiH be dealt with. 

We in tum agreed to support Russia' accession to the 

WTO and to treat Russia as a Market Economy for 

purposes of anti-dumping investigations, to which the 
Russian side attaches great importance. 

We have also maintained a high tempo of productive 

engagement with our neighbouring countries and received 

their leaders. 

I met His Majesty the King of Bhutan on November 

25 and had an extended discussion with him covering the 

various aspects of our close and mutually beneficial 

cooperation. He has agreed to be the Chief Guest at our 

Republic Day celebrations next year. 

The President of Sri Lanka, Mrs. Chandrika 

Bandaranaike Kumaratunga, visited India from 3-7 Novem-

ber, 2004. Discussions were held on various bilateral and 
international issues of mUtual interest including expansion 

of economic ties· through earty conclusion of a Compre-

hensive 'Economic Partnership Agreement, utilisation of 

lines of credit and cooperation In areas such as power and 

transportation. The President also briefed us on Internal 

developments in Sri Lanka, including the state of the peace 
process. 

The Prime Minister of Nepal, Mr. Sher Bahadur 

Oeuba visited India from 8 to 12 September. This visit 

provided us an opportunity to share perceptions on current 
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developments within Nepal as well as India's assistance 
to various developmental projects in that country. We 

emphasised our baditional policy of support for multi-party 

democracy and constitutional monarchy as the twin pillars 

of the Nepalese Constitution. We are in continuous touch 

with Nepal with regard to the security situation in that 

country. His majesty. the King of Nepal, will be coming to 

India on December, 23. 

The Chairman of the State Peace and Development 

Council of Myanmar, Senior General Than Shwe paid a 

state visit to India from 24th to 29th October 2004. This 

was the first Head of State level visit from Myanmar in 24 

years. An MOU on cooperation in the field of Non-

Traditional Security Issues was signed during the visit. 

Expansion of bilateral cooperation in industry. energy. rural 

transportation, communication and science and technology 

were also discussed. We conveyed that while India did not 

wish to interfere in Myanmar's internal affairs, we would 

welcome early realization of the goal of multi-party 

democracy based on national reconciliation and an 
inclusive approach. 

During this period, other iq)ortant visitors we received 

include the Chancellor of the Federal Republic of 
Germany. Mr. Gerhard Schroeder, the President of the 
Republic of Korea. Mr. Roh Moo-Hyun. the Prime Minister 

of New Zealand At. Hon. Helen aar!<. Prime Minister of 

Morocco Mr. Driss Jettou and the President of the Slovak 

Republic. The Prime Minister of Malaysia is currently on 

a State visit to India. 

Sir. it is now &ellen months since our Government took 
office. Our objective is to focus on the centrality of national 

interests in the conduct of our external relations and the 

pursuit of our economic interests. We have taken important 

initiatives, keeping in mind the imperative of retaining our 

freedom of options, remaining alive to our concerns. Our 

efforts have· contributed to making the international 

environment for India's development more secure. I am 

confident that our foreign interlocutors have a better 

appreciatior} of our position on is$ues of importance to 

India. we wiD continue to remain engaged in this 
endeavour. 

Sir. I am placing on the Table of the House, for the 

information of hon. Members, the following documents: 

1. India-UK: Towards aNew and Dynamic Partner-

ship - A Joint Declaration 

2. US-India Partnership: Cooperation and Trust 

.3. India-Pakistan Joint Statement 

4. Statement by India, Brazil, Germany and Japan 
(G-4) 

5. Joint Press Statement of the India-EU Summit 

6. ASEAN-India ,Partnership for Peace, Progress 

and Shared Prosperity. 

16.14 hra. 

{English] 

NATIONAL RURAL EMPLOYMENT 
GUARANTEE BILL 2004-

MR. SPEAKER : Now we come to Item No.23. 

[Translation] 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : Mr. Speaker, Sir, I 

beg to move that leave be granted to introduce a Bill 
to provide for the enhancement of livelihood security of 

the poor households in rural areas of the country by 

providin9 atleast one hU,ndred days of guaranteed wage 
employment in every financial year to every household 

whose adult meri1bers volunteer to do unskilled manual 

wor!< and for matters connected therewith or incidental 

u.c,reto. 

'Publlshed in the Gazette oflnella.ExtraordInary, Part-II' SectIon-
2, dt 21.12.2004. 
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[English] 

MR. SPEAKER : Motion moved: 

"That leave be granted to introduce a Bill to provide 

for the enhancement of livelihood security of the poor 

househOlds in rural areas of the country by providing 

at least one hundred days of guaranteed wage 

employment in every financial year to every household 

whose aduH members volunteer to do unskilled 

manual work and for matters connected therewith or 

incidental thereto.' 

(Interruptions) 

MR. SPEAKER : Please take your seats. There is a 

system, there is a procedure. which has to be followed. 

Now, Prof. Rasa Singh Rawat. 

[Translation] 

PROF. RASA SINGH RAWAT (Ajmer) : Mr. Speaker, Sir, 

I stand to oppose the Bill to be introduced by the hon'ble 

Minister and would like to say that the House should not 

grant leave to introduce this bill. I would also like to 

elaborate on my proposition. 

Sir, the reason why I oppose the introduction of the 

Bill is that the said Bill only justifies to maxing "much cry 

and Hltle wool and has belied our hopes as it don't have 

anything substantial in it. . .. (Interruptions) 

(English] 

SHRI PAWAN KUMAR BANSAl (Chandigarh) : Sir, he 

must refer to the rules and the points that he make. What 

is this? ... (Interruptions) 

[Translation] 

PROF. RASA SINGH RAWAT : Mr. Speaker, Sir, I would 

like to spell out the reasons. . .• (lnterruptions) 

[English] 

MR. SPEAKER: Prof. Rasa Singh Rawat, you have 

to indicate the re86Qllswhy you are opposing the Bill. 

PROF. RASA SINGH RAWAT : Sir, lam telling the 

reasons why I am opposing this Bill. 

MR. SPEAKER : You cannot go into the merits of the 

Bill. 

(Interruptions) 

SHRI PAWAN KUMAR BANSAL : Sir, he is apposing 

the Bill. Let him say on what ground he is opposing the 

Bill. '" (Interruptions) 

MR. SPEAKER : Shri Bansal, he is opposing the 

introduction of the Bill. 

Prot. Rasa Singh Rawat, you formulate your points. 

(Interruptions) 

SHRI PAWAN KUMAR BANSAL : Sir, only legislative 

competence is the grClLlnd available to him . ... (Interruptions) 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, Sir, 

the Hon'ble Members have been making a demand for the 

last two days that such a legislation should be introduced. 

Now, finally, when this Bill has been introduced, they 

should welcome it. ... (/nterruptiofl5) 

PROF. RASA SINGH RAWAT : Sir. this UPA Govern-

ment claims -that they have agreed upon a National 

Common Minimum Programme and it also bears a mention 

of the employment, but this Bill to be introduced by the 

Hon'ble Minister, that is, National Rural Employment 

Guarantee Bill, 2004. is solely for the rural areas. The 

population living in urban areas has not been covered in 

it. ... (Interruptions) 

MR. SPEAKER: Rasa Singh Rawatji, you are a senior 

Member. You know well as on what constitutional issues 

a Bill in the introduction stage can be opposed. Please 
mention those grounds. 
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PROF. RASA SINGH RAWAT : Mr. Speaker, Sir, , would 

like to speak about that only. This Bill is not comprehensive, 

this is not cOmp/ete, there are some shortcomings. " covers 

some sections of the society and only the schemes that 

are being implemented in the villages have been covered. 

This Employment Guarantee scheme is only for rural areas. 

That is why I oppose the introduction of this Bill. 

(English] 

MR. SPEAKER : Thank you very much for your c0-

operation. 

Now, Shri Ramji LaI Suman. 

(Interrup#ons) 

SHRI PAWAN KUMAR BANSAL : Sir, I am on a point 

of order . ... (Interruptions) 

MR. SPEAKER; Prof. Rasa Singh Rawat has finished 
it. Now, I have called Shri Ramji Lal Suman to Speak. Shri 

Bansal, you reserve your point of order. 

Shri Ramji LaI Suman, you know the reasons on which 

you can oppose it. 

[Translation] 

SHRI RAMJILAL SUMAN (Ferozabad) : Sir, I seek 

clarification on a few points. 

MR. SPEAKER : All right. You can seek your 

clarification. 

SHRI RAMJllAL SUMAN : Mr. Speaker, Sir, this Is 

definitely a good effort. 

MR. SPEAKER : Even then you are opposing it. 

SHRI RAMJILAL SUMAN : Sir, I am not opposing it. 

(English] 

MR. SPEAKER: We solemnly make the rutes and we 

solemnly break them. 

[Translation] 

SHRI RAMJILAL SUMAN: Mr. Speaker, Sir, I am not 

opposing this Bill. This is definitely welcome effort. This Bill 

is on the lines of the Common Minimum P~me (CPM) 

and the promises made therein. That· CMP envisaged 

employment opportunities both in rural and urban areas. 

Sir, the first thing is that there are 19.36 crore famiHes in 

the country out of which 15 crore families live in rural areas. 

But this scheme has been formulated for 150 district only. 

... (Interruptions) 

MR. SPEAKER : Please, speak on its merits. 

SHRI RAMJILAL SUMAN: Mr. Speaker, Sir, I have only 

to ask that it is not clear in this Bill as to by when this 
scheme will be implemented in the entire country. Sir, I 

would like to submit that irrigation, waste land develop-
ment, food-control and city-village link etc., are temporary 

programmes. They are not providing any permanent 

arrangements through this Bill .... (lnterruptions) 

MR. SPEAKER : You address the Chair as 'Speaker, 
Sir' despite that you don' care to listen to me. 

SHRI RAMJILAL SUMAN : Mr. Speaker, Sir, I would 

conclude in a minute. 

PROF. RASA SINGH RAWAT : Sir •... (lnterruptions) 

(English] 

MR. SPEAKER : That is not being recorded. 

(Int8fTUptionsr 

[Translation] 

SHRI RAMJILAL SUMAN : Mr. Speaker, Sir, there are 

many States where even minimum wages are not provided . 

... (lntenuplions) 

[English] 

MR. SPEAKER : Please do not misuse the opportunity. 

"Not recorded. 
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(Translation] 

SHRI RAMJILAL SUMAN : Sir, my submission is that, 

in those States where minimum wages are not provided. 

.•. (Interruptions) 

[English] 

MR. SPEAKER: You know, as a Minister you dealt with 

this matter. 

{Translation] 

DR. SATYANARAYAN JATIYA (Ujjain) : Mr. Speaker, Sir, 

the National Rural Employment Guarantee Bill, 2004. 
.•. (Interruptions) 

MR. SPEAKER: You are seeldngleave. You know that 

while seeking leave, according to the rule, a Member can 

oppose a Bill at the intFOduction stage. 

{English] 

on matters of constitutional ground. 

(Translation] 

We all know well that we make a prolonged speech 

on constitution. But, you please do not prolong it 

unnecessarily. . .. (Interruptions) 

DR. SATYANARAYAN JATIYA : The provisions made 

in sections 3 and 4 under Chapter 2 of this Bill do not 

seem to be providing any guarantee. As far the 

Constitution is concemed, the Preamble of the Constitution 

States: 

" ..... and to secure for all its citizens: Justice social, 

economic, and political; LIBERTY of thollght, expres· 

sion, belief, faith and worship and also, "Equality of 

status and of opportunity;". But this Bill neither have 

equality of opportunity or dignity of labour because its 

mere objective is to provide on hundred days of 

employment. " states that there will be Centre-State 

partnership in all functions. Section 4 of Chapter 2 

states that the Union Govemment or State Govemment 

within the limits of its financial and developmental 

capabilities, may provide for ensuring employment to 

each adult member of any household through a 
scheme under sub-section(1) for any period beyond 

the guaranteed period, whichever is suitable. This 

does not clarify as to for how many days one would 

get the employment. Besides, there is also a mention 

of BPL. What has been said of poverty 

IIne ... (lnterruptions) 

MR. SPEAKER: You were speaking about Constitution, 

but now it Is too much. You should say that this is against 

the principle of our fundamental rights . 

(Interruptions) 

DR. SATYANARAYAN JATIYA : As far as social equality, 

dignity and the equality of opportunity is concerned, in the 

financial memorandum of this Bill it has been stated that 

the wage component of projects would be fully bome by 

the Centra! Govemment but in the matter of the material 

component including the wages of ski"~ and unskilled 

labourers, it would bear only 75 percent of the expense. 

... (lnterruptions) This is not fair. 

MR. SPEAKER : Never mind. Nothing is being 

recorded except your statement. ... (lnterruptions) 

DR. SATYANARAYAN JATIYA : When he speaks we 

do not interrupt. We respect him ... (Interruptions). I am 
saying it on certain grounds . ... (lnterruptions) 

MR. SPEAKER : I am grateful that you are the only 

Member who has raised a Constitutional issue. Thank you 

very much. 

(Interruptions) 

DR. SATYANARAYAN JATIYA : Broadly, this is not a 

complete bill as it does not provide any guarantee or 

warranty of employment of the people. Hence, the 

guarantee of employment should be provided completely 

by bringing a comprehensive bUI as ~aghuvansh Babu 
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knows it Ye(}' well that incoft1)lete bill would no~ serve the 

purpose of providing to the rural people. Therefore, I would 

like to submit that a ~e bill should be moved. 

[English] 

MR SPEAKER : Thank you very much. 

SHRI KHARABELA SWAIN (Balasore) : Sir, I have 

given the notice. 

MR. SPEAKER ; I am sony it has not come in time. 

The notice is not according to the rules. 

SHRI KHARABELA SWAIN: I will only speak a minute. 

MR. SPEAKER : It is not according to the rules. It is 

beyond time. I would not allow. 

SHRI KHARABELA SWAIN : I have given the notice . 

.•• (lnterruptions) 

MR. SPEAKER : I have given chance to all the han. 
Meinbers who have given proper notices. 

(Interruptions) 

MR. SPEKAER : I am sony. 

Mr. Varkala Rdhakrishnan, your notice is not in proper 

form. 

SHRI KHARABELA SWAIN : My notice was in proper 

form. 

MR. SPEAKER : But it is not in proper time. 

SHRI KHARABELA SWAIN : You have allowed 

Members in certain cases. I will take just one minute. 

MR. SPEAKER : I have disallowed Mr. Varkala 

Radhakrishnan. I have allowed those han. Members who 

have given notice in time accOfding to the rules. Maybe. 
you have _ended the rules a 1iUIe. I am sony. 

SHRI KHARABELA SWAIN : You have also allowed 
Shri Sushil Kumar Modi. 

MR. SPEAKER·; I have not allowed Shri Sushil Kumar 

Modi. I have not allowed Mr. Pradhan becauae. the notice 

is· not in time. 

SHRI KHARABELA SWAIN :1 will just speak for two 

minutes. 

MR. SPEAKER: You may speak, but it will not be 
recorded. I am sorry. 

SHRI KHARABELA SWAIN : Please allow me. 

MR. SPEAKER: This is the problem. You do not follow 

the rules. You are a Chairman of the Committee. You 

temporarily sit here and decide. 

SHRI KHARABELA SWAIN : You give me one minute. 

I will complete in two or three sentences . ... (Intenuptiom.) 

MR. SPEAKER : All right. You complete it in two or 

three sentences, and do not take a long time. 

SHRI KHARABELA SWAIN : Thank you, Sir'. 

MR. SPEAKER : BUt this is not to be treated as a 

precedent. 

SHRI KHARABELA SWAIN : No, Sir. We do not treat 

it as a precedent. 

MR. SPEAKER ShaD I give you a copy of the 

Constitutionl 

(Interruptions) 

SHRI KHARABELA SWAIN : Sir, whenever a Bill is to 
. ' . . '. 

be introduced, the Ministry has to gi.ve ~ven daYlS' prior 

notice. 

MR. SPEAKER : This is not a constitutional matter. 

SHRJKHARABELA SWAIN··: n h88 not been 
given. 
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MR. SPEAKER; I have waived that condition. 

SHRI KHARABELA SWAIN : Secondly, at least 

two days' notice is to be given by way of circulation before 

it is Introduced, It should have been sent to us two days 

ago. 

Mfl SPEAKER : No more. 

SHRI KHARABELA SWAIN: It has been given to us 

only lodaymorning. It is politically motivated. The 

introduction of this Bill is being done keeping in mind the 

elections in Bihar. 

MR. SPEAKER : Not to be recorded. 

(Interruptions)" 

MR. SPEAKER : You said. you would speak for only 

three sentences but you are going on. Now, nothing is to 

be recorded except the han. Minister's speech. 

(Interruptions) • 

MR. SPEAKER : Do you mean to say that I shall have 

to get hold of him and see that he is punished? 

(Interruptions) 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker. Sir. 

this Bill is poor-oriented and village-onented. As a promise 

of irnplem!!nting the NCMP, the poor of the country were 

hoping as to when this Bill would be. moved. From 

the opposition side itself. Shri Shivraj Singh Chouhan. 

Prof. Rasa Singh Rawat etc. were constantly asking about 

this 'Bill. Now. when it has been brought they should 

welcome it rather they are opposing it... (Interruptions) It will 

send a message to rural areas that they are anti-

poor ... (Interruptions) 

MR SPEAKER Please speak on the Bill. 

(Interruptions) 

. Not recorded 

OR. RAGHUVANSH PRASAD SINGH : The "-"e "VS 

thaI cOftlpelellCY oI ... (lnIemJpfiOtts) ffIey have not placed 

any plea on if hence leave should be gr8fIfed to me' to 

introduce this Bin. 

£English/ 

MR. SPEAKER : The question is; 

"That leave be granted to introduce a Bill to provide 

. for the enhancement of livelihood security of the poor 

households in rural areas of the country by providing 

at least one hundred days of guaranteed wage 

employment in every financial year to every household 

whose adult members volunteer to do unskiUed 

manual work and for matters connected therewith or 

InCidental thereto." 

The motion was adopted. 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker. Sir. 

introduce the Bill. 

16.26 hr •. 

MAnERS UNDER RULE 377' 

{English] 

MR. SPEAKER: Matters under rule 377 listed for the 

day would be taken as laid on the Table of the House. 

(i) Need to encourage and ensure starting of 

more Veterinary Colleges. PolytechniCS and 

Training Centres for Compounders and farm-

ers in Andhra Pradesh and anocate adequate 
funds for the purpose 

SHRI K.S. RAO (Eluru) : The poor and marginal 

farmers In the country are surviving more on the income 

'Treated as laid on the. Table . 
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they get through the dairy development and poultry than 

on the agricultural income. veterinary hospital, doctors and 

compounders are. therefore, required in large number. But 

there is acute shortage of them in Andhra Pradesh as well 

as in the country. Similarly. cattle Insurance is very much 

required. So. it is time to start more Veterinary Colleges. 

TraIning Centres for Compounders and farmers besides 

Research and 8<?0nomical support. I. therefore. request the 

Government of India to encourage and ensure starting 

more Veterinary Colleges. Polytechnics and TraIning 

Centres both by Central and State Govemments and 

allocate more funds for this purpose. 

(ill Need for proper repair and maintenance of 

Ranchl-Gumla-Chhattisgarh and Kuddu-

Gumla National Highways 

[Translation) 

DR. RAMESHWAR URAON (lohardaga) : Honble 

Speaker. Sir. through you. I would like to draw the attention 

of hon'ble Minister of Transport towards the dilapidated 

condition of National Highway from Ranchi to GumJa-

Chatltsgarh and Kuru to Gumla. Repair works of these two 

roads have not been done from the last 5-6 years. 
Consequently several patholes have developed on the 

road. It IS very hard to drive vehicle on it. Mishaps have 

occurred in which passengers have died. People are facing 

a lot of inconvenience due to bad condition of these roads. 

Vehicle owners have also been facing a lot of problem. 

I demand the hon'ble Minister to take action for ensuring 

the proper repair of these roads. 

{English} 

(iiI) Need ~ give relaxation to fishing folk engaged 

in domestic shell collection by increasing 

Shell Fishing Zone in Andaman and Nicobar 

Islands 

SHRI MANORANJAN BHAKTA (Andaman and Nicobar 

Islands)' Sir there are many handicrafts small scale 

industries set up in various parts of Andartlan and Nocobar 

Islands, dealing in handicrafts from sea Shells. generating 

employment to more than 2000 families directly or 

indirectly. The main activities of these units are to collect 

sea shells/marine time recovered from sea. manufacturel 

process then export it as handicrafts to mainland etc. The 

infrastructural investment has been done by the local 

artisans. entrepreneurs. and self-employed youth from 

their own resources and from loan taken from various 

financial institutions. It is leamt that the area allowed for 

the shell fishing zone IS merely 200 sq. Kms.. whereas 

Andaman and Nocobar Islands has a coastline of 9000 

sq. kms. Nearly 8000 sq. kms.. remain unexplored and 

untouched. You will agree with me that the collection of 

15 mts. of shells is such a vast coastline does not affect 

the environment. It is relevant from the notification dated 

08.03.1979, Schedule 1 RIJIe 5(2) clearly denotes that it 

is assumed that the Islands have the polemisl of collecting 

135 mts. of Trochusand Turbo Shells. whereas the fishing 

lolks collect hardly 8 mts of Trochus and Turbo Shells lor 

handicrafts purpose under restrictions. The authOritIes 

concerned to Andamans do not allow the fishing folks to 

collect these shells. Therefore. it is desired Sir. the local 

Shells viz. Trochus. Nautilus. Clamp. Shank and Pun,a be 

exempted from the list of banned items. I urge upon the 

Govemment 01 India. to consider giving relaxation to 

domestic shells as enumerated above for the purpose of 
encouraging in handicrafts in the Islands for rehabilitation 

of rural families. 

(tv) . NMd to grant recognition to the Super 
Specialty Hospital in Goa for the benefit of 
CGHS subscribers 

SHRI ALEMAO CHURCHIU (Marmugao) . Under the 

Central Government Health Scheme to which all MPs. Ex-
MPs and their family members and depandants are entitled 

only those who reSide Within the area of the recogntzed 

hosprtalslhealth centres can avail of the Scheme and 

. others. even though may be residing in an area where 

there eXIS1 Super Specialty Hospitals. yet cannot avail of 

this benefit lor the Simple reason that the hospital IS not 

recognized by the CGHS 
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A case in point is Goa. where. though we have a 

Super Specialty Apollo Victor Hospital. yet Members are 

only allowed treatment in listed hospitals in Mumbai or 

Chennal. which are hundreds of miles away. 

Hence. to remove these anomalies, it is pertinent that 

Central Govemment recognizes. this hospital under CGHS 

Scheme to alleviate the hardship caused to the beneficia-

ries at the earliest. 

Sir. through you, I request the Health Minister to see 

that the decision is taken urgently to grant these benefits 

to us and our family members. 

(v) .... d to declare Jetaun District in U.P. a. a 

dacolt prone area and deploy adequate 

Central Police Force. In the region 

(Translation1 

SHRI BHANU PRATAP SINGH VERMA (Jalaun) : Mr. 

Speaker, Sir. Jalaun district of Uttar Pradesh has been a 

decoit prone area since long back. This area is considered 

as the breeding group of crimes like massacres and 

kidnapping. Presently also this region is dacoit prone area. 

The said gang have established the kidnapping as an 

industry by enticing youth and students to take part in these 

activities. The situation have become very sensitive. Not 

only Jalaun district but adjoining Aureia. Etawa. Kanpur 

Dehat and Bhind district of Madhya Pradesh have also 

been affected from mass kidnapping of farmers and 

businessmen. 

Theretore I demand trom Union Govemment to 

decll,re the Jalaun district a dacoit prone area at the 

earliest as was the case earlier in public interest and to 

deploy additional Central Police Force by appointing 

additional SSP to restore normalcy in the area. 

(vi) Need to augment the power supply to 
Chhatlegarh 

SHRIMATI KARUNA SHUKLA (Janjgir) : Hon'ble 

Speaker, Central Govenment has reduced the power 

supply to Chhatisgarh to a great extent, Due to this acute 

power crisis has been prevailing in the State. The State 

Govemment has ·to purchase power from private sectors 

at higher cost. The Government and public are under heavy 

financial burden. Acute resentment has been prevailing 

among the people of the State because they are not getting 

continuous power supply. 

Therefore. I request the Central Govemment to restore 

the power supply which immediately so that people may 

get relief. 

(vII) Need to provide funds for early completion of 

Goslkhurd Irrigation Project In Nagpur Zone of 

Mahareshtre 

PROF. MAHADEORAO SHIWANKAR (Chimur) : Mr. 

Speaker. Sir there is an irrigation project in Nagpur Zone 

of Maharashtra named Gosikhurd irrigation project. 

Irrigation will be done in Bhandara. Gandia. Chandrapur 

and Gadchiroti districts by this project. Bhumi Pujan 

ceremony was attended by Smt. Indira Gandhi in 1980. The 

work of this project had started in 1995. The Government 

of Maharashtra has almost stopped releasing funds to this 

project. The estimated cost was three hundred crore rupees 

earlier. Now it has escalaledto the tune of three thousand 

crore rupees. The compensation to those farmers, whose 

land had been acquired tor the project. has not been paid. 

I request the Central Govemment to take over the project 

and complete it in stipulated time. 

(vIII) Need to relax the laws relating to environment 

and Forests with a view to provide Irrigation 

tecilitles to tribal. In Bharuch Parliamentary 
Constituency, Gularet 

SHRI MANUSUKHBAI D. VASAVA (Bharuch) : Mr. 

Speaker, Sir. four Tehsils namely Dediapada. Sagabara. 

Mangrole and Uparvada under my parliame(ltary constitu-

ency are tribal inhabitated areas. Topographically this 

region is a plain area and is suitable for the construction 

of dam. At present, there are norrieans of irrigatioin here. 

Rivers also flow through this region. Dams Clin be 
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constructed on them. water of which would entail irrigation 

facilities to the tribal farmers of these Tehsils. But I am sad 

to inform the house that dam can not be constructed in 

these tehsils because of prevailing forest laws and this 

regions being a forest reserve area. Due to this tribal 

people of the area are not getting irrigation facility for their 

fields and unemployed people of these areas have to 

migrate to big cities for labour. 

Through the House. I request to the Govemment that 

forest reserve laws and forest related laws may be relaxed 

for making dam in these tehsils so that irrigation facility 

may be provided to poor tribal farmers of the area. 

(Ix) Need to construct Rail Overbrldgea lit 

Ranichak, Bhogpur and Panskura railway 
stations In West Bengal and review the 

guidelines for construction of ROB's 

[English) 

SHRI lAKSHMAN SETH (Tamluk) : The whole country 

IS suffering from lack of adequate Rail Over-Bridges. 

Movement of goods. crossing of passengers. local people 
and students hae become difficult due to non-availability 

of ROB. 

Present guidelines for construction of ROB macI8 by 

Indian Railways is very much ,,"realistic. /4a per guidelines, 

the State Govemment have to be81 50% ~ elf ROB. 

Besides. the State GovetTllNint ill to beat full COSt or 
approach roacJt of ttIe bridge. Ttle s.... ~ __ ve 

to bear more than 80% of co8lilt:tMPfCIIIIII'WNCb ~ 
hardShips to the S!afe Golfe""",,,. 

Apart'" __ .per guidelines reilway authority 

agrees to bear the cost 0' ROB provided level crossing 

justified 1 !akh TVU. This is also a sort of avoidance on 

the part of Rail Authority for· taking responsibility in the 

matter of construction of ROB. In context of the ,above, I 

would request Hon'ble Minister of Indian.RailwaY5 thfough 

you to accord the appfoval . of the following prop~. 

(1) 75'Yo cost of ROB be borne by Indian 

Railways. 

(2) Presents condition of one lakh TVU for ROB be 

withdrawn, 

(3) ROB at Ranichak of Haldia Gateway to Haldia 

Port be constructed. 

(4) ROB at Bhogpur Station and Panskura StatIon 

on Howrah-Kharagpur line be constructed. 

(x, Need to provide stoppage of tmpot'tant trains 

at Roorkee railway station, Uttaranchal 

[Translation) 

SHAI RAJENORA KUMAR (Haridwar) : Mr. Speaker, 

Sir, through you, r want to attract the attention of hon'ble 

Minister of Railways to Roorkee station from where about 

500 daily passengers travel up and down out of which 

maximum daily passenger travel from Roorkee to 

Muradabad. For these passengers. there is only one train 

3151 up-3152 down. No other train except this has a 

stoppage at Roorkee on this line resulting in a lot of 

inconvenience to the passengers. There is no train for 

other passengers between 9.00 A.M. to 11.00 P.M. to 

travel from Roorkee to Muradabad whereas Roorkee city 

is an industrial city and some educational institutions like 

liT, CBRI, IRI, Bengal Engineering Group of Military and 

important visiting places and internationally acclaimed 

pilgraimage of Muslim Community like Pivan Kdiyar 

Dergah Sharif. Therefore, it is very necessary to provide 

han to trains at the Roorkee station. 

Therefore, I request to Rail Minister to take necessary 

action to insure a stoppage of train numbers 5209. 5210, 

5211, 5212 and Tata-Amritsar Train at Roorkee railway 

station keePIng in vIew of the convenience of' the 

passengers. , 

Sir, for your kind information, H~ridwa/ i~ a holy place 

adjacent to f;400rkee whe~e tho~ds of ~~ .visit for 

Dcushan daily. 
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(xl) Need to provide financial assistance' for 

building • proper drainage system in Unnao 

city. UP. 

SHRI BRAJESH PATHAK (Unnao) : Mr. Speaker, Sir, 

Citizens have been facing a lot of problem due to non 

availability of drainage at district head-quarter Unnao of 
my parliamentary constituency Unnao. Due to lack of 

drainage' system. drainage of water is improper and the 

city gets waterlogged. Due to this not only . whole city is 

sticking but outbreak of epidemics and disease has also 

been taking place all over. 

Therefore, through the House I request to 'Ministry of 

Urban Development that allocation of fund for drainage 

system in Unnao city of Uttar Pradesh may be ensured 

so that people of the area may remain be free from stench 

and a check of epidemic be curbed. 

(xII) Need to set up the required infrastructurel 

facilities at Karur, Tamil Nadu for enabling 

promotion of handloom .xports fl'Qm the 
region 

{English} 

SHRI K.C. PALANISAMV (Karur) : At the outset as 

the DMK MP of Karur Parliamentary Constituency, I, on 

behalf of smaN manufactures and handloom weavers 

would like to thank the Hon'ble Finance Minister, who took 

the historic step of not only removing CEHVAT but also 

duty on Yarn and Fabrics. Karur has been declared as 
"Town of Export Excellence" under New Policy ·of the 

Government and facilitates foreign exchange of Rs.2000 

crore per year. 

Sir, I feel that setting up of certain infrastructural 

facilities, will help in increasing the foreign exchange 

brought In by Karur. The requirements are tor setting up 

Ofa Textile Design Center.' SkiM Upgradation Centre, ·a, 

technical instit\lte,provilsion of advancedtelecommunica-

tion facilities 'lIke inCfease inDIAS'·connectionS. point 

to point Leased line Connfjctio,r'eto.,.creation bf the post 

of an Export Facilitation Officer, one time exemption on 
collateral securities and margin money by finanCial 

institutions. ESI Hospital. Textile Processing Park and 

sanction of Rs.20 crore 'rom TCIDF as done for towns. 

Sir; I appeal to the Government of India. to provide 

these facililles so as to ensure that Karur is able to meet 

its farget of eaming of Rs:5000 croreby the year 2010. 

as foreign exchange for the nation. 

(xiII) Need to address the problem of shortage of 
power supply in Mahareshtra 

[Translation} 

SHRIMATI KAlPNA RAMESH NARHIRF fOsmimabad) : 

Hon'bIe Speaker. power supply remain affected 14-16 hour 

daily in Maharashtra State. Due to power cut. people of 

the State are facing lot of problems, villagers and . . ; 
urban people. students and farmers eSpecially are In huge 

loss. 

Therefore. I request to Hon'ble Minister to supply 

power for maximum hours keeping in view the problems 

faced by students, farmers, and service class people. 

(xiv) Need for a special financial package for the 

develOpment . of ·Bodo ..... d Territorial Areas 

Districts In As"i'n 

{English} 

'SHRI SANSUMA KHUHGGUR BWISWMUTHIARY 

(Kokrajhar) : On '10th February. 2003, a new accord was 

signed between the UOIon Government of India. the State 

Government of Assam and Bodo UberatJon Tigers (BlT) 

resulting in the creation 01 a ReW political arrangement WIth 

the name and style "BodolanciTerritorial Areas District 

(BTAD) and Bodolanct Territorial Council (BTC) in Assam" 
under the provision of the 6th Schedule to the Constitution 

of India. In the aforementioned second Bodo Accord, it was 

also committed by the .Govemment of India to provide 

As.1OO crore.per ·annum for a period .of-.five years as 

special developmental package for the most backward; 
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Bodoland Territory in the State of Assam. The Interim 

Bodoland Territorial Council (BTC) came into being 

since the 6th December. 2003 and by now. already one 

year has elapsed. The Interim Bodoland Territorial 

Council (BTC) has already submitted as many as 

33 numbers of project proposal along with the D.P.Rs to 

the Ministry of Development of. North-Eastern Region 

(DONER) long time back. But even today. the proposals 

are pending. 

I would like to eamestly urge upon the Union 

Government to take appropriate steps to help sanction all 

the project proposals sent by the BTC Authority and also 

to help release the committed Central Fund at the earliest 

possible. Further, I also would like to demand from the 

Union Govemment to take necessary steps to sanction 
minimum of Rs. 1000 crore per annum as special Central 

8SSIStancc lor the BodoIand Territory In the Interest of 

bridging the gap in the development sphere within the 
const~lonally recognized tribal area, i.e. BodoIand 

TerntonaJ Areas Districts (BTAD) and also to help 

Instill confidence in the minds of the people of BodoIand 

Territory. 

. (xv) Need to conatruct ... 1 overbrldge OR the InIck 

near residential areas In Adllabad. Andh,. 

Pradesh 

SHRI ASADUDDIN OWAISI (Hyderabad) : Sir, in 

AdiIabad district In Andhra Pradesh, South Central Railway 

is in the process of implementation of the plans for the 

development and expansion of railway station for the last 

one decade. Aditabad is a city of two /akh population, 

d'wided by the railway line with almost ha" of the 

population living in a pathetic cOndition, on the other side 

of railway line. The resident of Tatiguda. Shagyanagar. 

Lakshmi Mandir and other localities have been crossing 

the railway track by walk near the railway station. With the 

expansion actIVities. it has . become impossible for the 

people of these localities to cross the railway line. The 

children. old men, women and ailing persons are the 

wOrst· sufferers. Therefore. there is an· urgent need to 

construct an over-bridge. across the tracks near the 

residential area to put an end to the misery of the people 

of Adilabad. 

16.26~ hrs. 

DEMANDS FOR SUPPLEMENTARY GRANTS-
(GENERAL), 2004-2005-contd. 

{English] 

MR. SPEAKER : Now, the House will take up item 

No. 25 - further discUSSion on Supplementary Demands 

for Grants (General) for 2004-2005. Shri Dushyant Singh. 

SHRI DUSHYANT SINGH (Jhalawar) : Sir. I rise to 

speak on the Supplementary Demands for Grants. 2004-

2005. 

In the Demands. the UPA Government has asked 

for 56 Grants and the net outgo amounts to Rs.5.063.06 

crore. 

16.27 hours 

{MR. DEPUTY' SPEAKER in the ehai" 

Under the Ministry of Chemicals and Fertilisers. a 

demand has been sought fo, Rs.300 crora. When this 

Govemrnent came to power, they said that they would be 

working for the common man and the common people. 

They said that they were with the common man but till now 
they have not provided proper drugs to the people. We 

still have aduherated. sub-standard drugs provided to the 

people of India. They have not brought In rules and 
regulations to control that. 

I must say at this point that a largeHCtion of India'. 

population IS from the farming community. They hve jn the 

villages. The farmers should be given fertiliser subsidies. 

I must say at this point that no feftilisef aubsldybas been 
given to them. Instead. the prices. of tertlliHnl have been 
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increased and the bottomline of cost of production of 
agricultural produce has gone up. 

At this stage. I should also mention that the UPA 

Govemrnent had said that they were concerned with the 

welfare of the Bhopal gas tragedy victims. For those 

victims. they have provided only As.1 crore. I must say at 

this stage that they must think for the people who have 

been devastated by this incident and provide enough 

money so that a lumpsum is given to them. 

I must say at this stage that the State Govemment. had 

asked for an amendment of the Gadgil-Mukherjee formula 

but tiD now the Gadgil-Mukherjee formula has not been 

constdered by the Govemment as such. 

The Govemment of Rajasthan had reviewed and 

asked for a loan grant pattem from the Centre. But sill it 

has not been considered. But. at this stage. I must also 

put it to you that there are some States who have been 

given a favourable status like Bihar. There. under Indira 

Awas VOJna. under rllral housing. you have Qlven a sum 

of Rs.400 crore. But where it might go? We have stated 

about it in the House. 

We had such an incident In the House eartier today 

where people were fuHy saddened by the hon. Minister of 

Railways of donning out the money because of elections. 

I must also put it to you. at this stage. that there IS a 

regIOnal imbalance and Rajasthan has not been given a 

proper share of what it should have been given. States 

like Bihar. Himachal Pradesh and Uttaranchal have 

been special attention whereas Rajasthan IS not getting 

enough due for inter-State hydropower. I, once again. seek 

the assistance of the UPA Government to give proper 

power to the farmers of our State. When the UPA 

Govemment came in. the hon. Minister said that in 

five years we would make sure that each village ~ 

have power and light connections. It is a totally Utopian 

Idea. So. you might need to change that and you need 

to put at least Rs. 9 la~h crores In bve years to make that 

happen. 

At this stage. I must also say thai Rajasthan is the 

largest State in the areawise and being the largest State. 

it has population divided very sparsely in the whole region. 

The Railways have not given proper assistance and the 

railway line has not been put up there. especially In the 

constituency of Jhalawar which connects Jhalawar-

Ramganj andi line whICh goes up to Bhopal. There. out 

of Rs.7l2 crore. the Govemment has only sanctioned 

Rs.27 crore. How we can implement the proJeCt as soon 

as possible? The roads Within the State are also not been 

given the Importance and. at this stage. the road density 

within the State of Rajasthan has also not been given 

proper importance. So. I urge upon the Government. once 

agalO. to increase the money and increase the road share 

for our State. 

We have the hon. Minister of TelecommunICations 

present in the House. The hon. Minister had mentioned thai 

he would look into Ihe matter. I must put to his notice; at 

this stage thai in Ralasthan. the telecommunication line's 

is in utter disorder. He had always mentioned that he would 

help peopte and he would' help the common man. 

Now. you have asked for Rs.l.0S8 crore from the 

Supplementary Budget. Buf where will you put it? It needs 

to be put 10 a correct way. 

Rajasthan is a tourism-bound State. The Government 

of RaJasthan has asked for a Convention Centre. but you 

have disallowed the Convention Centre . ... (Interruptlons) 

MR. DEPUTY-SPEAKER : Please conClude. 

(InterruptIOns) 

SHRI DUSHYANT SINGH : I want five minutes more 

because you have give time to other hon. Members. 

(Interruptions) 

Rajasthan has asked for a Convention Centre which 

has been disallowed. It has been disaUowed because It 

is in close proxlrmtv to Deih,. I must say that the amount 

of iounsts coming IOtO Rajasthan IS a malor tourists IOf!OW 
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within the country. The country like Singapore has got 

seven miUion tourists coming in vis-a-vis India having 2.5 

million to 2.6 million per year. I must say that the Ministnes 

of Culture and Tourism can increase Instead of asked for 

Supplementary Budget: they can increase from the Internal 

resources and make it happen out Ihere. The Government 

of Rajasthan has asked for water and they have asked 

for Rs.2oo crore under the Rural DrinkIng Water Supply 

and other Supply Schemes. But in the Supplerrlentary 

Budget. only Rs.73.2 crore have been provided and under 

the Desert Development Programme only Rs.12.33 crore 

have been provided. 

I would urge upon the Government to help the 

common man out there. 

I must once agam say that the Ministry of Textiles. 
under the handloom sector. has asked for RS.14.5 crore. 

Under the heading of seU-help groups tor the common 

man. through the women's, self-help groups. you can 

increase the handicrafts sector especially for a State like 

Rajasthan. 

At this stage. I want to say that .n the Union Terntory 

of Deihl. where people lall sick havmg food. they have 

been sancttoned RS.36 crore. What .s the Govemment's 

sanc:tion where peopk! are still getting sick? You . need to 

look at that. 

I must say about the Ministry of Labour. When the 

Budget was presented. the han. Minister said that fOl the 

scheme for it is. 500 ITls will get an amount of Rs.2 crore. 

How can you disburse the amount of RS.2 crore to five 

hundred I.T.ls? I would say that you Just need to help 

peop1e out there. 

In the end. I would say that dunng the debate In the 

House on the Supplementary Grants. there was a 

consensus for the backward people. For the socially 

economic and backward sections and for ttl$ mlnOntleS. 

the Government of india has kept on amount of. Rs.O.40 

crore. 

[TraJJSlalJonJ 

We are in favour of backward classes. we are in favour 

ef mineri_ but it hlUdly 'appears that you "have 

sympathettc approachtowllrd them. It. only appears-the 

politicS to seek vote. 

[English} 

SHRI PRAJENDRAN (QUIlon) : Thank you.Sir,·for 

giVIng me the opportunity It is too' early to evaluate thIS 

Government. Within SIX months. we ca,nnot evaluate a 

Government·s performance. But. the Budget was passed 

and these Supplementary Dema~ do notfulty satIsfy the 

expectations expressed by the millions of people who 

voted for thiS Government. Even the goals enshrined In the 

Nation~ CMP are not kept III mind when the new poliCIes 

are announced. The polIcies of . globalisabon and 

privatisation are follOwed at the risk and cost of. 70 to 80 

per cent of the people. What IS the SItuation prevalllllg now 

'"the country? What '5 the plight of the farmers .n the 

country? The propagallon of the spokespersons of 

global~tion IS that the capital and technol09Y are 

streamlined to the nalton and the .ndustry and agnculture 

will prosper and unemployment problem .s go.ng to be 

solved and that the GOP and per capita income IS· gotng 

to be Improved tully and marginally., 

16.38 hours 

[5/<;" AHJUN SETHI in the Chair! 

But. ·what has happened? The farmers are. thrown 

to starvallon and sUICide. Several Ifflfustnes are closed 

clOd lakhs 01 workers are thrown to unemployment. 

What .s the progress achieved for the lower strata of the 

people? 

Our Vice-Pres.dent of Ind.a .• n an Address on 16th of 

November sa.d 

:·Desp.te our SIgnificant progress SInce Independence. 

we are stttl a develoPing nation' Our 26 crore. people 
still live below the poverty line. Lakhsol hves are lost 
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because of malaria and tuberculosis. Many areas do 

not have 8COe88 to safe drinking water. Our. 35 ~re 

people am still iHiterate. We have four crore people 

dwelling in· slums. More than four crore people are 

unemployed. Distress of poverty is even . causing 

farmers' suicide, forcing people to resort to social evils 
such 88 child trafficking and kidney transplant 

racketing. 

It is a matter of serious introspection whether these 
rights guaranteed under the law have any meaning 

for the poor and deprived. What meaning these 

rights !lave for them who do not have access even 

to basic healthcare, eduoation, safe drinking water or 

shelter?" 

Sir, in a report published by UNICEF recently, 

they have narrated and explained the position of the 

country that our of the 140 million children who have never 

been to school in the developing world, 33 ITlIllion are in 

India. 

Sir, out of 640 million children who have no shelter, 

147 million children are in India. Out of 300 million children 

who have no access to information, one-third is in India. 

Out of 400 million children who do not have access to safe 

water, n· million are Indian children. Out of 270 million 

children who do not have access to health care facilities, 

85 million are Indian children. 

Out of this secular scenario, we have to give thrust 

to the poor people. Now, the present policies are giving 

thrust to the higher set of people. Even State like Kerala, 

which is the most developed State, is not considered in 

tourism, in infrastructure, in industrial and agrarian areas. 

It is not considered at all. Earlier policy pronouncements 

made by our earlier Prime Minister, like Kumarakom 

Package, were not at all implemented. As part of this 

package was announced a conaboration between 

KMML and NMDC there for installing a joint-venture 

for an investment of As. 1 0,000 crore. That was not at 

all implemented. We have requested to upgrade a 

medical college at Trivandrum to the standard of AIIMS. 

That was not. implemented at all. Kerala is discriminated 

against. We are 'fighting for the solution of this discrimi-

nation. 

, 
We have to give thrust to the poor people. We 

welcome the last legislation which has been introdUCed 

in this House. We have to give more opportunities for 

employment, education and heaJtti care in the country. This 

Budget is only a start. As such, I welcome these proposals. 

I do support these proposals. 

MR. CHAIRMAN: Shri Kirip ChaJiha. You have to finish 

in only three minutes. 

SHRI KIRIP CHALIHA (Guwahati) : Sir, I will take less 

than that time. 

Mr. Chairman, Sir, I rise to support the Supplementary 

Demands for Grants and do share the optimism of many 

of my friends on 'this side as well as some on the other 

side who had, of course, given credit to themselves for the 

development and good tidings that have happened over 

a period of last seven months of our govemance. I share 

their optimism. I would have fiked to deal with a number 

of issues and liked to talk about a number of areas, but 

because of paucity of time - the monument I stood up, the 

hon. Chairman gave me three minutes - I have to priorities 

everything a bit, within three minutes or so. I would like 

to emphasise only on one point. 

MR. CHAIRMAN : Thank you. 

SHRI KIRIP CHALIHA : The point that I would like to 

draw attention of the Finance Minister to is a particular 

aspect. That aspect, of course, is of regional imbalance. 

Now, this Government has the mandate for five years. 

When you have a life-span of five years, the first six or 

. seven months are very crucial and very Significant. As you 

know, moming shows the day. Now, regional imbalance is 

and has been a matter of concern for this Government. In 

fact, the hon. President also in his speech had referred 

to the imbalances at the regional level by saying that it 
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is a matter of concern that regional imbalances have been 
accentuated not only by historical neglect but also by 

distoitions in Plan aIIoc8tions. 

When liberalization started in this country. our prasent 
Prime Minister was the Prime architect and I think, the 
prasent.finance Minister was one of the prime movens. We 
wete young Members of Parliament who hardly had any 
knowledge about economics as compared to what the 

Finance Minister has, but there was no need for us to be 
great geniuses in economics to understand that the 
process of liberalisation had one danger for backward 

States like ours. Foreign dIr9ct investment. market access 
etc. 818 all Greek and latin to the North-Eastern States 
and people of our State. 

We do not have any infrastructure. Forget about 

foreign investment, we do not even have national investors. 
Investments coining from inside the country are lacking In 
the North-East. 

How can we have malbt access when we suiter from 
so many bottlenecks? We merely have 10 or 15 miles, 
which connect us to rest of the country, where there is 
huge historical bacfdog. geqgraphical isolation, psycho-

~ alienation, etc. Natuqdly. When liberalisation took 
place, It was incubent on UI to say that liberallsation 
should not be that Mumbai wiD prosper, KoIkata 

will prosper, BangaIor8 will prosper, and places like 

Guwahati and Shlllong will become the dustbins of Indian 
ciYiIisation. It ought not to have been so, and we have 

spoke(I about It. OUr Finance Minister, in fact, should 
ANnember what his mentor said in 1985 during his 

Indepeodeuce Day speech from the Red Fort. Late Shri 
Rajiv Gandhi said: 

-We must see that n!IgionaI Imbalance in the gruwIh 
of various parts of our COIdry are AII'IICMId, and aU 
SI8t8I progNa wanly. We muat .... aD ciIIzIInB 
of the COIdry get full opporIUnity to conIrIMe' their 
might towan'JB ....... pn.,gr .... 

SIr, I 8m conctudIng. I think, It WBlour FInance Minister, 
who was one of the brains behind Shit H;O. DeII8 Gowda, 
when he was the Prime MInister. It was his historic decision 
to allocate 10 per cent of the budgeted money. of each 

department to be spent for the NorIh-East This 10 per cent 
money has not been spent property over the last four 

years, and the· total accrual today Is about Rs.3,600 

crore ... (lnterruptions) 

MR. CHA.IRMAN : Please COi1cIlIde. 

SHRI KIRIP CHALIHA : Sir, I am concluding. 
Mr. Finance Minister, the total accrual of this money has 
now ,reached the proportion of Ra.3,600 crore. ThIs 

money is not being given to DoNER, and the DoNER is 
not spending this money. You do not have a tlmeframe, 

and, as such, you have not even evolved a plan. After 
aD, you were one of the architects, who have prepared 
many of the draft plans for the development of the 
North-East. 

MR. CHAIRMAN : Please conclude. 

SHRI KIRIP CHALUiA : Sir, I am concluding. Places 

ike the North-East, and Assam need a plan like the 
MarshaD plan of the post-aecond world war, or we need 
SOmething Hke ~ RooseveH plan for the Mgeneration of 

the North-East. 

Assam immediately needs among other things a 

proper Industrial policy. It should be done, apecific:aIIy, for 

Assam, and the North-East.. Pref8renceto the North-East. 
must not be diluted by giving the same conceasions, which 
are given to other States because the North-East. has a 
special place. 

Sir, I am coming to my last two points. The gap 

between North-East., and the.,... of the country should 
be reduced. The chasm· has become very wide, and It Is 

becoming alarmingly wide now. The hon. F"1n8fIC8 Mlni8ter 
can think of giving UI a debt I8Ief or .. IeaIt a five.year 
moratorium on the ...... at 4 per .cent1nlilnllt.Can II be 

consicIerad? 
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Sir, I am coming to the last point with regard to the 
oIloess. A5regards oil cess, will the han. Finance Minister 

think of sharing the profits of oil cess on a 50 - 50 basis 

with the States. and not use the entire money for the benefit 
of the national exchequer? Can something be done in this 

regard also? We hope that you will do something about 

it. Thank you. Sir. 

MR. CHAIRMAN : Next. Shri Brajesh Pathak. But 

before Shri Brajesh Pathak begins his speech. I would 

like to make an announcement. A decision has been taken 

that the hon. Minister of Finance should reply to the debate 

before 1730 hours. So, I would request the hon. Members, 

who wish to speak here, that they should complete their 

speech' within three minutes. This is a request to all the 

hon. Members. 

[Translation] 

SHRI BRAJESH PATHAK (Unnao) : Hon'ble Speaker, 

We are having discussion on supplementary demands for 

grants of Union in the House today. No one has any doubt 

on the erudition of Honble Finance Minister. All the people 

of India are admirers of his erudition. However the likely 

expenditure for the entire fISCal should have been taken 

Into account while presenting the budget in the House. But 

barely six months have passed and supplementary 

demands of grants to the tune of 329 thousand crore have 

been placed before the house. This means that a 

misleading picture was presented before the people while 

presenting the Budget in that a wrong assessment of the 

country's financial needs was made. I regret to mention that 

this aspect shOUld have been kept in mind while preparing 

the Budget. 

Hon'ble Speaker, multinational companies are looting 

India today. The prices of computer, television, mobile 
. phone and electroniC· goods have been lowered whereas 

prices of the agriculture inputs have increased. Wheat, rice, 

pulses and T1lhan produced by farmers are being sOld at 

throw away' prices by brokers. Brazer exploitation of 

farmers is going' on. Nothing good will happen unless 

proper provisiOn for people of exploited class, farmers and 

unemployed youths is made by the Government in the 

union Budget. Presently, there are approximately 50 crore 

utfe~yed persons in India now a days. FuH benefits of 

this budget will not percalate down to the people of India 

especially rural India unless the rlnal:lC8 Minister seriously 

think about providing employment to youth farmers and 

adequate budgetary allocation is made for these classes 

by holding an extensive discussion In the House in this 

regard. I would like to convey the hon'bIa Minister of 

Finance that though budgetary allocation to the tune of 

crore of rupees has been· made for d"1Striet Unnao but these 

funds are being looted by brokers and OOO's. Austerity 

can be brought into check some of our unnecessary 

expenditure . 

We can put an end to these expenditures and divert 

them to the welfare of the poor people and employment-

oriented projects. These works' should be undertaken 

through special agencies so that the poor could benefit 

from them. 

Mr. Chairman, Sir, the Indian Youth today are heading 

towardS a state of helplessness. They are being cut-off from 

the national mainstream. Frustration has crept Into them. 

W~ have to provide them employment to bring them into 

the national mainstream. There is unrest throughout the 

country. Certain foreign elements are trying to spread 

unrest in the whole country by tempting the youth of petty 

sums of money. Lack of employment has changed the . . 

course of their lives, everywhere - be it Jammu-Kashmir 

or the North-Easlem States through you I would Uke to 

request the Government to have a separate provision for 

the youths in the budget. We wiIi have to consider the plight 

of those oppressed by the society and the backward. We 

have to think and think since~. Our leader Kumari 

Mavawati has always been fighting for this cause. If 

we $pare a thought for these people, only then we can 

be able to provide a comfortable life to the common 

people. 

SHRI FAGGAN SINGH KULASTE (Mandla) : Mr. 

Chairman. Sir. Supplemenlafy 0emandB_ for Grants .. are 
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being discllSSed in the House. I have nothing specific to 

say. But, I would like to draw the attention of the Hon. 
Finance Minister towards certain things. ." was apeciaIIy 
mentioned here that when the UPA Government toek 

charge they always talked of unemployed and poor people 

but the important point is that during the tenure of the ~ 
Government, you can check it with your figures, theni .. 
a proVision of Rs.13283 crores during 2003-2004 for the 
welfare of the poor and ooempIoyec:I youths; whenIu, the 

UPA Government have provided only Rs.9239 crores. This 

way, a ~rison of both the provisions clearly shows 

that the present Government have reduced this provision 
by Rs. Four thousand crores. 

The NDA Government started another very important 

scheme i.e. Antyodaya Scheme for the benefit of the poor 
during its tenure. 

If you go through your survey report, it clearly mentions 
that this scheme is to be furthered, but, the fact remains 

that no one has cared to know about those unfortunate 

people identified as living below poverty line during the 
last six-seven months. Have we ever considered the plight 

of the people al the lowest level. I would like to draw the 
attention of Hon. Fmanc8 Minister towards the need for a 

rapid progress in aU these work, if we are really interested 

in making this scheme effective. Only two or three months 

are left and we have nol been able to take any action and 

make such a provision. So many such statistics are there. 
The F.nance Minister has provided for Rs.l599B crores for 
the Ministry of Rural oevelopment whereas Rs.l9200 

crores were spent during the period of the previous NOA 

Government, thereby making a shortfall of Rs.3200 crores. 

Where lies the truth when we speak of achievements. of 

the present Government? The plight of farmers is to be 
considered seriously. The NDA Government had started 
Kisan Credit Card Scheme. Such schemes need to be 

made more effective. You will get the truth after going 

through 1heef figures. You have provided for technical 

education and said about opening of 500 me for IeChnlcaI 

education In five·years with a target ofcipenlng·100 oentras 
per year. 1 would like to say that 8UCh colleges have 
been started only recently with thelr·MWIy c:onstrucI8d 
buildings but they are not providing hinIng in certain 
trades owing to the lack of adequate ebIft. This Is· true in 

regard to the recently opened colleges In vartoua parts of 
the country. We want to open more and mora technical 

colleges and IT Is which are important for pro)riding 

employment but we are unable to start aD the trades in 

them. It has not been possible to do anything about the 

1Chem8s to be started for development· of techniques at 
local level. 

Through you I would like to request the finance 
Minister to consider these schemea. The schemes are good 
but we have to make them effIictIve and . provide 

employment to the people. We often talk of eradicating 

unemployment. I· would like to discua certain important 

schemes in my ~onstituency. In the tourism development 

sector there is Kanha National Park in Mandla conslitu-

ency, Bhedaghat and Ohuadhar, etc. in Jabalpur; but we 
have not been able to develop them upto desired level. 

I would like to request the FIIl8nc8 Minister to focus on 

the tourist centres in tribal areas. We need to enforce the 

measures there. I want the work done by the previous 

Govemment to be carried forward. Mere prefessing would 

not do. Preaching and practice seem to be at variance. 

Therefore, I would like the Govemment to take effective 

steps in this regent 

(English} 

DR. COL (RETO.) DHANI RAM SHANDII., (Shimla) : 

Mr. Chairman, Sir, I ri~ to support the Supplementaly 

Demands for Grants for the year 2004-05. 

I must compliment the UPA GcMmment for its 
strategies of deVelopment under the chalrpenaonshlp of 

Sonia.ii and headed by Dr. ManmohM· SinghjI. Today. we 
have a very competent Finance MinIster· inShri Shrl P. 

ChidarnbaIam who has expert knowtedge of financial 

management and the fiscal pIanriIng. He deserves all the 
compliments for maintaining the IiJfOWIh proceaa. 
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17.00 hra. 

With the Common Minimum Programme at the top, 

several Initiatives have been taken in the field of education. 
For example. two per cent cess for education is a 

praiaeworthy step. in the process of nation building. There 

are other stepe taken in the area of health, to strengthen 

the rural economy, to re-charge water bodies and also in 

many other areas. For the first time, agriculture has been 
put on the top of national planning. 

I would like to submit that I come from Himachal 

Pradesh which is also called Dev 8hoomi. We have the 

blessings of all the Gods and Godesses. We have'been 

blessed with all the bounties of nature and all the natural 

resources but they need to be harvested. tt is, in this 

context, that we would like to submit in front of the Anance 

Minister that we have this 4evelopment syndrome in order 

to have a pragmatic plan for our hill State of Himachal 

Pradesh. Certain areas have to be addressed which are 

important. The first important thing is communication. Then, 

we haw two narrow railway lines one in the Kalka-Shim!a 

sector and the other in Pathankot-Joginder Nagar sector .. 

The first railway line, which was of importance, was made 

in the year 1903. At that time, Lord Curzon was the VlCeray. 

It is not a mean feat. It has 103 tunnels. It is a marvel of 

engineering. But after that nothing much has happened in 

this field. 

We need to have good railways. airways, and a good 

network of roads because Himachal Pradesh is an apple 

State and the economy of it revolves around apple. If we 

have to really come at the intemational level and also want 

to draw tourists from foreign countries. we. have to have 

good Infrastructure. For tIlat, we need your help. Not only 

that, we con be a model Sta~e for others if we can develop 

in the field of natural resources like hyde! power. At the 

moment, we have some private parties. But if I say that 

• . our public participation should be encouraged, that can 
only happen if we have a Hill Development Board •. For. that, 

we ne8d special b/esaIng8 kom you. Only th8n, good 

intrastructure wiN develop. We should have a forest hili, 

which would have medicinal plants, wasteland develop-

ment and the unemployed youth Will get jobs. Today, 

unemployment is rampant in our area. That can be 

attended to if we have the Centre's blessings. With your 

blessings, Mr. Ananc8 Minister, I can assure you that one 
day the State of Himachal Pradesh could become a model 

State. You have always been encouraging us to have rain 

harvesting. We have plans for that. Even from the Members 

of Parliament Local Area Development Fund, we are 

funding such schemes. I have tried to lell our people 

that we must have rain harvesting because natural water, 

when stored, can be used for floriculture and can also be 

used for vegetable farming. That is what actually is realistic 

thing. 

With these words, I once again request the .hon. 

Finance Minister to pay special attention towards the State 

of !iimachal Pradesh so that our infrastructure improves 
\ 

and we should have a special package for the 

development of the State. 

MR. CHAIR~AN : Now the hon. Minister Will speak. 

(Interroptionsj 

[Translation] 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Speaker Sir, 

I have also given a notice to speak. 

(Enf/ish] 

SHRI P. CHIDAMBARAM : Sir, there are only two more 

Members who want to speak. Please give them three 

minutes each. 

MR. CHAIRMAN : All right. 

[Translation] 

SHRI SHAILENDRA KUMAR : Mr. Chairman, Sir, I am 

thankful to you fOr giving me an opportunity to speak on 

the general discussion on Supplementary Demands for 

Grant. andpartlcuJarly to the Minister who facilitated it. 
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I would like to offer soma suggestions about my State 

Uttar PJacIesh. The policy of the Union Government has 
always been to provide uniform assistance. to the states 

of the union to come over their.probIems. 

You have offered special packagers to certain States 

and I do not oppose it. There have been their own 

geographical and economic conditions. The Government 

of Uttar Pradesh had demanded for a special package of 

RS.18,ooo crore. You were on a visit to Uttar Pradesh 

recently. Uttar Pradesh has been bearing the brunt of 

industrial units being established in Uttaranchal which was 

a part of Uttar Pradesh earlier and is a separate State now. 

I mean to say that the package offered to Uttaranchal are 

affecting Uttar Pradesh very adversely. Now, you piea&e 

focus on Uttar Pradesh, since its part, either Poorvanchal 

or Bundelkhand are backward areas. There is poverty and 

unemployment all around. Most of land there is stony. 

Literacy is very low and therefore, there is a need for 

special attention. The Minister had l8CeOt1y visited· these 

places. He has offered speciaJ Package to Uttaranchal by 

providing central excise holiday to the industrial units 

being established there for ten years. Ukewise, relaxation 

from income tax in the first five years and 30 percent rebate 

for the nex1 five years have also b8en announced recently. 

A rebate of 15 percent and a maximum subsidy of Rs.30 

Iakhs have been given ... {/"temJptions) Transport subsidy 

has been extended tiD the year 2007. You may offer waiver 

of excise duty and income tax for atIeast thoseinduslrial 

units of Uttar Pradesh which are to be located at one 

thousand meter or more above the sea level whlth tan· or 

within 100 Kms. radius of uttaranchal 80 that industrial units 

could be set up there and unemployment and backward-

ness could be removed. 

With these words I thank you for allowing me to speak .. 

[English] 

SHRI BIKRAM KESHARI DEO (KaIehandI) : Mr. 

Chairman, Sir, thank you very much for giving me this 

opportunity to speak. I am the last speaker of thie debate 

and I have been directed by you to be brief and I would 

not have much time to speak. So, I would request you 

kindty not to interrupt me tlU I finish my submission. 

Sir, I rise to oppose the Demands for Supplementary 

Grants for the year 2004-05. H is because this Govemment 

has totally tailed to abide by the principles of fi&caI 
responsibility and Budget management. It has already 

gone in the red. The Revenue Deficit is already Rs.59,911 

crore at this time. of the year. It should have been around 

35,000 crore, and at the end of the year It was expected 

to be around RS.76,OOO crore. 

Sir, the foreign exchange reserves of our country 

during the regime of the NDA Govemment had touched 

a bilHon mark, but now it has gone down. For the past few 

days I have been reading in the newspapers that our 

foreign ellChange reeerves have come down. 

SHRI P. CHIDAMBARAM : The foreign exchange 

reserves of India are the highest ever today in the history 

of India. 

SHRI BIKRAM KESHARI DEO : But it has come 
down now in the S8ll$8 that the growth of Forex 

Reserve was moving fast during NDA Government as 

compared to laSt 6 months of the UPA Govemment 

Therefore, I wou~ Hke to suggest here that there should 
be proper fiscal management and financial discipline 

which has been lagging since long. 

Sir, it is an irony of fate that the States like Bihar and 

Orissa which have been endowed with natural resouroes 

are the poorest States in 1he county. Economic indicators 

have shown that we have the highest inflllnt mortality rate, 
we have the highest number of people living below the 

poverty One. What are the reasons for this? It 18 because 

this country for the last 42 years has been rules by one 

single party, namely the Congress Party and they have 

completely mismanaged the show. Today, In the whole 

WOJtd India has the highest number of anaemic pregnant 

mother8. 
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So, how do we fight all these great evils which are 

attacking our people? The Government has to· take 

stringent measures for fighting these evils. 

MR. CHAIRMAN : There is no time available for you 

to speak. Please try to conclude. 

SHRI BIKAAM KESHARI DEO : Sir, you have just 

give me a minute to speak and you are asking me to 

complete. 

MR. CHAIRMAN : He has to go to the other House 

also. Please bear it in mind. 

SHRI BIKRAM KESHARI DEO : Sir, I thank you for 

giving me an opportunity to apeak. The GOP growth, at the 

current price and constant price, is the most in the case 

of service sector which is at five to six per cent. It is the 

least in the case of agriculture which is less than two per 

cent. The high rate of innallon is more a cost push factor, 

as crude oil prices are rising etc. But food prices do not 

rise. That is why, during the entire debate, we have been 

streasing on one thing. There hu been a lot of clamour 

from aU the hon. Members regarding the' problems of 

agriculturists. Prices of agricultural products are not going 

up. Their produce is being sold below the market rate. They 

are not getting the minimum support price. There is nobody 

to cry or shout for the agriculturists. And from the sense 

of the House, we have come to know that the agricUlturists 

are not being properly protected by the Government. Today, ' 

has the Government thought of giving some type of subsidy 

to them? After signing the WTO agJe8ment, after the 

winding up of GATT, WTO has coming into the scene. 
Today, India has become globally competitive and we 

consider our country to be one of the fastest growing 

8COJ1OR1Ics in the world. But today the agreement of 

agricutture in the WTO has not yet been drawn out. 

Developed nations are giving subsidies to their farmers. 
I would like to know from the Govemment whether they 

would give subsidies to our farmers who are languishing 

under poverty, under drought and under flood. Who will 

protect them? Where is the protective shield? It was during 

the NDA Govemment ttlat the Crop InsuranCe Scheme and 
the kisan credit cards were brought. 

The second largest employers are the small scale 

industries. But the small scale industries are not getting 

proper protection. Who will protect them? You will see that 

most of the small scale industries have become NPAs. We 

have to bail them out. 

As you have given me some time to speak, I thank 

you, Sir. But, at the same time, I oppose the Demands for 

Supplementary Grants. Before closing my speech, I would 

like to talk about my constituency, Kalahandi. 

There is another very good programme which had 

been initiated by the NDA Government. This Government 

has allotted some funds for It. It is called the PURA 

Programme. This Programme is to improve urban ameni-

ties in rural areas. The Government has given very less 

funds. You have given Rs.8 crore only. Today, we know that 

there has been a big drift from the rural areas. There has 

been migration of a higher level from the rural areas to 

th~ urban areas. The urban areas have become crowded. 

Nearly 40 per cent of the population of the country lives 

in urban areas. So, the PURA Scheme should be 
strengthened ... (lnlerruptions) I request the hon. Finance 

Minister to make PURA more vibrant. I request to make 

Kalahandi as a model district to implement the PUAA 

scheme. The KV~ programme should also be strengthened 

in the State of Orissa. 

"PROF. M. AAMADASS (Pondicherry) : Sir, I rise to 

support the first batch of supplementary demands tor 

Grants moved by the Hon'ble Finance Minister. The 

demands require authorization of this House to incwr a 
gross additional expenditure of As. 38,621. n cro.re. If we 

consider the proposals involving net cash outgo of Rs. 

5,063.06 crore, the technical supplementary demand 
would be to 1he extent of Rs. 33,558.23 crore. In my view 

there is abundant. justification to allow forthla expenditure 

and hence this House should accord Its approval to 

authol1ze this quantum of· expenditure. 

"Speech was laid on 1he Table. 
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This expenditure is needed to complete the new 

programme initiatives contained in the Budget for 

2004-2005 and the implementation of various ongoing 

schemes of the X plan which have now become a matl8r 

of priority. 

Besides this normal requirement of funds, there are 

four more adcfmonal requirements: 

1. Increased requirement of Government funded 

supply of food grains for employment programme 
such as National Food for Wof1( Programme and 

Sampoorna Gramin Rozgar Yojana, due to 

expanded coverage including as part of calamity 

relief wof1(s. 

2. Increased requirement of fertilizer subsidy due 

to increase in the amount of inputs, especially 

petroleum related feedstocks. Essentially the 

commitments are on account Of sub8idIes on 

food and fertiflZ8f'S. 

3. Additional amount of expendmn will also be 

required because of the Centre's commItmantto 

help the fiscal consolidation efforts· of ... States 

by extending the facility of Debt Swap Scheme 
to high cost loans taken from NABARO and other 

agencies. 

4, The Government will also have to help the 

States under the FISC8I RefOrms facility. 

All these and other commitments require additional 

expenditure which .is being teqU8Sted tht6ugh these 
Supplementary Grants. 

While SupportIng this expenditure, I also wish to 
compliment the Anance Minister for the Action Taken bY 
him to implement the various initiatives announced in the 

Budget presented in July this year. 

As the hon. Members are aware, the Ilon'bte Finance 

Minister hat· inttoduced S9 MIect ntform .meesur.a of 

which 20 have I:ie$n implemented campletely.1he 
important among them being National EmpIoyn1Im 

Guaran~ Act. extending the coverage of Antodaya Anna 

Yojana; facilitating educationat loans; revival of Rural 

Infrastructure DevelOpment Fund;· nationwide water· har-

vesting scheme: bringing all drinI(ing water «:heme. under 
Rejiv Gandhi Oiintdng Water Mission, ~ing refinancing 

rates of the National HOUSing Bank, setting-up of the 
Investment Commission, enhancing FDt ceiling in· Civil 

Aviation, setting up a . Board for recOnstruction of Public 
Sector Enterprises and introdUCing a new Senior Citizens' 
Savings Scheme.' 

Irf1)Iementation is. nearing 76 per cent in the case of 

aboUt 19reforrn· measures. A number of legislative and 

administrative measures haVe also been taken in the 
sphere of direCt and Indirect taxes. Guidelines on 

eXpenditure managerMnt have been·iseued·oo 1st October 

2004 to reduce relatively low p~ expenditure and 

b90st non-tax revenues. 

.These prompt measures taken within a short span -of 
six months show the alacrity and dynamism with which the 

Finance Minister is worldng and his genuine desire to fulfil 

his .Budgetary 'Promises and make himaetf !'8a1!y account-

abfe to the people and Parliament. . ' 

Now, H his initiatives are to continue and to fulfil the 
remaining promises In the Budget, his demand for 

elCpel'lditure is justifiable!. 

However his spending decision should also be baaed, 
on certain considerations of vital ImpOrtance. 

1. This expendlture 8houId not incAI._ 1M "'1 
and revenue deficit. If we go by the ....... "'* 
of the Fiscal Ae8ponsibiIily and ~ ..... 
ment (FRBM) Rules, 2004; Itte fiIcaI defictt in the 

first half of the aJrrent year at .w.pel cent. of 

B.E. is better than 45 per atnt praecrIbed. But 
the revenue deficit at 78.7 per cent more than 

the stipulated 4i percent of B.E..really C8uees 
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concem. This may be due to low growth in over 

all tax revenue; higher tax devolution to States 

and reduction in the duties on crude and 

petroleum products, non-alloy steel and ships. 

Under this circumstance expenditure sought 

now should not widen the revenue deficit. If it 

happens all our expectations on fiscaJ consoli-

dation would be belied and the country would 

be moving from creeping inflation to running 

inflation. The objectives of FRBM would also be 

defeated. 

2. 1=he second consideration is that the Govern-

ment should find savings in expenditure 

by appropriately targeting subsidies to the 

deserving persons in agriculture, animal 

husbandry, fisheries, small scale industries, 

etc. The draft Report from National Institute 

of Public Finance and Policy should be finalized 

and its recommendations should be acted 

upon. 

3. The number of austerity measures announced 

by the Government to curtail expenditure should 

be Implemented with earnestness without affect-

ing the quantum of real expenditure required for 

reviving the forces of growth in various sectors. 

The expenditure management authority should 

be judicious enough to distinguish between 

useful expenditure and non-useful expenditure. 

One measure of importance is that the Govem-

ment should keep a close watch on the position 

of unspent balances with the State Governments 

and Implementing agencies arid to insist upon 
furnishing of utilization certificates for funds 

released earlier. 

4. Wherever possible investment expenditure or 

plan-expenditure should not be curtailed. I notice 

that for the period April - September 2004, 
under current Plan an amount of only Rs. 33,657 

crore has been spent while the total plan outlay 

-- ..... _,." 

is Rs. 87,886 crore. Under the State Plan only 

Rs. 19,617 crore has been booked against a 

proposed amount of Rs. 57,704 crore. For the 

corresponding period last year, this amount was 

Rs. 20,056 crore. Further, for a ten year period 

the plan assistance has came down to only 33 

per cent of the total Plan allocation. This should 

be raised. 

5. Finally, this expenditure should correct the 

deficiencies noted in the economy today. 

The expenditure should reduce the stress on 

agricultural diversification and promote the 

greater role of agriculture. The twin issues of 

insufficient investment and inadequate infra-

structure should be properly addressed by the 

expenditure. 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : Mr. Chairman Sir, I am grateful to a large 

number of Members who have participated in this mini-

budget debate over the last two-and-a-half days. In fact. 

this Session has become a mini-budget Session. Bulk of 

the work of this Session is that of the Ministry of Finance. 

Sir, you have kindly passed five bills, we have had 

discussions on four Calling Attention Motions and several 

other diSCUSSions. We are concluding this Session with a 

mini debate on a mini-budget. 

Sir, I can do no better than to quote the first speaker 

in this debate, Mr. Kharabela Swain. He said: 

"There has been greater growth in agriculture. industry 

and in the services in the first quarter of this fiscal 

year. Buffer stock is 2.2 miffion tonnes more than the 

normal. In the balance of payments case, there is a 

surplus in the Current Account and the Capital 

Account. External c18bt has not risen. it remains at 

112.6 billion -dollars. Long-term debt has declined by 

1.1 billion dollars. The Indian rupee has appreciated 

now. Electricity grew by 8.7 per cent and electricity 

shortage came down from 6.4 per cent to 6 per 

cent. 



547 Demands for Supplements/'}' DECEMBER 21, 2004 548 

[Shri P. Chidamba7ram} 

The number of mobile phones has increased by 

81 per cent; the number of families covered under 

Antyodaya Anna Yojsna has increased from 1.5 crores 

to 2 crores; tax collection is buoyant; expenditure has 

reduced; plan expenditure has increased by As. 638 

crore; fiscal deficit is lower and revenue deficit is also 

lower by Rs. 5,473 crore." 

I cannot expect a better word of appreciation from the 

Opposition benches and I am deeply grateful to the 

Opposition benches for fielding a lead speaker who 

appreciates that the economy has done well and is doing 

well. Thank you very much. 

Han. Members, if I may say with great respect, should 

take the opportunity to read the Mid-Year Review. A lot of 

work has gone into it. Without a Mid-Year Review, it 

would have been difficult to understand where the 

economy stands. With the Mid-Year Review, I think, you 
get a fair picture of where the economy stands. On page 
5, we have given figures of April to September 

performance. let me straightaway say that for the 

performance between April and May, I give the credit to 
the NDA Government. Therefore, for the performance 

during the months of June, July, August and September, 

and now October, you wiD have to give credit to the UPA 
Government. 

In our rivalry to share the credit or to apportion blame, 

let us not run down the economy, let us not run down the 

country. The real producers in this country are our farmers, 

our workers in the industrial sector and the service 

providers. They are the producers of weaI1tt. They produce 

wealth in the fonn of goods and services. In the proc888 

of sharing credit or apportioning the blame, I do not think, 
we should run down the tremendous effort put in by our 

farmers, our walkers. and our service providers. It is their 

work. not yours and not mine. It is .their work, their 

determination, their sweat. !heir toil which is reftec:ted in 

these figures. On page 5, , I)ave given you figur8JI for April 

to September. Now, I have figures for AprIl to October. In 

April to October, the general industrial growth has been 

8.4 per cent as against last year's 6.2 per cent; 

manufacturing grew by 8.8 per cent as against 6.8 per cent 

in the corresponding period last fiscal; electricity grew by 

7.1 per cent as against 2.9 per cent; mining grew by 5 

per cent as against 3.9 per cent; and capital goods grew 

by 15.1 per cent as against 9.2 per cent. What does it 

indicate? This indicates· that the economic activity has 

picked up. This indicates that the industrial activity is robust 

and growing. This indicates the growing confidence of not 

only in the present but also in the future. Above everything, 

this indicates that the people of this country, farmers, 

WOfkers, industrialists, have faith and confidence in the 

durability and stability of this Government headed by Dr. 

Manmohan singh and the UPA headed by Shrimati Sonia 

Gandhi. 

That is what these figures indicate. 

let me give some more figures. The hon. Member 

said that foreign exchange reserves have declined. Now, 

where are you getting the figures from? On the 14th of 

May, on the date when election results came out, much 

to your regret, the reserves were to the tune of $ 118 

billion. 

SHRI V1JAY~NDAA PAL SINGH (BhIIwara) : That is a 

small figure. 

SHRI P. CHIDAMBARAM : That is not a small figure. 

I am answering his criticism Ihat It is declining. Today, the 

reserves are to the tune of 5 129.7 billion. That is what 

I want to point out. Non-Food Credt last year. for the period 

ended up to the end of November-earty December, 

increased by Rs. 53,014 crore. This year. Non-Food Credit 

has illClW8S8d by Rs.l,26,423 clOre. Food credit, last year, 
was negative at As.13,018 crore for the .period ended 
November. This year, it Is positive at Rs. 6419 crore . 
... (IntetrUptions) Let US not have II running commentary. 
Even a good ralnf8tt requires good Nletal 

FDI inflow, last ye&r_ in the period ApriI-October, 2003. 
was 51.45 billion. This· year, in the perIo6 April-October 
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2004, It is $ 3.46 billion. FII inflow In calendar 2003, was 

$ 7.59 billion and in calendar 2004, which has stlU another 

12 days to go, it is already $ B.n bOlion. By any parameter, 

by any measure, by any standard, by any statistic, I am 
not taking credit, all I am saying is that the economy is 

doing well, thanks to our farmers, thanks to our workers, 

thanks to our producers and thanks to our service 

providers. 

This is a Supplementary Demand. Therefore, let me 

focus on the items fOf which we are asking for more 

money. It is true that the Supplementary Demands are 

submitted because when we present a Budget, whether 

it is in February or in July, some activities are not 

anticipated or some activities are not yet quite prepared, 

cooked and completed. Therefore, when one makes an 

estimate where the Ministry Of Department concerned is 

able to tully prepare that activity, we come to Parliament 

and ask for more money. But the point to remember is: 

how much money are we asking and what are we asking 

for? 

We talk about priorities. I am here to talk about the 

UPA Government's priorities. What I am asking and the 

heads I am aSking for reflect this Govemment's priorities. 

That is what I want to take a few minutes on. Sir, we are 

asking for a technical supplementary grant which is purely 

a matter of accounting. But the additional cash flow that 

we are asking is only Rs.5063 croce. It is not a very large 

sum. Out of this As. 5063 crore, Plan Expenditure - not 
Non-Plan Expenditure - is to the tune of As. 2930 crore. 

The point I am making is, of the additional amount that 

I am asking you to authorise, 60 per cent is for Plan 

Expenditure, not for wasteful expenditure of the Govern-

ment of India. 

Let me go through the ma;or items. Sarva Shilcsha 

Abhlyaan, last year, under the Aevised Estimates, was 
given As.2732 crore. When I presented the Budget, I asked 

and got AS.3,OS7 crore. Today, I am asking you to give me 
another As.2000 Crofe. So, Sarva ShHcsha AbhIyaan 

expenditure will go from Rs.2732 crore last year to 

As.50S7 crore this year - an increase of 85 per cent, which 

I believe, shows the commitment of this Government to 

elementary and primary education. 

The next item is the Mid-day Meal Scheme. Last year, 

according to Aevised Estimates, As.1,375 crore was spent 

on the Mid-day Meal Scheme. In July, I asked and you gave 

me As. 1,675 crore. Today, I ask you to give me another 

As. 1,210 crore, taking the total to Rs. 2,885 crore, which 

is more than double of what the previous Government 

spent on the Mid-day Meal Scheme last year. That shows 

our commitment to the Mid-day Meal Scheme and the 

children of India. 

For Samppoorna Gramin Aozgar Yojana, the Food-for-

Work Programme, I am asking for an additional allocation 

of AS.220 crore. This programme was launched on 

November 14 in Andhra Pradesh. This programme will 

eventually be subsumed in the National Aural Employment 

Guarantee Programme. The Food-for-Work Programme is, 

therefore, slated to get a total provision of As. 7,120 crore, 

another historical high. 

For the Department of Health, I am asking for an 

additional allocation of As. 408 c~re, for the Department 

of Agriculture, I am asking for an additional allocation of 

Rs.440 crore, for the Department of Science and 

Technology, I am asking for an additional allocation of As. 

200 crore, for the Department of Scientific and Industrial 

Aesearch, I am asking for an additional allocation of As. 

50 crore, for the Department of Biotechnology, I am asking 

for an additional allocation of As. 40 crore, for the 

Department of Ocean Development, I am asking for an 

additional allocation of As. 36 crore. Each one of these 

heads shows the commitment of this Government to 

education, to the Mid-day Meal Scheme, to health care, 

to science and technology, to research and to the frontline 

areas Hke biotechnology and ocean development. 

Sir, some comment was made about my distinguished 

colleague, the Minister of Communications. We are aSking 

for As. 1,000 crore additi_onal allocation for rural telephony. 

... (Interruptions) 
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MR. CHAIRMAN: Nothing will go on record except the 

speech of the hon. Finance Minister. 

(lnterruptionsr 

SHAI P. CHIDAMBAAAM : I have already taken from 

you Rs. 200 croe in the Budget. last year, for rural 

telephony, the Government spent altogether only Rs.2OO 
crore. This year, in the Budget you gave me As.200 erore 

and today I am asking you to give me another As. 1 ,000 

erore for rural telephony. So, we will spend As. 1,200 crore 
as against Rs.200 erore spend during the last year. 

... (lnterruptions) First you give us money and then we will 
spend. 

MR. CHAIRMAN : No interruption please. 

SHRI KHARABELA SWAIN : It is because of our 

opening up of the telecom sector . ... {Interruptions) 

MR. CHAIRMAN: Nothing will go on record except the 

speech of the hon. Finance Minister. 

(Interruptions)" 

SHRI P. CHIDAMBARAM : Please understand that the 

teIecorn sector was opened up in 1991 and successive 

Govemments have opened it up further and further. 

SHRI KHARABELA SWAIN : How much did you open 

up? 

SHAI P. CHIDAMBARAM :. You were not there in 

1991. 

SHRI KHARABELA SWAIN : I was not there, but I 

watched it from outside . ... (Interruptions) 

MR. CHAIRMAN : Mr. Swain, pIeaae take your seat. 
Nothing wiD go on record except the speech of the hon. 
FINInce Minister. 

'Not recorded. 

SHRI P. CHIDAMBARAM : I have already paid my 
compliment to you by thanking you for the very gracious 
and very generous compliments that you gave while you 

opened your speech. ...{Interruptions) I have listened to 

you. You must ~sten to me. 

MR. CHAIRMAN: Mr. Minister, how much time will you 

take? 

SHRI P. CHIDAMBARAM : Sir, I win finish quickly. 

For Indira Awas Yojana, we are asking for an 
additional allocation of Rs. 400 erore. Where is this money 
going? It is going to rural areas. 

Therefore, Sir, the bulk of this As. 5,063 erore goes 
for education, health schemes, Mid-day Meal Scheme, 
rural telephony, science and technology, research, all 

areas which this Government holds in highest priority. The 

priorities of this Govemment are reflected in the Supple-

mentary Demands that we make today. 

A comment was made about the allegedly /ow 

allocation. 

MR. CHAIRMAN : There is one announcement. After 

these Supplementary Demands are passed, the House will 

take up the half-an-hour discussion listed in today's List 
of Business. 

SHRI P. CHIDAMBARAM : I had answered this in the 

main debate on the Budget. I am sony, I have to repeat 

it and let me repeat it. The Department of Runtl 

Development - if you kindly have this book again, you will 

find under Plan Expenditure, which is at page 50 - last 

year got an allocation of Rs.10,270 erore and this year in 

the Budget it has been given As.11,437 erore. 

Now, sometimes a figure of Rs.15,518 erora is quoted. 

What is this figUre of Aa.15.518 crore? This figure of 

Rs.15.518 crore includes the Budget allocation last year 
plus an additional Rs.5,230 crore, which waa given as 
drought relet. It is nobody'a desint Ihat drought must hit 

India every ye.r. Nobody wants drous;lt to C9"l8 to India 
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every year. Last year, the~ was a drought and becau8e 
of drought rice and wheat were given. The price of rice 
and wheat has to be counted. When there was drought 

an additional allocation was made and Rs.5,238 crore, 

which is the price of foodgrains that was supplied was 
added to Rural Development. It Is nobody's case that every 
year we must have a drought and every year we must give 

rice and wheat and add that to Rural Development. The 
actual allocation to Rural Development this year is greater 

than the allocation last year. 

Let me also point out another thing. In Revised 

Estimates 2003-04 last year, Central Assistance to States 

and Union Territory Plans - all of us represent States, all 

of us passionately plead for our respective States and 

State plans are funded partly by Central assistance - was 

Rs.48,660 crore. In the Budget Estimate of this year, in July, 

I asked and obtained from you Rs.57, 704 crore and 
because that is found insufficient, today, I am asking you 
another Rs.4,703 crore, taking the total Central assistance 

to Rs.62,407 crore, which represents a 28 per cent 

increase over the allocation last year. It again shows that 

we are committed to fund State plans and UT plans so 
that they can implement all that we dream should be done 

in this country. 

Sir, very briefly, some questions were asked about the 
AIIMS to be established in several places. Now, it is 

proposed to set up AIIMS type mediCal institutions 
in the most under-served States of Bihar at Patna, 

Madhya Pradesh at Bhopal, Rajasthan at Jodhpur, 

Orissa at Bhubaneswar, Uttranchal at Rishikesh and 

Chhatisgarh at Raipur. Simultaneously, seven medical 
colleges in seven States will be upgraded. The main 
criteria for selection includes hospital and bed-to-

population ratio, socio-economic status of the State, 

prev8tent rate of illness, availability of super-speciality 

department, etc. 

My information is that as far as Jodhpur is concerned, 
the land has not yet been made available by the State 
Government. I am hopeful that the State Government will 

make available the land in Jodhpur as early as poasibla. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar) : What about tribal areas? 

MR. CHAIRMAN : Please sit down. 

(Interruptions) 

MR. CHAIRMAN : Nothing wID go on record, except 

han. Finance Minister's speech. 

(Interropt;onsf 

SHRI P. CHIDAMBARAM : A convnent was made about 

the State of Orissa and PMGSY. Under PMGSY, a sum of 

Rs.7oo crore was allocated to the State of Orissa between 
2()()()"()1 and 2004-05, out of which Rs.699 crore, that is 

virtually the whole amount, has been released by the 

Ministry of Rural Development. 

The expenditure reported by the State till date is only 

Rs.489 crore, and the unspent balance with the State of 

Orissa, according to my records, is Rs.21 0 crore. Therefore, 

the State of Orissa must take steps to spend the money 
allocated to it over the past few years. 

Sir, I think, an hon. Member mentioned about the 
procurement of cotton in Maharashtra. When this was 
brought to my notice and the notice of the hon. Prime 

Minister, we have issued instructions. Based on our 
instructions, on the request of the Maharashtra State 

Cooperative Bank, which is the banker for the CooperatIve 

Cotton Marketing Federation, the RBI has, over the last 
couple of days, conveyed its approval for a credit limit of 

Rs.643 crore. This is to enable the Coopertive Cotton 

Marketing Federation to buy, procure cotton from farmers. 

RBI's orders were issued on 16th of December, 2004. 
... (Interruptions) I cannot answer offhand. 

MR. CHAIRMAN : No interruptions please. 

SHRI KINJARAPU YERRANNAlDU (SrikakuJam) : Sir, 

I mentioned about the cotton growenJ of Andhra Pradesh. 
... (lnIerruptions) 

"Not recorded. 
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MR. CHAIRMAN : PlaMe8it down. 

SHRI P. CHIDAMBARAM : I am talking about 

monopoly procurement of COlIon. I am not talking about 

MSP, I am taJking about monopoly procurement of cotton 

through Cotton Corporation of Maharashtra on which a 

comment was made that funds are not being made 

available. 

Sir, a comment was made about releases to Rajasthan 

under Central Sector, CentIaIIy-sponsored Schemes. In 
2003&04, Rs.59.43 CfOf8 ~ released. There Is an 

unspent balance of Rs.14.96 CI"Of8. In the current year, up 
to dale, Rs.68.91 cror8 has been released. There is an 

unspent balance of As.58.77 CfOf8. I hope, my young 
friend. Shri Dushyant wiY take this information to the right 
quarlBfS and see that it is spent. 

Flnaly. something was said about the National 
Highway Development Progranwne. H is compIetaIy wrong 
to say that either the Golden Quadrilateral or the North-

South Conidor or the East-West Conidor has been slowed 

or stopped. That is COf1'1)IeteIy wrong. The Golden 

Quadrilateral is 5,846 kiIomeIras in 1engIh. The target date 

was originally December, 2003 but - 8\/8Il the previous 

Govemment realised - that could not be. completed in 
December, 2003. The target dale was revised and the 
revised dale tor completion is December, 2005. As on the 
30th of November, 2004, the overaH progress is 76 per 

cent, that is about 4,203 kiIomeba& of road has been 

COf1'1IIeted or is partially COfI1'IeIed. NHAI has spent 

As.19,SOO CI"Of8. The problemS that remain to be tacIded 
for the remainder 818 land ~ environment and 
forest clearanCe, and Railway clearance for RoB design. 

. .. (Interruptions) 

SHRI KHARABELA SWAIN : Mr. MinIIter, you Aid. 

... (intsmJpIions) 

SHRI P. CHIDAMBARAM : I am not yielding to him, 
Sir. 

MR. CHAIRMAN: Nothing will go on raconI except 

what hon. finance Minister says. 

SHRIP. CHIDAMBARAM: I am not yielding to you Mr. 
Swain, in your favour. ... (Interruptjons) 

MR. CHAIRMAN : Nothing wiU go on record except 

what hon. Finance Minister says. 

(Interruptions! 

MR. CHAIRMAN: Mr. Swain. pleaae Bit down. 

(Interruptions) 

SHRI P. CHIDAMBARAM : Mr. SWain must respect the 
Chair. Nobody has given him pennlssion to speak. 

...{lntenupIions) 

MR. CHAIRMAN : Do not Interrupt Mr. Swain. please 

sit down. 

SHRI P. CHIDAMBARAM : Mr. Swain must respect the 

Chair. He has not been permitted to speak. I am not 

yielding to him. 

MR. CHAIRMAN: You please continue. 

SHRI P. CHIDAMBARAM : The NHDP, the North South 

East West conidor is 7,300 kiIometrea long, both waya. This 

wiH connect Srioagar to Kanyalwmari and Silchar to 
Porbandar. The deadline for compIeIion Is December. 2007. 

H has just begun~ The deadline is December, 2007. Now, 
Sir, I have iniormation about how II is ~. But, I do 

not think that Is necessary to give now . 

The one point that I wiah to make is about the textile 

sector. Sir, in about 8-9 days from today,' the quota regime 

will- be abolished. 

Incian textile industry must 91* iI8eIf to meet 
compeIiIIon wortdwIde. I think, the MInIIIry of TeJdiIM and 

"HoI AICOrded. 
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the Ministry of Commerce are making efforts to prepare 

Indian industry, and Indian industry itself is preparing to 

meet the wortdwide chaUenge. 

Sir, we have tremendous strengths. We have strengths 

in cotton. The raw material base is very strong in India for 

cotton, jute, silk and man made fibre. 21 per cent of the 
world's capacity in spinning is in India. 33 per cent of the 

world's capacity in weaving is in India. We have a vast 

pool of Skilled manpower, entrepreneurship and flexibility 

in production process. We have a competitive advantage 

in terms of labour cost. There are some constraints. The 

constraints are the poor quality of cotton and the very low 
share of cloth production in the organised sector. Most cloth 

is produced in the decentralised sector. We have a large 

number of hand-processing units where technological 

upgradation is required. Some of them have outdated 

technology. There are concerns about power cost. There 

are some demands for labour reforms. However, in order 

to create for our textile industry not only a level-playing 

field but also a competitive-playing field, you will recall that 

we have abolished CENVAT right through from fibre to 

garment. I want to assure the textile industry that as far 

as cotton, silk and natural fibres are concerned, the 

extraordinary step of abolishing CENVAT and the tax 

regime that was introduced in July will remain stable for 

five years throughout the period of the UPA. Government. 

... (Interruptions) 

I am not yielding. How can you interrupt me like this? 

Please do not interrupt my process of thinking. 

The textile industry must be fully assured that we 
are not going to tinker, we are not going to fiddle with 
the tax regime, and an assured tax regime is there for them 
and they must take advantage of this and become 

competitive. 

As far as man-made fibre· is concemed, I said in my 

reply to the Budget debate that the man-made fibre sector 

does bear a heavy tax burden. Last July, I was not able 
to deal with that because of the complexity of the subject 
and because of revenue considerations. But I am looking 

into the matter and we will find ways and means in which 
the man-made textile sector will also have a helpful tax 

regime in order to make it globally competitive. I want all 

our textile producers to take heart from my statement today 

and prepare to face the global challenges beginning from 

the first of January, 2005. 

Sir, a number of other steps have been taken by the 

Ministry of Textiles and by the Ministry of Commerce. I am 

not narrating these steps but these steps are intended to 
make India a global leader in the textile sector. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIAAY 

What about wild silk? ... (Interruptions) 

SHRI P. CHIOAMBARAM : Sir, as far as North-East 

is concerned, the han. Member has correctly remarked 

that the special allocation for the North-East is. . .. 

(Interruptions) 

MR. CHAIRMAN : Nothing will go on record except 

what the hon. Finance Minister says. 

(Interruptions), 

SHRI P. CHIOAMBARAM : Sir, as far as North-East is 

concerned, the special component was introduced for the 

first time by the United Front Government. That has been 

continued. That component will continue. We have a 

separate Ministry now called '~ONER'. We have a very 

seasoned poUtical leader from that area as the Minister. 

I wiD ensure to the best of my ability that the money 

allocated to the North-East is spent this year and year after 

year after year. 

Finally, let me conClude by referring to the Twelfth 

Finance Commission. I cannot give you the details. I have 

to place the Report on the Table of the House. The Twelfth 

Finance CommisSion has· come out with its recommenda-

tions. The Prime Minister is already On record that we will 

implement the recommendations in true letter and spirit. 

It is our desire to bUild co-operative federalism in this 

"Not recorded. 
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[Shri P. Chidambaram] 

country. The CenhaI Government and the State G0vern-
ments together must wortt to make this country strong, and 
one 01 the ways 01 doing that is to devolve more money 
to the State Governments. 

Some sketchy reports have appeared in the Press. The 
Twelfth Finance Commission has, I think, been very kind 
Md generous to the States, but I accept that We accept 
the racommendaIIon of the Twelfth Ftnance Commi8sIon. 
We wit come before this House, lay the Report on the 
TI!bIe and then we WIll say what action we are taking. But 
I appeal to aI the States, inespective of which Party rules 
that State, to please join hands with the Central 
Government to make India's economy a strong economy 
and Inda an economic power house. 

I humbly appeal to aft the sections of the House to 
pass the Supplementary Demands for Grants. 

MR. CHAIRMAN : Thank you, hon. Minister. 

(Interruptions) 

SHRI KHARABELA SWAIN : Sir, the hon. Minister is 
misleading the House. In his Mid-term Review, he has 
mentioned that by the end of October, 56 per cent of the 
Golden Quadrilateral wortt is OYer. Now he says by the end 
of Nowmber, 76 per cent of the wortt has been completed. 
... {IrrIerruptJons} 

MR. CHAIRMAN : Please sit down. 

(Intenuplions) 

MR. CHAIRMAN: Nothing will go on record. 

(Interruptions)" 

MR. CHAIRMAN : Please sit down. 

(Interruptions) 

MA. CHAIRMAN : I shaH now put the Supplementary 

Demands for Grants (General) for 2004-05 to vote. 

The question is 

"That the respective supplementry sums not exceeding 

the amounts on Revenue Account and Capital 

Account shown in the third column of the Order 

Paper be granted to the President out of the 

Consolidated Fund of India to defray the charges that 

wiD corne in course of payment during the year ending 

the 31st day of March, 2005, in respect of the following 

demands entered in the second column thereof -

Demand Nos. 1,3, 5 to 7, 12 to 15, 18,20 and 21, 
30, 32, 34, 36, 40, 42, 44, 47 to SO, 56 to 59, 61, 65 
and 66, 68 to 70, 72 and 73, SO, 82 to 93, 95 to 100 
and 104: 

Supplementary Demands lor GIants·Rtst BlItch (General) for 

2004-2005 tUJmIIttJd to the \obte 01 Loic Ssbha 

No. and TItle of Demand 

1. Department of Agriculture and Cooperation 

3. Department of Animal Husbandry and Dairying 

Amount of Demand for Grant 
voted by the House 

Revenue As. Capital As. 

2 3 

397,03,00,000 

94,50,00,000 5,50,00,000 
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2 3 

5. Atomic Energy 3,00,000 

6. Nuclear Power Schemes 273.20,00.000 

7. Department of Chemicals and Petrochemicals 300,00.00,000 

12. Department of Commerce 1,00,000 1.00.000 

13. Department of Industrial Policy and Promotion 2.00,000 

14. Department of Posts 1,00,000 

15. Department of Telecommunications 2,008,00,00,000 

18. Department of Consumer Affairs 1.00,000 20,20,00,000 

20. Ministry of Culture 2,00.000 1,00,000 

21. Ministry of Defence 1,00,000 

30. Ministry of Environment and Forests 2,00,000 6,01,00,000 

32. Department of Economic Affairs 5,00,000 

34. Payments to Financial Institutions 109,87,00,000 500,00.00,000 

36. Transfers to State and Union Territory Govemments 3,678,00,00,000 

40. Pensions 3,21,06,00,000 0,00,00,000 

42. Department of Revenue 5,98,00,000 

44. Indirect Taxes 9.60,00.000 

47. Department of Health 408,00,00,000 

48. Department of Ayurveda, Yoga and Naturopathy, Unani, 33,47,00,000 

Siddha and Homoeopathy(AYUSH) 

49. Department of Family WeHare 280,01,00,000 

SO. Department of Heavy Industry 2,95,00,000 185,71,00.000 

56. Transfers to Union Territory Govemments 68,60.00,000 

57. Department of Elementary Education and Literacy 20,00,02.00,000 
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2 3 

58. Depet1rMnt of Secondary Education and Higher Education 250.02.00.000 

59. Department of Women and Child Development 2.00.000 

61. Ministry of Labour end ~ 1,00.000 

65. Ministry of Non-Conventional Energy Sources 1,00,000 

66. Ministry of Non Resident Indians Affairs 3.00,00,000 

68. Department of Ocean Development 36,00,00.000 

69. Ministry of Parliamentary Affairs 1,00,000 

70. Ministry of Personnel, Public Grievances and Pensions 1.00,000 

72. Ministry of Planning 1.00.000 

73. Ministry of Power 351.73,00,000 1,00,000 

SO. Department of Rural Development 2429,00,00,000 

82. Department of Drinki ng Water Supply 248,00,00,000 

83. Department of Science and Technology 191,01.00,000 9,00,00,000 

84. Department of Scientific and Industrial Research 41.00.00,000 9,00,00.000 

85. Department of Biotech'lOlogy 40,00.00;000 

86. Ministry of Shipping 66,00,000 40,01,00.000 

87. Ministry of SmaR Scale Industries 1.00,000 

88. Ministry of Social Justice and Empowerment 1,00,000 

89. DepaItment of Space 1,00,000 

90. Ministry of Statistics and Programme ImpIemei ItaIIon 1,00,000 

91. Ministry of Steel 1,00,000 

92. MInIetry of Textiles 2,00,000 

93. Ministry of Tourism 3,50,00.000 2.00,00,000 

95. Andaman and Nicobar IIIancI8 20,00,000 
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2 3 

96. Chandigarh 20,40,00,000 

97. Dadra and Nagar. Haveli 4,10.00,000 

98. Daman and Diu 8,10,00,000 

99. Lakshadweep 2,05,00,000 

100. Department of Urban Development 5,00,00,000 5,00,00,00,000 

104. Ministry of Water Resources 5,00,00,000 

Grand Total 13356,17,00,000 1550,67,00,000 

The motion was adopted. 

MR. CHAIRMAN : The Supplementary Demands for 
Grants (General) for 2004-05 are passed. 

17.41 hra. 

APPROPRIATION (No.4 ) BILL· 2004 

SHRI P. CHIDAMBARAM : Sir, I beg to move for leave 

to introduce a Bill to authorise payment and appropriation 

of certain further sums from and out of the Consolidated 

Fund of India for the services of the financial year 2004-

2005. 

MR. CHAIRMAN : The question is: 

"That leave be granted to introduce a Bm to 

authorise payment and appropriation of certain 

further sums from and out of the Consolidated Fund 

of India for the services of the financial year 2004· 

2005." 

The motion was adopted. 

'Published in the Gazette of India. Extraordinary, Part-II. Section-

2. cit. 21.12.2004. 

SHRI P. CHIDAMBARAM : I introduce·· the Bill. 

SHRI P. CHIDAMBARAM : Sir, I beg to move. 

"That the Bill to authorise payment and appropriation 

of certain further sums from and out of the 

Consolidated Fund of India for the services of the 

financial year 2004-2005. be taken into consideration." 

MR. CHAIRMAN : The question is: 

"That the Bill to authorise payment and appropriation 

of certain further sums from and out of the 

Consolidated Fund of India for the services of the 

. financial year 2004-2005. be taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up clause-

by-clause consideration of· the Bin. 

The question is: 

"That clauses 2 and 3 stand part of the Bill." 

The motion was adopted. 

"Introduced with the Recommendation of the President 
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Clauses 2 and 3 wel8 added to the Bill. 

The Schedule was added to the BRI. 

Clauss 1, the Enacting Formula and the 

Long Title wel8 added to the Bill. 

MR. CHAIRMAN : The hon. Minister may now move 
that the Bill be passed. 

SHRI P. CHIDAMBARAM : Sir, I beg to move: 

"That the BiR be passed." 

MR. CHAIRMAN : The question is: 

"That the BiD be passed .• 

The motion was adopted. 

{English] 

17.51 hrL 

HALF-AN-HOUR DISCUSSION 

Proposals for New Airports 

MR. CHAIRMAN: The House will now take up Half· 

an-Hour Discussion. Shri V.K. Thummar. 

(Translation] 

SHRI V.K. THUMMAR (Arnreli) : Mr. Chairman, Sir, the 

Members could not get an opportunity to ask 

supplementaries regarding Ouestion No. 122 on 9th 

December, and hence I am raising this HaIf·an-Hour 

Discussion on it. Many of the countries of the wortd, 
including India. are progressing. But, airport facilities in 

India have not kept pace with this development accordingly 

So, I would like to request through the Pal1iament for the 

expansion of these facilities. Industralists and businessmen 

need to travel a lot in their limited time but there are not 

enough airports. I would like to discU88 this in detail in 

respect of Question No. 122 dated 9th December. 

Sir, in the reply to part <a) of the question in respect 

of identifying cities for airports and the need to provide civil 

aviation facilities therein it has been stated that it is an 

ongoing process: I would Hke to ask about the process 

involved in the construction of new aiIports. What Is that 

ongoing process? The Minister should make a proper reply 

so that the Pal1iment and the people both could know that 

the process is really underway. There is no mention in the 

reply to part (b) of the question about the action taken for 

upgradation. expansion and modernization of runways and 
airports. Part (c) of the question asks about the schemes 

approved by the Planning Commls8lon which remains 
unreplied. The airports in the country are not of the 

intemational level. Even the airports of smaH countries 

like Dubai, Singapore, Malaysia, etc. have far better 

facilities. Many systems at Indian airports are not operative. 

Airports are not working property as a number of 

instruments are not in a working condition. The progress 

is very tardy. No officer is held responsible for laxity and 

slow progress. No reviews are conducted in respect of 

inefficiency of officials and their rola in the functioning of 

the airport. There is no machinery in our country to 

ascertain the needs of airports and hence we fail to 

prioritise the development of airports. 

Sir. I would give three examples in this respect. The 

first one is from Surat in Gujarat. There is international level 

textile market in Surat. In India the maximum number of 

diamond industries are in Surat which Is known today as 

the Diamond City. We have been hearing of late that an 

airport at Surat alongwith boeing service has been 
sanctioned but the work is going on at a very slow pace. 
It should be completed soon. Eal1y completion of work here 

would decongest Mumbai Airport I am saying all this as 

the Hon. Minister is also from Gujarat. And, he should give 

due consideration to this. 

Now let me say something about Ahmedabad. Sardar 

Patel Airport is an international airport but is totally lacking 

in facHities. Foreign tourists have to walt for two to three 

hours there. They do not get their luggage easily. This 
airport has been named after Sardar Patel and the 

community Praful Bhai belongs to is aI80 aseociatedwith 
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Gujarat and Mumbai and that is why I request him to focus 

on Ahmedabad. Merely according intematlonal status to an 

airport cannot make that an international airport. Praful 
Bha! must haVe gone to Malaysia and Singapore many 
a times and he should at least get some of that 

international quality to the Ahmedabad airport. 

I would like to know through you about the status of 

Rajkot as there is no facility there. The State Government 

has signed an MOU with the Airports Authority but work 

has not been started yet. Even after so many years of 

signing the MOU, Rajkot airport today is the same as it 

was then without any sign of progress. I would like to 

request the Minister to move ahead with the work there. 

I request the Hon. Minister of Civil Aviation to please 

check these points and be strict towards the Officers found 

quilty of laxity in duty. There is an aiport in my parliamentary 

constituency Amreli but It is useless. I have been reading 

in the newspapers that air services are to be started there, 

but nothing appears in sight. I request Praful Bhai to do 

something for the Amreli airport also. The hon. Minister of 

Civil Aviation is requested to be strict in this regard and 

see to it that work is hopefully completed wihin the 

stipulated time. 

Please clarify the apprehensions and doubts raised 

in the minds of the Members of Parliament in this regard 

so that the objective of this half an hour discussion could 

be achieved. 

I would also like to tell the hon'ble Minister that these 

days flights are being cancelled and sometimes landing 

of flights becomes very difficult due to fog. If foreign 

countries have adopted any technology in. this regard, 

kincly bring that technology to our country also. Fog 

creates hindrance in the air travel. People have to wait 

for several hours for boarding a flight. Therefore, I 

request the hon'ble Minister to bring that technology in our 

country. 

I expressed my views satisfactorily. As I got the 

opportunity to participate in this half an hour discussion. 

{English} 

SHRI C.K. CHANDRAPPAN (Trichur) : Sir, when we 

were diacusslng that question, I had asked about the 

situation of ~r Airport in Kerala. The hon. Minister said 

that certain developments are taking place and he would 

infonn later on. 

I just want to impress upon the hon. Minister and the 

House that Kannur is a very importSnt place where the 

Naval Academy is going to be commissioned soon. It· is 

also a special tourism area and it is just near that. 

The handloom industry is going to get a new boom 

in the context of the new Export-Import Policy. In that 

context, all the required conditions are there so that a good 

international airport could be there in Kannur. I understand 

that the hon. Minister had stated that there Is a very good 

proposal for a joint venture. As far as I understood. the 

initiative came from the hotel magnate people. In any case, 

since the hon. Minister is saying that he will explain it, I 

will be very happy to know from the hon. Minister as to 

what exactly is transpiring in relation to Kannur Airport. 

When is it going to be. started or what is the proposal 

regarding its completion? I would be happy to know about 

that. 

MR. CHAIRMAN : Before calling another Member, I 

would like to say that, if the House agrees, I can extend 

the time of the House till this' Half-an-HOur discussion is 

over. 

SHRI VlJAYENDRA PAl SINGH (Bhilwara} Yes, 

Sir. 

MR. CHAIRMAN : So, the time of the House is 

extended till the completion of the Half-an-Hour discussion. 

18.00 hrs. 

Shri Varkala Radhakrishnanto speak now. 

SHRI VARKAlA RAI;>HAKRtSHNAN (Chirayinkil) : Sir, 

please allow Shri Abdullakutty to speak on my behaH. 
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MR. CHAIRMAN: No, your name has come in the 

ballot. 

SHRI VARKALA RADHAKRISHNAN : I surrender It .. 
(fnterruptions) 

MR. CHAIRMAN : Only those names that are there in 

the ballot, they are entitled to speak. 

SHRl ABDULLAKUTTY (Cannanore) : Sir. my name is 

also there. 

MR. CHAIRMAN : Shri Varkala Radhakrishnan. if you 

are not speaking. then I will allow Shri Shailendra Kumar 

to speak now. 

[Translation] 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Chairman, 

Sir, I am thankful to you for giving me an opportunity to 

participate in half an hour discussion on airports. Through 

you. I would like to draw the attention of the hon'b!e 

Minister towards the Bamroli airport of Air-Force situated 

in Allahabad. A Civ" Aviation Training Centre is also 

situated there. We regularty notice the movement of 

aircrafts but the local people could not get special aircraft 

facility though Allahabad is a historical place. High Court 

is also situated there and most of the tourism facirlties are 

available there. Allahabad is also home to 'Sangma' 

pilgrimage and large number of pilgrims visit there 

especially when private flights operate from there. PIlgrims 

face lots of difficulties as this airport belongs to Air-Force 

and Air Force has different rules and regulations. Civil 

Aviation faces difficulty from there and causes 

inconvenience to the tourists. I would like 10 request the 
hon'ble Minister that an airport whic;h is situated in Hafa-

mau - a place where once a battte was fought, has not 

been renovated since long. Similarly, unused land is also 

lying adjacent to Bamrauli Airport. I would like that a new 
airport be constructed-there 10 facilitate the visit of civilians. 

private fhghts and foreign tourists and special facilities be 
provided to them. Allahabad is a historical tourist place 

be';ause ',t has P!ar.f>S like Sangam, Akbar ka kilaand 

Kaushambi. BudhietB and Jaina trom Indoneeia.China and 
Japan also come here. This airport • very important from 

lhepoint of view of foreign tourism. A new civil airport be 
constructed there and special facilities be provided to 
Indian airlines and Air India so that they could operate 

profitably from there. A large number of fo .. ign tourists visit 
a month's long 'Magh Meta' organised at Sangam. I would 
like that a private airport be constructed the.. and the 

flights of Indian Ait1ines and AIr India be started so that 

these loss making undertakings could eam profit. 

{english} 

DR. CHINTA MOHAN (Tirupati) : Sir, Tirupati is a very 

important pilgrim' centre. People from all over the wortd 

coma to Tirupati. While coming to TIrupati, they take airports 

of Channai, Hyderabad and BangaIore. I would request the 
hon. Minister to introduce one direct flight from Delhi to 

Tirupati. It will go, a long way to help the pilgrims who ~re 

going there. 

I would also ret!luesl the hon. Minister thaI Tirupati 

airport may be declared as an international airport. Pilgrims 

from all over the world are coming to Tirupati and from 

the neighbouring places, people are going to Kuwait and 

othar places. So, I would request the Tirupati Airport may 

be declared as an international airport. 

MR. CHAIRMAN : Now, Shri Varlcala Radhakrishnan 

will speak. If you want to speak, you speak. He cannot 

speak. 

SHRI ABDULLAKUTTY Sir, I have already given 

notice. 

MR. CHAIRMAN: I am sony. Your name has not come 

on the priority list. So, you can speak later on. but not now. 
You can ask only questions. 

SHRI VARKALA RADHAKRISHNAN : When we a .. 

talking on the issue of new aiIports, I would like to urge 

upon the hon. Minister to construct an airport at Kannur 

in north Kerala. It is a long-standing demand of the people 

of that locaHty. My friend, Shri AbduIIakutty, want to speak 
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about this. I am speaking for him. For the purpose of 

constructing an airport there, Kerala Government has 
already acquired 400 acres of land and they are prepared 

to acquire more, upto 1,000 8CA$ of land, if required. " 

is a long-standing demand of the people of north Ker., 

especially Kasargod and Kannur districts. There, we have 

the largest number of persons employed in the Middle East 

and the largest number of passport holders. So, It will be 

a boon to them if you sanction a new airport. 

At Nedumbassery, there is an international airport, 

which was constructed by the people's co-operation and 

not by the Government. The entire amount was contributed 

by the NRls. So, if you sanction an airport at Kannur, the 

NRls will come forward and they will form some society 

or something like that. People, who are now working in 

the Middle East. will contribute their might. We can raise 

substantial amount for the construction of the airport. The 

only thing is that the approval from the Govemment of India 

is required. It the Govemment is prepared to give approval, 

I am sure that the local people and the NRI would come 

forward and the long-standing desire of the people of north 

Kerala can be fulfilled. 

I therefore, strongly recommend and demand that 

the Minister should consider the question of sanctioning 

a new airport at Kannur in north Malabar, which is in 

Kerala. 

MR. CHAIRMAN : Hon. Members, now the hon. 

Minister is to reply. If you agree, you can ask questions 

after his reply. 

(Interruptions) 

MR. CHAIRMAN : Moreowr, hon. Minister also has 

another important business somewhere. So, he is also 

short of time. 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : H the han. 

Members can ask one question each in five minutes, I will 

reply comprehenSIWIIy ... (Interruptions) 

MR. CHAIRMAN : Thank you. Now, Shri Alemao 

Churchill will speak. But it should not be taken as a 
precedent. Since so many Members are interested, I am 

allowing you to ask questions. 

SHRI ALEMAO CHURCHILL (Marmugao) Mr 

Chairman, Sir, I want to tell the history of Dabhol airport. 

I came to know in this House that at Mopa. construction 

of another airport is going to be taken up. I would submit 

that Mopa airport is at the border of Maharashtra. It is of 

no benefit to the Goans. I wanted to tell the whole history 

of Dabhol airport. This airport is a civil airport. I wanted 

to put all the papers with the Minister so that he could go 

through them. I want that this Dabhol airport should be 

made an international airport because there are more than 

400 hotels and more than six lakh to seven lakh people 

are taking food therein. H this airport goes, then tourism 

industry will go. The tourism industry earns the highest 

revenue to the State Govemment and also the Central 

Government. So, I wanted that this Dabhol airport should 

be continued and it should be upgraded as an 

international airport. 

SHRI DUSHYANT SINGH (Jhalawar) : Sir. I thank the 

Chair for allowing me to speak. 

I have two questions. One is that airport in Gwalior 

is named after a former I'Il8fOOer of. this House late 

Rajmata Vijayaraje Scindia. I want to ask the hon. Minister 

whethet' he win consider opening up that airport as a civil 

airport because currently there Is an Air Force base at this 

airport. 

Rajasthan is a very promising tourism State. As a 
tourism State, we have 32 fair weather strips. I want to ask 

whether you will· assist us and give us tourism potential 

in places like Kota, Hadoti Circuit and other parts of 

Rajasthan in orner to promote tourism. 

SHRI MADHUSUDAN MISTRY (Sabarkantha) :. Sir, I 
would like to put two questions. F/rsUy, I have written a letter 

to the hon. Minister for the construction of a new airport 
at Palamur in the north of Gujarat. That constituency is also 
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apart of the south Aa;asIhan. I will· be very happy if the 
han. MInister can think Oller It. I have got his reply. but I 

am not very sure as to what exactly he wants to do. 

SeconcIy, is the Government thinking 10 have a smaR 
aircraft with a small airport? There is privatisation, and the 

city is aI80 developing. I would request the city 10 be 
connected with a smaU aircraft having 20 or 30 or 40 seats. 
It needs a small runway either in the form of a helipad 

or some such kind of a thing. Is the Government thinking 

on those lines? 

Thirdly, I would Ilea to talk abouIthe fac:iIiIies proVided 
these aifporIs. Our airports talk about cleanliness, 

people who ara·womng over there, 88 well 88. on the pari 

of the Ministry should ·be to ftIvduce a drive to put theae 

faciIiIles at par wtIh the etandardI of other smaI developing 

COOOIriea. I think, a number of countriee are trying it. 
Thelafore, I would ~ the bon. Mini8ter to do .. I think, 

we have a right to uk for it 88 a Gujandi. PIeaae, do 

something for the Gujaratis. Thank you. 

MR. CHAIRMAN: Next. Shri ,u.ct.6dculty, but you can 
just ask a question. 

SHAI ABDUlLAKUTTY : Sir, two very disIinguised han. 
~ Shri Valbla AacIIakrishnan and Shri C.I<. 
Chandrappan, spoke YefoIe me about the Kannur aiJpoft 

project. This is a long standing demand of the people of 
North KeraIa. This proposal is very viable. The Department 
of Civil Aviation has already made a study about the 

feasibility of this project. it is found to be ecollomocally 

viable. 

I would like to say that the Central Government need 

not have any financial commitment.. for it. The NRI people 
have come forward 10 contribute towards the construction 

of an airport like 1he ~ airport model. This 
is a very important project. and I would request the han. 
Minister to give the green signal for It while repIIng to the 

debate. 

There is a scope of development of tourism In Bakel 
and Coorg also. Therefore, I would request the hon. 

Minister 10 give a green aignaI for the consIruction of a 

new airport at Kannur. Thank you. 

MA. CHAIRMAN : Thank you. Now,. Shri Chandrakant 

Khaire. KIndly do,not make any speech. You can only ask 

one question from the hon. Minister. 

[Translation] 

SHRI .GHANDAAKANT KHAIAE (Aurangabad, 

Maharashtra) : Mr. Chairman, Sir, through you, I would like 

to submit to the hon'ble Minister that under Ajanta·Enora 

project. JBIc-Japan Govemment is provkfmg an assistance 

of As. 60 crores and As. 13 crores have been contributed 

by f!'e Airport Authority. Hence this project Is of As. 73 

cmres. However, it has not been started tin now. Hon'bIe 

Shri Anant Kumar and JagMohan Ji has worked hare In 

this regard. We had also persuaded the matter. Therefore, 

I humbly request to start this work 88 earty as possible. 
This is our long pending' demand. Secondly, there was an 

Indian Air1ines' flight between DelhI-Jaipur·Udaipur· 

Sambhajl Nagar-Aurangabad and Muinbai. This flight can 

be resumed if directions are issued to any alliines in this 

regard. " is good from tourism point of view 

atso .•. (lntsmJptions) 

[English] 

MR. CHAIAMAN : Please conclude .• 

[Translation] 

SHRI CHANDAAKANT KHAIRE : We had given a 

proposal during the tenure of the previous Minister to 

rename the Chikalthana airport as Raje Sambhaji BhosaIe. 

This proposal Is still lying pending in the J(Ainistry and 

present Government may take its credit. Thirdly, each 

airoprt area has an advisory Committee and Member of 
Parliament from that area. becomes the Chairman of that 

Committee. Therefore, I request that such a Committee may 
be constituted iml1'lediately. 
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$l:iRI VIJAVENDRA,PAL SINGH : Sir, I have three 

specifIC questions from the hon. Minister. Firstly, is it a fact 

that the hon. Minister is interested in throwing open this 

field to the private sector, but it is facing constraints from 

the UPA pratners? 

Secondly, is it not a fact that the Indian Airlines aircraft 

today are over 20 years old and in any other country 

internationally they have really lived their HIe, and you 

need 10 change them? 

Thirdly, is it not a fact that tourism is directly related 

to the air links and Rajasthan is having such a big potential 

that we can really exploit it given a chance? Are you ready 

to open this sector to the small private entrepreneurs so 

that we can have better air linkage? 

SHRI S.K. KHARVENTHAN (Palani) : I would like to 

ask the hon. Minister only two questions. Coimbatore city 

is known as the Manchester of South India. It is a textile 

city. For the past one year, there has been no landing of 

flights in the evening time at Coimbatore. When is the work 

going to be completed? 

Secondly, Chennai is one of the famous cities in South 

India. There is a demand for extension of the area. When 

is the work going to be completed? 

{Translation] 

SHRI HARIBHAU RATHORE (Vavatmal) : Mr, Chairman, 

Sir, Mumbai airport is entirely surrounded by Jhugh-

Jhoparies. Is there any proposal to rehabilitate these 

inhabitants? There is a proposal to construct another 

international airport at Mum~i. Is there any obstruction in 

the ongoing work at Cargo hub at Nagpur and by when 

it Is likely to be completed? 

{English] 

$HRI PAWAN KUMAR BANSAL (Chandigarh) : Mr. 

Chairman, Sir, while I congratulate and compliment the 

Minister for his initiatives to rejuvenate the aviation sector 

and modernise our airports, I would like to draw his 

attention to the importance of Chandigarh also which is 

fast emerging as an important tourism, cultural, commercial, 

financial and industrial centre with the areas around. But 

we do feel the need of a modem, good airport as ,also 

better services. I would like to know from the hon. Minister 

whether it is also included in his schedule of upgradation 

of the airports, 

SHRI MANJUNATH KUNNUR (Dharwad South) : Hon. 

Chairman, Sir, through you I would like to know from 

the hon. Minister about the Hubli airport. Hubli airport 

is situated in Karnalaka State. Deccan Airlines is 

already coming there. But there is a longstanding demand 

for Indian Airlines flights 10 go there. I would request 

the modemisation and also expansion of runway and 

other basic infrastructure to be improved there. 

Regarding the Bangalore Intemational Airport, what action 

have you taken for development of the international 

airport? 

SHRI C. KUPPUSAMI (Madras North) : Mr. Chairman, 

Sir, through you I would like to askthehon. Minister 

whether he will consider allowing a call taxi and 'auto-

rickshaw bay al Chennai airport. Because of the monopoly 

of taxis there, passengers are coerced and taxed very 

much. I would request the Minister to consider this. 

MD. SALIM (Calcutta-North East) : From the questions 

itself it has been proved that there is a necessity for air 

linkage to the small towns. Private or public, airlines are 

vying for metro cities. But there is a necessity to run air 

services to small towns also. An airport does not mean big 

Taj Mahal like buildings we have that is the terminals. 

Some sort of technical facilities can be provided there so 

that small aircraft or small airlines can operate there and 

bring people to the metros. It can be private or public, I 

do not mind thaI. The question is, whether you are going 

to facilitate that. Already we have existing airports and 

airfields under the International Airports Authority of India 

like Maida, Balurghat, and Coochbehar. Throughout the 
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country there are about 100 airfields like that. You have 

staff also in some places. But will you make them 

operational? 

SHRI P. MOHAN (Madurai) : Sir, is there any proposal 

to announce Madurai as an intemational airport? Is there 

any proposal to introduce new flight service from Madurai 

to Singapore and from Madurai to Colombo? 

SHRI DHANUSKODI R. ATHITHAN (Tirunelveli) : Sir, 

Tuticorin, in my constituency, is in the southem part of India. 

Ten years back, an airport was set up in Tuticorin but after 

two years, the same was closed. I wanted to ask the hon. 

Minister, through, you, Sir, whether Tuticorin airport would 

be revived? It is a very important aspect of Tuticorin 

because Tuticorin has a Harbour. Very soon, the Sethu 

Samudram Canal Scheme is going to be implemented. 

Reviving the Tuticorin airport is a very urgent matter. I would 

like to have a clarification from the Minister. 

[Translation] 

SHRI JIVABHAI AM&AL.AL. PATEL (Mehsana) : Mr. 
Chairman, Sir, I would like to submit to the hon'ble Minister 

of Civil Aviation _ that in my Lok Sabha Parliamentary 

Constituency Mehsana, the land was acquired 22 years 

back but till date neither aerodromen or the runway has 

been constructed to utilize this land. I would like to know 

from the hon'ble M"mister whether the aerodrome and the 

runway are going to be -constnicted there or not. 

{English] 

SHRI P. RAJENDRAN (Ouilon) : Thank you, Sir, for 

giving me an opportunity. I would like to know the status 

of the development of Trivandrum Airport. Government has 

spent money on this airport. Everything has been done by 

the State Govemment. What steps have been taken by the 

Ministry to expand and develop the Trivandrum airport? 

SHRI SANTASRI CHATTERJEE (Serampore) : Sir, 

Netaji Subash Chandra Bose airport in Koiketa needs no 

-, 
further mention. I think, the Minister is aware of it. -I ware' 
to know from the Minnner as to whether the Indian AirlineS 

is rapidly losing its mafl(et. What steps the Minister _ is 
contemplating to see that -Indian Airlines do not lose the 
mafl(et? 

SHRt PRAFUL PATEL: Sir, I am very thanldut to l1li 
the Members for having shown such a keen interest in the 

civil aviation sector of our country. 

SHRI VARKAlA RADHAKRtSHNAN : WNI the Minister, 

in his reply, give detailS regarding the develOpment of 
Trivandrum Intemational. Airport? 

SHRI PRAFUL PATEL: It is heartening that all our 

Members are now very muchintereated In air connectivily 

to their areas, States and constituencies. Thia is heartening 

feature. I have also been a -Member of thi8 House since 

1991. Of course as much as we demand more trains and 
more connectivity, now air connectivity is increasingly 

becoming a great source of enthusiasm for appeasing as 

well as -giving connectivity. giving development because 

I firmly believe that tourism, commerce, trade and overall 

deveJopment including emptoyment can be generated with 

higher number of people travelling. Tourism, of course, is 

a great drive of all this. 

Sir, there are various iSsues which have been put by 

the Members. I will just first broadly put in perspeetlve. The 
Airports Authority of India operates roughly 80 airports in 

the country and another 40 to 45 airports are called non-

operational airports, something which Shri Md. Salim had 

referred about. With this in mind, the ma;orairports are in 

major metro cities plus a few major cities in India. Out _ of 

80 operational airports, only about 11 airports make profit 

and the rest of the airports are .~Iy n,ln on the c~

subsidy from the _ profit-making airports. Of course. air 

connectivity in India has not ~ the level which. 

should have been there all these years. That much, we 

must frankly admit. If you compare air connection in India 

with the rest of the world, I think, a great -lot needs to be 

done. Especially, we have major cities and Cities with a 

population of 20 or 30 lakhs, yet there is no air conneCtivity 
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today. This. is an area of great concern. I think,. we all 

share the sentiments and the Ministry of Civil Aviation and 

the Airports Authority of India are seized about these 

concerns. 

Coming to various airports - I do not know how to 

start because of the number of airports which have been 

put forth-since the discussion was initiated by Shri 

Thummar about the Surat Airport, I would like to say that 

for Surat, an amount of Rs. 35 crore has already been 

sanctioned. The work is already in progress. Runway 

work is on, the operation site, the terminal building, the 

control tower, the navigational aids, etc., all these works 

are almost in progress to the tune of Rs. 35 crore. 

Within ~ constraints of the airport, as it stands today, Air 

Deccan has already started its operations to Surat. I am 

sure, once the work is completed tentatively by August 

2005, there will be increasingly more connectivity to Surat. 

I am sure, Surat is a very important city in Gujarat and 

in our overall national context, in terms of trade and 

commerce, Surat will definitely deserve the due attention 

it requires. 

Another airport which has been very strongly 

mentioned is about Cannanore. About Cannanore, I can 

ten you that it is an airport which is in the North Kerata. 
It Is·. very Important .aIlport which should come up. I have 

some details about it. Hon. Members mentioned that it 
should be made on the lines of Cochin Airport, the 

Nedumbacheri Airport. As desired by the State Govemment, 

th~ site near Mookhapatanam which is 20 kilometres from 

Cannanore was inspected and considered suitable for 

reasonably big size of aircraft. The Government of India 

has given in principle its approval for preparation of a 

detailed project repOrt to the State Government and also 

to identify joint venture partner for getting the formal 
approval for setting up the airport. So, basically, the point 

you are making is that it should be made on the lines of 

Nedumbacheri Airport. It can be done and we are moving 

in this direction. We will move to Cabinet in due course 

of time and once all the procedures are completed, I can 

assure you that the Government of India would be very 

keen to have an airport in Cannanore. on the lines of 

Nedumbacheri Airport. I think, this answers the question 

which you have raised. 

Various Members have raised variousquestjons. I can 

tell you that Shri Dushyant Singh and Shri V.P. Singh have 

brought in the issue of Rajasthan and Gwalior. Rajasthan 

is one of the most important States in terms of tourism. 

There is no denying this fact and it should get due attention 

it deserves. I can tell you that Jaipur and Udaipur both will 

be getting the top quality airports comparable to the best 

in India. With this, I do not want to go too much on each 

airport. Gwalior has an air field for Air Force but has a 

civilian enclave. Unfortunately, it does not have flights 

operational at the moment. But in a very short course of 

time from now, there are going to be flights operational 
in Gwalior. In fact, one of the principal thrusts of our Ministry 

is now to see that the smaller airports which are not yet 

connected, should have connectivity in the near future. 

In terms of Hubli, it is also in the same kind of situation. 

Aurangabad deserves a· new terminal because it has a 

very. important b~siness and tourism centre and also .it is 

in my State. I am also equally concerned with this as much 

as you are concerned. You should be happy that this year, 

Haj operations have already started from Aurangabad.You 
may not be very happy with that. We have taken that. 

Aurangabadis one of the airport in our priority list. There 

is no question about it. 

Now, I will come to Tirupati. I am also a devotee of 

Lord Balaji... (Interruptions) 

. Sir, in terms of Tirupati, I am also a devotee of Lord 

Balaji. Therefore, I need not be told the importance of going 

to Tirupatl. In terms of the number of people who go there, 

it definitely deserves better connectivity. For the information 

of the hon.Members- they wanted a Delhi-Tirupati fJight-

there is already a Delhi-Hyderabad-Tirupati flight, which 

conneCts them to Hyderabad and tak~ them to T,irupati. 
It is just one and half hour stop. It is not badly connected. 

But it. need better connectivity. I .can..,re the hon. 

Members that we would have. better connectivitY,. . 
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In terms of Goa, my friend Slemao Churchill had said 

that Mopa site is not very suitable. I can only tell him that 

as of now, Mopa has been selected, but no final decision 

has been taken. But Dabolim Airport is an intemational 

airport. So there is no issue of Goa not being an 

intemational airport. It is an intemational airport. But it is 

not up to the standards which we expect because it has 

a naval airfield, and we only have a civHian enclave In 

that. There is a limitation to what kind of investment we 
could have made. Always, it has been discussed that Goa 

should have a new airfield. Therefore, we have been 

caught in the situation whether we should invest in the old 

field or in the upcoming new field. So, that is an 

issue ... (lnterruptions) Yes, we are also from the same 
fraternity. 

Sir, I think, in the last week, I had mentioned in the 

House that Ahmedabad is one of the most important cities 

of our country. It is in the process of getting a world class 

airport. In fact, it is one of the best airports that we are 

now planning. There is a new lot of airport. In Srinagar, 

. the work has started. The second airport probably in the 

queue is Ahmedabad airport. In fact, construction of a new 
departUre domestic block is in progress with facilities, with 

aero-bridges, escalators, etc. H is expected to be completed 

by June 2005. A new arrival domestic terminal block is also 

planned. A new intemational terminal which they are 

talking of, has been planned and designed by an 
international architectural company, which had designed 

Singapore'S Changi Airport. They are talking about airports 

of that quality. I can assure them· that the Ahmedabad 

Airport will be like that. They are all most welcome to come 

to us, we will show them also as to what kind of design 

we are preparing for Ahmedabad and for many .Qther 

airports in the country. " is receiving the due attention. 

Sir, Rajkot is getting an extension of the runway to 

operate a bigger airport than what they are doing presently. 

st-tRI VARKALA RADHAKAISHNAN : What about 

development at Trivandrum1 

SHAI PRAFUL PATEL: I am coming to cowr 

Trivandrum 81so ... (Interruptions) 

MR. CHAIRMAN : No Interruptions, please. 

SHRI PRAFUL PATEL: Rajkot is being expanded. 

Allahabad is already having an airport. Of course, the 

hon. Member is not very happy because it is an airforce 

field. But, to operate out of an airforce, field also is no 

problem. There is a civilian enclave. We want to upgrade 

the terminal also. Of course, there are some constraints. 

But I think, there is already one private airline, Air Sahara, 

which is operating. We will try to put Indian Airlines, and 

other airlines and would also review whether they can also 

operate flights to that area. 

There are so many airfields. Amreli baSically is the 

airfield which would come under the State Govemment's 

purview. It is impossible for the Ministry of Civil Aviation 

to take a decision for every airport in the country. After all, 

there is a limitation. But within the constraints, the Airport 

Authority is willing to give its support and help to the 

State Govemments to set up more fields and with the 

objectivity to give more flights, to enable smaller aircraft 

to be able to go to these places. I think, the State 

Governments also will have to look at their responsibility 

more positively. 

Sir, I am happy to state that at least in Maharashka, 

I know, our State Government has taken an initiative in this 

regard. Kolhapur, which is a regular airfield right now, is 

owned by the State Government. There are other fields also 

in other States where the State Govemments have taken 

the initiative. I . think, we should WOrk with this objectivity, 

otherwise if you look at .th~ countries, as big as India, I 

do not think that every town, vlnage ca,nbe connected only 

with the assistance of the Central Government. The State 

Govemments will also have to be very prO!ilCtive. 

Trivandrum Airport is definitely, like I mentioned a'bout 

Ahmedabad, our priority. In 2005, our focus' is alSo on 

Trivandrum. 
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I can assure you that in 2005, work on the new 

internatlonat terminal at Trivandrum will start. Chandigarh 

is also Ii very important city. It will get due' attention which 

it deserves. Madurai is also. avery impol'tallt .city.1 can tell 

you that out of the 30 airports which we have planned, 

at least, in a year or two starting 2005, many .important 

cities a~egoing to be taken up. As r~rds Tuticorin,,it d<>?s 

not have a field. 

DR. CHINTA MOHAN : It should be made an intern-

ational airport. Tourists come here from al~over the'world. 

SHRI PRAFUL PATEL: Just to mak~:any ~irport ~~ 
intemational airport is not a big thing. If we. just take it to 

the Cabinet and make it an international airport, that would 

not solve your purpose. The' real purposei~ to get the 

airport of· international standard. '1 think that is more 

important than only declaring an airport as intemational 

airport with no flights. It has no meaning. 

There are many proposaJs. We are taking airport 

infrastructure very seriously: My request to all the hon. 

Members is that to build up civil aviation in India, the real 

botHeneck is not of acquiring aircraft. More aircraft will 

come as days go by. But the real challenge for us in OUT 

Ministry and the Airport Authority especially is to build up 

would class infrastructure. 

Today all of you are aware when you land in Delhi 

Airport, it takes half-an-hour to 45 minutes to take off or 

to land. Today, Delhi and Mumbai Airports have already 

reached the saturation point. Many other airports in the 

country do not have the facilities which are of world 

standards. We do not have Instrument Landing System in 

most of the airports. We do not have CAT-I and CAT-II 

systems. It is a big exercise. We have to work with the entire 

process. We have to take Indian airports infrastructure to 

a new generation. If we do that, then only we will be able 

to connect India the way all of yo", desi~ and the way 

the country's progress and the development is required. 

With this in mind, I can assure you that the airports 

infrastructure in India.is receiving the highest.attenlion. In 

the years to come, we are'coining up with more liberal 

policiesir:t aviation so that ,~r~ wouI4~.m0-f~ private 
sector p.articipation both. in .. tellTl$ of aiJport development 
es.a1so infrastructure development. One. ,bon.· MembElr 
has mentioned Nedumbacherry which is in .private sector. 
If you encourage such projects, there will be better 
airports in the country' with better facilities' for the 
passengers ... (Interruptions) ': ... : 

We are not doing anything at the cost of Indian 

Airlines. 'Indian Airlines and Air India:' also 'mille then- place 
of pride in India. I think it has to be bott) public. and private 
sector participation. We have seen private sector 
partiCipation in aviation in domestic sector and the whole 
sector has grown. It. is ,not at· .tIle. >cost of Indian Airlines 
or Air India. We will see that smaller aircraft also are 
inducted not only in the ffeet·· of natio~ai carriers but also 

in the fleet of other C~IITief8 ·so that you have better 
connect!Vity. Today, Mehsana or other airports are also in 

the same framework that the State Govemment should give 

us addi/ional support. I assure you that the sentiments of 
the Members are very much on our mind. and we wHI 
respect their wishes and try to do whatever is 
possible ... (Interruptions) 

MR. CHAIRMAN : Nothing will go on record. 

(Interruptions)" 

SHRI PRAFUL PATEL: As regards Advisory Committees, 
presently they are not constituted. But I will definitely keep 
your concerns in mind and we wiH respect the sentiments 
of the Members. 

MR. CHAIRMAN : The House stands adjourned to 
meet tomorrow. the 22nd December, 2004 at t t.OO a.m. 

18.40 hrs 

The Lok Sabha then adjourned tiU. EI6ven of the 

Clock on Wedne5!iay. pecember 22, 20041 
Pausa 1, 1926 (Saka) 

;;'i)oi '. n:~, 

"Not recOlOed. 
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